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LOE SABHA DEBATES

LOK SABHA

W ednesday, August 12, 1970/ Sravana 2/,
18%2 (Saka)

The Lok Sabho met at Eleven of the Clock.
[Mr, Speaker in the Chair]
OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform the
House of the sad demise of Shri K. P. Kutti
Krisknsn Nair, who passed away at
Kozhihede on the {th August 1970, at the

of 70.

Shii Nair wes a member of the Second
Lok Sabha during the years 1957-62. He
had also teen Minister of Law in Madras
during 1952-54,

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDH]I) : I share the sentiments which
you have expressed,

Shri Krishnan Nair was an old freedom
fighter, a man of integrity aod simple habits
and also of wide interests and experience.
He took a great deal of interest not only in
political and administrative matters but also
in all that coocerned the interests of the
workers. He was connected with the
INTUC and & noumber of other trade union
organisations.

I would like you to convey our heartfelt
condolences on bebalf of the House to the
bereaved family.

DR. RAM SUBHAG SINGH rBuxar) :
On behalf of the Opposition, I express my

2

sense of sorrow at the sad demise of this
great freedom fighter. He was well known
in South India, more particularly in Madras
and Kerala States. He was a good organiser
as well. Apart from being a Minister, and
a successful Minister, in that part of the
country he organised and led the people
highlightiog their rights and privilages.

Here also he showed a liberal attitude.
Whoever came in contact with him was
greatly impressed by his qualities of heart.

On behalf of the Opposition, 1 reguest
you to convey our deep sense of sorrow to
the members of the bercaved family.

SHRI LOBO PRABHU (Udipi) : I wish
1o associate my party and mysell with the
condolence motion.

I knew Shri Nair very well. He was a
man of rare culture and very keen intellig-
ence. He was also personally a very good
friend to me and 1 feel on this occasion a
personal grief, which I would like to add to
the general sense of grief which has been
expressed.

SHRI §. KANDAPPAN (Methur) : On
behalf of the D.M K. group in Pariiament,
I associate myself with the sentiments
expressed.

I request you to convey our condolences
to the bereaved family.

SHRI SHRI CHAND GOYAL (Chandi-
parh) : on behalf of my party, I would also
like to associate myself with the sense of
bereavement and sentiments which have been
expressed about this great organis:r and man

of integrity.

SHRI P. RAMAMURTI (Madurai):
To me it is a personal loss because I had
known Shri Kutti Krishnan Nair since 1930
and 1932 in jail and subsequently also. While
I was Leader of the Opposition in the
Madras Assembly, he was the Law Minister.

It is very rare to find a person of that
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ype. With his demise, & generation is
rassing away. The Congress Parly today
does not have peoplc of that type who
practise what they say. Such a person is
very difficult to find in public life today.

AN HON, MEMBER : He was not
a Corgress party man.

SHRI P. RAMAMURTI : 1 do oot
know. When he was a member of the
Congress Party for a pretty long time, I
found that he was an extremely simple man
who praclised what he preached. 1 had
known him for nearly thirty years of my
public life. 1 do not want to say more. On
behall of myself and of my party, I request
you to convey the condolences 1o the
membecrs of his family ; some members of
his family are here in Delbi.

o frw =@ W (AgaEAY) @ oweaw
g, & A T A AR moAr ol
# w1 ¥ o g2 Fowq A ¥ fauw
R u ghe & AT g W Aw AT g
fr g gaTdl §3TTT 97 F QIF-HAT
qf @ @ qfar & |

SHRI HEM BARUA (Maugaldai): On
behalf of my party I request you to convey
our heartfelt sorrow and sadnes: at the sad
demise of Mr. Nair and I join you, the
Leader of the House and th: Lender of the
Opposition and other spcakers in  paying our
respects to his memory. He was a man of
great integrity and he was unsophisticated
in his atiitude and was vzry simple. We
had the proud privilege of baving him as a
Member and we request you to convey our
deep felt sorrow and sadness to the memb.r
of the bercaved family.

ot sl mERl (r93) ¢ owsaw
wereg, & aodt iR ¥ A H9A @ AN
o ¥ fegna wmem & wfy waiafa afws
F@IE |

MR. SPEAKER : The House may stand

in silence for a short while as a mark of
respect to the departed soul.

The hon. Members then stocd In sticnce
Jor a shoriwhile,
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ORAL ANSWERS TO QUESTIONS

Border Violations by Pakistanis Led by
Eust Pakistan Rifles

-+

SHRI N, K. SOMANI :
SHRI §. K. TAPURIAH :
SHRI N, R. LASKAR :
SHRI NARAYANAN :
SHRI MAYAVAN :

Will the Minister of DEFENCE be
pleased 10 state :

(a) whether itis a fact that some 300
Pakistanis led by East Pakistan Rulles for the
fourth time in succession crossed into an
Indian village, Kotalpukur, and fired on the
population of the area resulting in many
deatlss ;

(b) whethzer they also escaped with 500
cattle from there;

*361,

{c) whether some protest was made ;
and

(d) whether any cattle have been restored
and compensati 'n paid to the victims ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
NARENDRA SINGH MAIIDA) : (a' and
(b). On June 16, 1970, about 3C0 Pakistan
nalionals reportedly backed by East Makistan
Rifl2s personnel entered abeut 500 yards
inside Indian ternitory at Navandeb near
village Kotalpur, Distt, Malda, West Bengal.
The East Pakistan Rifles fired a lew rounds
in the air. The Pakistani nationals attacked
the grazicrs with lethal weapons as a result
of which one grazier died and two were
injured. The Pak paticnals also took away
200 heads of catt'e.

(c) Yes, Sir.

(d) 213 heads of caitle have been
returned by the East Pakistan Rifles. The
recovery of the remainiog cattle has been
taken up with the Pakistan authorifles.

SHRI N. K. SOMANI : This is not the
first time that the attention of our Govern-
ment has been drawn 1o these ipcursions
from Pakistan. The East Pakistan Rifles are
not a paramilitary organisation or a body of
militant people buta part of the Defence
Seivices of East Pakistan and they thought
they were free to come into India and loot
the property on this side and indulge in
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arson. The predecessor of the present
Defence Minister has assured the House on
several occasions that we were quite prepared
oa the eastern as well as western frontiers to
meet such incursions from  Pakistani
infilirators and  mwilitary personnel.  This
is not the first time ; this is the fourth time
that this arm:d band had crossed into India.
In view of past assuranzes may [ knyw what
special steps are the Government of India
taking to sec that such instances do not
recu- with impugri'y 7

SHRI NARENDRA SINGH MAHIDA:
The B.5F. patrolling in  that area has
been intensificd for more vigilant guarding
of the border.. (' e ruptions.)

SEVERAL HON. MEMBERS: rose—
(Interruptiun)

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Ooe should oote the
condition of the eastern border and the
re'at'ons between the people of East Bengal
and West Beugal on the borders. In the
first place, I may say that such instances are
not of any military s'gnificance. On the
burders, in the very nature of the thiug,
activities like smuggling, unauthorised trade,
exchange of goods and so on, gO on.
(in erruption)

SHRI R. K AMIN : You say itis just
normal,

SHRI JAGJIWAN RAM : I am not
saying it is mormal. Let me complete the
answer. In the beginning, I have said that
these instances arc not of military signi-
ficance. This work has been entrusted to
the Border Security Force. According to
the agreem=nt which we had with the
Pakistan Government about the fuactioning
of the Border Security Force on the two
sides. Taking into consideration that such
instances are likely to happen, where the
people on both sides of the border belong
more or less to the same stock and they
have their relations, it was agreed that wheo
ever there are such instances and the Border
Securit. Force of the country con:eroed
notices that the national of that country has
commilted certain violation by intruding
into the territory of the other country, they
themselves will take action. und if some
goods or cattle or other thiogs are taken
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away by the nationals of the other country
they will restore them to the owner country.
When this locident was taksn up by the
sector commandant of the Border Security
Force on our side with the Security Force
or the Pakistan Rifles on the other side,
their explanation was that it was in keepiog
with that agreem=nt that the Pakistan Rifles
apprehended Pakistanis who were taking
cattle from Indian side. But we are not
satisfied with it, We have taken up the
matter with the Pakistan Goveroment, and
efforts are being made to see that the cattle
taken away are rccovered. The Border
Security Force has been strengthend so that
such instances du not recur in future. Asl
have alieady said, this inzideat is not of any
military significance.

SHRI M. K. SOMANI : In spite of the
fact tnat the hon. Defence Minister thinks
that all these incursions are of no military
significance at all, as far as the question of
border vigilance is concerned, may I know
whether the Border Security Force would
now be reinfo.ced by our military personnel
also so that the frequsncv, the extent and
the scope of these incursiors are reduced ?

Secondly, in view of the fact that most
of these instan-es arc brought to the Govern-
ments notice by the press and the Opposi-
tion, will the Government come forward in
the House and give uv a review of the
incid-nts of the last six months esp=cially on
the East Pakistan-India border so that
proper decisions could be taken ?

SHRI JAGJIWAN RAM : As1 have
said, steps have been taken to sirengthen
the Border Security Force and the patrolling
on these sectors, But the instances that have
taken place are few and far between. I do
not say tha'! no instances have taken place,
but the incidents that have taken place ar:
only very few and far between. I do not
propose to introduce military personoel in
the place of the Border Security Force.

SHRI N. R. LASKAR : We know very
often these things happen on the border
areas and many of these things are not
reported in the press or mentioned in the
House. They are regularly happeniag in the
border areas, especially cases of cattle lifting
Protests are made to the local authorities
but they are of no use, Just pow, the hon.
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Minister said that they have tightened up
the Border Security Force. May I know
since when they have tightened it and, if
they have tightened it, what effects they have
gained so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : There is
adequate border security force there. The
Goverpment bave no desire to hide the
incidents that took place. In the last 7
months in West Bengal the following inci-
dents took place : one firing incident, one
incident of intrusion, 11 incidents of kidpap-
ping, 65 incidents of dacoity and armed
assault and 129 iocidents of cattle-lifting.

SHRI SHRI CHAND GOYAL : The
Defence Minister has tried to give an idea
to the House as if these incidents are few
and far between. I want to koow the
comparative position whether the frequency
of such iocidents has gone down or ircreused
compared 1o previous years and whether
Pakistan is also setting up :some wirficlds
near about the border area and ulso installing
missiles, which constitute u danger lo our
defence ?

MR. SPEAKER : Airficlds for cattle-
lifting or for what ? This is much beyond
the scope of the question.

SHRI RAM NIWAS MIRDHA : It is
not correct to say that the number of
incidents are incieasing. Actuslly 120 cases
of cattle-lifting would sound to be extraordi-
nary, but these are case of stray cattle
moviog from their border into ours and
from our border into theirs. Our people
also go to that side while graziog caitle.
(Imerruptions). 1In this particular area,
there is a big graziog area  Thnese 900 cattle
which have been mentioned actually beong
to the gwulas from Bihar who come there
for grazing. Some of them stray to the
Pakistan side and we claim them from them.
They claim it from us. This sort of incidents
do take place in an open border of that
nature. But as the Defence Minister s-id,
they do not have any military significance,

DR. RAM SUBHAG SINGH : He has
now said that some of these cattle had
strayed into Pakistan territory. He bas
contradicted the original reply that they
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came into our tercitory and lifted thcse 900
cattle,

MR. SPEAKER : This is not reference
to this question. This is some observation
otherwise,

SHRIMATI ILA PALCHOUDHURI :
May 1 know whether it is a fact that the
border security force themselves have time
and again sa:d that the border roads are so
impassable that they cannot get to the places
where these incident occur ? They are not
jeepable. The border roads are under a
different organisation and the border security
force arc under a different organisation.
This has been put to the Defence Minister
but everytime we are told that you write to
the States because border 1oads are not
under defence. There should be some co-
ordination about it so that the forces
can get to the places where these incidents
occur. .

SHRI NARENDRA SINGH MAHIDA :
I require separate notice of this qusstion.

SHRI N. K. SOMANI : So, the Minister
does not know about the condition of the
border roads 7

SHRI JAGJIWAN RAM : Where ever
roads are necessary on the border because
of their strategic importance, they are
constructed  But the people in the arca
want a number of roads to be coostructed
by the defence forces. We cannot oblige
them unless those roads are of strategic
importance,

Y gBR W FGA@ : TSTA T,
i faadt wzare g€ & w@d ¥ wfasix
H2A1C 37 AV & |9 927 § S gfewq
fageY @ifa & @ §, 76 & a9 F1
IITHT A ATAT ATAT | AT (T F)
ey ot AT & 5 T AN & grer
qifearT A STAGL IBT FT AG A §,
#qr ydr ®rf fosnad arfFsam g1
a &y § ? afx 1 § & fmad fasad &7

MR. SPEAKER : This is beyond the
scope of the question.

MR. SPEAKER : Next Question.
Raghuvir Singh Shastri.

Shri
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DR. RANEN SEN: Sir, there are
three questions on the visit of Madame
Binh. They should be clubbed.

SHRI PRAKASH VIR SHASTRI : No,
Sir, separately.

MR. SPEAKER : Generslly, we club
them. But the other day Shri Piloo Mody
took objection to some change of sense of
the word. Since then I have asked office 1o
put them separately Otherwise, there are
small changes, either in words or in gram-
matical construction, and members very
often object to it. But they can be take
tcgetker or separately, as you like,

SHRI S. KANDAPPAN : Togetler.

SHRI LOBO PRABHU : Separately.
Ti e questions are of a different nature.

Expenditare on Madame Bioh
+
#362. SHRI RAGHUVIR SINGH
SHASTRI :
SHRI SHIV CHARAN LAL :
SHRI SHIY KUMAR
SHASTRI :
SHRI RAM CHARAN :
SHRI SHRI GOPAL SABOO:

Wwill the Minister of EXTERNAL
AFFAIRS te pleased to state :

(a) whether Madme Bioh during her
tecent visit to India stayed here as his
persopal guest ;

(b) if so, whether it is a fact that the
expenditure in connection with her stay
here was met from the coffers of the
Government ; and

(¢) if so, the details thereof and reasons
therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Madame Binh visited India as the official
guest of the Minister of External Affairs,
Government of India.

(b) and (c). Yes, Sir, the expenditure
will be met from the Hospitality Grant of
the Government of India, as she was our
official guest. It is not customary or cour-
teous to disclose details of expenscs incurred
ca official guest.

SRAVANA 21, 1892 (S4K4)
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st tgdlT fag mrest ;o eftwy, amr
gt aflzq aman fF az ary IEA
9 aet & f3 7g gurd wifshw e
a1 ? a7 ag o 1% § f5 3AF weraw
¥ afgg ot flogao =l & 419 wyw ¥
qGA TgH Hqa@dY @Y, FArErE 9T o ard
QY W 1 s BT w1 FgIrar fpag R
I FT AT G § W WIT &1 HEAT
q1 fF qeaT fex &, 7w far & g7 @0
GFR FEAT | afFr 7 @F F1 gq_
93T 2\ gz @ar wqar i mfaarde &
Sara AT 941, a9 °g aq fxar war s
3T FY T2 TEZ AT AF | IT & ghosar
¥ q1¥ & arz az a7 far 731, gy g
Tz e ¥ w9 F Al Ar @ dh

SHRI SWARAN SINGH : All this Is
wrong. There was no discussion on this
subject between me and the Foreign Secre-
tary. From the very beginning she was

invited as the government's official guest by
my predecessor. (Irterruptions).

SHR1 LOBO PRABHU : Why was she
invited...(Interrupiions)-

SHRI SWARAN SINGH : If there Is
one question | can answer it but not the
shouting. She was invited from the wery
beginning by Shri Dinesh Singh as the
officlal guest of the Government of India...
(Interruption'.

st 19T fag oot weqe iRy,

FEA ag AN qaar fF A X Alc A *
gfag & @1 & £ q1q 96 4y ?

wead "AET ;. FART N oary ¥
agl s Tifgdr ’

Y geTmAT wed s
grar & fs maddee & IO Feast &
?ﬂﬁmmaaﬁtitﬁgﬁﬂ’rm}

\

st 49 v Wi : gg W w@T AW

fe ag Amw @y
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ot Tgalt fog oot © URE gwER
& gifsas & 2AIRT | ¢, oz & 75F
AT |

TR FTA—FAT WA WA1TW X I &
AN Y9 awey 93 §—UF TR qaw
gare ug o< frorar fao § i &
a1 i § 7z erdl@3d WHgaTd AadiT
& sfafafa & = 7 ard § 1 gatawen #
I, @ agt A% faedt ® S@ FwE =
&t ga ¥, @@ fF g% faar nar Fmeag
gHY ag 71 fameqg &, AT R AW &
fagar wedt gat a & faza wod) 1 3ar
&1 3 qgAr snzar g e 3z wrfefma
= of @t 3q1 TogTodTo & fRGF2feT
& a1 qT mfgfaoas e of ar iz fedy
wafadt & mif<fmas fre Y ?

SHRI SWARAN SINGH : She is the
leader of the PRG and the Mat:onal Libera-
tion. Front of South Vieteam at Paris talks
and she is the Foreign Moniser of the
Provisional  Rewoluticnary Giave nntert

although w. do not cecogni-¢ that govein-
meat...(Jnter. uption'

AN HON. MEMBER : Then, why did
you invite her ?

SHRI VASUDEVAN NAIR : That is
the root of the whole trouble. They have to
recognise that Government,

SHR1 SWARAN SINGH : Our lack of
rec~enition does nct cdeprive her of the
status that she claims she has in the
Provisional Revolutionary Government. It
was in her capacity of the Foreign Minister
of the Provisional Revolutionary Government
and leader of that team at the Paris 1alks
that she was invited. If she said that the
invitation was in that capacity, she was
correct. That is a fact.

ot TyeiT fag west @ SRR FE
ot fs gR fdw ot Y o5 g@R 7T
fade a=ft 1% 7 Hfgoa ¥ 7 fraera
fearar—gg & at & mft wRew =
aar FgAr ¢ ?
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SHRI SWARAN SINGH : I have said
that there was nothing wrong in what
Madam Binh said at the airpot.

a} fraaa ww : wers W, g9
fam az3 m@ard # arc a fagar g=
gt o f5 7z afems R avar @ &)
& sraar =igar & f5 97 97 fsaar &+
gAT q41 3T FT U @I 7 qZ wH
G A0 ar safepng wrw 39 =9 *Y
CEC I T

SHRI SWARAN SINGH : 1 have
already replied that she was a Goveinment

guest ad the Gowvernment is bearing the
expenditure

=t fra gwe e g wdEa,
R & fFdY @t welt & grur fedr
ZAt T F wedr Ay fameaw 3 77 3Fw
oY aeq ag gt & fr faxar aY gfz
g, 3§ ¥ 1A 2T FT AT a7 A ANE
arnfewr @ 1 3 qmar qzarg v 73
fraerg & ot o & faxr sz —ww
gR{FT—IT 9T #4970 TAT TEI, FAT gH
¥ 37 § gAar A 7@ o7 g\ 1 I
ST &g FAT 4T ? T BT q4T ATH gAT !
aar Ta fagera & 37 21 #1 ;a0 wfa-
frar g€ ?

SHRI SWARAN SINGH: 1 do not
think that the United States of America
ever misunderstood this visit, It is only in

the imagination of the hon. Member who is
putting that question.

st faxr gwe e freew &
33w v v ok W& frra fear
qr ?

SHRI SWARAN SINGH : I have
already explained that. Our intentlon was
to establishsd contact with the leader of an
important party to the Paris talks on restora-
tion of peace in vietnam, The Americang
thems:lves are talking to her in Paris. There
is no question of any couatry t.kingit
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amiss, It is cnly frome people here who
are unnecessarily raising this issue

) T 9w g ARy, &
BI9% T AN FYRT § AAAT |RAT
g & 977 oY s ggar sfiadwa @ex
Y a1, qar IaFy fafq @dq1 2w 9T
@ ? 7o, wgag ar 9w de @ fafy
AT 299 7 G A1 few 3w AL F WA
F-37Z0 § AT IR F qgF G|

gadl ava ag @ fv gifeaifadl g
& %g ¥ ot mgd ==t frar &, [ 999
fedeq o wg Afey Ifs7 sw g F7 A
Aza uwamadtar ET frar § Igwr
w3 ¥ qar Afwg

SHRI SWARAN SINGH : With regard
to first part of the question, I would like to
inform the House that Shri Dinesh Singh,
while he was the Fore'gn Minister called on
Madame Binh on 9ih September, 1969 in
Hanoi and ex'exded an invitation to her to
visit India as a guest of the Government
which she accepted without specifying any
date or time. There was no written comuni-
cation. All the invitations are, gencrally,
given verbally and they are accept=d verbally,
and everybody is bound by what he says
verbaily.

Coming to the second part of the
question, it will be discourteous to give the
cost of ertertaining guests. We receive
guests from all countries. I do not want to
make a departure in regard to one particular
case,

SHRI VASUDEVAN NAIR : It is our
money. We are happay that our money
was spent over her visit here. (Jarerrup-
tion).

SHRI H. N. MUKERJEE : The Minis-
ter of External Affairs is a stickler in
matters of courtesy and that is why I want
to know why it was that in spite of the fact
that Madame Binh who is a magnificent
figures in the movement of freedom in her
part of the country...

SHRI LOBO PRABHL' : Question.
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SHRI H. N. MUKERIJEE : ...when she
came to Delhi, she was not personally
reccived by the Minisier whose gucst she was
and why it was that reports had appeared in
the press that the.e was a blanket ban om
photographs of Madame Binh as she was
talking either to the Foreign Minister or to
the Prime Minister, par icularly, the latter.
May I know why is it that this deviation
from courtesy and protocal has taken place 7
Was it in order to placate those elems=nts
whom he is trying to describz in this House
as rather inconsequential, in view of the
fact that Madame Binh is the leader of the
Delegation with which the Uniied States of
America has got 10 sit down n Paris and
talk over the matier ?

SHRI SWARAN SINGH: 1 would
like to say that I am nt pressurised either
by one or the other way of thinking. On
the question of my no! going to the airport
to receive her, I have a fecling that this
has been wunnccessarily highlighted. A
Minister in the Government, an hon.
Member of this House, the D:pu'y Minister
in the Ministry of External Affairs went
there to receive her and, by all standards,
there was no discourtesy involved if any
Minister of the Government of India went
and received her.  If it salislics any section
or perhaps might excite the anger of others,
I myself saw her off because at that time I
had the time and i could go to see her off,
In future also 1 w.uld like to say that we
want to cstablish it is a practice, even
according to the protocal, that it is enough
if any membzr of the Council of Ministers,
whether he is the Minisier or the Minister
of State or the Deputy Minister, goes and
receives a visiting Miister. This is the
practice that rresails in many other countries,
I have a leeling that we are prone td over
do it.

About the photographs, the photographs
did appear whe1 she called oa me. There
was 0o ban of any type. Bit that there
should be a photograph at each step, it may
or may not happen. I would like to say
that nothing was involved merely because
no photograph of Madame Binh with the
Prime Minister appeared in the newspapers.

@t wgE W T wAr R
waray fx don fag dife oF a7 &
waae afeqaa § Ia5r W A% q¢
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gmar a1 wafy wWgar 7 s os-
ARl § WRA § oF aga ay fgew
%Y =rEAr # feamr ¢, (mawa)

ﬁuﬁra-:g&uzrfe/tuéwﬁ}'-hfu!%‘?tﬁl
Jlosworl b o i AL v fis
) (werdss . glbuellp/es,

My humtle request is that, as you know,
this is a minority Government and this
Government is doing all these things so that
those friencs may not go leave them and
the Governn ent may not go phut and fall
on the earth. Ths Government invited
Madame Binh here so that these friends and
the real soldiers of the countty who are 40
or 50 years Congress men...

MR. SPEAKER :
question.

Please come to your

&Y mud nA W FAS AW ) 0F
gt F fF A SrEd TF ¥ gafag
ITHY FHIAT AT (emAyrA)

v
&i2 A1l Felinz Lo 35700y
(o ... SV nd oL

MR SPEAKER : This is not a rele-
vant question. W9 CFUZ 2 7TaTHq g

¥ afea g% o @Y ¥ @A qgar &)

ot w0 wowr & arfag
g 1...(=owem)

A ] . " -5 i
((Wwsgs) U S yMouvy -J'?U"!t’q'/,

SHRI P. GOPALAN : In his reply the
Exterpal Affairs Minister stated that no
discourtesy was done to the Foreign Minister
of the Provisional Revolutiopary Govern-
ment of South Vietoam by his not going to
the airport. In his original reply he has
stated that it was Mr. Dinesh Singh, the
then External Affairs Minister, who per-
sonally Invi‘ed Madame Bioh to India. I
thiok if Mr. Dioesh Singh was holding this
portfolio at the time of Madame Binh's visit
to India, he would have gone and received
her in a grand manoer. Was it not proper
on the part of the Minister at last to do
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justice to his predecessor to have gone ¢
the mirport acd received her personally ?

MR. SPEAKER : It has already been
replied.

SHR]1 SWARAN SINGH: In these
matters one should not look in the back-
ground of inlividual persons wko might be
Ministers. It was a povernmental invitation
which was extended through Shri Dinesh
Singh because he was Foreign Mirister. She
came as a Government guest. It was good
enough that she was received by a Minister
of the Government of India. The hon.
Member should not ty to read something
into this whizh does not exist.

Y anze @wf: & @A nges ¥
AFAr argar g aar fmw famaaw &
s e AT ST &7 T A 77 Al
o qeqrE ALET & fadm Wl @ ag
gary & faafasr § a1 godt sfafear
ot & iifE afam fagare 1 paddT
al-aar areg goHre Wi qgd A wf) 7F
g arfwas e FY fwqigm A
fFar 27 &Y agi 1 saicia wrgar
ATT GIF &, IEA FLT AT A OEW
ad% & us fa ) swFir N Ffaw
T8 geqr &Y gar & faafae & wod
sfafmar XY § 7 afz 73 & @Y a1 W<
Tq geag & sras) sar afafear ar g

SHRI SWARAN SINGH : The Foreign
Ministry of the Government of South
Vietnam did present a note to the Council-
General pointing out that it was not proper
fr us to invite Madame Binh. We ignored

that because they had no justification to
decide for us as to what we should do.

MR. SPEAKER : The next question
is transferred for answer on the 18th, We
80 to Question No. 364,

Madame Binb’s Request for Recognltion
of Provisional Revolationary
Government

+
SHRI BAL RAJ MADHOK :
SHRI1 J. B. SINGH :

*364.
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SHRI BEDABRATA BARUA :
SHRI RAM AVTAR SHARMA ;
SHRI SHARDA NAND :

Will the Min'ster of EXTERNAL
AFFAIRS be rleased to siate :

(a) whether it is a fact that Madame
Binh visitad Declhi in Ju'y and had discus-
sions with the Minister of External Affairs ;

th) whether it is alsy a fact that she
pressed o+ recognition of the Piovisional
Revolatisna-y Government in Vietnam by
the Government of India ; and

(¢) if so, he reply given to her by the
Government of India ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI SWARAN SINGH) :
(a) Yes, Sir,
(b) &end 'c). It is not customary to

divulge the con 2+1s of the talks which were
confidential.  Matters of mutual interes!,
ircluding the prospects of a peace ful serte-
ment in Vietnam and the strengthening of
conlacts were d:scussed.

SHRI BAL RAJ MADHOK : 1 want
to know whether it is a fact that Madame
Binh is a national of Nurth Vietnam and iy
it a fact that she came here on the North
Victnamese passport 7 Is it a fact that she
is heading an insurgcnt movement in South
Vietnan on behalf of North V.etnam ana
China 7 Is it a fact that she, while in India,
had confabulations with insurgent leaders,
communists and others at Delhi, Calcutta,
etc. as to how to step up the insusgent
movement in this country ? Has the
Government any information as 1o what
ta'ks transpired 7 Is it a fact that the
insurgent activity has incrsa:e! since her
visit to this country ?

SHRI SWARAN SINGH: 1 would
only say that the suggestions and insinua-
tions that are woven into this question a-e
far-fetched, She is not a national of North
Vietnam. The information on this subject
with the hon, Member is incorrect.

SHRI BAL RAJ MADHOK : On
what passport she came 7

SHRI SWARAN SINGH : She came
Lere cn a document, the identity certificate
which permitted under the Indian Forelgners
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Act, Her entry into India was proper. She
came with these identify certificates.

SHRI BAL RAJ MADHOK : Don"t
beat about the b.sh. What passport did
she have ?

SHRI SWARAN SINGH: It is not
necessary for me to ask,

SHRI BAL RAJ MADHOK : He deli-
breately conceals information from the
House.

SHRI SWARAN SINGH : [Isay it is

wrong 1o suggest that she was travelling on
North Vietnamese rassport. We invited her
as our gue t and a» ~he came here, according
to the law of the land, the Indian Foreigners
Act, we gave her idemity ceriificates  That
is a normal th.ng. On the other guestion,
what documents she carried or did not
carry, I will say, we d. n't ask our Ruests as
to what are the particular documents that
they have got. | have visited foreign
countries and when 1 g1 abroad nubody has
asked me what documents | carry when I
visit any particul.r country. The hon.
Member asked wiet"er she 1= conducting an
insurgent movement  That is not the posi-
tion., In.Souh Vie:nam isell there are
South Vietnamese w o are fighting ageinst
the Saigon regim. . everybody knows this,
The international ¢ mmunity knows very
well that no peace cin be restored 'n So th
Vietnam unless this Natona! L bera lon
Front and the Provincial R v wution ry
Government are also nvolved.

Mr. Specaker, there were talks even from
American quarters where it was sugestcd
that there could be a provisional coalii n
Government in Saigon, and it was suggested
that the National Liberation Front or the
Provisional Revolutionary Governmeat may
be associated in the coalition even prior to
any election. So this is the situation that
we should not ignore. These arc the hard
facts and any restoration of peace there is
not possible unless there are talks with this
party and they are lavolved. This is the
bard reality and there is no use describing
this as an insurgency movement or the rest.

I do not see any connection of her visit
with the so-called talks with any of the
insurgent leaders, If therc was any iosur-
gent leaders who was indulging in soy law- |
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less activity. I do not think any visitor would
indulge in that type of activity.

SHRI NAMBIAR . Shri Madhok is
the insurgent leader. She had talks with
him.

SYR] SWARAN SINGH : That is a
matter between Shri Nambiar and Shri
Madhok. 1 have to hold the scales even
tetween both of them.

So there is no ques'i'n of any t-lks with
insurpent leaders. In this respect, if the
hon. Memter has any ‘nformatisn which he
is shy to mentien on the floor of the House,
I am preparsd t+ benefit by his knowledge.

SHRI BAL RAJ MADHOK : The hon.
Minister is sky, not 1. He fights shy of
mention ng on what pas:port she came, 1
have no need to be shy ; he has because he
has done somcthing wroneg.

Is it a fact that she approached G wvern
ment with the request tha' her Government
should be invited to the L:usaka mnon-aligned
confere: ce, and it so, in wvi:w of the fact
that the Government of India have diplomatic
relations with South Vicinam and only one
Government of one country <an be recog-
nised a1 a time, what reply did Government
to this reguest ?

SHRI SWARAN FINGH: We know
itas a fact that the P.ovsional Revolu-
tionary Government of South Vietnam are
wanting to attend the Lus:ka conference
and she did put forward her claim for her
Goverament or the represeniatives of PRG
to be invited 1o Lusaka We pointed out
that this was a matter for the conference
to decide and this would be decided by the
Foreign Miniters when they met in Lusaka,

SHRI BAL RAJ MADHOK : What is
his attit ide ?

SHRI SWARAN SINGH : I will take

my attitude after onderstanding the whole
problem.

SHRI BEDABRATA BARUA : The
Minister has already stated that the old
theory that the PRG is just an insurgent
group is being quietly replaced by srecific
recognition of this regime throughout the
world, cven by the Amer cans. Some States
have gone ahead in recogmising it. I suppose
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Ceylon is doing it, UAR is also doing it
and others are following suit.

Was any discussion h:ld with Madame
Binh or at any other level to have some
sort of diplomati¢ relations with the PRG
before the Americans or others start recog-
nising that regime 7

SHRI SWARAN SINGH :
matter was not discussed.

No, this

Y T wat: o 3y oad
qF FF TAUTA F IT-UeqFT  ZHIR Az
§ qACE T 79 97 AT 097 gE AT
12 o moY a1 wfawd 91 F eqvoad
& fax agf oo a1, W 9a fga 99
siradl favg, s #1977 g1 1 A1) ATFE
¥ faddy &, wriag 37 FrzA ATy
A faar nar ) & qmar Sz g fE
3§ T|AA § e 417 25 30E0 3@]
9T IA T AY qq7 09 gAT 2 7

SHRI SWARAN SINGH : | will have
to check up the facts relating to the vist
of the President of 1sracl, but 1 think proper
arramgements we made to recuive and alvo
t» accommodate him in a su tabls manuoer.
If a separate question is tabl.d on this, 1
can pive details

With regaid to the advantave of Madame
Binh's visit, this gave us an oppurtunity to
find out from h°r cxactly the siluation on the
ground, the military situation and the politi-
cal aspect, I think that this ix likely to be
very useful to wus in pushing ahead in the
world our desire to restore peace in that
region.

s} MITAT A ;- HEAE WaEd, a9
aAa & 5 foa ang Jeq fag 5o 3w
¥ ors, 3dY ann fwm froaam & @
s WY TWIWH WG Y T RIW
farg = TFT & TIW FW FEr 7
gLt of atfafa Y, 59 f5 sfaw famm-
A F A A amfer an fggam ¥
arafat & wfafe &1 zfoo fagam &
3TN w71 ot & O fam
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T S 97 9T g qrasy @ & vk £
¥ feeel ¥ arge 7@ 91 Gwq §, Wiw
a1z 9g 2T a1 fF ow we dww fag
F 9ug-aTg 79T FIF F @AY TeAT
PVt 1 & §w & ag WA wEar g
Far za farr &Y AEAw ¥ FT I A
9w v q @ famaag &1 wegrdy wifa-
FI{ 80T & uftge #1 eEF wT foar
g ; ufe g, &1 Fsa v 7 93T AT gar
€Y 2, &%i WIta @IFIL A IA & 49 A
art w1 argda #7187

SHRI SWARAN SINGH :  With regard
to the first question, it is true that two South
Victnamese citizens who claimed to be ex-
Viet Cong and who described themselves as
Viet Cong difectors also came to India at
tha! time ; they we e entertained by several
persons including. I think, the leadzrs «f 1he
party to which the hon. Member be'ongs,
and they wsre entertained wvery lavishly in
Hotel Intercontinental, and a red carpetl was
laisf for them.

It was further asked why they were

prevented from going to places where
Madame PBingh had gone. It was very
1e.assaty tecause we do not want our

territory o be used for the fights between
the Vier Congs, the ex Viet Cong and the
present viet Cong ; in fact, if we had known
that they would use our hospitelity and this
territory for carrying on propaganda against
Madame Bivh, we would not perhaps have
allowed them even to come here. 1 want
to be absolutely clear un that point.

«} gwimaT e - 93 ¥ faig
wig A€ gE o, N 99 F gy Al A
swgez g T mrea, seafsar S
arayg faggam, g &7 20t 3. usAfas
sfafafa gt fada seneg ® fasw &
fag 7@ | ¥ ag ST w@gar § fF Aww
fag %07 s\ ¥ awaw 3, fom &
wagte & $T F guit fadw wewem W
T 91X T faw gt 7 9W wTETT 6%
37 Andist # 9 Y &, s
w1 afv e 2@ s & faeld W
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@ & faas 51 gwldaw #, g%
faRa germag &t woAr fify Wi g
& freda 21

a19q fagaam ¥ a1y gnt uaafas
graeg § AT gUY FIAA-A9XT 730 War
21 qF T Y 99 2 F g gard faxar
F §r3rg § T gAN oI g 39 27 A
arit ar faRidr &1 afuazs #<q & foa
F fang 99 29 & gm0 w9z widr feg
ag 1 7g Fraar wgAr § o0 w9
feaY ar @ w347 59 wHI A AIAAZ
FAT o AYT gHT T F1 AN IFTAET FT
& Ogy ggt gad, a1 WId G &1
37 ¥ gfa s gfafrar gt

SHRI SWARAN SINGH : With regard
to the first question, we have got a con-
sulate g=neral in Sigon an! they have one
here ; we deal wi:li them on deficio basis
just as we dea! with North  Vier-Nam oo
de'facio basis :  there  are  consulates in
Hanoi and De'hi. 1| had alrcady explained
why it was necessary for us 1o understand
from Madame Binh ar first hand the situation
in South Viet Nam so that we cun also
con*iibute some 't g for restoration of peace
in that area. It is uwwue th«a the local
representatives ot South Viet-Nam  Loas and
Cambodia came 1o the Foreun Oifice and
pointed out that some of the starems=nts
made by Madame Binh were otiectionable
from their point of view and we noted their
viewpoint. So far as the repiesentatives of
other counatries are concerned it has besn
the practice and we followed the praciice
that they are entitled to put across their
viewpoint., We thought it was a legitimate
thiog. If any comments were there, those
comments could be made aod were made by
Madame Bioh.

St TEITE Gt wed wEiEy,
Fusw araeT e ar | ¥ 7 @g qayr
qr ff gque fFat g 1 awwre fot A
emfaw gfee & gomw & ar mwaT RAm
wegedT w1 fagidy & w3 fadwl # @
AR ag & §FWR I AN qAAAS
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qiwr &, 8 AT TP AT oy sfafear
g

SHRI SWARAN SINGH : It is a
hypothetical question, I cannot imagine
how Phizo or Sheikh Abdullah can declare
himself the head of any provisional revolu-
tionary government. This  Parliament and
all of us will ensuie that o such thing
kappens and il any of th'se persons or any-
body else resorts to uch adveniurist courses
we know how to deal with it.

Limits set for Prices Charzed by ST.C.
for its Imyorts

*366. SHRI LOBO PRABHU : Will
the Munister of FOREIGN TRADE be
pleascd 10 state :

ta) whethvr any Dhmits are set for the
prices charged by the State Trading Corpora-
tion for i's :mporis and particu'arly the
percentages fur profits and 1 andl ng charges ;

i1b) the present brean np in the prices of
of ¢ pper, nalon, Fedll nuts stoinless steel
particularly in respzct of v ofits and hancl-
ing charg:y,

(¢! how are the hizh  profits justified,
considering that  th#y ae carried into the
prices of many products and  have an
inflaionary influence ; and

d) il STC. piices are  below the
pievailing internal prices the steps 1aken 1o
see ' at actual usrs do n.ot rese!l but com-
pletely use the impert in the r production 7

THE MINISTLR  OF FOREIGN
TRADE -SHRI L. N. MISHRA) :(a) to
(d) A siatzment i3 lwd on the Table of

the House,

Sla.emert

(2) Guidelines for fixation of recase
prices are pruvided by Government, thiough
Inter-Minist. rial Cum:nittees where necessary
which lay down proccdure for fixation of
prices afier taking into consideration various
fac'vis <uch as import prices, uJomestic
prees ©¢ Normally some margin of profit
i+ ndd d to the landed cost where there 13 nu
indigenous production.  But in the case of
items in which there is indigenous production
of 1he sanme maierials or of substilutes, the
1elease price is fixed at a leves alightly lower
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than that of
substitute.

(b) The margin of profit on imports
differs for different lots of various materials
and It is not poszible to work out a represen-
tative break up showing handling charge:
and profits.

fc) and (d). The margin of profit of the
S.T.C. is however, fixed at a highzr level
where there 1s wide gap between import
prices and domestic prices with a view to
check anmy speculative activity on the part of
beneficiaries,

indigenous material or of

SHRI LOBO PRABHU This is the
first time that | have been fortunate enough
1o have & question oratly answered. 1 should
like t» seck your protecion beciuse the
answer given does not relat: to any part ef
my question 3 it is a clissic exunple of
evsion, 1 wish you to nate t'at the
Ministry behaves like this in Pariiament, My
specific question was @ what is the peicentage
of profit and handling cha-ges in respect of
certain specified items such as nyvlon, copper,
beetlenuts, s'ainless steel, otc. Why cannot
they answer thar gue:tion ? stould they
favour me with their gu delines @ which no
one is interested no» one can uadlarstand 7

SHRIL N MISHRA
hon Member is unoecessarilv  angry. Stain-
less swel and  copper are  imported by
MMTC and nylon is imported by the users
an | only a smul pereentags s iy orted by
the STC  The profit mide on that item
-6 prrc nt and in soms cases 4 per cent.
It :s only w th a view to stabilise the price
lewsl in the country ..(In errupt.vn )

P.hips the

SHR| LOBO PRABHU : He is misin-
forming th: House. 1 an sticking to m-~
fi-st guestion.  The price ol oylon denisr 20
is Ri 14 in Japan but 108 in India. It is
due to your profiteering  wnich you are
concealing ; you are s1ying it is only 4 per
cent. Itis very vital that he should also
explain whether this kind of profiteering is
not inflationary. This was a specific ques-
tion which I asked Tris is the worst kind
of profiteering which leads to inflation.

SHRI L N MISHRA :
profiteering at all. If the hon. Member is
interested 1 shall explain it further. Under
the Government's directives prices of nylon
yarn have been fixed at Rs. 1 or 2 below the

There is n>»
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indigenous prices for equivalent quality. The
object is to bring prices of indigenous nylon
gradually without disrupiing economy and
the production programme ol the indigenous
manufacturers, The prices arr high—in
respect of the ST.C.- only by Rs. 1or
Rs 2, and it is not 15 10 .0 per cent.

SHRI RANJEET SINGH : Coosidering
the fact that so much prolit is beiog made,
would t..e Minister let us know whethzr the
excess profii is also g.ong towards the
Congress election fund 7

MR SPEAKER : Order, The
Q sestion Hour is over.

order.

SHORT NOTICE QUESTION

Re-Installation of Satpura Thernuul Plant

SNQ4{. SHRI D N PATODIA : Will
the Munister of JRRIGATION AND
POWLR be pleased to siat

(a) whetler it is a fact that the Gove:n-
ment of Punjab have requesied the Centre t.
wmstal fortwith the idle Sitpura Thermal
Plan [ the supply ol power to 'he Sta'e
which 1s under the grip ol 3 power famnz
and

tb) if so, what action has been taken by
Government in this regird ?

THE MINISTER OF IRRIG\\TION
AND POWER (DRR. K. L RAO): (a)and
(b) Ia order to mect pawer shortage in 'he
Northe n Regon ansing from the poor in-
flows into the Guobindsag:r Lake of the
Bhakra Complex, a decision has been taken
by the Government of India in consultation
with the repre.entatuves of the Bhakra
Management Board, and Staies ol Punja%,
Haryana, Rajasthan nod Madhya Pradesh to
increase the generaton of the Satpura
Thermal Power Station by about I mi.lion
units per day for supply to the Northern
Region. Arrangements are being made to
supplement coal supply to aipura Power
Station to enable it to generat: additional
v million KWH per day Arrangemsnts
are also becing made to expedite the con.
struction of the 132 KY (3. miles) line from
Bhilwara to Ajmer 10 enable Rajasthan tv
draw the additivnal power from Satpura and
hereby afford ding relief to the
Bhakra System.
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SHRI D. N. PATODIA : This scheme
Involves the diversion of power from Rajas-
thao to Punjab bv Bhakra. As ths power
supply in Rajasthan is too inusdesuate and
shurt. and as it is anucipated that the
shortage which whi! be caused by diversion
will be met by additional supply from
*a'pura, but since Satpura supply is
dependent upon the completion of certain
trar smission I nes, mav I ask whether the
Government i. prepared to give an under-
taking that un'ess and unul the sunply from
Satpura in fact commences, there would be
no discontinuance o! supp y from Bhakra to
Rajasthan ?

DR.K. L RAO : R-jisthan has been
very ch-operative and  has teen 1aking less
power from Bhakra than what 1t is entitled
to. There is n: further reduction in
Rijasthen’s power, and we dv not pr pse
o make any cat 1 Rajasthan's taking pawer
from Bhakia.

SHRI D N. PATNDIA This power
shortage has become a regular phenomenon
and sometimes it is in one S'aie and some-
tinesit is an ~ome oiher Stute, and this
phenemenon of  shuitage can be partly
sclved by setring uo a national ¢1d by which
surplus power from one S ate cin effectively
be utilised 10 meet  the lelicn of another
State. I want to know what cffective steps
have been taken by ihe Qsvernment for
setting up a nativnal wrid and what alloca-
tion has been mad: in the fourth Plan for
this and by whit time it s cupesied to be
completed.

DR K . RAD : It is true thata
national gril All India gr:d —will enable us
to tide over the difticulrics. For example,
if we had 2 ine from Bhilwars to Ajmer,
as the hon. Member had mentioned, or a
I'ne from Jaipur to Badarpur. we would have
been able to overcome the shortage of
power in the noithern region  But we are
construct.ng thase various transmission lines
and we h.ve provided Rs 25 ciores in the
fourth Plan for the inter-State liney |
expect a c-mp'ete grid—q ite strcog and
good —an all India grid -by the end of the
fifth Plan.

SHRI D. N. PATODIA: What is the
allocation for it 7
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DR.K.L. RAO : Rs. 25 crores in the
fourth Plan.

SHRI RANJEET SINGH : There isa
shortage of pawer in Rajasthan and other
States also. Would the Government assure
us that the atomic power plant proposed to
be ret up somcwhere in north India for the
purpose of supplying power 10 almost all the
porth Indian States including Rajasthan will
be set up within a c:riain plriod o the
earliest possible time ?

DR.K L. RAD: Yes, Sir. One large
atomlc power station is going to be located
in the northern region.

=Y Toedix fag © wrAst & fasdt
91T ®Y, AWQT F1, Flvam a2y g
fesst &1 s 20 Gar qww @ a@ET
@ga wagr affd 3Irar Aq shar:
fasrely a1 soa ¥ s 2 917 I9F {@ig-
amg freeft gsm &7 G417 ol ag
aga "I @y, A ard 94 w1 gfaz &
fegmm &1 @ avg & @ 70T war gaw
w w1 § efaar &1 @ stz gqaa
oft | faey A ow W1 afam st a2
faeelt godte 1 3 famst acwig F
¢ ar Ay gar) faasy 7 frare ay g
&) ar Aaa o faadr Figa &war & ag
IN qC ¥ 9T AW FT gwIer fgemr g
faeramer | WA QEr 7E frar FmET oAy
fomm ' wfzdrzar &% @i g%
famargd | ag AF) gt w¥ar fF wfzarge
Wt dgar feara 51 fad ol famat of
gedt ¥ gedt gER fad o w9 gD
aw o9 & gd § 1 oF AT @t st
gFt ¢ eix ¥ omar g fs @ are ww
s §?

wegw wgeg o wgl & oww gEer
= ¥ xamg?

st ot feg: wewr & oiw
wic FAR T ¥ @WE I T wR g
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cate ar o @ & 1 Wk o faoelt =
@ I H g a3 o @y
R/ Y cqiz ST IW A S gH gE A
fadar | dgee 9% f& Wm0 Wk @iz
|AMT 95 AT ;WU feATT ¥OF I
arfe fore &1 sraar g1 1 gaer otz ot
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DR K L RAOQ : The hn, memb.r has
exagperated the amount of power taken by
MNangal fertiliser t.ciory and Delhv. 1t is not
threc-fourt  but coniy ¢ne third of the power
produced at Bhakra that is comsumed by
Nangal fertiliser  factory and Delhi, The
Minister for Prtroleum and Chemicais has
been wvery cooperative in  the present cr sis
and he has shut #own ons of the three units
of the Nangal factory to meet the deliccency.
The Nangal factory was put up at a time
when there was ro demand for power n
Punjab It is unfortunate that the fertiliser
factory which has got a very large consump-
tion of power should have been lozated there
It should not have been localed there. But
pow that it has been Incated there, you
cannot do anything cxcept to bzar the power
cut mlong with others This is & region
where the demand 1s growing every day. It
is 25 per cent as against India’s 15 per cent,
so that whatever power is produced is being
consumed there.

MR. SPEAKER : Plcase confine your-
self to Satpura. It was generous on the
part of my sccretaiiat 'o treat it as a short
notice question and still more generous for
the Minister to accept it. Mr. Somani.

SHRI N. K SOMANI : In the area
serviced by Salpura power station and the
adjoining power stations, there are unfortu-
nate occurrences of frequent power break-
downs as well as fluctuations in voltage...

MR. SPEAKER : What has gone wrong
with all of you today ? This is about
Satpura.

SHRI N. K. SOMANI : I am talking
ubout the area serviced by the Satpura
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power station and the adjoining power
stations. 1 said the power break-downs and
voltage fluctuations are so heavy that agricul=
tural and industrial activities are suffering as
@ result of it. Will Government take some
emergent steps to see that there are mno
breakdowns and voltage fluctuations in the
areas serviced by Satpura and adjoining
power stations ?

DR K. L. RAO : I must accept that
there is some violent fluctuation in voltage
in the rural areas We are irying to take
steps to rectify it as far as po-.sible. I hope
in the next two or three vears, by the time
we strengthen our transmission lines, better
conditions will prevail.

WRITTEN ANSWERS TO GUESTIONS

Soviet Deputy Foreign Minister’s Vislt
to India

*3+5. SHRI MOHAN SWARUP :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether it is a fact that ths Soviet
D:puty Forei,n Minlster recently wvisited
India ;

by if so, the purpose of his wisit ;
and

ic) whether the qusstion of implementa-
tion of Tahkem Agreement ‘ook place 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

{b) To meet Indian leaders and discuss
with them questions of mutual interest,
bilateral as well as international

(c) In this context, we also exchanged
views on Indo-Pakistan clations and
expressed our disappointment at the negative
response of the Pakistan Government to all
the initiatives taken by us to implement the

Tashkent Declaration with a view to
normalize and improve relations with
Pakictan.
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(w) o7&

(z) weT Agt It

Nepalese Dimand for Radical Revislon
of Indo Nepal Treaty on Trade and
Transit

SHRI DHANDAPANI :

SHRI DINKAR DESAL :
SHRI SAMINATHAN :

SHRI G VENKATASWAMY :
SHRI S5ITARAM KESRI :

Will the M nister of FO .EIGN TRADE
-be pleased 0 state :

(a) whether it is a fact that Union
Government has given opti>r» 10 Nepal on
trade and trans 1 facilities offered under the
conventlon for lund-locked countrics or  seek
extension of the present treaty belween
the two countries which expie on 3lst
October ;

(b} if 80, the reaction of the Nepalese
. Goveroment ; nnd

(c) whether india has not pcceded to
Nepalese demand of radicial 1evicion of the
present 10-year ticaty ?

¥368.

THE MINISTER OF FOREIGN
TRADE (8HRI L N MISHRA) : ta) No,
Sir, It is expected that narg.merts to be
made beyond the 3ist Ocinber 1470, when
the present Treaty of Trade and Transit
comes to an end, will be discusced shoril-
between the two Governments

(b) and (c). Do not arisc.

Ban on Entry of “Searchligh’s and
“Blitz” in Nepal

*369 SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have been able
to persuade the Nepal Government to lift
the ban on the entry of Eoglish daily
“Searchlight” published from Patoa and
the weekly “Blitz" published from Bombay
into Nepal ;

(b) if not, whether any efforts are still
being made in the direction of lifting the
ban ; and

(c) if so, the details theceof ?

AUGUST 12, 1970
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) 10
(c). The ban on the eotry of th: English
daily *‘Searchlight” published from Patna
and the w:ekly "Blitiz" putlished from
Bombay has been taken up with the Govern-
ment of Nepal thrpugh normal dip'omatic
channels. The ban on the Patna daily
“Searchlight’ has been lified froin 30th Iu'y,
1970. The ban i n th: * Bliiz" esatinuss.,

Indo Nepal Trade

*370 SHR] MADHU LIMAYE
Whll the Miristur of FTOREIGN TRADE be
pleased to state :

-a) whether it 1s a fact that during the
ditcursion on the renceal of the Indo-Nepal
Treaty on Trade and Transit, the Goverr-
n.ent of India cffcred to make rew corces-
sions tu Nepal in the matier of increasirg
the quota ol stainless steel procduects #nd
synthetic fabrics of third coun'ry origin,
provided these add tional imports were
chanrelised through the State Trading Corpo-
ratin ;

‘b) if so, whether Government have
decided 10 resile fram their earlier position
that free import of goods of third country
origin or “Nepalese products™ predominantly
based on raw malerials of third country
origin will not ke allowed free entry into
India ; and

ie) if so, the reasons for changing its
previous stand ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a) to
(c). Facilities provided under the Indo-
Nepal Treaty of Trade and Transit 1960, for
imports into India, are intended for goods of
Nepalese origin

2 Import of third country goods from
Nepal is prohibited under a notification
issued under the Indian Customs Act,

3. It is the express understandiog
between the two Governments that the
terms and conditions, as also the procedures,
for importing to Tndia of Nepalese products
which are not principally bised on Nepalese
raw materials will b: agreed upon between
the two Governments.

4. At the Minlisterial lével talks he'd In
Kathmandu in November 1968, HMG of
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Nepal had agreed to limit their export, to
India, of synthetic fabrics and stainless steel
manufactures to the level of 1967-68. In the
absence of agreement on actual quaniities
forming the level of 1967-¢8, there have
been no imports either of synthetic fabrics
or of stainless steel manufactures since July,
1969.

5. In the meetings of the Inter-Govern-
mental Joint Committee, where this question
has bern discussed, India has expressed its
willingness to permit import of synthetic
fabrics and stainless steel manufactures upto
the quanti‘ics considercd by India to be the
level of 19-7-68, through normal trading
channels, India has also expressed its
willingnes to consider the Nepal:se request
for import of synthetic fabrics and stainless
steel mnufacturers, wuntil the end of
Octeber, 1970, provided Nepal agrees to
roufe the trade through Indian State Trading
channels.

Policy on the Role of the Civil Section
in Defence Production

*371. DR. RANEN SEN:
SHRI SARJOO PANDEY :
SHRI YASUDEVAN NAIR -
SHRI YOGENDRA SHARMA :
Will the Minislter of DEFENCE be

pleased 10 state :

(a) whether a Waorking Group of the
Administrative Reforms Commission has
urged Government to formulate through a
special Resolution a clearcut and long-term
policy on the role of the civil section in
defence production ;

(b) whether Government bhave examined
this suggestion ; and

{c) i1 so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHR1 P. C. SETHI) : (a)
The cou. lusions of the Working Group on
Defence Pioduction apppinted by the Admi-
nistrative Reforms Commission and their
draft report were made available to the
Study Team on defence matters appointed by
the A. R. C. The Study Team has jnrer alia
recommended that Government should
formulate a clear-cut and long-term policy
for harnessing civil sector capacity for
defence production and should spell out the
role allotted to the civil sector industry as
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well as the areas in which it is expected to
function.

(b) The report of the Study Team was
received from the A. R. C. only a few days
back and their recommendntions are still
under examination.

(c) Does not arise,

Fall in Tavestment in Tea Tndustry

*372, SHRI D. N. PATODIA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that invest-
ment in the Tea Industry has registered a
fall ;

(b} if so, the rate of fall in investment
during the last two years ;

(c) whether the fall in investment is due
to repeated talks of nationalisation of the
industry ; and

(d) if pot, the reasons therefor and how
it ig likely to sffect India’s trade prospects
as a result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Information which is
available up o the year 1968 does not show
that there has been any fall in investment
Figures for Y69 and later are not available
yet.

(b) to (d). Do not arise.

British Home Secretary’s Statemeat on
Immigration Controls

*373. SHRI RAMAVATAR
SHASTRI :
SHRI ISHAQ SAMBHALI :
SHRI C. JANARDHNAN :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the British Home Secretary
has stated recently that Britain was planning
to introduce tougher immigration controls ;

(b) if so, the measure proposed by
Britain in this respect ; and

(c) what is India's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)



s Written Answers

The British Home Secretary, Mr. chipnld
Maudling, has stated that the British
Government intend to introduce a Bill to
give effect to their general policy of ensuiing
that there is no more permanent large scale
immigration into Britain.

(b) The proposed Bill has yet to be
introduced in the British Par iament.

(¢) Government of India have the
situation under constant review. They
paturaily hope that the British Government
will honour their obligation to the British
passport holders of Irdian origin in Afiica
and will facilitate their entry into United
Kiogduom,

Fapension of Phari Dzong by China
Airport io Chumbi Valiey

SHRI HUKAM CHAND
KACHWAL :

SHRI BANSH NARAIN
SINGH :

DR. M. SANTOSHAM :

Wil the Minister of DEFENCE be

pleased to state :

*374,

(a) whether it is a fact that China has
expanded the airport at Phari Dzong in
Chumbi Valley to such an extent that even
big planes can be landed there ;

(b) whether Government fecls that the
expansion of the Chinese airport in - Chumbi
Valley is detrimenial 10 India’s defence ;

(c) whether the Government of Assam
have informed the Government of India in
this regard ; and

(d) if so, the reacticn of Goverment
thereto 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (d). While
Goverrment are aware of Chinese activities
in the Chumbi Valley having a military
significance, there is no confirmation of the
repoited construction of an air strip at Phari
Dzong. Information to this effect was
conveyed by the Government of India to
the Government of Assam. Developments
along the borders of India having a bearing
on our securi:y are constantly taken note
of and suitab'e measures on our side are

aken.
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Government's Attitude towards two
Governments in Cambodia

*375. SHRIP.K. DEO:
SHRI CHENGALRAYA
NAIDU :
SHRI S. P. RAMAMOORTY :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether attention of the Govern-
ment of India has been invited to a report in
the Times of India, June 12, 1970 that India
does not recognise the changes taksn place
in Cambodia since March and still recognises
Prince Norodom Sihanouk as the head of
the Cambodian Government ; and

(b) what then is the reaction of the
Goveroment of India to the legally consti-
tuted Government in Phnom Phen and how
does Guvernment of India ftreat  their
Ambassador in New Delli 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir Government have seen the press
report.  Attenticn is invited to the Foreign
Minister's statement on May 1!, 190 in this
House,

(b) We are dealing with the Goverrment
and authorities in Phnom Penh on a (e jacto
basis and there is no change in cur treat-
ment of the Cambodian represerntative in
New Dclhi.

Soviet Consa'ate Boilding in Bombay

*376, SHRI BABURAO PATEL :
SHRI VIRENDRA KUMAR
SHAH :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact the Russian
Consulate has built a new three-storeyed
buildiog on Mount Pleasant Road, Bombay,
opposite ‘Varsha-the official residence of
Chief Minister of Maharashtra ;

(b) if so, whether the USSR Consulate
sought permission from the State and
Central Government ;

(¢) if not, how was the building allowed
to be completed ; and

(d) the reasons why the Consulate chose
this particular site opposite a Chief Minis-
ter’s house, against all well-cstablished diplu-
matic norms of conduct ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (2)
Yes, Sir.

(b) The permission of the Government
of Makarashiia was sought.

(¢) Does not arise.

(d) The purchase of the site and the
construction of the building does not conflict
without laws and the established diplomatic
rorns.

Indo-British Travel Facilities

*377. SHRI RAM KISHAN GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate :

{a) whether the entire issuc of travel
facilities between India and United Kingdom
has been examined ; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b) If what the Honourable Memb:r
has in mind is the question of restrictions
imposed by the British Government on the
entry of Indians into Britain, the matter i8
receiving Governmeat’s attention,

Cresh Landing of H.S. 748 Aircraft
in Car Nicobar Islands

*378. SHRI KANWAR LAL GUPTA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that on H.S. 748
airciaft piloted by a senior officer of the
Air Staff crash-landed recently in Car
Nicobar islands ;

(b) if so, whether it is also a fact that
the passengers were the wives of the senior
official and a high official of his ministry ;

(c) if so, the mames of the passengers
and repective designations of the two
officials ;

(d) whether Government have made any
inquiry into this whole incident ; and

(e) if so, the details thereof ; and the
action taken against the concerned officials ?

THE MINISTER OF DEFENCE (SHRI

JAGJIWAN RAM): (a) No such incident
has occurred recently. However, an H.S.,
748 aircraft of the Indian Air Force piloted
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by a seniar officer of the Air Forc: swung
off the runway when it landed at Port Blair
on 13th October 1969 and was damaged.

(b) and {c). The wife of the senior Air
Force officer was the only lady passenger on
board the aircraft. The other passsngers
were (i) Shri M. P. Cariappa, Joiot Secrstary,
Mibistry of Defence, and (ii} Sqa. Ldr.
H. S, Gupta IAF.

(d) and (e). A court of Inquiry was
constituted to investigate this accident. The
Court of Inquiry attributed the loss of
directional control during the landiog run
to a possible momentary mechanical defect
fn the pose wheel steering system. Subse-
quent examination of the steering mechanism
by specialists did not reveal any positive
evidsnce which could have led to its mal-
functioning. The plane had earlier carried
out normal take offs and landings at Kalai-
kunda, Port Blair and Car Nicobar on its
outward flight from New Delhi. There was
no irregularity about any of the passengers
travelling on the aircraft.

The question of taking action against
any officials does not, therefore, arise.

Massive Military Installations on
Indian Borders by Chinese

*379, SHRI HEM BARUA - Will the
Minist:r of DEFENCE be pleased to state :

(a) whether it is a fact that the Chinese
have installed massive military manoeuvres
on our frontiers ;

(b) if so, the details thereof ; and
(¢) whether Government are fully pre-

pared to meet the eventuality of an attack
by external forces ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIWAN RAM): (a) and (b). The
House has been kept iuformed from time to
time of the disposition of Chinese troops
and the pattern of their military activities
across our border, There has been no
significant change in the position of late.

(c) Our defence preparedness takes into
account the nature of threats which confront
the country.

Interference In the Internal Affalrs
of Indla by Vietcong Defectors

*380. SHRI UMANATH :
SHRI P. GOPALAN :
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SHRI VISHWANATHA

MENON :
SHRI K. M. ABRAHAM :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the attention of the Govern-
ment Las been diawn to the reported Press
Confersence of the two Vietcong defectors
in New Delhi held 0a 17th July, 1970 ;

(b) whether it is a clear violation of the
assurance given by the South Vietnam
Information Minister to the Indian Consulate-
General in Saigon, that these defectors would
not indulge in political activity in India
duripg their stay ;

(c) if so, what action had been taken
against these two defec'ors and those who
ananged the press conference ; and

(¢) if no action had been taken the
reasons for the same thereof ?

THE MINISTER ©OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): 1(a)
Yes, Sir.

(b) Holding of the Press conference by
the Victcong defectors was a breach of the
assurance piven by the puthorities of the
South Vietram Government that they would
not take part in political activity while in
India.

(c) and {d). Government placed certain
restrictions on the movement of these
petsons.

Agreement for Jute Goods concluded
with ECM, by India and Pakistan

*381, SHRI K. P SINGH DEO:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Pakistan
has recently concluded an agreement for jute
goods with European Common Market
having more favourable terms than 1hose
between India and E.CM. ;

(b) if so, the details thereof ;

(c) the extent to which Pakistan is likely
to have an edge over India as a result
thereof ;

1d) the reasons for Pakistan having
secured more favourable terms than Iodia ;
and

(e) the reaction of Government thereto ?
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THE MINISTER OF FOREIGN
TRADE (SHRI L N. MISHRA): (a)to
(e). It is understood that the European
Economic Commission has reached an agree-
ment with Pakistan on the contents of an
agreement concerning trade in jute goods.

Tkc salient features of the agreement are
understood to be as follows :

(1) The Community would apply in
advance, as soon as the agreement
comes into force, all the customs
tariff reductions decided in the
Kennedy Round Trade negotiations
in respect of jute products.
Pakistan on its part would limit
its exports to the commop market
of jute fabrics of width exceeding
150 c.m. at the level of 760 tonnes
and of jute thread at the level of
2000 tonnes for the current year.
A growth of 115 tonnes per year
fer the jute fabrics and 200 toones
per year for jute thread will be
allowed,

(2

-

(%) The Community would not oppose
the abovz ceiling to be surpassed
in the event of supplzmentary
requirements in the Community
market.

(4) A joint cooperation commitice
would be set up to examine all
aspects of jute and to seek solutions
1o the difffculties.

(5) The agreement will be valid till the
513t December, 1972,

Under the agreement signed between
India and EEC in November, 1969 (for the
period 1st January 1970 to 31st December
1472) :n respect of jute trade, the EEC have
agreed to observe the following principles @

(1) Progressive eplargement of access
to the Community Market, for
India.

(2) Globel maintenance of the activity
of the European Jute Industry at
its present level.

Uander the agreement India was to limit
the exports of jute fabrics of a width mote
than 150 cm. at the level of 5500 tooaes for
the year 1969. A growth rate of 250 tonnes
per year has also been provided for. The
Commupity has further agreed that it will
not object to the quota being exceeded in
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the case of additional demand in the
Community market. In other words, it is
Government of India's understanding that
the quantiiies indicated in the agreement
will not be considered as a ceiling.

The questions made available for impor‘s
from India are far more than that granted
to Pakistan. But some features of the
EEC's agreement with Pakistan (basic quota
and growth rate in relation to their actual
exports etc.) would iodicate that they have
been able to gecure somewhat better terms
in wide width Hessian, such as carpet back-
ing. In the case of Pakistan there is, how-
ever, restriction in the case of jute thread,
but there is mo such restriction in the case
of India.

The terms offered to Pakistan may be
due to the fact that Pakistan supplies raw
Jjute to EEC.

Further aprropriate action will be taken
as soon as full facts are aseertained.

Repatriation of North Vicinamese
Prisioners

*3 2. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state :

(a) whether Government was informed
by th: South Vietnamese Goveroment of its
intention to unilaterally repatriate North
Vietnamese priscn:rs of war via a small port
in the demilitarised zone between North
and South Vietnam at the mouth of the
Cua Tung River ; and

(b) if so, the details thereof and the
purpose of informiog the Government of
India about the affairs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b} According to the information given
to us, South Vietnam was to release 62
invalid North Vietnamese prisoners-of war
and 24 fishermen unconditionally on bumani-
tarian grounds. Government of India was
requested to use their good offices to assist
in this repatriation.
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Eocouragement to Naxalites by
Madame Binh’s Visit

*383. SHRIPREM CHAND VERMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state -

(a) the purpose of the visit of Madame
Binh, Foreign Minister provisional Revolu-
tionary Government of South Victnam, to
India ;

(b) whether some political parties resent.
ed her visit to India. if so, the reasons
therefor ;

(c) the political pertics which staged
demonstration against her visit 1o India ;
and

(d) whether her visit will encourage the
activities of Naxalites in India ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
The Government of India invited Mrs. Binh
to India in order to have contacts with all
partics engaged in the Paris Talks, under-
stand their points of view and to put across
our point of view to them, Sheis a leader
of the Na‘ional Liberation Front and the
Provisional Revolutionary Goveroment in
South Vi:tnam, which are in our view
essential elements to any peace settlement,
We believe that contacts with all the cop-
cerned parties will help us in fucilitating
progress towards a peace settlement,

(b) and (c). Certain croups and parties
have protested agaiost the visit and also
arranged demonstrations. The reasons can
be best explained by them. Their represen-
tatives have al:eady stated them fully in this
House.

(d) No, Sir.

Sale of Indian Property in East
Pakistan by Pakistan
Government
*384. SHRI J. K. CHOUDHURY :
SHRI SHIVA CHANDRA JHA :
SHRI SAMAR GUHA :
SHRI N. K. SANGHI :
SHRI M. A. KHAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether recently Pakistan has decided

to sell some of the Indisn property in East
Pakistan ;
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(b) if so, the details thereof :

(c) whether Government had received
any claims from the refugees of East Pakistan
who migrated to India recently ; and

(d) if so, the steps taken by Government
to pursue Pakistan to setile the issue in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): 1(a)
Yes, Sir. A large number of propertics
seized by the Government of Pakistan durirg
and after the September 1965 conflict are
being sold by that Government.

(b) The list, as statement, of properties
which were recently advertised for sale is
placed on the Table of the House

(c) Yes, Sir. Some refugees have lodged
claims for compensation.

(d) The migrants from East Pakistan
retain their proprietary right in their pro-
perty according 10 the provisions of Nehru-
Liaguat Pact of 1 50 and therefore they can
sell or exchan e their properties. This beirg
the case, the questivn of payment of com-
pensation to the migranis fiom East Pakistan
dees not arise.

Siatement

(1) Furniture/Articles of State Bank of
India at 4, Liaquat Avenue, Dacca.

(2) Furniture/Articles of Central Bank
of India at 26, Sadarghat Road,
Chittagung,

(3) Furniture/Articles of United Bank
of India at Brahmanbaris.

¢4) Stock, Store, Furniture including
vehicles etc of Mfs K. B. Dey &
Sons at 4, Chittaranjan Avenue, 32,
Tantibazar and at 24/A, Wyre
Street, Dacca.

() Furniture/Articles belonging to MI/s
Turner Morrison & Co., Ispahani
building, Quaid-e-Azam  Road,
Chittagong.

(6) Moveables including tin shed and
iron scraps of Sen Agarwala & Co.,

(Eastern Beogal Engineering &
Manufacturing Co.) at Mazampur,
Kushtia Town.

(7) Wagoner Jeep No. [CTG KA 8250
in Board's Garage.

AUGUST 12, 1970

Written Answers 44

(8) Censul (Cortina) Car No. DACCA-
GHA-3860 in Board's Garage.

(9) State Bink of India Building, 4,
Lirquat Avenue, Dacca.

(10) State Bank of Iodia Building,
Naray .nganj.

(11) United Bank of India building,
Hajiganj, Chandpur, Distt, Comilla.

(12) United Bank of India building,
Tofail Azam Road, Brahmanbaria,
Distt. Comilla.

(13) United Bank of India building,
Chandurabazar. Sub-Division
Brahmanbaria, Comilla.

(14) Mfs. M M 0Oil Mills, Faridabad,
Dacca.

(15) M/s Binga Luxmi Mills, Panchbibi,
Bogra.

(16) M(s Sree Mahavir North Bengal
Dal Mills, including M’s Hanuman
Oil Mills, Ishurdi, Pabna.

(17) M/s Barisal Tce
Chamarpatty, Barisal.

(1) Mfs Khewat Qil Mills, Rupsa,
Khulna,

(1 ) M/s Babnamore & Co 9, B. K.
Gupta Road, Narayanganj.

(20) M's Luxmi Rice, Atta & Oil Mills,
Lalmanirhat, Rangpur.

(21) M/s Srec Mahabali Rice & Dal
Mills, Ishurdi, Pabna.

(22) Mjs Sree Sankar Rice Mills, Phulhat
Dinajpur.

(23) M/s Srez Mahavir Rice & Oil
Mills, Phulbari, Distt. Dinajpur.

(24) M/s Pak Hili Rice Mill, Pak Hili,
Dinajpur.

(25) M/s Parbatipur Rice & Oil Mills,
Dinajpur.

(26) M/s Bhowanipur Rice Mills, Bhowai-
pur, Dinajpur.

(27) M/s Mohini Mills Ltd., Kushtia.

(28) Properties and assests belonging to
to M/s Rebati Mohan Saha and
Lolit Mohan Saha, Kalirbazar,

Narayanganj.

(29) Godown at Parbatipur belonging to
M/s M. M. 0il Mills.

{30) Two Godowns at Srimangal, Sylhet,

Association,
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belonging to M/s Pirdban Routhmal
& Sons.

(31) Business firm in a 3 storied building
at 4, Chittaranjan Avenuve and ooe
2 storied buildicg at 4/1 Chittaran-
jan  Avenue, Dacca belonging to
M/s K. B. Dey & Sons,

(32) One three storied building at 52,

Tantibazar, Dacca belonging to M/s

K. B. Dey & Sons.

Properties and assets at 46/B

Nalgola, Dacca belinging to Mfs

FEast Bengal River Sieam Service

Ltd., Dacca.

Properties and assets at 52, S. M.

Maleh Road Narayanganj belonging

to M/s East Rengal River Steam

Servi.e Ltd., Dacca.

Properties and assets at 172/173

B. K Road, Narayanganj belonging

to Mjs Fast Rengal River Steam

Service Lid., Dacca,

M’s Sree Ratna Rice Mills Phulhat,

Dinajpur.

M/s Annapurna Rice Mills, Ruhea,

Dinajpur.
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Proposal for Multi-Insurance, Plan to belp
Developing Nations” Exports

SHRI INDRAJIT GUITA :

SHRI ESWARA REDDY :

SHRI DHIRESHWAR
KALITA :

Will the Miuister of FOREIGN TRADE
be pleased to state :

(a) whether U. N. Econom'c and Social
Council is considering a proposal for a
multi-pational insurance plan to help deve.
loping nations' exports ; and

(b) if so, the maiu features thereof 7

*386.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): ra) and (b). Yes, Sir.
During the Fortyninth Session of the
ECOSOC the Secrectary-General, in pursu-
ance of the Council's resolution No. 1452
(XLVI1I), submitted a study cotitled *Export
Credits and Export Promotion in Develop-
ing countries’. The study defined the pur-
pose of the Scheme ‘to promote external
trade by providing guarantees which will
reduce the risks involved.” It has estimated
insurance fund needed to create the neces-
sary insurance arrangement for short and
medium term export credits for Asia, Latin
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America and Africa. The study also indicates
the posible bases for contribution to the
insurance fund by each participant. The
Council took note of the report of the
Secretary General end postpond considera-
tion of this item till the summer session of
the ECOSOC in 1971.

Steps to Redeem Chinese Occupation of
Bhutanese Territory

*387. SHRI C. M. KEDARIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the sieps Government
propose to teke to redeem the illegal
possesaion of Bhutanese territory by China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : When-
ever there have been Chinese intrusions in
the Bhutane:e territory, the Government of
India, at the instance of the Royal Bhutan
Government, have iodged a protest with the
Chinese Embassy. In all such cases so far,
the Chinese have withcrawn after briefl
intrusions.
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Seiting up of Public Sector uwnit for
manufacture of Missiles under
Licence

*389. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) the progres: made in setting up 1the
Public scctor unit to manufacture missiles
under licence ; and

(b) the likely capacity and by what
time it is going to start production work ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI P. C. SETHI) : (a)
Public Sector undertaking viz,  Bharat
Dynamics Ltd, has teen registered for
production of missil*s under a licence
agrecment with a foreign firm. The Board
of Directors will be appointed sho‘tly.

(b) The production is scheduled to
commence in the 2nd quarter of 1971. It
will not be in public interest to reveal
further details.

Repair Facllitles to Russian Ships io
Indian Ports

*39', SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Goveroment of India has
decided to provide facilities to the Russian
ships for repairs in Indian ports ;

(b) if so, the terms of such facilitiea
being provided to the Russian ships ; and

(¢) whether there has been ecriticism of
such a concession being given to the
Russians in the country and if so, the
details thereof ?



49 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) and (c). Do not arise,
Transport Facllities to employees of
Canteen Storcs Department
(India), Jaipur

249!, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state:

a) whether Government have since
decided on the question of providing trans-
port facilitics to the employees of the
Canteen Stwres Department (India) at
Jaipur ;

b+ if so, the nature of decision taken
therccn ;

(c) whether it is a fact that the Canteen
Siores Department (India, employees Union
hav: also presed for grant o1 similar
transport [(acilities for emp.oyees at other
remotely placed Depots and combined Bulk
and Retail 1ssue Depots at others Stations ;
and

(d) if so, the action being taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) No,
Sir.

(b} Does uot arise in view of (a) above.

(c) No such request appears to have
been received by Government.

(d) Question does not arise in view of
(c) above.

Verification of Antecedents of two Foreign
Nationals Staylog In New Delbi

2:02. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether two foreign nationals, one a
Ceylones and one Nepali, had been given
the permission by Government to stay in
New Delhi as Area Directors for Ceylon
and Nepal respectively, in the Internatiomal
Labour Organisation's Area Office In New
Delhi under its new changed set-up ;

(b) if so, whether their antecedents were

SRAVANA 21, 1892 (SAKA)

Writien Answers 50

verified by the Goverament before approving
their visas ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Mr. R. C. Sharma, a Nepalese pational, and
Mr. Kumarkulasinghe, & Ceylonese national,
joined the . L O. Area Office in New
Celhi in March, 1970.

(b) and (c). Both these officials belong
to the professional category of staff of the
I.L.O and are in possession of U. N.
Laissez Passer. As far as we know there is
nothing against them,

North Korean Advertisement in Indian
Newspapers

2403. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is e fact that Dr.
Woonsang Choi, Consul General of South
Korea, objected at Press Conference on 26th
June. 1970, to the nature of North Korean
advertisement in Indian newspapers whereby
they tended to create ill-fecling against a
third country with which Indian bad friendly
relations ;

(b) total number and cost of North
Korean advertisements in Indian newspapers
from December 1, 1969 to May 30, 1970 ;
and

(c) the steps taken by Government to
enforce its policy of not pzrmitting dissemi-
nation or distribution of any publicity
material that will create ill-fecling against
countries friendly to India ; If not, reasons
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) About 20 advertisements have come
to the notice of the Government but the
Government are not awa:e of the total cost
of these advertiscments,

(c) The Government normally respects
freedom of press in such matters and expects
diplomatic missions to observe the usual
norms of diplomatic etiquette.
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Reports of stody groups on Reorganisation
of Cantecn Stores Department (India)

2404. SHR!I CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
.be pleased to refer to the reply given to
Unstarred Question No. 55:3 on the 8th
April, 1970 regardirg reports of study groups
on reorganisation nf Canteen Stores Depart-
ment (India) and state :

(a) whether the reports of the remnining
Stuty Groups on the working efficiency of
Canteen Stores Department (India) were
finalised by the Board of control meeting
held in New Delhi in Ap:il, 1970 ;

ib) if so, whether a copy of the
surmary of all the Study Groups recom-
mendations and Government's orders on
each of 1hem would be laid on the Table of
the House ; and

(c) if the replies to parts (a) and (b) be
in the negative, the reasons for this delay,
and when would these be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHMIDA): (a) to
(c). No mecting of the Board of Control
was held in  April, 1970 However, since
reply was given to Unastarred Question No.
5533 in the Lok Sabha on 8ih April 1970,
orders regarding certain  reconunendatihns
of Study Groups No. 3 and 6 have been
issued on 2nd July, 1¥70. Orders in regard
to a recommendation of Studv Group No. §
bave elso been issued on 2nd June, 1970.
Copies of these orders are placed on the
Table of the House [FPlaced in Library.
See No. LT—3937/ 0] It is not desirable
to place on the Table of the House the
reports of the Stdy Groups which were
departmental groups, as the adoption of
such a course would tLave the effect of
inhibiting free and framk expression of
individual or collective views in such
Studies. Copies of orders already issued
in regard to the recommendations have been
laid on the Table of the House.

Defcctive Ammuonation supplied by Army
Atborities for 106 MM Recoil-less
Aoti-Taok Guas used In Infantry
School, Mhow

2405. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
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be pleased to state :

(a) whether the ammunition supplied by
the Army authorities for the 106 MM
Recoil-less Anti-Tank Guns for imparting
training to officers and Jawans has lately
been found to suffer from some manufactur-
ing defect and as a result, it has caused
explosions in the guns ar the time of practice
firing and even permanent facial injuries to
men practising with the guns ;

(by if so, the pumber of injuries that
were caused t0o Army men during the year
1970 at the Infantry School, Mhow ; and

fc) the remedial measures taken by
Government to prevent this mishap and to
remove the said manufacturing defect ?

THE MINISTER OF DEFENC E (SHRI
JAGIIWAN RAM) : (a) to i€). There was
one case of accident with this ammunition
recently., This was not at the Infaniry
School, The gun body was damaged but
there was no injury 10 any person  Investi-
gation into this accident is in progress.
Remedial strps will be taken ufter the
investigation has been completed. Mean-
while a ban has been placed on the firing of
this lot of ammunition.

Scrap Export

2406, SHRI A. S. SAIGAL : Will tte
Minister of FOREIGN TRADE bhe pleascd
to state :

(a) the quan.ity of the following grades
of scrap export licensed during Ist April,
1970 to 15th April, 1970 :—

(i) Cast Iron Borings, and

(ii) Cast Iron Skull,

ib) if no quantity was licensed for
export the reasons for the same ; and

(c) whether it is a fact that foreign
prices obtainable during this period was
much higher than obtaioable now ?

THE DEPUTY MINI TER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM "EWAK) : (a) During the period
1.4.1970 to 15 4.7970, no export sale of any
category of scrap was approved by Metal
Scrap Trade Corporation, the canalised
exporter.

(b) Exports were not allowed in view of
requirements of scrap for di mestic use,
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(c) A comparative estimation is not

rossible owing to paucity of bcokings.

Import of Scrap Processing Equipment
and Spares

2407. SHRI A S. SAIGAL : Will the
Minis'er of FOREIGN TRADE be pleased
10 slate :

(a) the value of import licenses, if any,
issued last year (1969-70) allowing import of
scrap processing equipment and spares ;

(b) if no import licenses have been
issued, the reasons for the same ; and

(c) the names of indigenous makers of
scrap processing machines, like hydraulic
baling presses, bricketting presses, turniog
crushers and scrap hearing machines as well
as the nunber of units of each type of
machine mad: by the indigenous manufac
tures during 96768, 1968-69 and 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (1) to (c). The informa-
1ion is being collected and will be laid on
the Table of the House.

Export of Surplus and Unwanted Grade
cf Scrap

2408. SHRI GAJRAJ SINGH RAO:
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether it is a fact that scrap
shippers were refused approvals for export
of surplus and uowanted grades of scrap
since March, 1970 when the export prices
were at their peak ; and

(b) if so, the reasons for the same and
if not, the quantity and C I F. price at which
export approvals were granted for these
grades of scrap betweea the 1st April, 1970
and the 5th May, 1970, (1) Sheet Cuttings
and Punchings MNo. 2, (2) Oxidized and
Rusty Steel Turniogs and Borines, (3) Cast
Iron Borings, (1) Cast Iron Skull Scrap, (5)
Detinned Scrap, (6) Silicon Sheet Cuttings ;
and (7) Mill Scale Scrap 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) In view of indigenous
demand for scrap, it was not possible for the
Metal Scrap Trade Corporation to conclude
export contracts.
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Goverament has since permitted exports
of scrap against confirmed orders entered
into by Metal Scrap Trade Corporation upto
31st March, 1970,

(b) The Metal Scrap Trade Corporation
approved 3 sales of 1/50 M/Tons of cast
iron borings, C1F. value of which works
out to Dollars 90,250, MST.C. did not
negotiate for export sale of other varieties,

Ferrous Scrap Export Policy

2409. SHRI GUJRAJ SINGH RAO:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Ferrous Scrap Export
Policy is usvally decided by Governmeat on
the basis of recommendations submitted by
the Metal Scrap Trade Corporation Limited ;

(b) whether the said Corporation had
submitted sometime in November, 1969 its
recommendations regarding  April, 1970/
March 71 Ferrous Scrap Export Policy ;

(c) if so, what were the recommenda-
tions ; and

(d) whether Government have accepted
those recommendations ; and

(e} if not. the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Export policy for
Ferrous Scrap is decided in the light of
recommendations of MSTC and other
information on the subject.

(b) Various members of the Corporation
made a number of recommendations from
time to time.

(c) There has been no unanimity in the
recommendations on account of some conflict
of interests expressed by Furnace. Owners
and merchant exporters,

(d) and (¢). Government is evaluating
the various points of view in the light of
prevailing conditions.

Indo-Cuban Trade

2410. SHRI N. R. DEOGHARE : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any steps have been taken
by Government of India to promote Indo-

Cuban trade ;
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(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). Our exports
to Cuba consisied almost entirely of jute
bags ; this trade declined rapidly due to the
establishment in Cuba of factories for the
manpufacture of bags from locally grown
kenaf. Since then various measures have
bern considered from time to time for
improving our trade relations. But as that
country does not have sufficient foreign
exchange to finance her purchases of goods
from India and as her principal export
products such as sugar, canned fruits, fish,
etc,, are not of imort interest to ws, it has
not been possible to reverse the declining
trend in our trade with Cuba,

Purchase of Foreign Cars by State Trading
Corporation

2411, SHRI LOBO PRABHU: Wil
the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Starred
Question No. 1318 oa the 29h April, 1970
and state :

(a) whether the Siate Trading Corpora-
tion furnishes the Income 1ax authorities of
the area concerned details of the purchasers
and the purchase price of forcign cars sold ;

(b) whether inquiries are made of the
sources ol money for such purchases ; and

(¢) whether any new assessments have
been made as a result of such inquiries ;
and

(d) il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b1 Yes, Sir.

(¢) and (d). Information is being
collected und will be laid on the Table of
the House is soon as is pousible.

Manufacture of Concrete Slabs From
Plastic Solation

2412, SHRI1 VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be
pleased to refer to the reply given to
Unstarred Question No. 6513 on the 17th
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April, 1970 regarding the manufacture of
concrete slabs from plastic solution and
state :

(a) whether the information sought for
has since been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT) : (a) Bhabha Atomic
Research Centie is in touch with the work
being done by American Scientists for the
development of concrete polymer products
using Cobalt 60 radiation, in which different
properties of concrete are vastly impre ved.

(b) Preliminary work is being conducted
at the Isntope Division of Bhakha Atomic
Research Centre for the development of
similar products.

Alleged Racketcering in Diamonds Trade

2413. SHRI D. AMAT Will  the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether with a view to preventing
large scale racketeering in diamonds trade,

Goveroment propose to sell diamonds
abioad ;
(b) whether any assessment has been

made by Government as to how far the
country has been deprived of foreign
exchange earnings through diamonds trade
trade in recent years ; and

(c) the steps taken in pursuance of the
Goveroment's suid proposal and the
estimated amount of additional earning in
foreign exchange and otherwise that are
likely to accrue to the country with the
implementation of this proposal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Io order to raise the
uvnit value of diamonds and to attempt
diversification of markets for gem and
jewellery products, certain public sector
uodertakings like Handicrafts and Handloom
Export Corporation,  National Mineral
Development Corporation are consideriog
the feasibility of undertaking exports of
these goods.



Writien Answers

(b) A delegation is proposed to study
certain selected mrarkets overseas to see if
higher realisa:iors are possible. They will
also exemine the mcdern techniques of cutt-
ipg and rolishing. Some time ego, the
Chairman, Naticnal Mineral Development
Corporation hed made an asseisment in
Japan which indicated that the average
import price in Japan was much higher than
the average export price that we are realis-
ing at Hongkoog and other places.

(c) Efforts are being made to persuade
exporters to try and obtain higher values
than at present from their overseas
customers.

Visit by Delegation of French ‘Renault
Car” Firm

2414, SHRI CHANDRA SHEKHAR
SINGH :
SHRI RAMAVTAR SHASTRI :
SHRI K M. MADHUKAR :
SHRI DHIRESWAR KALITA :
SHRI P, C. ADICHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether it is a fact that a delegation
of one French *Renault Car® firm is visiting
India shortly ; and

(b) if so, the purpose of the visit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The Delegation is visiting Iadia to
explore the possibilines of buying their
requirements of automobile ancillaries from
India.

Import of Tractors From U.S.S-R

2415. SHRI D. N. PATODIA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether itis a fact that US.S.R.
bave offered to sell 3000 tractors to India ;

(b) if so, the types of tractors offered
for sale ;

(c) the terms and conditions of the sale,
if It has been approved ; and

(d) what percentage of imported tractors
come from U.S.S.R. and reasons for prefer-
ence for this type ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Import of T-25
and Byeclarus Tractors from USS.R. is
under negotiation between the S.T.C. and

the Russian suppliers.

(d) Tractors imported from U.S S.R. are
preferred in India because apart from con-
siderations of quality and price, such tractors
have been in use in India for a number of
years, The proportion of such tractors in
the total quantity of tractors to be imported
during the current ycar will depend on the
outcome of the aforesaid negotiations.

Subsidy to Jute Industry
2416. DR. RANEN SEN :
SHRI J. M. BISWAS :
SHRI K HALDER :
SHRI INDRAJIT GUPTA :

Will the Minister of FOREIGN TRADE
be pleased to siate :

(a) whether it is a fact that the Jute
Commission has made a plea for giving
subsidy to the Jute industry ; and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)and (b). Attention is
invited to the answer given in reply to
Unstarred Question No. 535 on the 29th
July, 1970.

Central Cottage Industries Emporlam
Delhbi

2417. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that since the
new management took over three years ago,
the sale at the Central Cottage Industries
Emporium, Delhi have started dwindling :

(b) whether in view of the present mess
at the Emporium Government will pat it in
charge of an autonomous body comsisting
of members with talent and knowledge ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir. This will be
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borne out from the sales figures for the last
five years given helow :

Year Rs. in lakhs
1965 66 95 85
1966-67 1412
19.7-68 181.93
196869 175.54
19¢9-70 2.0.:6

(b) and (c). There is no *'mess” at the
Empotium,
#ud et g fae (wgdAz)
fafwrs o0 mafiega &
BT {IaTa

2418. s wify gaw : a7 qdfae
WIQTT H4) 98 qard 71 A0 FA (F ¢

(%) sar gz o= & f& dag Arzar
Ta faew fafazs f1 a0 733
A F g & 20 @ qhoz wafiera
F 1 amE w3 F far @\ gew
fasrat qifaez wYer & 37 Frar a7 ar ;

(@) sar axse # qar ¢ fas
F @ ogew fawm F Rew d g
SATAATSAL FT HIA  HIL YAT HE 7 10
a1 qvog wfas mafiesa 37 F1 9@
faa

() afz g, @Y @ a1 & geF
Far afafwar & ;

(9) 8T F wE AT fawm
qUT FET AW A ¥ W AAFR D
2 W TR ¥ W aw ¥ s
FEAE #1 g ; AR

(®) & ag st 7w & fe o -
ot ¥ wregfear ® &, 9§ W0
Wfay oo AT & B QR odlo
feg ot e gew Tt F fadws
M few % fRe sgavit Wt & Wk
afz gh M W W AWR B A
afafsrar & 7
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qfirw sgTaTe HaTeg § - (s
W W) : (%) srEi

(@) & (¥). araar M FA-II®
ft aF &7 @iw g g FY AT
W
a9 M g faew fafidy Y 9w

® wrara & folr faa mar sedE

2419. st sify gaan: Fa1 3w
MY 4 9 T FFA F4A 5

(%) sar gz it w7 & fx dad
Arzar gaq faew fafars A wiea o7
|5 ATRAW & AT ;WA AA0UT F
far M w2 aam & far mwe F02
wWr & g #t 37 & fadg ¥ amma
FIT 83 OF aArgda Fyqr war ar ;

(@) sragfras ¢ f5 fa=a s
wmfas &7 &t sfasmm aem que
ardi & fodr 39w w37 & awm
arfasa 3z & fair soamw fear

(m) %ar gg Wt /= & fF wrAs ¥
AT FIT & WAF FAT AT A AT
s gawar g 1 fea & afawifar
& faeg gezar aray &9 A fawifa
Fr et ; o

(w) afz gi, at ga &} & @@ A
a1 sfafwar & ?

qifaw Iy wATm § I9-AeR
(st Tm q=w) @ (F) S A

(&) & (9). 390 (F) & IO
# o § @ gu ¥ ger A8 95 |

Re-Survey of Western Kosl Canal

2421. SHAI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to
Unstarred Question No. 10406 on the 20th
May, 1970 regarding re-survey of Western
Kosi Canal and state :

(a) whether the proposed comprehensive
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review of the alignment and re survey for
shif'ing towards north has since been com-
pleted ;

(b} if so, the details thereof ; and

{c) if not, the exact state of affairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The proposal of shifting
the canal northwards io command addi-
tional areas is under examination by the
Government of Bihar.

Reported Statcment of a Union Minister
that India should Demand Compensation
from Paki-tan for Familles Squeezed
out of Pakistan

2422, SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Union
Minister for Petroleum has made a statement
10 the Press Reporters that as a “'Bengalee”
he felt India should demand compensation
from Pukistan for the losses suffered by
families squeezed out of Pakistan ;

ib) if so, whether Government
taken note of this sitatement : and

i) whether Governmeat have demanded
compensation in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI 5URENDRA PAL SINGH) : () Yes,
Sir.

1b) Yes, Sir.

(c) No, Sir. The Nehru-Liaquat Agree-
ment of 1950 does not provide for demands
for compensation in such cases.

have

Influx of Refogees from Nepal
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SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :

Will  the Minister of EXTERNAL
AFFAIRS be pleased (o state :

(8) whether it is a fact that a large
number of refugees are coming from Nepal
every month to India ;

(b) if s0, the total number of refugees
who had come to India from January-June,
1970 ; and

(¢) the arrangements made by the
Government to settle them here ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and b). Itis not a fa:t that n large number
of refugess co ne to India from Nepal every
month  However, in May, 1970 one large
group of about 3000 persons of Indian origin
were evicted from Nepal and are now in
the Lakhimpur Kheri, District in Uttar
Pradesh :

(c) The matter has been taken up with
the Government of Nepal in order to enable
these people to return to their homes in
Nepal.

Export of Mango Products

2424, SHRI MRITYUNJAY PRASAD:
Will the Minister of FOREIGN TRADE
be pleased to state the quantity of mango
products such as pickles, jams, dried mango
chips, syrup mango powder, etc. sold in the
country as also the quantity of each of the
them exported to forcign countries during
the last three years indicating the value
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : E-port of Mango Products
such as, Pickles, Jams, Mango Juice etc.

2423. SHRI SATYA NARAIN
SINGH : during the last three years had been as
SHRI NAMBIAR : follows :
Qty. Tonnes
Val. Rs./Lakhs
196708 1995-69 1969-70
Commodi'y
Qty. Val. Otw Val Otw Val.
1 2 3 4 1 A 7
1422 41.76 1930  56t3 1968 59.24

Mango pickles
and chutneys
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1 2 3 4 5 6 7
Mango Jam 79 29) 1L0 3.41 375 10.10
Mango slices, 16 0.34 4 0.20 25 0.64
dried

Mango flour 2 009 4 0.18 2 0.13
Mango juices 3336 79.31 2921 7397 7620 149.46

Total 4855 124.4) 4959  141.59 9990 219.56

Statistics regarding internal sale are not maintained.

Central Assistance for
Rajasthan Canal
2425. DR. SUSHILA NAYAR :
SHRI S M. KRISHNA :
SHRI YAMUNA PRASAD
MANDAL :

SHRI1 J. K. CHOUDHURY :
SHRI N. K SANGHI:
DR. KARNI SINGH .

Will the Minister of TRRIGATION
AND POWER be pleased 10 s'ate :

(a) whether 1t is a fact that the Govern-
ment of Rajssthan have approached the
Central Government for financial assistance
for the completion of Rajasthan Canal ;
and

(b) if so, the reaction of Government
thereto and the amount of loan sanctioned
by Government for this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) Beginning from Fourth Five Year
Plan, the Central assistance to the States is
given in the form of block grants and loans
without being tied up to any particular
Project or Head of Development. The States
are free to provide necessary funds for any
particular Project, depending upon its impor-
tance. The original outlay of Rs. 27 crores
provided for the Proiect in the Draflt Fourth
Five Year Plan has now been proposed to be
increased to Rs. 40 crores, which would en-
able completion of Stage-1 on the Project
substantially by the end of the Fourth Five
Year Plao.

Production of T. V. Sets

SRHI ISHAQ SAMBHALI :

SHRI YOGENDRA SHARMA :

SHRI LATAFAT ALl KHAN :

SHRI C JANARDHANAN :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI DEVINDER SINGH
GARCHA :

Will the PRIME MINISTER be pleased
to state :

(a) the estimated production of TV sets
at present ;

(b) whether Government have any plan
to step up production of TV sets duting the
Fourth Plan ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) Four firms, two in the
organised sector and two consortia of small
scale firms bave been sanctioned capacity to
make 30,000 TV receivers per apnum. M/s.
J. K. Electronics, Kanpur who started pro-
duction last year have so far manufactured
3529 receivers, M/s, Telerad, Bombay, who
starled production in March, 1970 have so
far manufactured 500 reccivers. The two
consortia of small scale firms—yiz. Mls.
Polestar Bombay and Mj/s. Telestar, New
Delhi, bave gome into production only re-
cently.

(b) and (c). With the setting up of Telo
vision stations at Bombay, Poona, { « .

2426.
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Calcotta, Lucknow, Kanpur and Srinagar
duriog the Fourth Five Year Plan period,
the demand of Television sets would increase
considerably. Applications for setting up the
required adeitional cepacity have been
invited and would be considered after the
15th August, 1970. which is the last date for
receipt of these applications,

Corb on Distribution of Propaganda
Publications by USA and USSR

2427, SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that certain
foreign countries like USA and USSR
publish distribute a large number of papers
and journals in the country ;

(b} if so, the extent to whick these are
propaganda materials ; and

(c) whether Government propose to ban
these in the country and if pot, the reasons
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR]1 SURENDRA PAL SINGH): (a) Yes,
Sir.,

(b) All of them propagate the views and
policies of their respective countries, and
safeguard what they conmsider  their
interests.

(c) Government do not propose to ban
any legitimate publicity activity of any foreign
mission in India.

Declaration of Electric Supply and
Generation in Tamil Nadu as
Essential Service by Central
Government

2428. SHRI K. LAKKAPPA : Will the
Minpister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that a notifi-
cation by the Central Government declaring
electricity supply and generation in Tamil
Nadu as Essential Services was issued on the
21st May ;

(b) if so, whether the notification was
legally valid on 21st May in Tamil Nadu;
and

(c) if not, the reasons thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) Yes, Sir.

(c) Does nor arise,

Autonomy for Reglonal Research
Laboratories
2429. SHRI VASUDEVAN NAIR :
SHRI SARJOO PANDEY :
SHRI JHARKHANDE RAI :
SHRI C. JANARDHANAN :
SHRI YOGENDRA SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the National Seminar on
technological change and Industry has re-
commended that Regional Research Labora-
tories should be given more autonomy ;
and

(b) if so, whether Government
accepted the recommendation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) The Seminar on ‘Technological
change and Indusiry’ held at Hyderabad
under the joint auspices of Administrative
Staff College and Sri Ram Ceatre for Indus-
trial Relations discussed in general the
problem of autonomy of Scientific Research
Laboratories including Regional Research
Laboratories.

(b) The views expressed at the Seminar
have been taken note of.

narst  goeTc gTar amrfAe aa
whelfite egaem qftey & woaw o7

& fru mg mogy «) afaw fmr

2430, «it wfiwer garw :

oft T e gy

W oSW™m WR g ¥ O e
w4 fie

(%) #r 7g &= & & =mmdw
gwrR gra  dmfas aaor  Whofos
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wgdeaTT ofezy @ wiw wraw @
weaw gz ¥ f57 1 @moT # ogow ¥
faar mar & ;

(=) afz gi, a1 f&v Fw Wik wat
® gRT FER meAr @w-ow qrfow
e &?

Tg-eTd WAty § 6 geetfae
it dmfrw aer elhife sgeem
faawii & Trog WAt (W) gow W g) ¢
(%) s g

(|) aaify @wFx #1 QO fazamw
¢ fF Dowgomriomto wiw afufa &
WEqE 93 9 IR FEH  [EAT AFAT H
fom ®# &, ST w9AT AT aw T
Faar 31

Phizo’s Message In Code to Representalive
on Nagaland Peace Obscivers Team

2431. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Napa
rebel leader Phizo and his two associates,
Khodao and Youngkong, settled in London,
have sent a coded message to Mr. Phenit-
phang, the underground represe tative on
the Nagaland Peacec Observers team ;

(b) if so, whether Government have de-
ciphered the message ; and

(c) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(). From coquiries made from the Convenor
of the Peace Observers’ Team, it is under-
stood that no messuge has been received by
any member of the Team recently from
Phizo, A cable was received by the Team in
January, 1970 in which Phizo had drawn
attention to some alleged violations of the
agreement for suspension of operati by
the Security Forces, Another cable convey-
ing greetings was received by Shri Phenit-
phang from Phizo some time ago.
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Fwife aar aweitet ATl & v
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geie & qfvry 1 grEerd & AT
egied &4 |
% qregw gfew stefas & dwfe
aar watfme sgeaT afeas §
frgfe

2435, «it Wlwg SWW@: FT TEE
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Number of Muslims Migrated to Pakistan
between 1968 and 1970

2436. SHRI ABDUL GHANI DAR :
SHRI D, AMAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the total
number of muslims migrated or sent
back to Pakistan in 1968, 1969 and 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH): Th=
number of Muslims who migrated to Pakistan
in 1968 and 1969 was 3799 and 1625 respec-
tivelv. 688 Muslims migrated in 1970 upto
the end of June,

Poseibility of Pakistan! Attack on India
with the Help of China

2437. SHRI ABDUL GHANI DAR:
Will the Minister of DEFENCE be pleased
to state whether there is 8 possibility that
Pakistan may attack India with the help and
active support of China in this year or in
the coming years 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Such a possibility can-
not be ruled out.

Forelgn Exchange earned due to Sale of
Indian Sulphar

2438 SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the names of countrics where Indian
sulphur is sold ; and

(b) the amsunt of foreign exchange
earned on this account during the last three
years, year-wisc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Sulphur is primarily
an item of import. An insignificant quantity
of this item was, however, exported to
Ceylon during the financial year 1969 70.

{b) There have been no export of sul-
phur duriog the years 1967- 8 and 1968.69,
A quantity of 203 Kilogrames valued at
Rs. 1097 was exported to Ceylon during the
year 1969-70.

Export of Textlles

2439, SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government pointed out to
the industrlalists the declining textile exports
and wanted them to increase exports through
design improvements ; and

(b) if so, the details thereof and the
response achieved ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHul
RAM SEWAK) : (a) and (b). There is no
decline in the exports of cotton textiles, On
the other hand there is a rise. Exports
during January-June, 1970, have increased
to Rs. 58.32 crores (provisional) from Rs.
50.17 crores during January-June, 196Y.

Free Port on East Coast
2440. SHRI &, K. SAMBANDHAN :
SHRI N. R. DEOGHARE :

Will the Minister of FOREIGN TRADE
be pleated 10 state :

(2) whether there is any proposal to
have a “Free Port” on the East Coast;
and

(b) if so, the location and the time by
which 1t will be established ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sr.

(b) Does pot arise.

Per Cupita locome in Orissa

2441, SHRI S. KUNDU : Will the
PRIME MINISTER be pleased to state :

(a) whether Orissa’s per capita income
is less than the all India per capita income,
if so by how much ;

(b) whetlier Orissa’s share 10 national
income has pot .egistered any rise during
the last many years and whether it was
the same in 1965-66 as it was 15 years
bazk :

(c) whether Fourth Plan outlay for
Orissa is less compared 1o ils population as
against the total out'ay for all states plan, if
8o, the details thereof

(d) whether the Planning Commission is
of the opinion that the States economy
will slide back unless plan vutlay for Orissa
is increasid to Rs. 265 from Rs, 222,60 crores
as it is fixed at present ; and

(¢) if so, what steps Government is
takiog to increase the ouilay of the Fourth
Plan for Orissa and if not, the reasons
thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir. Average per
capita income of Orissa for threec years
period 1962-63 to 19¢4-65 as estimated by
Central  Statistical Organisation on a
comparable basis was Rs. 306 as against the
all India figure of Rs. 372,

(b) Compirable estimates of the incomes

of States for the last 15 years are not
available.

(c) Plan outlays of States are determined
by the owverall needs and po'entials of
the Siates subject to limitation of resources
and not on the basis of population.

(d) The growth rate of a State's
economy will depend upon several factors
including the manner in which the plan
sehemes are prepared and implemeated and

the investment by the financial institutions
and in the private sector.
(¢} The State has been given some

special consideration in the formula for the
distribution of Central assistance.  The
increase in the plan outlay will now depend
on the additional resources that the State
may be able to mobilise.

Appointment of Expert Group for Export
Marketing in India
2442. SHRI GADILINGANA
GOWD :
SHRI N. K. SOMANI :
SHRI R. K. AMIN :
DR. M. SANTOSHAM :
SHRI FILOO MODY :
SHRI R. R. SINGH DEO :
SHRI NANJA GOWDER :
SHRI D. N. DEB :

Will the Mmister of FOREIGN TRADE
be pleased to state :

(a) whether an Expert Group was
recently appointed to study export marketing
in India ;

(b whether they have
mitted their report ;

(c) if so, the details thereof ; and

(d) whether the pationalised banks are
utilised for this purpose ?

already sub-

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The final
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report of the study on India’s export
Marketing by the Industrial Development
Services has not so far been received. Only
a preliminary report has been received.

(c) The preliminary report covers

broadly the following areas :—

(a) Review of the working of Indian
Export House, recognized under
the scheme issued by Govern-
ment.

(b) Development of Export houses in
selected couptries and lessons
which could be learnt from their
exports.

(c

—

Identification of the nature of
India’s marketing problems. assess-
ment of market potential, problems
of supply and pre-conditions for
orderly marketing.

(d) suegestion regarding the frame-
work for the future development of
Meichant Export Houses as well
as a new scheme for assisting manu-
facturer-exporters.

(¢) Mecasure to be undertaken by
Government for improvement of
export marketing.

(d) The nationalised banks are extending
facilities 1o exporters in several ways, as for
example :

(i) provision of export credit at
reasonable rate of interest ;

(ii) dissemination of useful information
to exporters about buyers abroad
etc ;

(lii) opening of Export Cells to give
guidance to exporters on procedural
and other matters ;

(iv) conduct of status enquiries of
foreign buyers;

(v) conduct of commodity surveys and
market research ; and
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(vi) financipg new
etc.

lines of export ;

fafar Trodl o & mfaw fef Wt
nfer safeq am § wawrr
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faram
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Traosistorised Recelver Designed by
Bharat Electronics Ltd.

2444. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Bharat Electronics Ltd..
has designed a transistorised receiver ;

(b) whether the Bharat Electronics Ltd,
has made a request to Government to grant
a licence for manufacture of such receivers ;
and

(c) if so, the decisions taken by Govsrn-
ment in thi$ regard and the other production
plans of Bharat Electronics Ltd., in the near
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFI’
AND INDUSTRIAL RESEARCH (SHRi
K. C. PANT) : (a) to (c). Bharat Electro-
pics Limited have submitted an application
for grant of an industrial licence for setting
up manufacture of 0,000 transistorised TV
receivers per annum with indigenous know
how. The decision on applications for grant
of industrial licences for manufacture of TV
receivers will be taken after the 15th August,
1970, the last date prescribed for the receipt
of such applications.

M/s Bharat Electronics are manufactur-
ing a oumber of electronics items. Their
production during 1969 70 was of the value
of Rs. 24,1] crores and this is expected to
exceed Rs. 30 crores during 1970-71. A
decision has been taken to set up another
unit of Bharat Electronics Ltd., to manu-
facturer Radar and Microwave equipment.
They are also planning to manufacture,
other items like integrated circuits, equip-
ment for TV transmission etc.

Export of Rubber Goods
2445, SHRI MANIBHAI J. PATEL :
SHRI ISHAQ SAMBHALI :
SHRI C JANARDHANAN :
SHRI VASUDEVAN NAIR :
SHRI DHIRESWAR KALITA :
SHRI P. C. ADICHAN :
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SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be plased to state :

(a) whether the Indian Rubber Industries
Association has made a request to Govern-
ment for liberal export incentives for the
rubber goods industry ;

(b) if so, the details thereof ;

(c) the reaction of Government thereto ;

(d) the other requests made by the
Association to Government to help rubber
industry ; and

(e) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b} to (e). Do not arise.

Taking over of Sick Textile Mills by
Natiooal Textlle Corporation

2446, SHRIMATI ILA PALCHOU-
DHURI :
SHRI 8. D DAMANI :
SHRT BENI SHANKER
SHARMA :
SHRI G. C. DIXIT :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the National
Textiles Corporation has 21 ‘Sick’ Textile
Maills under management ;

(b) if so—(i) their location ; (il) the
number of mills which are working ; (iii)
the number of mills under modernisation :
(iv) those considered as bad assets ; and
(v) the production of those which are
working ;

(c) whether the cloth produced by the
working mills is marketed internally or
exported ; if so, details of exports in terms
of yardage and value ; and the names of
countries to which exports are made ;

(d) the loss or profit of the working
mills ;

(¢) whea the mills, which are under
modernisaticn are likely to be ready for
production ; and

(f) the expenditure incurred on moder-
nisation and the step taken by Guvernment

to those mills which are considered as bad
assests ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The National Textile
Corporation has not taken over the manage-
ment of any textile mill so far However,
there are 22 cotton textile mills the manage-
ment of which has been taken over by the
Ceantral Government, under Section 18A of
the Industries (Development and Regulation)
Act, 1951,

(b) (i) A statement is attached,

(ii) Al these mills, excepting two
namely, the Rajkot Spg. and
Wwg. Mills Ltd., Rajkot, the
management of which has been
taken over rccently and New
Yictoria Mills Co. Ltd., Kanpur,
which is working only partially,

are working.
(b) (iii) to (f). The information is being
collected and will be laid on the Table of the

House.

Statement
Sl
No.
1. Model Mills Nagpur Ltd., Nagpur.
2, R.S5.R.G. Mohta Spg. and
Wvg. Mills Ltd, Akola (Maha-
rashtra),
3. Pratap Spg. Wvg and Mfg. Co.
Ltd, Amalner (Maharashtra)

Name and location of the Mills

4, Bengal Nagpur Cotton Mills
Ltd,, Rajnandgaon,

5. India United Mills Ltd,,
Bombay.

6. Muir Mills Ltd., Kanpur.

7. New Bhopal Textiles Ltd,
Bhopal.

8. Hira Mills Ltd., Ujjain,

9. Swadeshi Cotton and Flour

Mills Ltd., Indore,
Sri Bharati Mills Ltd., Pondi-

Aurangabad Mills Ltd., Auranga-
bad.

10.
11.

Mahalakshmi Mills Co. Ltd,,
Beawar.

13. New Manockchock Spg. and
Wvg. Mills Ltd., Abmedabad.
14. Om Parasakthi Mills Ltd,,

Coimbatore.
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15. Digvijay Spg. and Wwg. Co.
Ltd., Bombay.

16, New Victoria Mills Co. Ltd.,
Kanpur,

17, Ahmedabad New Textile Mills
Co., Ltd., Abmedabad.

18. Himabbai Mfg. Co. Ltd.,
Ahmedabad.

19. Cambodia Mills Ltd, Coimba-
tore.

20, Krishnaveni Textiles Ltd, Coim-
batore.

21. Sri Ranga Vilas Ginning Spin-
ning and Wvg Mills Ltd.,
Coimbatore.

22. Rejkot Spg. and Wwvg. Mills

Lid., Rajkot.

Closure of Edward Mills Bvabar (Textiles)
Rajasthan

2447, SHRI BHOGENDRA JHA:
Will the Minister of FOREIGN TRADE be
pleased to stare :

(a) whether it is a fact that Edward
Mills Byabar (Textiles) Rajasthan was
closed down on 26th August, 1569 rendering
the employecs unemployed and stopping
production ;

(b) if so, causes thereof and the remedial
measures being undertaken ;

(c) whether Government propose 1o take
over and run this Mill ; if so, the details
thereof ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) to (d). The mill closed down due to
labour trouble and financial difficulties, An
Investigation Committee has already been
appointed under the Industries (Development
and Regulation) Act, to enquire into the
affairs of the mill and further action will be
considered after the report of the Com-
mittee is recelved.

Export of Steam Locomotives in Sorvlet
Unilon

SHRI GANESH QHOSH ;
SHRI E. K. NAYANAR :

2448,
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SHRI K. ANIRUDHAN :
SHRI NAMBIAR :
SHRI P. GOPALAN :

Will the Minister of FOREIGN TRADE
be pleased to slate @

(a) whether it is a fact that Government
are considering a proposal to export steam
locomotives to Soviet Union;

(b) if so, the details thereof ; and

(e} whether the proposal has made any
headway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

tb) and (c). Do not arise.

Uniform Talloring Rates for the Hoslery
Tallors in Calcutta

2449. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that tailoring
rates of the Hosiery tailors in West Bengal
remained more or less constant duriog the
last three years ;

(b) whether it is also a fact that because
of th: maanipulations by the big traders, the
tailors were not in a posiiion to meet the
demands of the employees ;

(c) if the answers to parts (a) and (b)
be in the affirmative, whether his attention
has been drawn to a press statement issued
in Calcutta on June 16, 1970 by the Bengal
Hosiery Tailors® Association that its members
had been on strike since June 12, 1970
demandiog uniform tailoriog rates ;

(d) whether the said Association has
alvo demanded that a Corporation to
safeguard the interests of small manufactures
and employees should be constituted by
Government ; and

(e) il so, the steps taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). The information

| is being collected and will be laid on the
. Table of the House.
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Request by Phillips (India) for Grant of
Licence for the Manufacture of
TV Sets

2450. SHRI HIMATSINGKA : Will
the PRIME MINISTER be pleased to
sta‘e :

(a) whether the Phillips (India) have
requested for grant of a licence for manufac-
turirg T. V. Sets ;

(b) if so, the detail of the proposal and
whether the same has be n appoved by the
Governmet ; and

(c) whether any other private sector
manufacturers have also applied for T. V.
manufacturing l'cences, if so, their names
and addresses and the Goveroment's reaction
to their applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOWME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C PANT) : (a) and (b. Yes. M/s.
Philips (In sia) have applied for the grant of
an iodustrial lizence to set up capacity for
40,000 television eceivers per annum, They
want to manufa:ture multi-channel T. V.
receivers with transistorised circuitary. No

decision has yet been taken on this
application
(c) To meet the increased demand of

T. V. receivers which wou'd arise when T.V,
broadcasting is extending to Bombay, Poona,
Ma-dras, Calcutta, Lucknow, Kiopur and
Srinagar in the near future, applications to
establish additional maoufacturing capacity
have besn iavited. A number of applications
from private and public sector manufacturers
have been received.  All the applications
will be considered after 15th August 1970
which is the last date for receipt of these
applications.

High Quality Silk Sarees for Alr Iodia
Hostesses and Receptionists

2451. SHRI NANJA GOWDER : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the chalienge throwa by Air
India in an advertisement to the silk trade
to give its Hostesses and Receptionists the
kind of high quality silk sarees, the Company
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was Iccking for, has been acczpled by the
Guvernment of Mysore ; and
(b) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEwAK) : (a) and (b). It is under-
stood from Air India that so far eighteen
Indian silk manufacturers including Mysore
Sales International, Bombay, which is a
subsidiary of the Government of Mysore,
have respunded to the advertisement under-
taking to supply their requirements of
sarees.
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Establishment of Cotton Corporation
of India

2454, SHRI LOBO PRABHU : Will
the Minicter of FOREIGN TRADE be
pleased to state :

(a) whether with regard to the establish-
ment of the Cotton Corporation of India,
Government have made investigation in the
trade :

(b) if so, the average handling c'arges
and profit margins on the internal and
external trade and to what extent Govern-
ment propose to reduce them :

{c) the stafl available with Covernment
with experience in the purchase of a variable
commodity like cotlon ;

(d) the storage facilities available with
Government and how much will be the
working capi'al necessary ; and

(¢) what is Government’s proposal to
give relief to those rendered workless by the
nationalisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) All aspects of the
co'ton trade were carefully studied before
taking a deci-ion in favour of the establish-
ment of the Cotton Corporation.

(b) Handling charges and profit margins
vary a great deal. The Corporation will
endeavour to secure all prssible reduction.

(c) The Corporation will engage staff



85 Written Answers

with related experience, will offer employ-
ment *o those who have exper-encein this
field and will develop its own expertise.

(d) It is expected that the Corporation
will not need additional storage facilities or
large working capital during 1970-71.

(¢) The Hoo'ble Member's attention is
invited to my statement on the operations
the Cuorporation will undertake. He will
appriciate that the que:tion of relief does
nol arise.

Comparative per Capita Consumption of
Power in lodia

SHRI S. K TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of IRRIGATION AND
POWER be p'eased to state :

(a) whether Government are aware of
the fuct that the per capita consumption of
power is one of the lowest in India ;

(b) whether inter-State rivalries, disputes
on river waters and supply of power, stand
in the way of maximum utilisation of
national resources ; and

(c) whether some proposals are wunder
consideration of Government to take over
all the power projects to exclusion of States
altogether 7

2455,

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.
(b) Yes, Sir.
(c) No, Sir.

Meetings with all Indla Defence
Employees Federation

2456. SHRIS. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a decision
has since been taken by his Ministry to have
bi-monthly meetings with the representatives
of the All India Defence Employees Federa-
tion to discuss various issues at the minis-
terial level ;

(b) if s0o, whether the employees’
representatives have submitted any agenda
for the same ; and
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(c) whether any meeting has been held
if 80, the details of matters discussed ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Representatives of
all recognised unions including the All-India
Defence E nplnyces Federation have opport-
unity to discuss informally issues raised by
them at various levels in the Defence
Ministry  To facilitate such discussion, the
Associations oormally indicate in advance
the items which they propase to discuss.

(b) and (c). The whole matter is under
review and the decision is likely to be taken
shortly.

Defence emplovees living in  houses
Constructed Under [ndustrial Housing
Scheme In Kanpur

2437, SHRIS. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it has been brought to his
notice that the D:fence employees living
in the houses in Kanpur constructed under
thu_: Industrial Housing Scheme are facing
eviction notices : and

(b) if so, the steps taken by Government
to se: that such evictions ars not done and
whether this question had been taken up
with the State Government ?

THE MINISTER OF STATE,
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C,
SETHI) : (=) Yes, Srr.

(b) This Ministry has taken up this
matter with the Government of Uttar
Pradesh requesting that eviction may no* be
enforced and that the State Government
may permit sale of the houses to the Defence
employees on hire-purchase  basis. The
Government of U P. have not accepted the
proposal. The matter is under further
consideration of the Ministry of Defence in
consultation with the Ministry of Works
Housing and Urban Development,

Missiog Iodian Mouotaloeers

2458. SHRIS. M. BANERIJEE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the China
has agreed to make enquiries about the
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whereabouts of two Indian mountaineers
who have been reported missing since 24th
April, 1970 leading an expedition to the
Chomohury in Bhutan Tibet Border ; and

(b) if so, whether further information
bas been received from the Government of
China in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir. The Chinese Government
have told us that they had sent search
parties to the arca but, unfortunately, could
find ro trace of the two missing
mountaineers.

Revired pay scales for DESU Engineers

2459, SHRI BALRAJ MADHOK :
Will the M nister of IRRIGATION AND
POWER be pleased to siate :

(a) whether it is a fact that Engineers of
D. E. S. U. have be.n apitating for revised
scales of pay on Haryana a. d Pupjab model
for a lorg time ;

(b) whether it is also a fact that they
bave made representztion to the Minister of
Irrigation and Power to that extent ; and

(€1 if :0, what steps have been taken to
meet their demands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD, :
(a) The DESU Engineers Association had
submitted & memorandum «f demands to the
DESU, which inter-alia coniained a demand
for upword revision of pay scales. In April,
1970, they informed DESU that pending
acceptance of their demand, they would agree
to accept the scales of pay prevailing in
Punjab/Haryana.

(b) and (c). On representations having
been made to the Minister of Irrigation and
Power, the matter was taken up with DESU.
The Chairman, Delhi Electric Supply
Commitlee has had a meeting with represen-
tatives of the Association recently and has
made them the offer of ioterim relief subject
to adjustment on the basis of the recom-
mendations of the Pay Commission, as
accepted by the Goveroment of India. The
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reply of the Assoclation
DESU.

is awaited by

Passport issued to Sibanonk’s Minister
to lndia

2460. SHRI BAL RAJ MADHOK :

SHRI PRAKASH VIR
SHASTRI :

SHRI SHIV KUMAR
SHASTRI :

SHRI RAM CHARAN :

SHRI YAJNA DATT
SHARMA :

Wil the Mc'nister of EXTERNAL
AFFAIRS be pleased to refer to the reply

given to Unstarred Question No. 433 on 29th
July, 1970 and state :

(a) whether it is a fact that another
Minister of Prince Sihanouk’s Gov:rnment-
in-Peking visited India in June, 1970 ;

(b) whether it is also a fact that he did
not have a Cambodian passport ;

(e) if so, the passport on which he had
come to India ;

(d) the mission of his visit to India ;
and

(e) whether the Government of India
give him and the Forelgn Minister of
Prince Sihanouk’s Government in Exile any
assurauce regarding giving recogmton to
Sihanouk’s Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

by and (c). He wis also in possession
of a passport issued by the Royal Govern-
ment of Cambodia.

(d) He was also 8 member of the two-
man delegation who desired to meet the
members of the Standing Commitice of the
Non-Aligned Conference then meeting in
Delhi.

(e) Nn, Sir.
Eleciriication of Villages In West Beagal

246'. SHRI SARDAR AMIJAD ALl :
Will the Minister of IRRIGATION AND
POWER be please to state :

(a) how many villages in West Bengal

have been electrified during the last three
Plao periods ; and
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(b) the actual amount of money spent
for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). In West Bengal
1208 villages were clectrified during the
First, Second and Third Plan periods. The
number of villages electrified during the
Annual Plans in 1 6667, 1967-€8 and
19:8-69 was ‘41. S‘nce 1966-67, rural
electrification schemes have been reoriented
with a bias towards energisation of pumpsets
for increasing food production and village
ele.trification is only an inci“ental part of
this programme. The expenditure incurred
on rural electrification schemes during the
three Pian period. was Rs, 198,47 lakhs and
during three annual Plans (1966-67, 1967-68
and 1968- 9) was Rs, 355 61 Likhs.

Modernisatinn of exporting textile
Mills 1o Boost expourts

SHRI MANIBHAL J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

2°62.

{a) whether it isa fact that in accor-
dance with a survey conducted by the
Economic and Scientific Research Founda-
fion as part of a larger study of India’s
export potential in Texulss and made up
garments sponsored by the Uniled States
Agency for International Development for
the Ministry of Foreign Trade, the future of
India’s Textiles exports depend on =&
thorough and rapid modernisation of the
exporting mills ;

(b) if so, the details thereof ; and

(c) the other findings of the survey and
Government's reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The major recommenda-
tions are contained in the statement laid on
the Table of the House. [Placed ia Library.
See Np. LT—3938/70]) These are uonder
examination.
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Meetlog of Chairmen of Execative Counclls
of Nati nal Laboratories
2463. SHRI MANIBHAI PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether a meeting of the Chairmen
of the Executive Councils of the National
Laboratories was held in New Delhi in the
fisst week of July ;

(b) if so, the important recommendations
made at the meeting :

(c) whether Government have considered
these recommendations ; and

\d) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, D! PARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : 'a) Yes, Sir.

(b) A Statement giviog some of the
important points made at the Conlerence is
laid on the Table of the House. [Piaced m
Library. See No. LT- 3939/70]

(c) and (d). The suggestions made at
the Conference are receiving attention.

Allocation of cost of Bens Project between
Punjab (including Haryana) and
Rajasthan
2465, SHRI DEVINDER SINGH
GARCHA :
SHRI MANIRHAI J. PATEL -

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have since
taken a decision about the allocation of cost
of B=as Project Unit T and II between
Punjab including Haryana) an1 Rajasthan
States :

(b) if 30, the details thereof : and

(c) what is the agreed ratio of sharing
of costs between Haryana and Punjab ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.
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(b) The cost of tke Beas Project Unit I
and 1l will be allacated between the erst-
while State of Punjab (including Haryana)
and Rajasthan in the following ratio :

lunjab Rajasthan
(Erstwhile)

Unit 1

(Irrigation

Component) 85%, 15%

(Power

Component) K59 20%,
Unir 11

(Both Irrigation

and Power

Components) 41 5%, 5859,

() The cost of Beas Project allocated to
crstwhile Punjub is at piesent being shared
betwegn Punjsb and Haryana in an gg-poc
rotio of 60 : 40

Removal of Ban on US Arms to Pakistun

2466. SHRI LOBO PRABHU : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) if in view of the reporied intention
of the US. tu remove its ban on Arms
Supplies to Pakistan, whether represe tative
of India proposes to raisc the general
question of the supply of arms to other
countries as being coatrary to the UN
Character for Peace ;

(b) whether 1t is proposed to press a
Resolution for banning all such supplies as a
solution of the numerous conflicts round
the world, which are maintained only from
outside supply of arms and which left to
the arms of the countries concerned would
be of litlle importance ;

(c) whether it 18 also proposed to press
a resolution for a UN standing Army which
should automatically intervene, when any
country frontiers are violated ; and

(d) whether such an attitude which is
against violence justified as war, restore the
moral authority of foreign policy 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (¢). No Sir.
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(d) General and complete displacement
under effective international control would
be a valuable contribution to world peace.
The Goverrment of Indic are actively
participating in the discussions to attain this
objective.

Dredger made by Garden reach Workshop

SHR1 LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 2582 dated the 1 th March,
14°0 and state :

2467.

(2) whether construction drawings have
been approved for the Dredger and when
the Dredger is now expected to be ready ;

(b1 whether the Garden Reach Workshop
failed to supply a year after the contracted
date, the pipes required by the MOT
Dredger sent in April for the Mangalure
Harbour Project ; and

(c) since the work of the dredger was
frusted by lack of the pipes, the activn
Government propose to take azaist those
responsible for the delay ?

STATE
IN THE

MINISTER OF
PRODUCTION)
MINISTRY OF DEFENCE (SHRI P.C.
SETHI) : (a) Construction drawings for
MOT Dredger have been approved and all
elforts are be:ng made to g:t it ready by
April 1971,

THE
(DEFENCE

(b) All components of pipe lines ordered
by the Ministry of Shipping and Transport
for 2 of their Dredgers except Ball and
Socket joints were ready within the contrac-
tual date. Orders for Ball and Socket Joints
were placed on a private firm of Indore and
& Public Sector firm at Durgapur. However,
because of the developmental pature of the
work there has been delay in both these
firms. However 50 sets are expected to be
completed by August 1970 and the balance
of 50 sets by March, 1971.

(c) The only componeat of the pipeline
not delivered was the Ball and Socket
Joints. As this was a developmental order
for the first time, and the technology had to
be built up no individual or individuals can

be held responsible.
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Cbloa=trained Nagas sneaked into Tuensang
District of Nagaland

SHRI DHANDAPANI :
SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI NARAYANAN :
SHRIN R LASKAR:

Will the Mipister of DEFENCE be
pleased to state :

(a) whether it is a fact that a batch of
60 China trained underground Nagas have
sneaked into Tuenseng District of Nagaland
through the Nagaland Burma border in June,
1970 ;

(b if so, whether the same group had
attacked the Indian Army camp ; and

(c) whether it is also a fact that this is
the rame batch which led the first batch of
Maga undergrund to Yanan province of
China lor ir ining in Guerilla Welfare in
1967 7

2468,

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) All necessary steps
have been taken to intensity the vigilance
egainst the entry of China trained Nagas
into India, and it should not be possible for
them to come through except in very small
numbers,

(b) and (c). There have been no clashes
with the China retusned underground Nagas
recenily,

Testing of Intercontinental missile by
China

2469. SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government’s attention has
been drawn to the rews-item of the Stetes-
man dated the 30th July, 1970 that China
proposes to test its first intercontinental
missile before October of thir year : and

(b) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) Government are aware that China is
engaged on the development of inter-conti-
nental ballistic missiles and thit she is
likely to test her fitst intercontinental missile
in the near future.
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Charges agalnst former Commanding
Officer E. M. E. Kamplee

fw&r' SHRI GEORGE FERNANDES :
Will the Minister of DEFENCE he pleased
to refer to the reply given to Unstarred
Question No. 7993 on the 29h April, 1970
and state thke charges against the former
Commanding Officer, E. M. BE. Kamptee
that were investigated into by the Court of
Inquiry ?

THE MINIS FR OF DEFENCE (SHRI
JAGJIWAN RAM) : The allegations against

the former Commrndant, EME Centre,
Kamptee investigated by the Court of
Inquiry related to :
(is vindictive attitude of the officer
towards one of his subordinate
officers ;

(ii) employmeit of unit personnel on
privatc work ;

(iii) harasement/ill-treatment of subordi-
nates/other ranks ;

(iv) acceprance of illegal gratification.

Imprisonment of a Resldent of Adampar
Doaba, Jullundur Disielct in Lahore Jall
in Pakistan

{ib?:l. _SfIRl GEORGE FERNANDES:
Will tHe Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have recelved
information about Shri  Sohan Lal alias
Kiran Chand son of Shri Khushi Ram resi-
dent of Adampur Doaba, Ju'lundur District
being in Lahore jail in Pakistan ;

ib) if so, what are the circumstances in
which he has been imnprisoned by Pakistan ;
and

(c) the steps Government have taken to
secure his relcase 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (¢). The matier has been taken
up with the Government of Pakistan who
have been requusted to Jet us know the
whereabouts, welfare, the reasons for deten-
tion and the date of release of Mr. Sohan
Lal alias Kiran Chand and to supply us
with a copy of the judgment.
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Lavish Expenditure by Ministers of
Rajasthen Government on their
Sops’ Marriages

2472, SHRI MADHU LIMAYE : Wil
the PRIME MINISTER be pleased to
state :

(a) whether Government have received
complaints about the extravagance and lavish
expenditure incurred by the Rajasthan
Chiefl Minister and the Miuister ol Irrigation
on their sons® marriages ;

(b) whether Government intend to give
instructions to all State and Central Ministers
(especially belonging to the Ruling Congress
Party) not to go in for such lavish expendi-
ture ; and

{c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sr. But these al-
legations were denivd by the Chiel Minister
and Minister of Irrigation and Transport of
Rajesthan, to whom a reference was made
in the matier

(b) and (c). Do not arise.

Gilt Parcel Scheme of Nepal

2473, SHRI MADHU LIMAYE : Will
the Menister of FOREIGN TRADE be
pleased to state :

(a) whather Government of India was
requested by Members of Parliament to raise
objection to the so-called Gift Parcels
Bcheme of Nepal which adversely affects
Indian interests ;

(b) whether any formal protest
lodged or any objection raised ; and

(c) if so, the response of the Nepalese
Government to Indian protests and objec-
tions 7

was

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Apa:t from a
letter dated the 27th June, 1969, from the
Hon'ble Member, the mat'er has been the
subject of a number of questions in both the
Houses of the Parliament. The question of
restricting import of conmsumer and luxury
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goods into Nepal under the Gift Parcel
Scheme had been taken up through diplo-
matic channels as well as in meetings of the
Inter.-Governmental Joint Committe:.  As
stated in reply to Unstarred Question No. 509
and 3514 ansscred in the Lok Sabha on the
25th February and 18th March, 1970 res-
pectively, H. M. G. of Nepal have amended
the above s:heme to reduse the number as
well as the value of parcels which could be
imported, by an individual, into Nepal,

Export of Indian Jute (brough Nepal

2474. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government's attention has
been drawn to the large scale export of
Iodian Jute through Nepal ;

(b) the estimated loss in the terms of
foreign exchange -

(c) whether the question of export
diversion was raised ot the recent discussion
held in Jute between Nepal and India on
the renewal of the Treaty on Trade and
Transit : and

{d) the response of the Nepalese Govern-
ment to the Indian proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). There have
been reports that Indian jute is being smug-
gled into Nepal for reexport to third
countries. 1t is, however, not possible to
estimate the quantum, or the loss io terms of
foreign cxchange.

(c) and (d). Dwuring discussions at the
meelings of the Indo-Nepal Inter-Govern-
mental Joint Committee it bas been urged
by the Indian D:legation that a joint investi-
gation be made into activiiies which do not
confosm to the spririt of the Treaty of Trade
and Transit and a working arringement
evolved to discourage such activities. It has
been suggested, inter alla, that information
be exchanged to determ’ne the export sur-
plus in Nepal of items for which complain's
about diversion of goods to third countries
vfa Nepal have been, received. Nzpal has
not agreed, so far, to any joint mveiugation
or exchange of information.



97 WFrittan Answers
Export of Cement

DR. RANEN SEN :

SHRI K. M, MADHUKAR :
SHRI SARJOO PANDEY :
SHRI C. J. JANARDHANAN :
SHRI YOGENDRA SHARMA :

Will the Minister of FOREIGN TRADE
be pleascd to state:

(a) whether the State Trading Cor-
poration has submitted a Master Plan to
achieve a major break through in cement
exports ;

(b) if so, the main details thereof ;
and

(c) whether Government have accepted
the plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The S.T.C. will purchase cement
from factories located near the ports at fixed
rrices and will charter vessels to minimise
the incidence of freight. The Corporation is
mak:ng on the spot sales effort in potential
markets,

(c) These proposals are under exami-

Dation,

2475,

Fourth Plan Targets for Wagons Making

PATODIA : Will

2476, SHRI D. N.
TRADE be

the Minister of FOREIGN
pleased to state :

(a) whether it is a fact that according
to a study made by his Ministry it has been
concluded that unpless the Soviet failure to
honour its commitment on Rail wagcn deal
is made up by export of wagons to other
foreign countries, the Fourth Plan target for
wagon makiog will fall short by 20 per
cent ;

(b) if so, the particular steps Govern-
ment proposd to take to forge abead in
pushing up export activities ; and

(c) the success achieved and Govern-
ment’s reaction towards the fullment of the
Fourth Plan targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : (a) to (c). No, Sir. No
such study bas been made by the Ministry
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of Foreign Trade. However, sustained and
vigorous efforts are being made to explore
new markets for the export of wagons and
the export targets are likely to be achicved.

Accumulation of Stocks of Export Goods
due to Strike by Bargeman and Shore
Labour at Calcutta Port

SHRI D. N. PATODIA :

SHRI HIMATSINGKA :

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) to what extent the exports have been
hit or are likely to be hit because of the
prolonged strike at the port of Calcutta by
Bargeman and dock workers ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Bargemen
at Calcutta were on strike from 22-5-1970 to
26.7-1970 and the Dock workers from
1-7-1970 to 14.7-1970. Besides, the shore
workers weie on go-slow from 17-6.1970 to
31-7-1970.

During the month of June, 1970, for
which figures are available, total export (rom
Calcutta Port amounted to Rs. 9.76 crores
as against exports worth Rs. 38.09 crores
made during the corresponding month In the
previous year, The commodity affected most
was jute products. The other main com-
modities affected were tea, iron and steel and
hides and skins, Stalistics of exports for the
month of July, 1970 are awaited.

2477,

Chiroll Dam in Orissa

2478. SHRI SRADHAKAR SUPAKAR :
Will the Minister of IRRIGATION AND
POWER be pleascd to state :

(a) whether Government have recelved
proposal to inciude Chiroll Dam Project in
the district of Sambalpur in Orissa as a
major or medium irrigation project ; and

(b) whether it is also a fact that the
plan and estimate of the aforesaid project
was prepared while Dr. A. N. Khosla was
the Governor of Orissa 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) and (b). Central Water and
Power Commission have not so far received
from the Government of Orissa any pro-
posals in regard to the Chiroli Dam,

fam aar faga gfcwamt daa
sfadza # fafga fawmfeai w1
AT wAT

2479, =it wHTAATT TrEsAt ¢
£t wo fAo nygwy :
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&) HTEA -
g1 fand aar faga &+ a7z @@
#t gar &0 f§ fewmd qur faga
ofetgaml dady afafs & sfadea o
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Streamlining of the Export and Import
Organlsation

SHRI S. C. SAMANTA :

SHRI KAMALNAYAN
BAJAJ :

SHRI RAM KISHAN
GUPTA :

SHRI HUKAM CHAND
KACHWALI ;

SHRI BANSH NARAIN
SINGH :

SHRI JAGESHWAR YADAY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the steps being taken to streamline
the export and import organisation of the
Government of India ;

(b) whether any boosting of the foreign
trade in the latter half of the year 1970 has
been planned and if so, the details thereof ;
and

(c) by what per cent the exports of
Indian goods has increased and imports of
foreign goods into India have decreased
io the two quarters of the financial year
197071 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The streamlining of
the Import and Expart Trade Control Or-

2482,
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genisation has been the subject of a Study
Team chaired by Late Shri H. C, Mathur,
M. P. :

In the main, the recommendations of
the Study Team were as under :

(i) Introduction of an officer-oriented
system of work in Policy, Appeals
and Enforcement/Vigilance Sections,

(ii) Abolition of the posts of Controller
of Imports end Exports to reduce
the pumber of hierarchical level,

(iii) Provision of common servicing cells

" for each licensing Division in the
regionel offices for attending to the
work of routine nature like typing.
diary and despatch.

The above recommendations with slight
modifications, in view of the changes in
policy and procedure, have bsen implemen-
ted.

(b) Government is continually making
efforts to boost the country’s exports. The
policies proposed to be adopted for the
future are outlined in the Export Policy
Resolution placed on the Table of the House
on 30-7-1970.

(¢} Both imports and exports have shown
an upward treod during the first two months
of the current financial year for which figures
are available.

The table below reflects the position :
(Value in lakhs of Rs.)

Exports
Period Imports including
re-exports
April-May, 1969 251.10 235.60
April-May, 1970 270.22 247.00
Percentage increase or
decrease in  April-
May, 1970 over
April-May, 1969 +7.61 +4.84

Attack ﬁn Todian Circas In Djakarta

SHRI P. GOPALAN :

SHRI K. RAMANI :

SHRI P. P. ESTHOSE :

SHRI B, K. DASCHOW-
DHURY :

SHRI LAKHAN LAL
KAPOOR :

2483.
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SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the atiention of the Govern-
mert has been drawn to the reported attack
on the Big Top of Great Royal Indian Circus
in Djakarta by hundreds of rickshaw drivers
on 3rd July, 1970 ;

(b) if so, the details thereof ;

(c) whether the Government have pro-
tested against this attack on Indian Circus
to the Indonesian Government ;

(d) if so, the nature of protest thereof ;
and

(¢) the reaction of the Government of
Indonesia thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) There was some sione throwing by
rickshaw drivers at .the Circus on the night
of July 1 following an accident between a
truck of the Circus and a rickshaw, The
Ciscns had paid compensation to the rick-
shaw driver and the matter was settled.

(c)to (e). This was a minor incident
involving no damage to the Circus por injury
to its personnel. There have also been no
subsequent incidents, The Government of
India have, thercfore, not considered it
necessary to take it up with the Indonesi.n
Government.

Auvgmentation of Power Capacity
of Capogra Sub-Station

2484 SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state the progress made by the
Punjab FElectricity Board for the augmenta-
tion of the capacity of the Kangra Sub-
Station in the Northern Zonal Grid to mini-
mise the failures of electricity in the
Himachal Region which is served by it 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The Punjab State Electricity
Board bave augmented the capacity of the
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Keanga Sub-Station by installing a 500 KVA
transformer,

Demands of Beas Dam Workers

2485, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the Beas
Dam workers at Talwara have gone on
hunger strike :

(b) if so. the reasons therefor ; and

(c) what are their demands, and
s'eps
them ?

the
taken by the Government to meet

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The workes

Un.on, Beas Dam, Talwara Township, pre-
sented a Demands Noticz on 2 6.1970 and
thereafter two workmen resorted to indefinite
hunger strike from 2.7 1970 to press for the
acceptance of their charter of demands.
Among the important demands were Revision
of Pay Scales, Eohancement of Project
Allowance, Grant of casual leave to work
charged employees, Payment of House-ient
allowance, elc.

The Demands of the workers were dis-
cussed at various levels and such relief as
was justified was provided. The Workers
Union called off the strike on 21,7.1970,

TREqE & Ay fase o 6
AT & fad wgrman
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Recognition of Gos, Daman and Dio,
Jammu aod Kashmir as Integral
Part of India by Foreign
Governments

2490. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) how many Governments of the world
have by now formally recognised Goa, Daman
and Diu as an integral part of India ;

(b) how many Governments have for-
melly refused to recognise Jammu & Kashmir
as an integral part of India ;

(c) whetaer it is a fact that the Govern-

ments of the U.S.A. and UK. have not yet
formally recognised Jammu and Kashmir,
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Goa, Damsn and Diu as integral parts of
India ;

(d) whether 1t is also a fact that the
Government of UK. has declared Phizo a
British citizen who i3 still proclaiming him-
self as tbe president of so called independent
Nagaland ; and

(e) if so, whether Government is declar-
ing these actions of the Governments of
U.S.A. and U.K as hostiles and unfriendly ;
and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The United Nations documents recognise
Goa, Daman and Diu as having been
nationally united with India, The question
of other countries doing so specifically does
not arise becauss Goa, Damin and Diu are
part of India and oot separate States.

(b) Thz question of formally recognising
or refusing to recognise a part of a country
does not arise. Government’s stand on
Jammu and Kashmir is well known and any
assertions by Pakistan, or any other couotry,
cannot in any manner affect the position of
Jammu and Kashmir as an iotegral part of
India.

ie) In view of (a) and (b) above, this
question does not arise. Goveinments of
UK. and USA. are fully aware of our
stand that Jammu and Kashmir as well as
Goa, Daman and Diu are integral parts of
India.

(d) Phizo was registered as a citizen of
UK. on 6th MNovembes, 61 urd:xr U.K.
Citizenship Laws.

(e) No, Sir, in view of (c) and (d)
ahove,

Import of Pulp

2491. SHRI BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Starred Question No. 1601 on the 13th May,
1970 regarding import of pulp and state :

(a) the efforts being made to reduce the
imports of pulp and mechanical sulphate
by increasiog internal production ;

(b) the efforts being made to increase
the propertion of import on rupee bass to
that on the basis of foreign currency ;
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(c) whether countries like US.A,
Cannda and other have been spproached to
give the pulp on rupee basis ; and

(d) if ro, 1he result thereof and Govern-
menl’s reection thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The following efforts
are being made to increase the avallability
of pulp of rayon grade as well as of paper
grade varicties :

(i) One rayon grede pulp plaot
which slarted production late last
year in the private sector is
expected to produce 20,000 tonnes
of pulp this year,

(ii) A multi-grade pulp plant is likely
to be set up in the private
sector in the Jam:mu area of
Jammu & Kashmir State by the
end of the Fourth Plan.

(iii) The possibilities of esiabliching
a rayon grade pulp plant in the
Kashmir srea of Jammu &
Kashmir State in the public sec-
tor are being explored.

(iv) A pulp/paper mill has been
plaoned for implementation in
the public sector by the Hindustan
Paper Corporation in Assam,
with a capacity of 80,000 tonnes
of pulp, of which 50,000 tor:nes
will be converted into paper and
the remaining pulp made avail-
able for marketing in other parts
of the country,

(v) As regards mechanical sulpbate
pulp which is suitable for the
production of newsprint, a
composite scheme for manufac-
turing in Kerala this pulp and
converting it into newsprint has
been proposed for implementa
tion in the Fourth Plan Period,
by the Hindustan Paper Corpora-
tion, a public sector unit. The
capacity to be cstablished will be
75,000 (cnoes per annum.

(vi) Another such newsprint mill with
a capacity of 65,000 to 70,000
tonnes per anoum is being
planned in the private sector in
Himachal Pradesh and is also
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likely to be set up by the ¢nd
of the Fourth Plan period.

(vil) The capacity of the existing
pewspriot mills in the country is

being increased from 30,000
to 75,000 tonnes pcr  annum,
This scheme has been partly

implemented and is likely to be
fully implemented by the end of
1971-72.

(b) For 19.0, an increased provision for
the import of wood pulp from U.S.S.R. has
been made.

(c) and (d). There is no arrangement
for the import of pulp from US.A. and
Capada on rupee poyment basis,

Extension of Kamala Embankments
upto Si:epaul

2492. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No 8740 on
the 6th Msy, 1970 and s.ate :

(a) whether the report from the State
Government of Bihar about (he detailed
scheme for extending both embankments of
river Kamala bevond Jai Naga: upto Sisa-
pani in Nepal has since been reccived :

(b) if so, details thereof ; and

(c) if not, whether it is a fact that the
Central Government and the Cential Water
and Power Commission have directed the
Government of Bihar not to proceed with
the above scheme of extension of the
embapkments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to(c). The State Govern-
ment were requested to re-examioe the
urgency of the proposed enbankments in
view of the fact that they had already

carried out certain protective works at
Basbeeta to check the evulsion of the
Kamala.

They have, however, decided to strengthen
the left bank of the eastern Kamala canal
and the right baok of the western Kamala
canal to serve as flood banks to protsct the
irrigated area from the spill of the river
Kamala.
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Indo-British Talks for Setting up
Projects for Re-settling East
Africa Indlans

2493, SHRIP K. DEO:
SHRI B. K.
DASCHOWDHURY :
SHRI K. P. SINGH DEO @
Will the Minister of EXTERNAL

AFFAIRS be pleased to sta‘e :

(a) whetker the British Government has
initiated discussions with India and some
other Asian countries to explore the possibi-
lity of re-settling the displaced British Asian
communitjes in East Africa by organising
egriculture and industrial projects in the
countries of their present domicile ; and

(b, if so, details thercof and reaction of
the Government of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.

Standard Procedure for Runnlog
Forelgo Cultural Centres

2494, SHRI BARURAO PATEL :
SHRI RARBI RAY :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government have been able
to evolve a standard procedure in accordance
with the Vierna Cenvinton that would
epable all diplomatic missions intcrested in
running cultural centres in India 10 do so;
and

(b) if so, the details of the procedur: ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
and (b). The matler is under active consi-
deration of Government, Details will be
made known when finalised.

Closure of US.1.S. Library in Lucknow

2495. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state whether it is a fact that the
closure of the U.S.IS. Library in Lucknow
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was objected to by the Chicf Minister of
Uttar Pradesh and if so, on what grounds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Th:
policy of the Government on foreign Cultural
Centres was explained to the Chicf Minister
ot'_U P. in response to his letter to the
Prime Minister on the subject.

Machinery for Reviewing of Export
Policy Programme

2496. SHRI RAM KISHAN GUPTA :
Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Unstarred Question No. 3452 on the Ith
March, 1970 and state :

(a) whether Governmsnt have considered
the question of setting up a machinery for
regularly reviewing export performances :
and

(b) if so, the 1esults thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) aad (b). The matter
is still under considzration.

Floods in Kosi and the resultaat loss
to Life and Property

SHRI D. AMAT :

SHRI1 HIMATSINGKA :

SHRI SHIVA CHANDKA JHA :
SHRI P. C. ADICHAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) whether Kosi was again flooded this
year ; if so, the number of villages that h.d
to be evacuated on this account and the total
population displaced thereby ;

(b) the extent of damage to life, pro-
perty, land and houses and standing crops
caused thereby ; and

(¢) the Central aid, if any, given for
relief of the victims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir, 119 villages are
reported to have been evacuated on account
of the fioods in the River Kosi this year.

2495,
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The population displaced has been estimated
at about 13,000,

(b) The actual extent of damage is still
being  assesscd by the State Goveroment.
According to preliminary assessments, the
details of the damage are as follows :

Number of lives lost 1

Houses damaged 3235
Crops damaged 6,147,460
quitals

(c) Central assistance for relief purposes
is being released in accordance with certa:n
prescribed criteria after an assessment of the
damages by a team of officirs deputed by the
Central Government, on a request by the
affected State. It is woderstood that the
State Government would be making a request
for the visit of such a team after their own
assessment regarding the extent of damage
is completed.

Pak Bid to Censure India on Communal
Incidents in United Nations

2501. SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware that
Pakisitan has circulated a memorandum
giving a girm and exaggsrated details of the
communal incidents in India to the diplo-
matic missions in New York including those
of Arab and Muslim countries suggesting
joint action at the United Nations to ensurce
India ; and

(b) if so, details thereof and reaction of
Government in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The memorandum alleged gross
mistreatment and systematic aoofhilation
of the Muslim community in India and
spoke of unparalled suffering of a large
human community whose rights tragically
have found no protection at the national
level in India.

The Government of India took a serious
view of this misrepresentation of facts by
Permanent Repre<entative of Pakistan and
of the malicious and propagandist attemp's
of the Pakis'ani representative to interfere
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in the internal affairs of the Governn.ent of
India, The permanent Representative of
India was asked to address his colleagues at
tne United Nations giving facts to rebut the
allegations of Pakistan aod to put the
whole issue in its correct prespective. This
has been done.

Electrocution due to Faulty Wiring

2502. SHRI K. P. SINGH DEO :
Will the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whether Government are aware that
over fifty people dic of electrocution In the
capital every ycar and many cases go un-
reported because of the faulty wiring by
Delhi Electric Supply Undertaking and that
no survey is undertaken by the D. E. 8. U.
authorities in this regard which is an
obligatory function under the Electricity
Act ;

(b) whether Government are also aware
that clectrical equipments and cables, eic.,
purchased by D. E S U. worth Rs. 30
crores for the schemes partly financed by the
Centre have been lying idle and nothing has
been done to implement the schemes with
the result that the material and egquipments
have been considerably damaged by the
inclemencies of weather ;

(c) if so, whether Government
made any inquiry into the matter ; and

(d) if so, the result thereof and the
steps taken/proposed to be taken by iovern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Under section 33 +of the
Indian Eleciricity Act, 1910, and Rule 44A
of the Indian Electricity Rules, the Electrical
Inspector is to be informed of all electrical
accideats which bhave resulted or likely to
have resulted in loss of human life. In the
arca covered by the Delhl Electric Supply
Undertaking, 16 cases of electrocution were
repo.ied to the Electrical Inspector Delhl in
1969 and 12 cases so far in 1970, Of these,
12 acidents in 1969 and in 5§ 1970 were in
respect  installations maintained on  the
premises of the consumers. Under Rule 46
of the Indian Electricity Rules, the installa.
tions of the consumers are required to be
periodically inspected and tested by DESU.

have,
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DESU have reported that the necessary
checking of the consumers’ installations is
being done to a limited extent in accordance
with the Indian Electricity Rules.

(by Out of loans advanced by the
Goverrment of India DESU have purchased
about Rs. 3 ciores worth or cables totalling lo
gbout 400 kilometres during the period
1964 -66. About 145 kms have been used
so far. The delay in the utilisation of the
cables was due to non-availability of joint
boxes. The joint boxes arc being received
and works have been taken up by DESU to
utilise the cables expeditiously.

(¢) and (d). Do not arise in view of
reply to (a) and (b) above.

Iodia's Position in Tea Exporting World
vis-a-vis Ceylon

2503. SHRI K. P. SINGI DEO :
Will the Minister of FOREIGN TRADE be
pleased o state : :

(a) whether it is a fact that India has
cor.siderably lost to Ceylon its tea market in
Sudan and is also iosing market in other
countries ;

(b) if fo, the extent to which Indian
market in Stdan and other countries has
suffered a ser-back ; and

(c) tle rcasons therefor and the steps
taken by Governmer.t in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) India continues to be
the principal supplier of tea to sudan. As
rega-ds other countries, exports of tea from
India generally declined in 1 69 as compared
to 19 8 except to the U. S S R., East
European countries, Afghanistan, Bebrein,
Kuwait, Oman, Jordan, U. A R. and
Tunesia where India’s tea exports showed
some improvement,

(b) The figurers of exports of tea from
India to Sudan and other countries during
the last 3 years are given below :

(Figures in thousand Kgs.)

1967 1968 1969

" Sudan 7898 10524 7358
Other

Countries 205778 197916 169293

Total 213676 208440 177651
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(c) There has been a decline in exports
tea during the year 196y as compared to
1968 due 1o (i} poor offtake by Britain which
imported less due to large accumulation of
tea stocks in London, (ii) reduction in
direct  shipments to Londen following
unremunerstive prices obtaining in London
in 1968 an' 1969, and (iii) lower crop in
India during 19 9. However, exports of tea
have picked up during the first 5 months of
1970 end stood at 61 8 milion kgs. as
i grinst 50.8 million kgs. during the corres-
ponding period of 19(9. Some of the more
important s'eps laken to augment the exports
of tea : (1) abolition of export duty on tea
from 1-3-70 ; (2) ad-hoc rebate in respect of
excise duty on tea exports at rates varying
with the price of exported tea ; (3) repan-
ting subsidy at the rate of Rs. 3500/ per
hectare for plain gardens and Rs. 4500/- per
hectare for hill gardens to help ti.e industry
in carrying out replantation of old tea areas
to increase gquantity, redu.e costs and
improve quality ; (4) promotional measures
for Indian tea thiough the offices of the Tea
Board functioming io London, Brussels,
New Yok, Cairo and Sydney and Tea
Centres es'ahlished at London, Edioburgh,
Cairo and Sydney ; (5) Promotion of special
packs of Indian tea in selecied maikets
ubread with the cooperation of the local
blenders/packers ; (6) 2dvertisements through
appropiiate media of publicity in countries
abroad ; (7) purticipation in trade fairs and
exhibitions ; (8) sponsoring dclegations
abroad aad inviting delegations from forcign
countrics to visit India to propote mntercst
in Indian tea ; and (9) generic promotion of
tea in the oversias m.rkets for increasing
consumption of tea, through membeiship in
Tea Councils functioning in variovs countries
abroad in collaboration with other tea
producing countries and with the local t a
trade

International measures to stabilise tea
prices have slso been under discussicn under
the auspices of F. A. O. In a meeting of
tea ecxporting countries held in Mauritius,
it has been agreed that 90 million Ibs. of tea
will be withdrawn from the estimated exports
in 19:0, A Consultative Committee on
Tea has been formed to evolve regulatory
measures to give effect to this decision and
to study further measures mnecessary to
stabilise prices.

As regards $udan. an Indian tea Centre
in Khartoum is proposed to be opened for
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popularising Indian tea. The General Mana-
ger of Sudan Tea Co, a state monopoly has
been invited to visit India to get himseif
acquainted with the working of the Indian
tea trade and industry and discuss problems
of mutual ‘nterests with the tea trade in

ladia.
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Foreign Exchange Earnings by
M M.T.C.

SHRI K. P. SINGH DEO :
SHRI S. P. RAMA-
MOORTHY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the 1ota) foreign exchange earning
target of the Mines and Minerals Trading
Corporation ;

(b) what was its target during the last
year and whether this target was achieved ;
and

(c) whether attention of Government bas
been invited to a staiement made by the
Chairman appearing in the Economic Times
cf June 15, 1970 ?

2504.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI!
RAM SEWAK) : (a) Rs. 125 crores for
1970.71.

(b) The target for exports in 1969-70 was
Rs, 80.48 crores and it was excetded by an
appreciable margin as the Corporation’s
actual exports were Rs. 90 93 crores.

{c¢) The Government is aware of the
statement appearing in Economie Times of
June 15, 1970.

Opening an Office of S. T. C. la Burma

2505. SHRI G. Y, KRISHNAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that there is no
Office of the State Trading Corporation in
Burma at present ;

(b) whether Government propose to open
an office of the State Trading Corporation

in Burma to promote trade with that
country ; and
(c) if so, when it is likely to be

opened 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) and (c). Theie is no decision yet
on opening an office by the State Trading
Corporation in Burma.
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Protection of Neighbouring Areas from
Erosion by Floods of Torsha River

206, SHRI B, K DASCHOW-
DHURY : Will the Minister of JRRIGA-
TIUN AND POWER re pleased to state

(a) whether Government have finalised
a scheme to protect the area viz., Rajarhat
Cooch Behar Town, Bheladanga and maler-
jhar from erosion caused by the flood fury
of the Torsha River after studying it
minutely on a model scheme as proposed
earlier ;

(b) if o, the details thereof ; and

(c) if not, when the said scheme is
likely to be finalised and the for its
delay 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c) For want of

adequate hydrolog cal data, the model experi-
ments for evolving a suitable Scheme could
not be carried out. However, the Govern~
ment of West Beogal had prepared a
Scheme in consultation with the River
Research [Institute, which consisted of a
pilot channel and a solid spur. This scheme
could not be executed before the current
floods due to opnosition from the people
occupying the land, through which the pilot
channel had to pass. Tha nature of perma-
nent measures that are to be taken up will
have to be envolved afier tiking into
account the river behaviour duriog the
current year's floods The State Govern-
ment propose to maintain the bank protection
woiks already carried out and also to take
up further protection works, if it becomes
necesssary.

Responsibllity Estrusted to the State-
Owped Organlsations io the Fleld
of Fotelga Trade

SHRI B. K. DASCHOW-

DHURY :

2507.
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SHRI G. VENKATASWAMY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have asked the
State-owned organisations to take up some
new 1esponsibilities in the field of foreign
trade ;

(b) whether apy discussions were held
with Chairman and Directors of Minerals
Metals Trading Corporation in this regard ;
and

(¢) if s0, the details thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Yes, Sit. The rcle of
State agencies in the ficid of foreign trade of
the country and their field of operation
are being progres-ively increased.

(b) and (c). Discussions with the
Chairman and Directors of the M. M. T. C
are held from time to time beth with regard
to enlargement of their role as also its
implementation.

Resolution Adopted by Exccutive Com-

mittee of Hindustan Acronaulics” Asso-

clation Expressing Concern ove Aircrafl
Crashes

2:0.. SHRI JYOTIRMOY BASU
Will the Minister of DEFENCE be pleased
to state :

(&) whether his attention has been drawn
to a resolution adopted by the Executive
Commitiee of “Hindustan Aeronaut’cs em
ployees' Associalion™, at a meeting held at
Bangalore on the 18th May, 1970, expressing
serious concern at ‘‘the recent HF-24 air-
craft crashes in which the ACE Test pilots
of the nation, Group Captain, Das and Sq.
Leader Narayan, were Jost :

(b) whether it is a fact that in the
above-menticned resolution the Association
has demanded a high power bady to go
into the details of both the accidents afresh
with a view to removing the doubts and
confusions from the minds of the public;
and ;

(c) if so, what action, if any, has been
taken on the said resolution ?

THE MINISTER OF  STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

AUGUST 12, 190

Written Anawers 120

(b) Yes, Sir,

{c) The boards of investigation set up
by the Governmert have already examined
the circumstances and causes of the two
accidents and submitted their reports.
Government do uot consider that any useful
purpose will be served by setting up another
high power body to go into the details of
these accidents afresh,

Jal Dhaka Project, West Bengal

2509. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION AND
POWER be pleascd to state :

(a) when the Jaldhaka Hydro-Electric
scheme was originally prepared and how
many times the scheme has been revised
since then ;

(b) the
revision ;

estimated cost after each

(c) when the project construction was
commenced ; and actual expenditure incurred
till date ;

(d) whether itis a fact that the first
stage of the original scheme is yet to be
completed ; if so, why the same could not
be done in scheduled tims ; and

(e) when the first stage is expected to be
completed ?

THE DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Jaldhaka Hydro-electric scheme was
originally formulated in 1947. The scheme
was revised in 1955 and in 1958 before it
was approved in May, 1959. Thereafter the
scheme was revised four times.

{b) The construction was commenced
carly in 1960, Total expenditure of Rs,
11,12,33,534 was incuried upto the end of
December, 1960.

(c) The project was sanctioned for an
estimated cost of Rs. 445 lakhs ; subscq-
uently a revised sanction for Rs. 860.22
was issucd by the Government of India on
29th April, 1969.

(d) Yes, Sir, mainly due to catastrophic
floods in 1964 and 1968.

(¢) The first generating unit was com-
missioned in March, 1967 and the second in
June, 1967, The third gencrating unit is
expected to be commissioned by April, 1971,
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Durgapur Projects Limited
2510. SHRI JYOTIRMOY BASU:

Will the Minister of IRRIGATION AND
POWER be pleased to state *

(a) investment and capital outlay for the
power genratiog Centre of Durgapur Projects
Limited, a West Bengal Government Under-
taking and the source of finance ;

(b} whether “Kuljian Corporation™, a
USA. controlled company had been
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by M/s Kuljian Corporation represent about
19, of the cost of each generating unit,

(d) The value of equipment imported
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from U.S.A. and other countries is as
follows :
Name of the Value in
country, Rs. lakh
U.S.A. 513
West Germany 863
Japan 243
U. K. 175

appeinted consultants for this power g t
ing plant ;

(c) if so, full details of the terms of
agreement including royalty, technical fees
etc. to be pald to the consultants, reached
between West Bengal Government and the
Kuljian Corpo ation.

(d) value of materials imported from
the U.S.A. and other foreign countries in
conpection with the construction ;

(e¢) whether the plant is facing teethiog
troubles from the very outset ; and

(f) whether two of the four units of the
plant are not working at all ; if so, the
reasons therefor and who are responsible
for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD);
(a) The total capital outlay involved in the
power generating station of M-s Durgapur
Projects Ltd. is about Rs. 30.00 crores.

The expenditure on the Ist generating
unit was met partly by West German Credit
end partly by Yen Credit. The expenditure
on the 3rd and 4th geperating units was
finaoced from U.S.A I.D. and PL 480 fuods,
The balance expenditure was met by the
Central Government as loan to the State
Government.

(b) and (¢). M/s. Kuljian Corporation
were appointed as consultants for the 3rd,
4th and the 5th Unpits. For the 3rd and the
4th Units, M/s Kuljian Corporation charged
8 lump-sum fee of Rs. 1500 lakhs for
restricted consultancy services which included
engineering and designs. For the 5th Unit,
M/s. Knljian Corporation charged & lump-
sum fee of Rs, 7.50 lakhs and in addition
charged for the services of a field engineer
atthe rate of Rs. 4,000 per month for
supervision of civil work,  The fees charged

(¢) and (f). Out of the five units, one is
out of commission since January, 1970 due
to damage to its boiler. The unit is under
repair.  One more unit is idle at present
due to difficulties in manning pattern which
is still to be resolved with the Worker's
Union. The matter is expected to be sorted
out shortly,

Medical Facilities to Employees of Tea
Board In Delhi

SHRI JYOTIRMOY RASU :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will 1he Minister of FOREIGN TRADE
be pleased to state

(a) whether it is a fact that employeces
of the Tea Board posted at Delhi are not
being granted any medical benefit ;

(b) whether it is also a isct that the
demand of the employees for payment of a
certain amount of compensation pending
the grant of medical benefit his oot so far
been acceded to ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Uniform medical
benefits at tates admissible to Central
Government staff posted in Calcutta are now
admissible to all employees of the Board
irrespective of their places of posting or
residence.

(k) and (c). Do not arise.

2511,

Land for Rehabllitation of Pong Dam
Oustees

2512, SHRI VIKRAM CHAND
MAHAJAN : Will the Minitter of IRRIGA-
TION AND POWER be pleased to state :

(a) how much land has so far been
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reserved for rehabilitation of Pong Dam
ostees in Rajasthan ; and

(b) how many ostees will be displaced
by the cnd of 1970 and how many out of
them have already been given compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) Out of the total land of 325 lakh acres,
agreed to be set apart for the settlement of
oustees of Pong Dam and nther connected
Projects in Rajasthan Canal area, an area
of 2.25 lakh acres of agricultural land has
been reserved as the share of Pong Dam
oustees.

(b) So far 15:8 families have been
displaced and compensation has been paid
to 2239 families. According to present
indications about 1:,000 oustee families
from Pong Dam Reservoir Area are likely to
be displaced by June, 1971.
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Rccommendations by Arc for Doubling
Allocations for Defence and Research

2515. SHRI BENI SHANKER
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(a) whether the Administrative Reforms

124



125  Written Answers
Commission’s Working Group on Defence
has recommended doubling the allocations
lor Defence research ;

(b) whether the
been considered ; and

(c) if so, the reaction of Government
thereto and the steps taken or proposed to
be taken to implement the same ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C.
SETHI) : (a) The Study Team of the
Adminis‘rative Reforms Commission on
Defence matters has recommended that the
allocation for Defence Research  and
Development should be raised at least up to
39 of the anpual defence expenditure from
the current level of 1.6%.

recommendation has

(b) and (c). The recommendations have
been received only recently and are under
consideration,
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Prospects of Imports and Exporis

SHRIMATI SHARDA
MUKERIEE :

SHRI HUKAM CHAND
KACHWALI :

2519,

SHRI BANSH NARAIN SING®:

SHRI JAGESHWAR YADAV :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the prospects
of imports for the current year are expected
to be higher than 1968-69 ; and

(b) if so, the specific categories under
which exports had dropped and those in
which exports had risen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : (a) Yes, Sir.
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(b) A statement is laid on the Table of
the House, [Placed in Library See No.

LT—3940/70}

British Military Prese..cc 1o South
East Asia

2520. SHRIMATI SHARDA
MUKERJEE : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(@) whether it is a fact that a s'udy is
being carried out by the Government on the
implications of the Tory victory on South
East Asia in view of the differences between
the Conservative and Labcur parties regard-
ing the Britlsh Military presence in South
East Asia ; and

(b) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The last Labour Governmeut had
decided to withdraw British troops from
South East Asia and the Far East by the
end of 171, The new Conservative Govern-
ment seems to believe that Britain must
retain @ military presence in  South East
Asia, Not only does it not agree with the
Labour decision to bring forward British
military withdrawal from the mid 19705 to
1971, but it feels that it is in Britain's
interest 10 maintain a B-itish military
presence in South East Asia on a continuing
basis *'so long as the Goveraments concerned
want it."" Thus, the new Conservative
Government is reportedly taking a new look
at the problem, and has already approached
interested countries in the area for the
creation of a composite force which would
include a British elemeant.

Government of India’s opposition to the
establishment and mainienance of foreign
military bases and the stationing of troops
on the territory of other countrits is well
known. However, the reiention of a British
Military presence in South East Asia uoder
the terms of a defence arrangement between
Britain, Australia, New Zealand, Singapore
and Malaysia is a matter for the countries
coocerned.

Tosufficlent Water Supply From Tuanga-
bhadra Project
2521. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased to state :
(a) whether itis a fact that water of
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Tucgabhadra Profect Low Level Channel
were let into K. C. Canal several times
during 1962 to 1968 ;

(b) if so, the reasons therefor ; and

(c) whether the Registered Ayacutdars
under Tuopabhadra  Project Low Level
Channel have suffeied for want of sufficient
water 7

THE DEPTUY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a)and (c). The information is beiog
collected and will be laid on the Table of
the House.

Trade Agreement Between India and Japan

SHRI GADILINGANA GOWD :
SHRI M. SUDARSANAM :

‘Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government of India have
signed an agreement with the Japanmese
Government on how to promote trade and
economic cooperation between the two
countries ;

(b) if so, the details thereof ; and

{c) to what extent India's foreign
exchange earnings are likely to increase
consequently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). A Trade
Agreement was entered into between the
Government of India and Japan in February,
1958, under which the two countries have
agreed to cooperase with each other in the
matter of expansion of trade and strengthen-
ing of economic relations The Agreement
further provides for the grant by the two
countries to each other of the most-favoured
pation treatment in the matter of custom
duties, regulations concerning imports and
exports, shipment facilities etc,

2. While the Agreement does not provide
for any commitment by either contracting
party to buy any specific item or items from
the other, India's exports to Japan have
expanded and been diversified. The balance-
of-trade has been io favour of India since
1966-67. Japan's imports from India bave
gone up from Rs. 1074.4 million in 1966-67
to Rs. 1793.6 during 1969 70.

2522,
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Re-Introduction of Sales-Tax oa Cotton
Textlles

2523, SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Federation All-India
Textile Dealers’ Association gave a call for
All-India hartal recently in a bid to prevent
re-introduction of Sales Tax on the cotton
textiles ; and

(b) if so, reaction of Goveroment io this
regard ?7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) According to newpaper
reports the Federation of All-India Textile
Dealers* Association gave a call for ‘hartal’
by cloth merchants in Bombay and elsewhere
on 22nd May, 1970.

(b) The matter will be examined in all
its aspects by a Committee of the National
Development Councll before it is discussed
with the State at a meeting of the N.D.C.

Tapzania Falr at Dar-es-Salaam

2524. SHRI G. VENKATASWAMY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total value of goods sold by
India at the Tanzania fair at Dar-Es-Salaam;

(b) the value of orders booked during
the fair ; and

(c) the total number of I:dian firms
which have participated in this fair 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Ra. 52,192.71 P. of
nett sales.

(b) Trade enquiries received during the
Fair would exceed Rs. one crore but precise
information about orders actually materia-
lising is awaited from participants.

() 71.

Transfer of Amount From Pablic Sector
to Private Sector

2525, SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased

to state ;
(a) whether it is a fact that a certain
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amount from the public sector outlay would
te transferred to the private sector in the
Fourth Plan period ; and

(b) if sn, what amount proposed to be
transferred and the specific reasons therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : ia) and (b) A statement is laid
on the Table of the House,

Matement

Financial institutions such as ARC,LDB,
1IDBI, ICICI, etc. constitule an ijmportant
source of Plan finance. These term-lending
institutions have been established by the
State with the express purpose of channeling
funds to the private sector [for investmert
in preferred directions  in agricu’ture and
industry the primary alm being raising of
the national product and creation of employ-
ment through increased production. Bulk
of the funds of these institutions taken credit
of in the Fourth Plan come fiom non budgs-
tary sources, such at marhet borrowings.
Some budyctary allocutiors are no doubt
involved bv way ofl initial or pericdic
support, The entire smount is, however,
being shown as plan oullay in the public
sector, .

Industry

2 During the Fowrth Plan & provision
of Rs 250 crores has bien made in the
Cential sector for chanoeling funds to the
term 'ending  institutions  In  addition,
provision has slso been made in the States'
Fourth Five Year Plan fur transfer of funds
by the Sia'e Financial Insttotions to the
private sector eoterprises. Full  details of
the outlay in the States programmes for
States Financial Corporations are pot yet
availeble as the Fourth Plan document of
ditferent Siates have not yel been received.
Apart from providing funds to bridge the
gap between the supply and demand for
medium ard long term finances, the term
lending institutions also act as develop-
mental agencies with special responsibility to
fill the lacuoa in the industrial structure
according to the Plan taryets and to develcp
certain vital and stratcgic-sectors.

Agriculture
3. The amount of Rs, 324 crores is
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carmarked as Plan outlay for the following
institutions :—

(Rs. crores)

Agricultural Refinance

Corporation 20
Land Development Banks 90
Agricultural Credit Corporations 5
Agro-industries Corporations 28
Fertiliser Credit Guarantee

Corporation 1

4. Asfar as the Fertiliser Credit
Guarantee Corporation is concerned, it was
intended to be a direct financing body and
Rs. 1 crore was intended to be equity capital.
For the time being, however, It would appear
that the organisation of such & corporation
would not be taken up.

5. As regards the agro-industries
corporations, these are essentially corporae
tions for undertaking certsin business activi-
ties such as supply of agricultural machinery,
hiring ef machinery etc. and it may not be
correct to describe them as financirg institu-
tions proper.

6. She Agrcultural Refinince Corpora-
tion is intended to refance land develop-
ment banks and the comme-cial banks who,
in turn, are expected to provide long-term
credit to indi.1dual farmers for agricultural
development programmes such as improve-
ment of land, purcha:e of egricultural
machinery, instzllation of tube wells etc.
Similarly, the funds fowing from the land
developm.nt banks are meant for financing
investment by individual borrower in agricul-
tural improvement activities such as pur.p-
scts, tube-wells, tractors etc. The finance
flowing from the agro-industries corporations
is similarly lor epabling the farmers 10 have
agricultmial machinery in hire purchase
basis.

Scrapplog of Electric Metcrs by
D.ES U,

2526, SHRI V. NARASIMHA RAO:
Will the Minister of IRRIGATION AND
POWER te pleased to state :

(a) whether it is a fact that -eclectric
meters worth about Rs. 3 lakhs are going to

be scrapped by the Delhi Electric Supply
Undertaking ;
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(b) if so, the reasons therefor ;

(c) the total number of meters which
will be scrapped ;

(d) the approximate number of years of
service given by these meters ; and

(e) the total number of meters needing
repairs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) and (c) The Delhi Electric
Supply Committee have sought the approval
of the Delhi Municipal Corporation for the
disposal of 3839 hourse-service meters which
have become unserviceable during the period
of the last 7-8 years, The original purchase
price of these meters is about Rs. 2,21,000.
The reserve price recommended for public
auction is Rs. 22,170.

(b), (d) and (e). Most of the meters have
outlived their useful span of life of 20 years.
All these meters have been examined by the
Meter-Testing Department of DESU and
have been found to be beyond economical
repair,
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Export of Coconul aod Copra from
Mysore

2528, SHRI K. LAKKAPPA : Will the
Minister of FOREIGN TRADE te pleased
to state :

(a) whether his Ministry has taken any
steps to improve the conditions of exporting
coconut and copra to other countries from
Mysore Siate ;

(b) whether his Minisiry heas made any
attempts to improve the situation in large
scale export of coconut in the State ;

(c) whether there is any proposal made
by Government 1o start Coconut Board llke
other Boards In view of the fact that Mysore
and Kerala are producing large quuntities of
coconut ; and

(d) if not, the reasons thereofl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No, Sir. As
there Is an acute shortage of copra in the
country, Goverament is even resortiog to
imports.

(¢) No, Sir.
(d) Production problems are being
bandled by the Coconut Development

Council under the Mioistry of Food and
Agricullure, Community Devel ;pment and
Co-operation,

Criteria for Selection of Candidates
for Forcign Stedies In
Forelgo Trade

2529. SHRI K. LAKKAPPA : Will the
Minister of FOREIGN TRADE be pleased
1o state ;

(a) the guidelies In selecting candidates
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for foreign s'udies in foreign trades in various
Governments as well as semi-Government
orgenisations ; ‘

(b) the number of candidates selected
this year by International Trade Organi-
sation ; and

(c) whether any principle is adopted in
selecting these candidates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (c). Candidates
from Private and Public Sectors as well as
Government officlals are sponsored for
training abroad in Foreign Trade keeping in
view the :

AUGUST 12, 1970
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(i) contents of the course and the re-
quirements/conditions laid down by
the donor organisations/Govern-
menfs ;

(ii) the educational background and ex-
perience of the candidates for the
particular course :

(iii) suitability of the programme to the
posts held by the candidates and the
duties involved therein ; and

(iv) involvement of the candidate in the
export programme of his organi-
sation,

(b) A statement is attached.

STATEMENT
The Number of Candidates Selected|Deputed for Training During 1970.

Names of the
country/f
Organisation

Remarks

R

Australia 9*
U.K. 2
West Germany 12**
Canada 1

Internativnal Trade Centre @

Two Officers have been recommended.

ECAFE:

U. N. Asian Iastitute for Economic 10
Development and Planning, Bang-
kok.

U. N, Asian Institate for Ecomomic 3
Development and Plenniog, Bang-

kok (course organised at Tokyo on

Trade Promotion).

U. N. Asian Statistical Institote 4
Tokyo.
US AID/UNODP :

Market Orlentation Tours to USA 1Z
and West European Countrics.

U. N.D. P. fellowships. 11

*4 candidates have to leave in
Oclober, 1970.

**The candidates will be leav-
ing for Germany shortly,

The Centre's approval is awaited.

20 Persons aré proposed id
be sent.

Anotbet 9 candidates ate likely
to be selected shortly.
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Commitice to lovestigate Into the
Workiog of the Seksaria Cottoo
Mills, Bombay

250, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have appointed
a8 Committee headed by Shri S. R. Damani,
M. P, for investigation into the working of
the Seksaria Cotton Mills, Bombay in view
of the substantial fall in mill's produc-
tion

(b) whether the Committee has since
submitted its report ; and

(c) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY « F FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) No, Sir.

(c) Does not arisoe.

Ban on Import of Indlan made Mill Cloth
by Bhutan

SHRI DEVINDER SINGH
GARCHA :

SHRI MANUBHAI J. PATEL :
‘Will the Minister of FOREIGN TRADE

be pleased to state :
(a) whether it is a fact that the Bhuta-

2531,

nese Government has banned import of
Indian-made Mill Cloth of Bhutanese
design ;

(b) if so, the reason3 therefor ;

(c) the quantum of cloth which was
being exported to Bhulan annually ; and

(d) whether Government propose to take
up the matter with the Bhutanese Govern-
ment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). A report has
been received that the Bhutanese Government
bave asked their traders not to sell Indian-
made mill cloth of Bhutanere design in
Bhutan. If the report is correct, Government
are not aware of the reasons for this
direction, This question is being taken up
with the Government of Bhutan. No precise
jnformation on the quantum of cloth exported
to Bhutan is available.

SRAVANA 2, 185 (S4K4,
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Technological Pollcy Resolation
2532, SHRI DEVINDER SINGH

GARCHA : Will the PRIME MINISTER
be pleased to state :

(a) whether her attention has been
drawn to a statement made by Director-
General, C. 5. I. R. for having a technologi-
cal policy resolution which must spell out in
clear terms the cours: the country should
edopt in the field of technology so that funds
allocated for scientific research are utilized
in good measure for the benefit of the com-
mon man, while speaking on Symposium on
“Technology in the Seventies™ organised by
the Science Republic Forum of the CS.IR. ;
and

(b) if so, Governmert's reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (2) and (b). Whiie speaking
on the Symposium on “Technclogy in the
Seventies'' in New Delhi, Dr. Atma Ram
stressed the need for a Technological Policy
Resolution. The views expressed by him have
been taken pote of.

Visit to Indlan Delegation to
West Germany and France

2533, SHRI DEVINDER SINGH
GARCHA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state :

(a) whether an Indian Delegation visited
West Germany and France in the month of
July, 1900 ;

th) if 50, who were the members of the
Delegation ;

(c) the detalls of the talks held between
India and the two countries ;

(d) whether West Germany has assured
India of the long term economic co-operation
between the two countries and requested
India to teke steps to make German iovest-
ment more attractive to India ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. Official delegations of Indiu visited
the Federal Republic of Germany from 29th
June, 1¥70 to Ist July, 1970 and France
from 2-6 July, 1970, for bilateral consul-
tations.

(b) Members of the two dclegations were
as follows :

I. To the Federal Republic of

Germany==

1. Shri Kewal Sineh—Leader

2. Shri Khub Chand—Ambassador
of India

3. Shri K. R. Narayanan

4. Shri K. R P. Singh

5. Shri R. Tandon

6. Shri §. M. Hashmi

7. Shri H, D, Bhalla

8. Shrimati M. Bhalla

2. To France—
1. Shri Kewal Singh— Leader
2. Shri D N. Chatterjee—Ambas-
sador of lodia
3. Shri K. R Narayanan
4. Shri K. R. S. Singh
5. Shri B. N Swarup
6. Shri A. B. Gokhale
7, Shii Saad M. Hashmi
8. Shri A. M. Khaleeli
9. Shri E. Pouchpa Dass
10. Shri K. V. Rajan
(c) to (e). All bilateral questions includ-
ing economic issues were discussed. Copies
of Joint Press statements issued at the con-
clusion of the talks in Bonn and Paris are

placed on the Table of the House. [pPiaccd
in Library. See No LT—3941/70.]

Scheme for Monopoly Purchase of
Kapas in the State of Mabarashira

2534, SHRI DEORAO PATIL: will
the Mioister of FOREIGN TRADE be
pleased to state

(a) whether the Government of Maha.
rashira has submitted a scheme for mono-
poly purchase of Kapas from the cultivators
for the next season ; and

(b) il so, the details of the scheme and
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whether Central Government has approved
the scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (a) and (b). The Govern-
ment of Maharashtra have sent their scheme
for monopoly purchase of Kapas in Maha-
rashtra for consideration of, and discussion
with, the Central Government. Briefly, the
scheme envisages procurement of cotten
direct from the producers the growers being
asked to deliver cotton grown by them at
places specified by th: State Go.ernment.
The Maharashtra State Co opera‘ive Market-
ing Federation will be in complete charge of
the operation of the schen'e and enforce-
ment of orders regarding delivery, procure-
ment, grading, proce-sing snd markecting of
cotton. The scheme also p:ovides for pay-
ment of advance, as specified therein, to the
growers immediately on delivary of cotton
and also lays down the procedure for fixing
the price of cotton. The discussion is still to
be held.

Devclopment Projec’s of Mubarashtra

2535 SHRI DEORAO PATIL : will
the PRIME MINISTER be pleased to
sate :

(a) the details in regard to the develop-
ment proj:cis of Maharashtra which were
included i the First, Second and Third Five
Year Plaos ;

(b) the names uand oumber of such
schemes which have been completed ;
and

(c) whether all those schemes were
completed in time ; and if not the reasons
therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (¢) Information is being
collected any will be laid on the Table of the
House, when ready.

Suggestion by FICCI for having close
Affiaity between Industry and
Government

2536, SHRI R. K. BIRLA ;: Will the
Minister of FOREIGN TRADE be pleased

10 state :
(a) whether it is a fact that the Fede-



141 Written Answers

raticn of Indian Chamber of Commerce and
Irdu try has urged upon Government to bave
close affinity between industry and Govern-
ment in evolving the country’s economic
policies in the inlernational field ;

(b) whether the Federation of Indian
Chamber of Commerce and Industry has
given any suggestions in this regard ; if so,
the details thereof : and

(c) the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). On his retwin
from trip to Japan and Far East, in June,
1970, the President of Federation of Indian
Chamber of Con.merce and Industry wrote
a letier to the Prime Minister and Minisier
of Foreign Trade giving some of his ideas
for meintaining a greater liaision between
Government and industry the need for con-
certed thinking for a plan of action in evolv-
ing the country's economic policics. The
Press briefing by the President of the Fede-
dera'ion of Indian Chamber of Commerce
and Industry may be seen in the Hindu dated
the 30th May, 1970. The various suggestions
given by the FICCI are receiving the atten-
tion of Government along with other views
on economy policy.

Export of Cotton Yarn

2537. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that there have
been rises in cotton yarn exports in recent
Years ;

(b) if so, the increase in co'ton yarn
exports during the years, 196¢-6¥ and so far
in 1970 ;

(c) what are the foreign exchange earn-
ings on this account duriog the above
period ;

(d) the pames of the countries where
there has been an increase in the cotton yarn
exports during these years ; and

(e) further steps being taken to sustain
aud boost the export of this item ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (s) Yes, Sir.
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(b) and (c). The relevant export date ar>
as under :

Year Quantity Value
(lakhs kgs.) (lakhs Rs.)

1968 165.4 1068.8
1969 2307 23757
1970 201.2 1760.1
{Piovisional)
{Jan [June)

(d) Burma. U. A R, Belgium, West

Germany, U. K., Czechoslovakia and Yugo-
slavia.

(e) The Cotton Textiles Export Promo-
tion Council has formed a number of panels
of exporters of cotton yarn and negotiates
bulk business. This organised manner of
export activity is helpful in transacting
larger and better export business in cotton
yarn.

Exparts of Enginecring goods

25'8 SHRI R. K. BIRLA : Will the
Munister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that export of
engineering goods is expected 1o cross the
target fixed for 1969-70 ; if wo, the target
fixed and to what extent it is expected to be
achieved ;

(b) the amount of forelgn exchange ,
expected to be carned on this account ;

(c) the export figure of engineering goods
last year ;

(d) in what special items there has been
an increase of exports this year and further
steps being taken to boost up the export ;
and

(e) what precautionary measures are
being taken to boost up the home produc-
tion to fulfil the foreign commitments 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The value
of exports of eogineering goods during
1969-70 is Rs. 106.52 crores as sgainst the
target of Rs. 110 crores fixed for that year.

(c) Enginerring exports during 1968-69
amounted to Rs. 64.97 crores.

(d) and (e). Following commodities
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bave registered appreciable export increases
during 1690 over export performance of
the previous year :

Auto and Auto parts, Steel pipes and
tubes, Elcctric Wires and Cables, Jute,
textile and knitling machinery, Bicycles and
parts, Machine Tools, Transmission line
towers, Elcctric Motor, Switchgears ; Diesel
Engines and paits ; Structurals, Fans, Radio
components, Air condition2rs, Relrigerators,
Railway truck material, Public address
equipment eic,

To maintain and inzrease exports of
engineering goods, registered exporters are
allowed import of raw materials required for
export production ; supplies of steel and
aluminium are allowed at priority and cash
compensatory support is allowed on selected
commodities Mucasures are also taken to
sanction expansion programmes for export
purposes and (o efford facilities in respect of
export finance, joint ventures etc.

Purchase of Ships for Indlan Navy from
Forcign Countries

2539. SHRI J. H. PATEL : Will the
Minister of DEFENCE be plcased to state :

(a) the number of new ships purchased
for Indian MNavy from forcirn countrics
during the last three yca's ; and

(b) the cost thereof ?

THE MINISTER OF SIATE IN THE
MINISTRY OF DLFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) and
{b). It will not be in public interest lo
disclose the details.

Liberation of Naga-populated area in Indla

2540. SHRIJ. H PATEL : Will the
Mipister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it Is a fact that under-
ground Naga Federal Army are fighting for
the liberation of Naga populated area in
India ; and

(b) whether Burmese Army have started
combing operation for Kochin Naga
hostiles ; and if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
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The Naga populated areas in India won
their freedom with the rest of the countiy
on the 15th August, 1947, The men of the
so-called undeiground *“Naga Federal Army"
have been resorting to voilance, intimidation
and other illegal acivities. The strength of
this organisation has dwindled co siderably
during the last two years.

(b) This matter is within the domestic
jurisdiction of the Government of the Union
of Burma who are dealing with the
situat'on in the manner they cunsider
appropriate,

Export of Mica to Nepa!

2541. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether India levies an export duty
of 40 per cent on Mica exports and a Labour
Welcfare Cess of 25 per cent and prescribes
floor prices below which Mica cannot be
exported ;

(b) whether mica expoits to Nepal are
exempted from export duties ;

(¢) whether the Government of Nepal
levies no export duty on Mica exports from
Nepal and in fact encourages them by giving
60 per cent import entitlement benefits
which command a premium of 100 to 150
per cent in Nepal ;

(d) whetker as a result of the above,
Nepal, where mica production is npegligible,
imports mica from India for purpose of
re-cxport and earns about Rs. Sto Rs. 6
crores on such re-export at the cost of
lodian Exports ; and

(e) if the replies to parts (a) to (d)
above, be in the affirmative, the steps taken
to rectify the above situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. An Export
Duty at the rate of 40 per cent ad valorem
is leviable on exports of mica excepting
mica powder and 54 and 6 grade mica
splittings on which the duty is 20 per cent
ad valorem. A Labour Welfare Cess at
the rate of 2.5 per cent ad valorem ig leviable
on export of all types ol mica.

(b) Yes, Sir.

(c) According to  information last
available to the Government of India, the
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Government of Nepal levies an export duty
ranging from Rs.2to Rs. 3 per kg. on
exports of mica. Under the Export
Exchange Entitlement Scheme of the Govern-
ment of Nepal, the cotitlement on exports
of mica is 60 per cent of the value. No
authori'ative information is available of the
permium on (hese entitlements of foreign
exchange.

(d) Dus to the long and open border
between India and Nepal, there is possibility
of smuggling of mica into Ncpal The
Export Exchange Entitlement Scheme may
be one of the attractions for such smuggling

(e) Export of mica to Nepal has been
brought under Export Trade Control, with
effect from 8th September, 1'69, In
addition, the following steps have also been
taken to prevent sinuggling of Indian goods
including mica to third countries via Nepal

(i) Posting of additional customs staff
at the border ;

(li) enlisting cooperation of other
Ceniral and the State Government
enforcemsnt agencies lunctioning
on the border ;

(iii) setting up of a Committee consist-
ing of representatives of the Cent.
ral and concerned State Govern-
ment to  review the position from
time to time, and recommend
remedial measures to check smug-
gliog across the Indo-Nepal border ;

(iv) the cooperation of the Government
of Nepal has been sought in joint
investigation of activitles which do
not conform to the spirit of the
Treaty of Trade and Traosit and in
evolving a working arrangement to
ensure that there is no possibility
of wide spread deflection of trade.

Use of Gay Centrifuge Process to produce
Enricbed Uranium

2542, SHRI VIRENDRA KUMAR
SHAH : Will the PRIME MINISTER be
pleased to state :

(a) whether the Atomic Eaergy Com-
mission (AEC) has proposed to use the
revolutionary gas centrifuge process to
produce enriched uranium ;

(b) the above proposal constitute a
radical departure from the hitherto accepted
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policy of setting up of only natural uranium
reactors ;

(c) the new proposals of the Atomic
Energy Commission were not discussed with
the Planning Commission which has pruned
down Plan allocation for AEC from Rs.
398 00 crorcs to Rs, Rs. 268,00 crores in the
Fourth Plan ; and

(d) if the answer to the above, be in
the affirmative, whether Government has
accepled the AEC's proposal to use the gas
centrifuge process to produce enriched
uranium, and whether increased funds would
be made available for the purpose ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Details of the
Atomic Energy Commission's proposals in
this regard are included in para 1.3.5 of the
Commission's Brochure entitled ‘*Atomic
Energy and Space Rcsearch--A Profile for
the Decade 19.0 80", copies of which are
available in the Parliament Library.

(c) The Profile is under discussion with
the Planning Commission.

(d) Government has accepted the objec-
tives of the spezific programmes in Atomic
Energy and Space Research for the present
decade as set out in the profile presented by
the AEC. Detailed steps to implement the
proposals are under consideration of
Government.

uedta §dz w1 sfeo aor A
fro W arenr  wfea

2543, st wiw wew@ et c 4T
wfazen @t ag sy £ g w4
fw:

(%) udh ffez A qra frd and
iy sfgww aar v # foir o ary
sifereray # #ar gac g ;

(&) w1 FTEw@EN A F
i ffez B ¥ #fedi B @ ahw
93 AT AT gHAT § 5 AR
(m) afz =, @ @F a1 g
g? -
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sfavem st (st sl W) ¢
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¥ afafam &3 & fag oF s dfien
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Salolk School, Kapurthala
2546. SHRI N. R. LASKAR : Will
the Minister of DEFENCE be pleased to
lay on the Table of the House :

(a) a copy of the annual accounts of
the Sainik School, Kapurthala for last three
years ending 1969-70 and the audit report
thereon ;

(b) a statement showing the expenditare
incurred on diet given to the students during
the last three ycars—showing separately the
varous items of diet seived, their frequency
and the relation of total expenditure on diet
with the total expenditure on the running of
school ;

(c) a copy of statement showing the
total expenditure on establishment with
detailed break-up category wise and the
relation of total expenditnre on establish-
ment with the total expenditure on running
the school ; and

(d) the total expenditure incurred on
supply of books and stationery to the
students with detuiled break-up also showiog
its relation to the total expenditure on run-
ning of the school ?

THE MINISTER OF DEFENCE
(SHRI1 JAGJIWAN RAM) : (a) Copies of
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the anoual accounts of the Sainik School,
Kapurthala, for calender year 1567 and for
the period from 1.1 6% to 30 4 69 are laid on
the Table of House. [Placed ia Library.
See No. LT—3942/70] The accounts for
1969 70 are still under preparation.

(b) A Statement is laid on the Table of
the House. (Placed in Library. See No.
LT —3:42/70)

(c) A Statement is laid on the Table of
the House, [Placed in Library See No.
LT—3942/70]

(d) The total expenditure on books and
stationery is as follows :

(1) 1967 Rs. 19,638
(2) Jan 68 to Rs, 17,077
Apr. 69
(16 months)

The expenditurs during 1967 and 1968 69
is approximately 2.2% and 1359 of the
overall expenditure.

Fixation of Ratés and Supply of Power
to Madhya Pra:csh from
Hirakund Project

2547. SHRI RAM AVTAR SHARMA ;
Will the Ministes of IRRIGATION AND
POWER be pleascd to state :

(a) whether it is a fact that a major
percentage of the catchment area of Hirakund
Project lic in Madhya Pradesh and that
some villages in that State have been sub-
merged by it :

(b) whether the Government of Madhya
Pradesh have on that account, among others,
requested for fixation of share of power and
the rate of supply from the Project :

(c) if so, the quantum fixed ;and

(d) if not, the reasons therefor and the
date by which this would be fixed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.
(b) to (d). It has been agreed that

5000 kW of power should be supplied from
Hirakud to Madhya Pradssh. The rate of
supply is yet to be finalised in discussions
between the State Government.
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Criteria for Fixation of Quota for
Export of Iron Ore and

Manganese

SHRI R. R. SINGH DEO :
SHRI MAHENDRA MAJHI :
SHRI A. DIPA :

SHRI1 G. C. NAIK :

SHRI D. N. DEB :

SHRI D. AMAT :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) what is Government’s policy and
criteria for fixaticn of quota for export of
iron ore and manganese from the country ;

(b) whether Government have decided
to allot export quota to every mine-owper
for the ensouragement and development of
the mining industry ?

2548,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SL* ~0 (a) Export of iron ore
is canalised through the Minerals and Metals
Trading Corporation of India Ltd. with the
exception that export of ion ore from Goa
is allowed also through the established Goan
Shippers.

Export of Munganese ore is also cana-
lised ‘hrough the Mincrals and Metals
Trading Corporation of India Ltd. and
through the Manganese ore (India) Ltd.

(b No export quotas are allotted to
any suppliers or mine-owners. In order to
fulfil its commitment NMTC purchases
different grades of ores from various seciors
depending upon their programme of ship-
ments from particular ports in 8 maooer best
suited to their business interest.

Resiriction on Movements of Indisas
in Bhulan

SHRI K. M, KOUSHIK :
SHRI D. N.DEB :

SHRI J. MOHAMED IMAM :
SHRI N. K. *OMANI :

SHRI R. K. AMIN :

Will the Minister of EX TERNAL
AFFAILS be pleased to state :

(a) whether Government of Bhutan bave
decided o impose stricter restrictions on the
movement of Indians and foreigners in and
out of Bhutan ; and

2549.
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(b) if 50, the reaction of the Goveroment
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): 1(a)
and (b). The Government of Bhutan have
not take any decision to impose stricter
restrictions on the move. ent of Innians an |
foreigners in and out of Bnutan. They have
however decided to check more carefully
the identity of non-Bhutanese personoel on
entering Bhutan under existing arrangemen:s,
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Stealing of Ammunition Boxes from
Secunderabad Bound Gouds Traln

2552, SHRI RABI RAY: Will the
Minister of DEFENCE be pleased to state :

(a) whether the attention has been drawn
to the reports in the Brase (Hindu dated the
16th July, .970) that & few boxes of ammuni-
tion and Defence material were stolen from
five wagons of a Secunderabad-bound goods
train on the 10th night at Bablad Railway
Siation ;

(b) if so, the details thereof ; and

(c) the steps taken by the Government
to recover them and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY  OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) and
(b). Yes, Sir. The wagons were despatched
by the Naval authorities in Bombay to
Vishakhapatnam and contalned empty
ammugition ccntainers, The seals on cne
of the wagons (ER 17087) were found to be
tempared with and one empty ammupition
box was missing.

(¢) The police is investigating the case.

Request for Arrest of Madame Binb

2653, SHRI D. N. PATODIA
SHRI N. R, DEOGHARE :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the envoys
of Cambodia, Laos and South Vielnam have
urged upon the Government of India that
Madame Binh be arrested and handed over
to the South Vietnamese Government ;

{b) if so, what is Government’s reaction
in this regard ; and

(c) the details of reply, if any, given to
the envoys in response to their demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Ambassador of Cambodia. the Charged
Affairs of Laos and the Acting Consul-
General for South Vietoam In New Delhi
called on the External Affairs Ministry in
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conpection with the visit of Mudame Binh.
The Acting Conosul Geperal for South
Vietnam alone suggested that Madame Binh
be arrested as a rebel and handed over to
his Government.

(b) and (¢}, Government of India is
of the view that the Acting Consul-General's
action in seeking to create embarrassment
and raise a controversy around the pers)n
of a distinguished guest of the Government
was uncalled for,

Import of Raw Materlals for Fertilizers,
Pesticides and Agricultural
Imp'ements

2554, SHRI ARJUN SINGH BHA-
DORIA : Wil the Minister of FOREIGN
TRADE be pleased to siate :

(a) whether there is any proposal under
Government's consideration to liberalise the
import of raw materials and equipment
needed for the stepping up of production of
fertilizers, pestisides and agricuitural imple-
ments ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Industries
manufacturing fertilizers, pesticsides and
agricul'ural implements are already in the
priority list and the requirements of these
industries in respect of raw materials and
components are met liberally, These indus-
tries are also included in the list of industries
which are treated as priority for import of
capital goods and import applications are
considered on merits.

Issue of Passports

2555, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of persons who applied
for passports during the year 1968 69, 1969-
70 till July, 1970 with the names of the
countries proposed to be visited ;

(b) the number of persons granted pass-
ports du ing the above period ; and

(c) whether any persons were refused

passports during the above period if so, the
reasous therefor ?
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THE DCPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). During the period from the Ist
January 1968 1o the 3.st May, 1969, 3. 5,360
persons applied for rasspots. The above
applications covered reyuests for travel to
almost all countries of the world During
the above period, 3,48,937 passports were
issued.

1,327 persons were rcfused passport
facilities. Reasons for refusal included,
inter alia, suppressions and misrepresenta-
tion of facts, lack of proof of Indian nationa-
lity and activities prejudicial to integrity,
sovercignty and security of India

Information for the period from tre Ist
June 1969 to the 31st July 1970 is being
collected and will be laid on the Table of
the House.

Export of Diesel Locomofives

2256. SHRI J. M BISWAS : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whe her i+ is a fact that India is
exporting Dicset Locomotives 1o other
cuuntries ; and

(b) if so, the names of the countries
where Diesel locomotives are expor ed 7

THE DEPUTY MINISTER IN 1THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) aod (b). India has
not exported any Diese! Locomotives so far,
but offers have been made for the surply of
the Diesel Locomotives to some developing
countries,

Opiolon of Scientists on the Fiadings
of Public Accounts Committee on
C.S.1 R. Laboratories

2557. SHRI K. M. MADHUKAR :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a large
number of Scientists has expressed doubts
about the fiadings of the Public Accounts
Committee on C.S.LR. laboratories and
their research ; and

(b) whether it is also a fact that these
Scientists questioned the authenticitv of the
sources of the Public Committee’s findings ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIHIC
AND INDUSTRIAL RESEARCH (SIHRI
K. C. PANT): (a) and (b). The question
presumably refers to the recommendations/
conclusion« contained in the 122nd Report of
the Public Accrunts Comm-ttee on the Audit
Reports of the CS LLR. The Public Accounts
Commi te: heard C.S.1.R. witnesses inzlud-
ing Dircctors of the National Labora:ories
concernced and invited written replies on
severa) questions. It is p.esumed the Public
Accounts Committee have taken note of
thase in preparing their report.

The recommendationsfconclusions of the
Committee are beinc examined io consulta-
tion with the Laboratories.

Floods Control in Assam

2558. SHRI BEDABRATA BARUA :
Will the Minister of IRRIGATION AND
POWER. be p'eased to state :

(a) whether the loss due to the floods
of the Brahmaputra and its tributaries in
Assam during the month of July this year
has been asses.cd : and

(b) if so, whether any help has been
given to the State Goveroment for the

purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ({SHR1 SIDDHESHWAR
PRASAD): (a) No scparate umssmcﬁ‘
regarding the damsges caused by ﬂood!.m
July has been made However, accordiog
to the preliminary assessments made by the
State Government, the damage due to floods
in Assam during the current flood season
is so far of the order of Rs. 10 crores.

(b) Central assistance to State Govern-
ments for relief purposes is released in
accordance with certaln fixed criteria after
an on the spot assessment of the damages
by a team of officers deputed by thc Govern-
ment of India to the affected States. Such
a (eam is being deputed to visit Assam for
for the purpose. Meanwhile
Government has been requested
details of the relief measures p
them,
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Memorandum by C.M. of Rajasthan
for use of Water under Iodus
Treaty

2559. SHRI MEETHA LAL MEENA:
Will the Minister of IRRIGATION AND
POWER be pleased to slate :

(a) whether it isa fact that the Chief
Minister of Rajasthan has submitted a
memorandum  containing details regarding
the use of water, measures to be taken and
the expenditure involved under the ‘Indus
Water Treaty' to the Central Water and
Power Commissicn ; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER
MINISTRY OF
POWER (SHRI
PRASAD) : (a) No, Sir.

(b) Does not arise,

IN THE
IRRIGATION AND
SIDDHESHWAR

ag &1 frafa

2560, st wI&T WA WAL AT
q2fnw wmare WA gg gae A1 AT O
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Accumaulation of Handloom Prodacts
in Mabaashtra due to Lack of
Marketing Facllities

2562. SHRI N. R. DEOGHARE :
Will the Minister of FOREIGN TRADE be
pleased to state :

{a) weetber Goveroment are aware of
the fact that many apex aod primary hand-
loom cooperative societies and other hand-
loom weavers in Maharashtia have accumu-
lated handloom stocks worth crores of rupees
because of lack of marketing facilities of the
products and the lakhs of handloom weavers
in the State are on the verge of starvation
due to lack of work ; and

(b) the action Government proposes to
take to save the weavers from falling prey
to starvation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Goveromeot is not
aware of any accumulation of handloom
cloth with apex and primary handloom co-
operative societies and other handloom
weavers in Maharashtra,

(b) Does not arise.
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Conpference of Chief Secretaries of States

SHRI SITARAM KESRI :
SHRI D N. PATODIA :

Will the PRIME MINISTER te pleased
to state :

(a) whether a Conference of the Chief
Secretaries of State Government was
held during the last week of June, 1970 :
and

(b) if so, the subjects discussed and the
decisions taken thereat ?

25063.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : ia) Yes, Sir.

(b) The information required is con-
fained in the answer to Lok Sabha Starred
Question No. .27, answered on S5th - August,
19.0. -

Weavers Service Centre In Cannanore

2564. SHR] F. K. NAYANAR : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government will consider
to start the weavers Servic: Centre in
Cannanore which is recommended by the
All India Handloom Board ; and

(b) if not, the reason thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The recom-
mendation of the All India Handloom
Board for setting up a weavers' service
centre in Kerala State has been received and
is under consideration.

Electrification of Villages During Gandhl
Centeaary Year In Gujrat

2548. SHRI D. R. PARMAR : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(b) whether it is a fact that Gujarat
Electricity Board had framed a programme
to electrify 1500 villages during Gandhi
Centenary year ;

{b) if so, the progress made so far ;

{e) if no progress has been made, the
reasons thereof ; and
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(d) when the target would be achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY oF IRKIGATION AND
POWER (SHRI SIDDHEEHWAR
PRASAD) : (a) and (d)., Acccrding 1o the
recommendations of the Conlerence of
Chairman of State Electricity Boards held
at Nanital on 24th May, 196 ', and endorsed
by the Conference of Stare Minister of
Irrigation and Power held on 26th and 27th
May, 1964, at Nainital, the number of
villages to be electriied by the Gujarat
Electricity Board from 1469to !10-70
was 1500, This tareet was fixed in the
context of the programme for achieving all-
India target of electrification of one lakh
villages by 2nd October, 1970, the 2nd of
the birth centenary year of Mahatma
Gandhi  Out of 1500 villages 610 villages
have been electiified so far in Gujarat
Special efforts are being mad: by the
Gujarat Electricity Board within the prevail-
ing constraints of financial resources and the
scarcity of essential raw materials to achieve
the target by 2nd Octobes, 1970,

Shipment of Ralls to Iranlan Goveroment

2566, SHRI MANGALATHIIMA-
DAM : Will the Minister of FOREIGN
TRADE be pleaszd to state :

(a) when the shipment of rails to Iranian
State Railways will start ;

(b) whether Government would stick to
the production of rails to meet the export
requirements ; and

(¢ how many countries other than Iran
and Korea are being negotiated for rail
export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The requisite
information is being collectedd and will be
laid on the Table of the House.

Bullding of Patrol Boats by Mazagon
Docks Litd.

2567. SHRI BIBHUTI MISHRA
Will the Minister of DEFENCE be pleased
to state :

(a) whether it 1s a fact that the Maza-
gon Docks Ltd. is contemplating to build
Patrol Boats ;
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(b) if so, the total forcign exchange
requirements thereof ; and

(b) the extent to which it will be bene-
ficial towards defence needs ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETHI) : {a) The question of indigenous
constfuction of Patrol Boats and the Yard
where these are to be construcled is under
examina‘ion and no final decision has yet
kesn taken in the matter.

(b) and (c). Do not arise.

Permanent Posts Lying Vacant in Central
Statistical Organisation

2568, SIHRI RAMSHEKHAR PRASAD
SINGH Will the PRIME MINISTER
be pleased to state :

(a} whether five permanent posts for
Scheduled Caste/Tribe candidates are lying
unfilled in the Central Statistical Organisa-
tion since 1960 ; is so, why these posts were
not deserved in 1962 or 1963, when no
scheduled cnste/Tribe candidites were eligible
for confirmation ;

(b) whether certain Scheduled Castef
Trbe Senior Investigators appointsd 35-10
vears later than Scnior Investigators of other
communities are being considered for
confirmation against these posts now ; and

(c) whether by confirmation of Scheduled
caste/Tribe  Senior Investigators in the
Central Statistical Organisat.on the Sen‘or
Investigators belonging to other communities
“will be losing 5-10 years of approved and
regular service for the purpose of promotion
to Grade 1V of the Indian Statistical
Service 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No confirmations have so
far been made against the five reserved posts
against which confirmations could not be
made in 1962 for want of suitable candidates
belonging to Scheduled Castes/Tribes com-
munities.  These posis have oot been
dereserved 8o far as the question of making
further confirmations was taken up only in

1968,
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(b) and {(c). D> not arise at this stage
as proposals for making confirmations
against the available vacancies are still to be
finalisad.

Manufacture of Noclear Arms by India

2569. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether a number of retired generals
of Indian Army urged the Government of
India to undertake immed.ate planning for
making nuclear arms ;

(b) whether the Atomoic Energy Com-
mission scrutiniscd the views of these retired
military generals ;

(c) whether over-whelming majority of
the members of Lok Sabha and Rajya Sabha
demanded, in course of their speeches during
the discussion of last defence budger, that
India should make nuclear weapons ;

(d) if so, whether the Government will
make a fresh appiaisal of the issue of
making nuclcar weapons ; and

(e) if not, the reason therefor ?

THE MINISTER OF DEFENCE iSHRI
JAGIIWAN RAM) ; (a) and (b) Govern-
ment have seen the views expressed hy some
retited Generals regirding the manufacture
of nuclear weapons by India. Due note is
taken of all shades of views expressed in
the Press and in public on matters having
relevance 1o security and in this context the
views expressed b, the reiired generals have
also been taken note of,

(c) Some Members of Parllam:nt ex-
pressed views In favour of the development
of nuclear weapons during the discussion on
the Defence Budget,

(d) and (e). Governmsat's policy on
the development of nuclear weapons has
been explained to the House on a number of
occasiony, including in the last Session.

Visit to Andha Mughal by Irrigation
Minister

2570. SHRI KANWAR LAL
GUPTA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it isa fact that he visited
canal near Andha Mughal, Delhi io the last
three months ;
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(b) if to0, the details of the grievances
made by the residents of that area to
him ;

(c) wheth.r it is also a fact that he
premised to cover the canal within a month
or so ;

(d) the progress made so far in this
regard ; and

(e) the reasons for delsy and the steps
which Government propose to  fake to
expedite the work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

tb) Tlc residents ccmplained of insani-
tary conditions resulting from the dumping
of refuse by the dairies on the conduit of the
Delhi dis'ributary.

(c) It was suggesied by the Minister
that the channel downs ream of the Daiyai
Nalla Buid.¢ wnd escape should be filled
with earth and the channel land be used
for a read.

(d) and (c). The chanrel which is a
part of Western Y munu Canal System is
under the ecnirol of the Haryvana Govein-
ment. The suegestions of the Minister
have been brouglit to the notice of Haryana
Government and the maitter is being pursed
with them.

Dr. Tclo Mascarenhas, Goan Freedom
. Fighter

2571 DR. KARNI SINGH : Will the
Minister of EXTERNAL AFFAIRS be
pleascd to state whether the Prime Minister
has received a telegrami from Mr. Madhu
Melira, Swatapira Luoder, informiog her
of Goan freedom fighter. Dr. Telo
Mascarer has  requirement of £ 160 to clear
his diebt and if so, whit was the resuli of
such a request 7

THF DEIUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Yes,
Sir,  twlcgiam was received, No action on
it was recessary as Government had already
authorised its Mission in M-adrid ond
Lorden to incur expenditure on the medical
treatncnt. local hospitality and cost of
intuinetionsl trovel of Dr Mascdrenhas.
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Delay In Settlement of Pension/Family
Pension Case in Case of Retired/
Deceased Service Personnel

Written Answers

2572. SHRI P. C. ADICHAN :
SHRI D. AMAT :
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that the settle-
ment of pension and family pension in
respect of retired[deceased service personnel
gets delayed for years together ;

(b) if 80, the number of cases pending
settiment for over (i) two years, (ii) one yeur
(iii) six months ; and

(c) the reasons for such
delays and the steps taken
delays 7

inordinate
to chmipate

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) and
(b). There is no undue delay in settlement
of pension cases. The number of cases
rending final settlement over two years is
140 : between one year to two years is 375
and between & months and one year is 837,
However, in most cases anticipatory/provisio-
nal pension has been sanctioned pending
final setilvment ; and

(c) Before sanctioning final pension, the
claims are required to be verified and discre-
pancies reconciled. These often necessitate
relerence to claimants and Civil authorities.
However, «1l possible measures are taken to
finalise pension cases as expediliously as
possible,  The position s periodically
reviewed in corsuliation with Controller of
Defence Accounts (Pensions).

Penslon to Widows and Dependents of
Ex-Service Personnel Who Die afetr
Attaining the Age of 60 Years

2573. SHRI P. C. ADICHAN :
SHRI D, AMAT :

Will the Minister of DEFENCE be
pleased to s'ate :

(a) whethier it is a fact that dependents
and widows of ex-Servicemen do not get
famiiy pension, in case the Service personnel
concerned dics after altaining the age of 60
years ;

(b) if so, the reasons therefor ;
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(c) whether widows and dependents of
the Government employees do get family
pension in such circun stances :

(d) if so, the reasons for this disparity :
and

(e) the number of such cases as referred
to in part (a) sborve in which family pension
has been denicd since January, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) and
{b). Families/dependents of all deceased
Armed Forces peisonnel who weie in service
on 1.1-1964 or who joined the service there-
alter are eligible for a family pension
irrespective f the age at which the ex-
Serviceman dies.

In the case of those who retired belore
1.1-1964 with a pension the pos:tion is as
follows —

(A) Officers : A family pension is
admissible irrespective of
the age at which the
retired officer dies.

(B) Personnel : (Other than Commissio-
ned officers)—

(i) Those who retired with a retiring
pension or were invalided from
service due 10 cavscs not attribu-
table to or aggiavated by
service :

Family pension is admissible

provided death took pluce within
5 years of retirement/invalidment,
irrespective of age.
Those who retired with a disa-
bility pension, i.e.,, due to
causes attributable to or aggrava-
ted by service :

Family pension will be
admissible, if such a person
died before attaining the age of
60 years due to the same cause
on account of which he was
disabled. Families of those who
die after 60 years of age are not
cligible for family pension. This
is because a disabled person who
dies after 60 years of age is
regarded as having died due to
normal causes and mot due to
military service.

(c) and (d). Apparently the reference

(i)
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is to Civil Government employees, If so, the
position is broadly as under : —

No distinction is made between Gazetted
and non Gazetfed officers in the matter of
eligiblity or graot of Ffamily pension to
widows and dependents of the d:ceased
pensioners and the grant is irrespective of
the age at which the p:nsioner dies. How-
ever, the families of those who retired before
1-1-1964 are entitled to family pension only
if the pensioner dies within a period of five
years from the date of rctircment,

(¢) Seventy-two.

Completion of FFoeder Canal of Farakka
Barrage Project

. 574, SHRI  ARJUN SINGH
BHADORIA : Will 1the Minister of
IRRIGATION AND POWER be plcased to
state :

(a) whether the feeder canal and other
encillary works of the Farakka Barrage
Pioject have been completed ; and

(b) if not, when the feeder canal and
other ancillary works are lite'y to be com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No. Sir.

(b) The Feeder Canal was scheduled to
ke completed by June, 1971, but it is likely
to be delayed by about two years. The
ancillary works on the canal, such as cross
drainage works and bridges, would also be
completed by thea to enable operation of
the project.

Demand for Indlan Handlcrafts io Forelgn
Countries

2575. SHRIMATI ILA PAL CHOU-
DHURI : Will .he Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that the demand
for Indian Handicrafts in foreign markets
has been continuously growing ;

(b) if so. the maip items for which the
demand has incressed together with the
names of the importing countries ; and

{c) the total amount of value of the
bandicrafts exported during the current
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financial year so far as compared to that
exported during the same period in 1969-70 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The main idtems for which the
demand has increased are as follows :—

(1) Gem and jewellery and precious
stones.
(2) Woollen carpets, rugs and druggest
with namdahs.
(3) Art metalwares,
(4) Wondwares.
(5) Hand Printed Textilss,
(6) Shawls and Scarves as arlwares,
(7) Zari.
(8) Leather Goods.
(9) Stone work, alabaster, elc.
(10) Inutativn jewellery.
(11) Embroidered goods.
(12) Other wo.ks of art.

The names of important importing coun-
tries where demand for Indian handicrafts
hae increased 1ccently are given below :—

(1) Aden.

(2) Australia.
(3) Belgium.
(4) Canada.

(5) France.

(6) Hong Kong.
(7 haly.

(8) Japan.

(9" Lebanon.

(10) Luxemburg,

(11) Netherlands.

(12, Siudi Arabia.

{13) Switzerland.

(14) U K.

(15) U, 8. A,

{16) U S.5.R.

(17) West Germany.

(c) Export figures for bandicrafis for the
current financial year (1970 71) are not yet
available. The export figures of handicrafts

AUQUST 12, 1970

Written Answers 168

for the years 168-67 and 1969-70 arc as
under :—

(Rs. lakhs)
Year Exzport of handicrafts
19¢8-69 7647,38
1969-70 9472.12

Deployment of Navy duriog Strike of
Cochin Port Workers

2576. SHRI  VISWANATHA
MENON :
SHRI P, GOPALAN :
SHRI P. RAMAMURTI :
SHR1 JYOTIRMOY BASU :
SHRI A. K. GOPALAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Navy was used recently
in Cochin Port during the strike of the
Port workers to unload supplies ;

(b) if so, whether it is the policy of
Government to use Defence forces as strike
brenkers ; and

(c) the overriding considerations which
led to the use of the Navy during the strike
to unload ships ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) Yes.
#5 Naval Armament Depot civilian person-
nel were employed for stevedoring and
porterage for 3days from S5th Juope, 1970 to
unload military stores from S. S. MOJISK.
No other assistence was sought or rendered
for maintenance of port facilities during the
period of the strike.

(b) No.

(¢) The immediate unloading of military
S10res WaS Necessary.

Construction of Barak Dam Project

2577. SHRIMATI JYOTSNA CHANDA:
Will the Minister of 1RRIGATION AND
POWER be pleased to state :

(a) the progress made towards the Barak
Dam Project construction ;

(b) whether the Government of Assam
and Manipur have come to any solution
regarding this ; and
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(c) if not, whether Government propose
any other aliernative scheme to construct
this elsewhere rather than on the proposed
site ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(8) to (c) The Barak Project has pot yet
been taken up for construction. In order to
reduce submergence of good agricultural
lund, possibility of shifting the site from the
one below the contluence of the Barak with
Jiri, to an upstream site at Bhubandhar is
being explored, A fresh reconnaissance is
being made jointly by the officers of the
Geological Survey of India and the Central
Water and Power Commis ion to examine
this possibility.
T F @ AT w gEAr 7 I
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Indo-British Talks Reg. Evropean
Common Market
2580 SHRI UMANATH :
SHRI K M, ABRAHAM :

SHRI SATYA NARAIN SINGH:

SHRI P GOPALAN :
SHRI JYOTIRMOY BASU :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Goveinment  have recently
held some talks about the ‘safeguur.ds” which
Britair proposes to provide if she becomes
8 member of the European Comm.n Market;

(b) if so, the nature of such talks ; and

(c) the outcome of the discussions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). No formal
talks have been held recently with Britain
or the European Economic Community about
the “safeguards™ for India’s trade ioterests
if U. K. bacomes a member uf the Eur)pean
Economic Community, However, they are
being apprised, through diplomatic channels,
of the problems that might arise for India's
trade. At appropriate time the Government
of India will try to secure suitable safeguards
for India's trading interests io these
negotiations.

Submission of a Project Scheme by
Madbya Pradesh costing Rs. 8 IS
crore

2581. SHRID. V. SINGH : Will the
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Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Madhya Pradesh
Government had submittzd Rs. 815 crore
project for irrigation of wvast unirrigated
lands in Madhya Pradesh with waiers drawn
from Sindh river (Sindh-project, in Apuil,
19¢9 ;

(b) the steps so far taken t)> examine
and spprove the project ; snd

(c) the time by which it would be
possible to take up the project for imple-
mentation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
{a) Yes, Sir.

(b and (¢). While the project report
and estimates were being examined the
Ch #f Engineer, Madhya Pradesh informed
the Central Water and Power Commission
tnat the dam site was being shifted down-
stream of the site at Mohini previously
proposed and that the wmodifi:d project
would follow, The modified Project is still
awaited from the State Government.

Closure of Cotton Mills

2582, SHRI
the Minister of
rlea-ed to state :

N. K. SOMANI : Wil
FOREIGN TRADE be

(a) the number of cotton mills that
remained closed as at the end of December,
1969 and the number of spindles, looms and
workers affected thereby ;

(b) the number of mills re-opeoed with
their spindles, looms and workers since then
and upto the latest month for which such
data are available ;

(c) the number of mills with their capa-
city and workers, that closed down during
this period ; and

(d) the number of mills still remaining

closed with their capacity and workers
affected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d).
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No. of Iostalled Workers
Mills Capacity on
Spdls, Looms Roll
(a) Mills lying closed at the end of 45 10 2882 12230 53332
Decemter, 1969,
(b) Mills cut of (a) above which 12 370276 3042 19 45
reopened during Jan-May, 1910,
(c) Mills which closed down during 11 272020 2995 12451
Jan-May, 1970 and which remained
closed at the end of May, 970.
(d) Mills closed at the cnd of May, 970 43 951618 12183 45609

N.B. 1. Out of the 45 mills lying closed as at the end of Decsmber, 1_969, one mill has
since beeo removed from the list of closed mills because it is not a scparate mill
and is only a pa't »f the Madura Mills Co. Ltd., Madurai, which is working.

2. The above ficures exclude mills considered fit to be scrapped or which closed

down for short periods only..

Merger of Weak Cotton Mills with
Financlally Strong and Sound Mills

2583, SHRI N. K. SOMANI: Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Committee of Officials
which was asked to examine the recom-
mendations of the Manubhii Shah Com-
mittee for promoting merger of weak cotton
mills with financially stronz and scuod
cotton mi.ls has submitted its report ;

(b) if so, when and what are the
recommendations ; and

(c) what decision Government
taken on these recommendations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The Working Group
submitted its report in November, 1¢69 The
recommendations made by the Working
Group are being cxamined and it would
not be in the public interest to disclose
them.

have

Follow-up Action Taken on the Sarkar
Committee Report on the Workiog of
C.S. L. R.

SHRI TENNETI

VISHWANATHAM :
SHRI INDRAJIT GUPTA:
SHRI K. M. MADHUKAR :
DR. RANEN SEN :

2584,

SHRI SARJOO PANDEY :
SHRI H. N. MUKERJEE :

Will the PRIME MINISTER be pleased
to state :

(a) the various steps of the follow-up
action taken by the Government in pursu-
ance of the Sarkar Commitiee Report on
the working of the CS.IR. : and

(b) whzther a copy of the statemen
will be placed on the Table 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). The recom-
mendations made by the Commiitee of
Inquiry (CSI«) in Part-1 of their Report
have been accepted by (he President,
C.5.LR. for implementation.

A Statement showing  the progress of
action taken cn each of the recommenda-
tions is laid on the Table of the House.
[Placed in Library. Ses No, LT—39 4/70]

Iodians acquiring Biitish Citizensbip
through Service in Briiish High
Commission, New Delbl for
Five Years

2585. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(2) whetber it is a fact that about 1,000
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Indians have taken advantage of securiog
British citizenship through the British law
which allows them sautomatic citizenship
after 5 years service at the British High
Commission in New Delhi :

ib) if so, when did this fact come to
the notice of the Government of India ; and

(c) what is the Goveroment's reaction
to this situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). Information is b:ing collected,

Passport Is+ued to Shri Popatla! Kapadia-
Killick Industries, Bombay

2586 SHRI GEORGE FERNANDL! S :
Will the Minis'er of EXTERNAL AFFAIRS
be pleased to state :

(a) whethar  Shri Popatlal  Kapadia
belonging 1o the Hruse of Kapadias, owners
of Killick Industries. Bom*-ay has a passport
under the name of Abdul Karim ;

tb) whether he ulso has a passport in
his name as Popatlal Kapadia ;

{c) if so. when were thes: passports
issued ; and
(d) what were the circumsiances in

which two passports were issued 7

THE DEPUTY MINISIER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Abdul Karim is @ commoan name. Passports
have been i-sued to some persons of this
name after ascertaining their antecedents.
Eoquiries have been made and no passport
in the name of Abdul Ka.im has been issued
to Shri Popatlal Kapadia, accordiog to our
information,

{byand (c) A passport was obtained
by Shri Popatl.l Kapadia in 1948. There is
no record of any passport having been
issued to him since then.

(d) Does not arise.

Loss to Indlan Busloessmen on Taking
Qver of Forelgn Run Business by
Ghana Goveroment

2587. SHRI DINKAR DESAI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government have taken
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note of the recent legislation of Ghana's
Parliament to take over foreign-run business;

(b) whether any Indian businessmen are
involved in this ; and

(¢) if 8o, their nature of business and
the loss they would incur ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : 1a)
Government are aware of the Ghanaian
Businzss (Promotion) Act of July 1970,
which reserves exclusively for nati-rals of
Ghana all enterprices concerned with retail
or wholesa'e trade of which the an-ual sales
do not exceed five hundred thousand New
Cedi (approximately Rs. 37 'akhs).

(b) and (c). It is estimated that 85 out
of 100 Indian business establishments
Ghana, moutiy cngaged in wholesale and
retail trade in textiles, plastic goods toot-
wear and agricultural implements, are likely
10 be affecte) by this measure. The monetary
sum involved cannot be estimated at present
since the Government of Ghana has nat yet
issued the list of the alicn houses affected.

Indians Liviog in Kenya, Tanganikz,
Zanzibar and Ethlopia

588, SHR' SHINRKE : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(#) the number of people of Indian
origin residing in Kenya, Tanganika, Zanzibar
and Ethiopia, respectively without having
the citizenship of those countries ;

(b) the number of people of Indian
origin residing in those countries who were
successful in getting citizen Lip of those
countries and also the number of those
whose applications are still pendiog ;

(¢) the number of the Indians who have
left those countries for good during last
three years ; and

(d) whether Go-ernment have taken
any steps to help the people of the Indian
origin, who have been residing in thoss
countries, in getting ciszenship in those
countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
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‘The following sre the estimated figures ; —

Kenya....... ™ 92,500
Tanzania 67,000
(including .. ...
Zapzibar)

Ethicpia ... 4,500

(b) The fol cwing are the estimated
figures of thote who have obtained local
Citizenstip :—

Kenya...... 52,000
Tanzania - ... 35,000
({including

Zanzibar)

Etbiopia...... 16

No figures are aveilable of those whose
applications for citizenship are pending.

(c) So far as entiy into India is con-
cerned. during the period between 7th March
1' 68 and 31st May, 1970, 3504 persons of
Iodian origin from Kenya holding British
passports have come to India, 226 of whom
bave since left for Britain. Figuies ai fo

entty from the other countrics are not
available
(d) Government of India have always

uiged persons of Indian orig'n domiciled in
these countries to take up the citizenship of
those countries. Tte response to the sugges-
tlon 1o scquire local citizenship has,

however, been rather poor.
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Change in British Government’s Policy
on Immigration

2590. SHRI D. AMAT : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether following the change in
Government in the U, K., any change has
been noticed in  British Government's policy
regarding immigration of persons from
various Commonwealth countries of Asia
and Africa, including the Indians and
persons of Indian origin with African and
other nationalitics ;

(t) if so, the precise nature of the
change in policy noti.ed ; and

(c) Government's reactions thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The British Home Sccretary. Mr. Reginald
Maudlirg, has stated that the British Govern-
ment intend to introduce a Bill to give effect
to their general policy of ensuring that there
is po more permanent large scale immigra-
tion into Britain.

{b) The proposed Bill has yetto be
introduced in the British Parliament.

(¢) Governmznt of India have the situa-
tion under constant review. They naturally
hope that nothing will be done to make it
more difficult for persons of Iodian origin
in Africa, who hold British passports, to
enter Britain,

Visit to Communist Countrles by C P,
(M) Leaders

259!, SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether leaders of Marxist Com-
munist Party, Shri Namboodiripad, Shri
Sundaraya and Shri Promode Das Gupta
recently visited the Communist countries like
North Korea, Russia etc ;

(b) whether they tried to contact Chinese
Communist Party also ;
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) if so, whether C. P (M) leaders
visited thesc countries to re-establish their
organisational bounds with these countries ;

(d) if so, details about their activities in
these couniries ;

(e) whether permitting politicsl elements
1o develop contect with foreign countries
with Indian passports amouots to an encou-
ragement to develop extra-territorial loyalty
and whether such steps facilitates subversion
of Indian Sovercignly ; and

(f) if so, the reason for permitting
CPM. leaders to visit Communist
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a)
Shri Nembodiripad, Shri Sundaraya and
Shri Piomode Das Gupta visited the
Democratic People's Republic of Korea in
June this year. They went there via Moscow.

(b) to (¢,. The
authentic information.

te) No, Sir. The Government reserves
its right to refuse such ficilities in any case
wkere this may be recessary in the public
interest,

(f) Normal travel facilities are afforded
to political partics to visit iezdly countries,
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Tariff Commission Report on Statatory
Mipimum Price of Indian Natural
Rubber

2593, SHRI YASI/DEVAN NAIR :
Will the Minister of FOREIGN TRADE
be pleased to state :

{a) whether any decision had been taksn
on the Tarif Commi.sion Report on
Statutory minimum Price of Indian Natural
Rubber ; and

(b) if not, the reasons for the inordinate
delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b} The recom-
mendations made by the Tariff Commission
in their report on revision of minim.am prices
of raw rubber are under consideration. The
Government decision will be tak.n as soon
as possible.

Imports of Cars

2594. SHRI D. R. PARMAR : Will
the Minpister of FOREIGN TRADE be
pleased to siate :

(a) whether is it a fact that forcign
cars were imported for Central Government,
State Governments and private use in each
State of the couutry during the last three
years ;

(b) if so, the details thereof, State-wise ;

(c) the names of foreign countrics from
where these cars were imported ;

(d) total value of the cars imported in
each State ; and

(¢) the reasons for importing cars from
abroed when good Indian make cars are
available in the country and foreign exchange
position in very tight ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No licences for the
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irr ort of cars have been issued to Central/
State Governments during the last three
years excepl in two cases where our own
cars in use in oor Missions abroad which
had no resale value, were allowed to be
imperted

Customs Clearance Permits for the

import of cas for private use have also
been iscued subect to the following
conditions

(i) that the stay of the applicant
abroad is for a year or more.

(ii) that the applicant has owred and
uted the car for three months
before departure for India,

(iii) that the car has been purchased
out of the applicant's earnings
abroad

(iv) that the CIF value of the car does
not exceed Ra 30,00K /-.

(v) thet the applicant is returning to
India fo: permanent settlement.

Customs Clearance Permits for the
import of cars gifted to charitable medical
and educational institutions are also issued
on the recommendations of the State
Governments concerned.

In four cases where the applicants were
either disabled during the 1965 Indo-Pakistan
conflict or were suffering from rerious dis-
ablities and required the use of a special
type of car, import licences have been issued.

(b) to (d). Most of the cars imporied
uwere manufactured in  West Germany,
U.S. A, U K., Japan and Italy. State-
wise statistics of imports of cars are not
maintained.

(e) Except in the four cases referred to
in the reply to part (a), no foreign exchange
was released for the import of cars.

Criteria for selection of firms for allotment
of cloves, betelnuts and others spices
by 8TC

2595. SHRI LAKHAN LAL
KAPOOR : Wiil the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that the State
Trading Corporation has made allocation of
cloves, betelouts and other spices to certain
traders in the States of Bihar, Orissa and
Assam ; if so, the creteria in the selection
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of these firms, allotment of material, price
etc, ;

(b) whether any condition was laid
down for the sale or distribution of these
items on such traders ; if so, whether these
have been followed ;

(c) whether some allo:ations arc also
being made to the same firms ; if so,
whether these firms have been asked to
submit a statement of sales, the price at
which sold etc, ; and

(d) if not, the reasons therefor 7

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. Allotment
of cloves was made to the firms recommend-
ed by the State Goveroments, preference
being given to Couperative Societies. These
firms were allotted § tonne of cloves each
and other spicés in deteriorated condition
and not otherwise saleable, on pro-rata
basis The release price was fixed by the
S.T.C. with a view to mopping up as
large a portion of the available profit as
possible after taking the prevailing market
prices into account.

(b) to (d). The Stie Governments
have been asked to keep a strict watch on
the sale of the spices to ensure that the
spices are sold to the consumers at reason-
able prices,

Comparative figures of loss due to Floods In
Assam

2596. SHRI HIMATSINGKA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the comparative figures in respect of
the damage caused by the floods in Assam
during the 3 years ; and

(b) whether in view of the fact that
floods in Assam have become a perenial and
serious problem, Government have any
scheme to deal with it as a npational
problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The wvalue of demage
caused by the floods in Assam during the
past three vears have bes=n assessed as
follows by the State Government :
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Rs. in crores
1967 2.46
1968 1- .88
1969 6.67

So far during the year 1970,
are estimated to have caused demages
exceeding Rs. 10 crores.

(b) 1o order to investigate, evolve and
imp'ement a comprehensive plan of flood
control, the Brahmaputra Flood Control
Commission has been set up on the 24th
July, 1970, The Commission is expected to
undertahe flood control works estimated to
cost about Rs. 30 crores during the Fourth
Five Yecar Plan. A proposal to construct
a dam in the Barak valley for controlling
floods in the 1iver Barak is also under
examination.

Production of carbon black from coal In
Regionul Kesearch Laboratory, Jorbat

2597, SHRI HIMATSINGKA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Regional Research
Laborato:y, Jorhat, has 1-tely developed a
process for production of Caibon black from
coal ;

(b) if so, how the cost of production
of carbon black fiom coal will compare with
cost of prcduction thereof preduced from
gas or oil furnace processes ; and

(c) whether this process will be much
cheaper and if so, what srec.fic steps are
being taken to popularise and adopt this
process in the manufacture of Caibon black
in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) A tentative cost estimate of the
process has been worked out at Rs, 680/-
per tonn¢ as against Rs. 2,000/- to Rs.
3,000/-per tonne of imported Carbon black
or Carbon black produced by gas/oil furnace
process indigenously.

c) The tentative cost estimated by the
Regional Research Laboratory, Jorhat shows

the floods

Written Answers 184
that the process wi!l be much cheaper., The
frllowing steps ‘have been tnken by the
Laboratory to popularise the process :

(i) The production wunit at the
Laboratory is being scaled up and
the Carbon black produced in the
Unit will be sent to different
Rubber and Tyre manufacturers to
study their acceptance of the
product.

(i) A detailed hand-out of the process
is being forwarded to different
interested parties.

1iii) The upit and its operation will also
be demonstrated to interested
parties,

P. Ms. Discussion with Soviet Deputy
Forelgn Minpister

2599. DR. KARNI SINGH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is & fact that the Soviet
Deputy Foreign Minister had a discussion
with our Prime Minister in which the former
reportedly apprised the latter of the discus-
sions the Soviet Leaders had with President
Yuhya Khan of Pakistan during his 1ecent
visit to Moscow ; and

(b, if so, the salient features of such
discussions 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Soviet Deputy Foreign Minister discus-
sed questions of mutual interest, including
Indo-Pak relations.

(b) Such discussions are of confidential
pature and their contents cannot be
disclosed.

Talks with Soviet Deputy Forelgn Minister
2:.00, SHRIMATI SUSEELA
GOPALAN :
SHRI K. RAMANI :
SHRI C, K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the purpose of the visit of the
Soviet Deputy Foreign Minister to India ;
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(b) the persons with whom he had
discussions in Delhi ; and

(c) the main points thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). To meet Prime Minister, Foreign
Minister and high officials in the Ministry of
External Affairs.

(c) Views on international and bilateral
questions of mutual inierest were exchanged,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Laying off of about 50,000 colllery workers
by leading coal producecrs in
Asansol area

MR. SPEAKER : We will now take up
the Calling Autention Notice. Hereafter 1
am going to call it Call Aitention and npot
Calllog Attention
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
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Asansol area .C. a.)
METALS (SHRI NITIRAJ SINGH

CHAUDHARY) : Sir, there has becen a
strike in the factory of the Indian explo-
sives Ltd. at Gomia from 18 1470. The
State Government had taken necessary steps
to arrange for reconciliation between the
management and the employees of the
factory. Even the Minister for Labour of
the State Government was personally orese~t
at Kathara in an endesavour to find a
solution for the problem. However, all
attempts for reconciliation are reported to
have failed  The strike was dezlared illegal
by the Government of Bihar on Saturday
night (8.8.19/0).

SHRI 5. M BANERJEE (Kanpur):
Sir, I rise on a point of order. Th: Minister
of State for Petroleum and Chemicals says
that the strike has been declared illegal, I
think this should be realied to by the
Labour Mini-ter. But he is not present
here and a Minister belonging to another
Ministry replies to that. S.r, you should
ask the Labour Minister to rep'y.

MR. SPEAKER : This Calling Attention
Notice was addressed to the Minister of
Petroleum and Chemizals,

SHRI 5. M BANERIJEE : My point
of order is this. This conceras 50,000
colliery workers. Whether the strike has
been declared legal or illegal, it is for the
Labour Ministry to say. How can this
Ministry speak about it 7 Let the Labour
Minisiry say so.

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : We are
just stating what is happeniog there.
We have not declared the strike illegal.
We are just staling the facts.

MR, SPEAKER : The Mipister says
that he has not declared the strike illegal.
He is only statipg a fact, So, I would
request Shri Banerjee to resume his seat,

SHRI NITIRAJ SINGH CHAU-
DHARY : Necessary police protection was
also given to prevent any untoward
incidents. The dispute is reported to have
been referred to an adjudicator. Further
efforts for finding a solution are still belog
pursued,
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(Shri Nitiraj Singh Chaudhary]

Yesterday, the existing stock of 1,375
tonnes has started moving f-om the factory
without any obstruction from the strikers.
This quantity of explosives is exp.cted to
ketp the coal mines of Bengal and Bihar
going for another 10 days or so.

As a consequence of the scarcity of
explosives many coal mines in the Bengal-
Bihar area had to close down and lay off
their workers. From available reports, a
very large number of labourers have been
laid off thovgh the precise nun:ber is not
konown. In view of the fact that the existing
stock has been birought out from the factory,
it is possible that the coal mnes can bs
revived [or another short period. If during
this period the praduction of explosives at
Gemia is not gerumed, then the present
difficulty will reappear after 10-15 days.

Tte Chief - Samsetary of the Bihar Siate
Government has bien contacted and the
grave situation arisirg out of the large-scale
lay off of 'abourers from the Bengal-Bihar
coalfields has already been communicated to
him,

SHRI'S M. BANERJEE : On a pnint
of order, Sir My point of order is that
this calling-attention notice was based on
press reporis that for want of explosives

many thousands of workers had  been
laid off.
MR. SPEAKER : 1 know that Shri

Danerjee and Moulvi Abdul Ghani Dar are
experts in includiog anything in the form «of
a point of order,

SHRIS. M. BANERJEE : This calling-
attention notice has two aspects : availability
of explosives and laying off of labour.
Therefore it has to be answered by both
the Ministers. The Labour Minlster’s
presence is also necessary.

MR. SPEAKER : He has not declared
it illegal.

SHRI S. M, BANERJEE : I know ; the
strike has been dec'ared illegal by the Bihar
Government, .

MR. SPEAKER : | have already given
my ruling on it. Why are you repeatiag it ?
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SHRI S. M. BANERJEE : My point is
that this calling-attention has been admitted
wrcngly. It should be replied to by the
Labour Minister,

MR. SPFAKER : 1 am not going t»
allow such interruptions during the calliog-
atiention 1 have already given my ruling.
Shii Banerjee should now sii duwa,

st 37 ¥ ; weam wglEw, §, 93
A qwew ggi fzar mar w4 wEiEa @
U6 ¥ 99 &I AV A9 @iadr Irgar
g1 wE GUIE ¥ Fgr aav g

“‘55,000 colliery workers with thice

leading producers”
at gz At difem ata Siegad & Am
Far g A FA Y AR H F? wEA-
Mangarfagid § ar weg Rw F
gar EUaR F ¢ 7 *E & e segad
g7 g Al gw @M A wax fAad
Tifza

55 gATT 37 9T KFr 44T AT A<
a7 dTas & 3|

“a very large number of labourers
have been laid off though the precise
number is not known.”

agh a1 55 gaR w1 T A agi wAT
amar g fw dargsr Aza g7 A1 AT
gAT 918 AT wiar @ amgaEw A fw
1 e 79 & ars go o gR whar
T max fasdt agl, fewag o @ax
faeft 7Y, weq 2w @ @a< fash At
@ gt A A & 7y AT Wgar g
i ag 7 SregEd a7 ¥ wWH H F?
IT A MFA Hdr oF Y A e
ar §q g fe@d g & ? & qama
arzan § f5 wwmasra fggsam &1 60
9tz v gt Frw ) g 1 oArw
FALL A ATE & T, D W HAG @I
g 7% ofEr® IwT FA7 4 F@
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Frefa QAT agi &, A W H WS
g mar @ gz eaw gt A A ag Qe
AT g |

F@Q aA-gFEET TG fear @
dagmaraER F qE FT Arf ! I
& T AIG ATH T ATH § @R
wré ot ar 4@ A mi @ w7 arf o ?
T ¥ w41 LEF gAT @Al A w
T 11-12 grd@ $1 § [THGS gar ar
¥ o9 avg fedl # gewe # aw §
Y wraardt aat At g€ ! agi & s
gaxmfgIgamgmaar: &5 @
szt & femfaggs Y & svwnm ¥
&t feafnaw aat agf szr faar emr ?
541 781 39 # fox & sgrw fpar amar
g'wmifswmd &9 & dzgmy AN
waFT A, FleaEat & SigsaT H
G AT AT 1T F  wrewma &y o
qFF T | gy frgeam # arfes
frafs *1 @ ¥ w4xr W | AT TG
4 me@n 7 g A a1 fr Ay gEanw
= 7 71w AT gat TwEl § ) fieamz
BTN HT @] gg o w4 wENRg
q 7gY amar 5 Faq wEAEw E g
ar wfear & gar ar few foa omg gan ?
Fgi-Hgl g N9 GF @ g ? s
TE A AT gAT & W FA-INT FIqAEr
FT @ & 6 AT & 99 W &) @4}
g g T 21 S @ @
frar ? ¥ qzg @t stAm agar g f&
wrgtfaq #1 F1§ €@rE Ag g ¥\ ?
WEAGIT FT AT QIS § @ T Iq &
a ¥ Fgr smr § f& ag faear
wFESHIfaT 99 &1 yTd@ o7 4g &€ a@r
& | A ag AW 9@ 5 ..

wION WG 519§ A S gy

BT W ¥ AW g% &, g =W
Y YT adf faemm ’
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Colliery Workers in
Asansol area (L. A.)

o W7 8 : ¥ ag N Fgar Ay
9TEAT §—A FFA W qg ad I 2 fr
#fwads ¥ qa a1g @1 qar @ v
R #fmds & saE ey § e oag
®1F o) dF-a3z A, aifs gasr
FagQ B B qAaT A 291 9% | =q oy
& sraar wrgar g v oy fz1 73 a=
@, A A U AqT #4414 faav
s ?

DR. TRIGUNA SEN : Sir, the explo-
sives is an essential commodity for the
miniog industry, particularly, in B:har and
Bengal areas where no mine can work without
explosives for rthis industry. Due to the
strike in the Gomia Exnlosives tactory, for
the reasons statcd by my colleague, it is
difficult to take out the explosives that are
there in the factory itsell With great
difficulty, some stock was taken out only
yesterday. If there are no explosives, no
mine in the Bihar-Beogal area csn be
exploited.

SHRI DEVEN SEN : There is no stock
with them.

DR. TRIGUNA SEN : So long as they
had the stock, they carried on, But the
question is that they never thought of
creating 8 buffer stock. As soon as the
strke was called on the Ist August, we
contacted the State Government. The Labour
Minister is alteady there trying to negotiate
with the workers. As my hon. friend said,
I am told—I do not know how far it is
true - that because one employees who was
on probation was not made permanent, on
this issue, first the officers went on strike
and then the workers joined them. The
whole factory is now closed.

Now, with a little quantity of the stock
that was available there, 1,375 tonnes, the
work bas started. But we have seen that
If this stock is distribut=d amongst all the
mines, the mines can work only for 10 to
15 days. So this is an urgent matter and I
would appedl to Shri Deven Sen, the labour
leader, to go and see that the sirike js
called off.

SHRI S. M, BANERIJEE : That is why
we wanted the Labour Minister also bere to
answer it,

190
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DR. TRIGUNA SEN : Only the Labour
Minister cannot do. The Labour leaders
are also to help it. T would appeal to Shri
Deven Sen to realise that if there are no
explosives and if the strike goes on, the
whole mining industry in the country will be
in difficulty and 1 wish he goes and sett'es it.
Tt is & very serious matter. Unfortunately,
this is the only factory which is producing
explosives. There is another one in the
private sector at Hyderabad. But I am
afraid that will not be on full stream before
December next. We have taken two steps
in the matter We have approached the
State Government to see that te strike is
called off. At the same time, we are trying
urgently to import explosives from abread,
But there is some difficully We cannot
airlift it. We .are tryiog to get them by
ships but in small quantities. So, the only
way out it 1o get the strike called off. That
is why T am appealing to the labour leaders
to see that it is called off quickly.

st foawrom wm  (fEdemETe) ¢
seqey wEEd, TYTAT G2TAT F tﬁf{fl &
qr ary-fz3 ag woAamy Xar wAT & &
awER & srAar =gar ¢ fr faer
WETAT  FT ICIAFNW F) AT FT T
arfe AT avit T qFH Y w1
qAET FI@ & E= g A% 7 TH q97
TR | gTE ANgT agt 9X gF §°
gu & & =N 347 BT N wiw w1 gwdA
FW@ Y WINT F@r ffrawany
A 97 7 WA, 37 2 O aTEEE &
T3 | w9 it Fgr F qar | agt ar
®T T T dAwr F4, § qgar g v
qagd) # W) 4w BET gAT §  SAH
TR ANV F far ¥ a3 gq
§ SA% wESIT FY X FE & 7Y g
YT A AT FT §H FT HaET FUF |

DR. TRIGUNA SEN: As I said we
bave requested the Siate Government to
look into ibe matter. The Labour Minister
is alrcady there. We contacted the Chief
Secretary there. They are trying their best
to settle the issue. 1 don't think il I go
thete, it will be of any use From the other
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side I am appealing to the labour leaders
to go there and help.

Wt At W@ uegE &
aR F gy AT oFgr ? A @Al F
A F fad ofr #r a1 ?

DR. TRIGUNA SEN : It is not possible

to nationalise all coal industiy in  the
country

SHRI SHEO NARAIN (Basti) : Only
14 baoks they can nationalise,

MR. SPEAKER : M-  Shiv Kumar
Shastri.

SHR!1 S. M. BANERIJEE (Karpur) ®
The call attention motion is monopolised
by all Shastiis.

ot fira gWR e (see) ;o=
¥oqarget #

qeqer REIEd, gAY mrAAg  wAY S
i gwe ¥ guag aamr fF faewes
qgigt & gwrg # ¥ "a sfeArsar see
gEE ) 9 A7 A1 @ ® oFwA
falr go q=rd 7Y gAY meEwr 2, @ 9gy
¥ fazrag & Ay =rfar & f& g
frdY #1ea & a=i T AwAgd A gEarw
2T 2 @ w7 § FW 9A-g: @A TR
FET & 7  F Y g A A Fygar
gIFT FT FF A7q7 @, VA sAFET
gt sifgd 1 & smaar wigar g v ag
et 9z & adf A8 a@t A€ qar
fomm fraf w1 =1 @Y & 92 ww
fedgu g ? s @@ atg I aEar
T4 aw o€ A wher # T wraardr
g d e amam gmar F @ § 7

DR. TRIGUNA SEN : We are trying to
import explosives and make a buffer stock
for six months for ensuring supply to diffe-
rent parts of the country. At the same
time though, it is not provided in the Fourth

Five Year. Plan we are also thinking
seriously to have an explosives factory in
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the public sector. We have already requested
the concerned agency to work out the
details.

s} firg g wEAt © 9@ 6 WEA
FRT v garagdR @ ?

o fmm & : t@ & WY WA
¥ frama grdy 2

ot swTmalT et (grI%) ¢ WSAw
wgiey, & Wq & Arsqw {  @gA wA
ot & sy wrgar g fF sar agEa @
fs 4 ghyanr owam § §wmER
sarfaa gar & fe Wfamr & deed 7
At s gAar fawres gerd g QA
YA aF T Al & fo¥ @ Q@
#war ¢ | afz og |/ & @ &y F
Tq qadl &Y g7 @gE &t 2 faur Sm
w1 3 gz & wwe faay Wi §
37 %t qeaeq & gqd F¢ fear @, fow
¥ gEMT ®AT & F AR WA S«
T ®PA T IoqEA @ FT @l
AR ?

Za{r ar & qg FTAAT ARAr §—¥W
geam & amA ¥ fagr goe ek
Fg @R A D qw § T TW
T T s gy A 99 % qr@ &
gEE A gAMWW E @ v IW
wre 7Y s wfafwar § ?

o T ¥ g A af ¢ fE
W graEfer v g, 9@ ¥ 1375 &=
T T § T § 99 F qagL frwra
wafgm sx @ E T 10 o aF «w
aaar | afsT gh wa ¢ fr afs ®gns
sl 7 @w gE o W agad fRawa
Cauif]

Itis a question of the State Govern-
ment and a privale industry, The Union
Government does not come into the picture.
We only come into the picture because we
are very aoxious that unless the suike is
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called off there will be a great difficulty in
the whole mining industry. So we are
contacting the State Goveroment again and
again and 1 have been appealing to the
labour leaders also to see that it is done,
Otherwise, the mining industry in the whola
of the country will be seriously alfected.

st Tyl fag et (ammed) ¢
Sy, wmrag AT & 5 9 a9 wgar
art & fog afen @t aTewr @i o
it &m § 378 fag At 7 fasies qamat
FY wramgasr g1t & afy Predew
9%Td IUEEH AEY gU @Y wgAr @ @
T TG\ gt afer zadr @rd A W@ifw
qgT RTATW T AWM & ST
sardl & fag wramw § @y of
X gt wmadt v feqfy # 4
it wERT ¥ ag i q@Ar sz
g o=@ vz f& wmadie wre
gfear &Y fowse & st AEF &Y qg Y
ugeeAifos S Mifnar # 3 a7 frae
taEd §—agl aF AQ AAFTY ¥ Ay
ofsws d7ec & G R, I O
gfear £ dazd & ot maAde g gfEmw
FT Y ga IZET qATH AT ATMEY AZ a¢
giar wifgg fs 9 ggara ® \ama
T §7 3e7 w2 waife afas  wfard
ad § o waas atfas sfearf aura
g §vi a3 @ Fwar @Hl ar FAd
'l & qag A § Iy fa wreF qard
7 fowy & a1 F adl )W g@lag
qa ¥ ozer wAEEAT E8 qa A R fE
WY Ed Al T wh AT AR
g WX fge aee & wa &N 8
¥FT ¥ Aqd AT T T fw gwAw
g §Y A | WMrIEr I ¥ Wk
write § tar 7w aar § s ag avee
wrw & ag) g o AR fee
v fogr mar &g wAw  fs
feegmm & oY At wimen Wm0 g IWA
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[t v Fag awest)
A@A1 YT aet @ gF E @) WY AN
rq g9 ?

gal @I AadHe § F9 ag A4w §
fF 3 uF Fzd ¥ wd 4 sfearat
1t gmemd fer dar @ ®FA
gafae $1€ a0 dzdt A gremfae
9@y a9 & fag o ¥ wedt i@
91y ? Far §@ ar@ 9T W TEAHE §
& faam fear g 7

DR. TRIGUNA SEN : 1 have replicd
to almost all the questions, that if the coal
mines cannot be exploited many industries
like power supply end others will also be
affected. It will affect the whele mining
industiy also ; it is a wvery serious matter,
Because we are interested in the overall
mining end industrial development in the
country we a&re very muzh in it ; we are
concerned about it ; we are woried about
it. We have also relerred this matter to
the Labour, Ministry to try and see if they
can come and help to bring about a settle-
ment about _this. Theiefore, it is not that
we are sitting quiet.

About the other matters mentioned, this
factory, 1 am told is of the ICI, which is a
private scctor factory, It is very unfortu-
nate that there is only one factory now
funct.oning in the private sector for such an
important item on which depends the future
development of the whole mining industry.

SHRI
over ...

S. M. BANERIJEE : Take it

DR. TRIGUNA SEN : We bave discus-
sed this. We are approaching the Planning
Commussion for a factory in the public
sector. Unfortunately the other privarte
seclor factory which is being constructed in
Hyderabad has pot gone on stream. We
are (rying to see whether we can have a
factory in the public sector. We are trying
to see that there is no deficiency in supply
of explosives and that the industry does not
suffer, We are taking all precautionary
measures.
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12.32 brs,

PAPERS LAID ON THE TABLE

Colr Retting (licensing) Amendment Order
and papers under Coir Industry Act

aifrs o wewrew A gl
(ot T =) : wenw wRrew, & Fna-
fafaa o7 anr == 0% TEar ¢ :

(1) saaramas  axg  afufras,
1955 %Y qrr 3 at 39 arar
(6) % wmasta =g w=r
AT (Areda @) wWeA
wRa, 1970 (fz=r ae+r
WA @), WY fears 10
I 1970 & wrm & wagw
H wfagaar demr 2141 ¥
SFTT §AT T (praced in
Library, See No. LT—3934/50]

qifas szt wfafqaw, 1953
FYara 19 1 39 a9rir (1)
& grgig faeafafaa o= #r
oF-1F gfq i —

(ce) a9 1968-69 & fag
aifge wer 1IF F  fear-
FAGT agqr  arf@e w@r
SO wfafmw, 1953 %
am f&d Wi g@dr qifes
wfadzw (fesdt «&waw) )
[Placed in Library. See No.
LT—3935/70)

1 wds, 1969 ¥ 30
faaraw, 1969 ax st wafg
¥ fau AifEsE wRIAESH
fararweay aar arfas s=1
gaw  wfafmaw, 1953 &
a1 fey o et B9-
wfes sfader (st ao

(2)

()
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‘ﬁf\?ﬂ m) | [Pfﬂfld
in Librery. See No. LT—
3936/70])

it W wew (gah) @ wwae Agay,
I wIEE 9% wET ¢ A fEa @)
o §% uF gifen wdww Afewm &
fa gdo do wne e ¥ gfwm wag
¥1 geara == @ &, TR wigw @ fr
wigw IaF) vefae fear o1 A% afsa
U oo frdew & fF e weafaa

Tl ¥ qgi 9T 99 gvEH ¥ OF q5qeq
famar &

SHRI H.N. MUKERJEE (Calcutta-
North-East) : This is the third successive
day we are trying to raise discussion of an
important matter by way of Calling Atten-
tion Notice. We are faced with a situation
where the arrests have s:arted running into
five figures over the land movement. In the
other House they had an opportunity of
discussing it. We have to discuss matters
of current importance and it is rather bad
that we are deprived of this opportunity
uhen we can bring this up within the ambit
of our own rules.

ot wAmar fAw (T99Y) ¢ TE W
F2® gt Afgy 1. (cwaEwr)...

ot e fag : @@ W ol A
§wWar amm asx @ wifEw L.,
(waaeqm)...

12.35 brs.
RE. BUSINESS OF THE HOUSE

WeaN ARG : WIE T} WI(AAT &Y
AT OF v A Ay gTEwar gl
®F f@1 @ Yar g wSifge s
T A oF qw H g ¥ W owfaw
Wi & @y F @rar a7 qfew § ag
qdraar g fr ok ar & #1€ (eowaw
W@ Im ) arT faaee qeEaTd 9
wt d3% # wawy T@r wraar s A
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wwwa g ferruw & fag wmr angw
fas @)

ot frw Ao (aFd) 0 wenw
wEET 9 grIw ¥ WY feewmA I@ W@
& 3u% fag wrg @Y A7 92 F1 21z9 AR
Tgar Sifau |

MR. SPEAKER : 5 hours and 10
minutes have already been taken. Those
leaders who were present at the meeting of
the Business Advisory Committee know
that we increased it from 3 hoursto §
hours. Previously, it was four hours, and
then we Increased it again by one hour and
it went up to 5 hours. Still, hon. Member
are demanding more time,

Wt wwm owew  (gaf) ;. weaw
g2, T3, OF foig 9x 6 w2 faad
g ggart 9 foe § wix @ #§
dEna FA 1 frgd o &1 99 feamw
Yza & fag 24 52 aqq & AfF7 amg
W fag w7 ¥ *w 20 T IEC
Afag 1...(wa9mE)...

MR. SPEAKER : How shall we run

the whole programme unless we stick to the
schedule ?

st pER @7 v (ITET) AR
fa1et & foq &7 & w7 8 92 a&T A
afgr ) e i A R&EfEA ¥
7 ¥ #7 8 62 wex g7 wifgy *Tar
Y Uy F FTH 9T A @ qET |
# sreqra ®aT g 5 wak faq 8 92 @
|

MR. SPEAKER : I flad that hon,

Members are Aemandiog more time. For
the present, I shall iocrease it by I hour,

The Business Advisory Committee...

SHRI RAM CHARAN : 1 hour is not
enough.
MR. SPEAKER : The hon. Member

should listen to me. I am increasing it by
1 hour till the Business Advisory Committee
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[Mr. Speaker)

meets and decides the matter, and then
1 shall place it before the House. The
Business Advisory Committee is meeting
this afternoon. (Interruptions) 1 do not
want to go on asking hon. Members to
resume their seats. They must listen to the
Chair. Why arc they so much impatients ?
Previo vsly, when the Chair weas on its legs,
Members used to sit down. But now, when
the Members are on their legs. I have to sit
down,

I am planning that this business of
laying papers on the Table should follow
after the Question Hour, beceuse for full one
bhour, the Ministers have to kesp on
sitting...

DR. RAM SUBHAG SINGH (Buxar) :
Everything meed not regulated for their
convenience. You say that they are made
to sit here. But I would submit that things
need not be done here with a wview to suit
their convenience. Yesterday to suit the
convenience of the Ministers the lunch hour
was postponed...

MR. SPEAKER : There was nothing
wrong about it because unnecessarily making
them...

SHRIS M. BANERJEE (Kanpu) :
There is some snag in it.

DR. RAM SUBHAG SINGH : The
Ministers should also hear and know what
is in the minds of hon. Members. Other-
wise, they are never here and they keep on
evading replies...

SHRI1 S. M. BANERIJEE : There is
some snug in what you have suggested. It
is mot a question of laying papers only.
Sometimes, a Minister does lay an important
statement also and somehow or other, some
hon. Members want to put questions on it
and so on. In that case, the other things
will be delayed. If it is only a question
of laying of papers then it may be all right,
but sometimes, corrections are made to parti-
cular statements and we may like to put ques-
tions on it. ln that case it would become
very difficult. 1 would, therefore, reguest you
to allow them to lay the statement in the
pormal course ; let them wait ; after all,

AUGUST 12, 1970

Privileges Comm. Repors 200

they have nothing to do either in the office
or in their rooms. One Minister can lay a
statement on behalf of everyone,

MR. SPEAKER : This is unnecessary,
Some of the members who have to preseot
Reports and some of the Ministers who
have to lay some papers which is just
formal business which can be done in five
minutes keep. on sitting. Most of them
approached me.

DR. RAM SUBHAG SINGH : What
about the members ? Should they also walk
out 7 It is part of the Ministers’ duty to be
in the House. 1f no responsible Minister
is in the House, what business will be
trapnsactad ?

MR. SPEAKER: So 1
disturb the present practice.
my own View,

should not
I expressed

SHRI S M. BANERJEE : What is the
harm if one Deputy Minister were (o lay on
behalf of all the Ministers all the papers of
the day listed in the order papers ? We are
not concerned with the laying of papers as
such. Let them lay anythiog.

MR. SPEAKER : Let them 'ay and go ?
But the hon. Minister has to reply to
questions raised after the laying.

SHRI HEM BARUA (Mangaldai) : The
hen does nit have to explain why she has
laid golden eggs.

MR. SPEAKER : 1 do pot thiak they
will find such hen in the House.

SHRI RANDHIR SINGH (Rohtak)
We are not a poultry farm.

12.42 hes.
COMMITTEE OF PRIVILEGES
Eleventh Report
SHRI R. D. BHANDARE (Bombay

Central) : 1 beg to present the Eleventh
Report of the Committee of Privileges.



ADVOCATES (SECOND AMENDMENT)
BILL

(1) Report of Select Committee

SHRI R. D. BHANDARE : I beg
to present the Report of the Select
Committee on the Bill further to amend the
Advocates Act 1961,

(i1) Evidence

SHRI R. D. BHANDARE : I bez to
lay on the Table a copy of the Evidence
given befoie the Select Committee on the
Bill further to amend the Advocates Act,
1961,

=t Wy smy (argai) o oeas
TEEa, g% F1 W9 § =% fAagq s
a1 ¥ S FEF TH ®AT 9Ed 9T
W O FITHFAIEA Ao 445
%t wfaat ga &1 78 (77 & | ag gw 1
fear & o sa¥fF ag Afg gmed
Cickdl

weay AgET ¢ xH &1 A AT

12.43 brs.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL

SHRI N. K. P. SALVE (Betul) : I beg
to move the following :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to
the Joint Committee on the Bill to
amend the Commissions of Inquiry Act,
1952, in the vacancy caused by the
resignation of Shri Sheel Bhandra Yajee
and do communicate to this House the
pname of the member so appointed by
Rajya Sabha to the Joint Committee,”

MR. SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha that Rajya do appoint a
member of Rajya Sabha to the Joint
Committee on the Bill to amend the
Commissions of Inquiry Act, 1952, in
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the vacancy caused by the resignation
of Shri Sheel Bhandra Yajee and do
communicate to this House the name of
the member so appointed by Rajya
Sabha to the Joint Committee.”

The Motlon was adopted

12 44 brs.

MOTIONS RE : REPORTS OF COMMIS-
SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES ; AND
COMMITTEE ON UNTOUCH-
ABILITY Cond,

MR. SPEAKER : Further consideration
of the [lollowing motion moved by Shri
Govinda Menon oo 20 May 1970, namely :

“That this House takes note of the
Sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled Tribes
for the years, 1966-67, 1967-68 and
1968-69, laid on the Table of the House
on 24th April, 1968, I5th May, 1969 and
30th March, 1970, respectively.”

and further consideration of the followiog
motion moved by Shri Suraj Bhan on 20th
May 1970, namely :

“That the Report of the Committee
on Untouchability, Economic and Edu-
cational Development of the Schednled
Castes (Part I—V) along with the con-
nected documents, laid on the Table of
the House on the 10th April, 1969, be
taken into consideration.”

=t daTre qrfem (qE@are) o weaw
HEX, BH & aqk F gw B FF FgAl
2| &9 wg N ggafeafa & g A
F Ay A A af 6t 5 wqgfea
arfadl ot wfgm  Sifaal  @eaedt
sfadza a7 I=T 71 AT TFTAT IOA |

weaw Agva: g9 A F O, @ &
art ¥ IIATAT AT I ) gA@ d AT A
gawar g f& go Y et 7 frelt
affar ® d54T1 ¥ @ifF W ergw
surar faay T § W IE ) QU FTF )
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st mgem wfgrar  (fFan)
Feqet w7, gfowa s wifganfagi &
Foqr & grafrag afafa A @ fg @
THFIR A fmaT=wid) Wi
i M day g 1o & Frafafa &
38 aga @ fawfad £t § 1 qgn Wi
1 Y 3G Fgr Afed ar ag IFW F
pramr Ay €39 §3 SIS AT
ST G 9T ATAT & /T o7 §@F
99 & gywey § gy s § ag o
¥ wfafafrma Sar g, &% v s @
fedie # wgr war § fr gfadt Al wifz-
aifgal & a%Ei & o w07 282.45
AT To @ AqT w1, AfHA @« A
ot a9 112 &r| w34r . a0 foe & ag
# faar & fr sfasig weg s 3 aig
& wor ¥ agefas snfadi & aFE)
g o fadw enry 7Y fear @ wA
W 1 fawil @ FoifEs s
ifgd 1 wrer aY qaT YT FIF F) faav
arar & 79T AT ¥ fa¥, 99 W ag
gE-ZEL FWI § @] FC A @ ar
sudd g afs ag dar @ am & fordr
aq A ) T@ gri ¥ afg & ag &g
fe ww g guat gimdl Wi
uifrnfadi & Ay § qM@ER @4
g 1 egrT ag) A € A oy wwa A
grm |

forr & wrad ¥ amg R f oowi
qu wrfearfaay W gioml & a9 933
o § ¥gral A IT WY TEN T GIEY
a8 fag qrar &1 faq wenal & gf@m
W< wifEqrE wreaTTs ATy § 99 ) g
@Y & fad wwrT 7Y frear @, W1 W
agt 9% want weares @R & fa¥ W
g o 97 ¥ wgy onrar B fr afx gw gl
o vt urfrardt wEsl w q3r o aF
it gt AT wt7 wwam, qdfed &
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g s wswam ! afy gfeaw Wk
orfzaredt @1 97 foe o @t feg aidl
¥ ayad frardl & ga #YA gidaw ?
adrar ag g1ar g 5 adaf Wik gfeamy
¥ avy 9¢ faer agf o &1 ez
gaa 1 ar gfeq ot &1 dEHT g8 war
Az A ¥ qiad I W 9ga
ot g, fase epa # qga smar § AR
FATT ATHT Q9 a9 aF OF & 3o
Haagargarg 1 za far &a & adr
TR g & genFt A 9z ovf S R
fe agi qv gfesm el wifeafadi &
T ¥ qrq gedagry fear qar @ w§
gt 7T |

qra gn 2ad § o gfeadl 1 awear
oy § AT @@ 4Y sadr agr g foadr
TE gwedr 39 w1 wifas feafs gurd
w1 § | ST e v AgEl § @y
g ai faay v fegem & € 99
¥ ¥ 33 frady wrsawre arfzam i
e 137 R I M SqFe § 10 use
q% FAAIT WA qTAT W gEAT FGI FA
qf St g 1gw 3 @ fr gant gt
wtardy @ g, iz e g€ o
=% wrat # ffn A @ar Fwifa s
| gaEmT aar fE gart weg wRw W
#far ¥ ¥ F09 85 AR TFE
sty frset, 3fsa 9 & & @it fea
€ ? W 13 g o ) gard P
aar ¥ d@ifean srgw &g 1960 ¥ 9w
frar mar, ¥few wewe A s fr f

97 iR § T97 WM I F TQ@
2 AT, 1962 § sy WY1 Hawd

78 5 &t wia ¥ forr & qre e oA
§ a7 gw WA A€ e, A qa &
am g w7t Wt s &1 qAAY #°
giz e a% gf@al e anfearfea) o

T g & waw § A fr At ¥ g
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fagraa ¥ T AN o, I AN g
T qdt 9¥T 4 IuX ST WX wer
sy ¥ ag gfemi AT anfgarfaal & a2
gt 3@ g qfza st B §aw S &
wear a1 | J Fr fgewa adf ot anira
I A AT wed AW 9gr faem@
&Y | st I @ 9 wfawfal & 91 w3
F3r et #3 F3ard qY ag wgA @ 5
A S FT FOSAT FrEArE FU | F FAr
it aa sy fea s feg @i
1 7R & ag F wETEd F wrd oK Agi
TIHT 74T FX ? AW g3@ 7 gATR At &
AT 9g¥ 07 20-25 anfz=ifagr 7 50
TFE WAl & qg¢ &Ud, AfgFa @
A @7 ¥ Iei I & *er 5 gw 97
g FeaT § | ag wifeardr 21T gl
a1 siErad o a7, afgT ag & g@oedro
nte ¥ dar &r T IT & gz @ifs %
Ry g fag dagmrgf faadow
Fa & fag wmia a) 99 § g fva avg
¥ amEdT w F Tg EAEd & 7
FER T MY 7E egaeqr a8 3 7
QUL I & Y H15 qgiEdr @ a1 99 A
&Y geaTd asra faw @i fag & ag
HYAT RIFAT FIFT? & WA 00 F §F |
g9 B W & ol sqmeqr w7 gy |

u W@ § fF musRuag g
forg aog & ada) o) gfoml Y oo
gl faw qrlt , fr 2g@l ® @ gz
P & =@ AmITWd W gEY aday
wizfial & fadr @ §1 @ =
@ R A s & 5 o A oftg
famdr § I &% ag ¥ ¥ wAwmT
At 7 91, W) WK fedt adE ¥ R
wHA fae A 9 A W@ qng w1 @@
¥ T gt 9T W@ Y A @w FFAL, A
g W g ST A Sg AT g
fF ag & qgrt it §, wH g W

SRAVANA 21, 1892 (S4KA) Commissioner's Report 206

eic. \Ms,,

F, at g 7 Mmooz}
famT, g7 |1 $3 1 W SrEl O aA
FETHr Y & 1€ ¥ &Y 94T 9F agaArg
AT &, AFET 91T FrEAFIC FAH AA &
frg o & @ o3 & 5 37 qTgEd
At 1 F57 &, AR ¥ A ¥ oA
AR mifgarfadt 31 sdft7 7 fem qrat
g

Udt qI@ # USH XFTU FT QrIqw
g wrfzd ga wwe & . Tfd @ )
13| wmEt qg 1 @A wifge f
I AW FT q0HT gar § a1 A gar
g

o193 2@r g fF g gz e
9 T 8 | 4g Rt gfeomi anfy Y
a9 X H 73 ¥ fag qamar @ @
g % ggar § 5 s gfadi &t
RERNAT F § & oft faerfr ey ar
ZET A1 A1 9HlT & & M & s
F 6, FETA TAT W1 fF I6 T qdf
gt & Fag ¥ s smaad Q@ e
IH 9T &Y wawT #6) AEF KT AY P gt Y
1§ &0 AvAF AL FAY Frofy oAl
9T & | IE qTFEAT X #4Y A wT AT
for afiaY & mfes gz § s
AT 9 5T K FT w4FF F 7 me
A @ g #T 6 faan @ ag fudnfr
IT WY, Aot I q1F 37 & Qg arew
QY f97 & a1 arew g, fv & qig
dazy W a7 @I | WX T W o8
faar afsa & anfz 1 gg Y wor 525
w1 gnm? &% ¥ sTed qT qro | gw
e w9 %1 wifgd 5 9 g9 adfe
AN T AR A& fAC ara A gar
Lol

g magd & o o wwwr 4
FTH AT AT I A § ) g s
7R &1 Wl ol qx WA e der
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[=7t Arqem afgam]
awg T fear § 1 afdr wiw o g7 s
fedl 7 falt =0 & Joe e @
fegr 3 Y & amr 3, 3 g §
gaart, afiard ¥ Arw ¥ o o 2
o= ot frat & 19 3§ o wowr e
ggeR ¥ ¥ fag & @1F 9 O aw
FUFT IAF a5 FAF! AFL F@ G
afer 9t ¥ frga A @ @& dar
F9 & qTAT E qAAT, ®W A Y
%% difadl aF & &1 qerd o oz
21aATAEER F X At 3 @
€ | waded) aT gvwr A B qX oY gAY
FHFQ@R E 1 T A A & 279 aw
et ®1 1 ad) smar )

gl @ g R@A § g Asd
gwv foer @ wreafas fosr ar gax
d5eq & fger o FT N I Rl
wy £ 9T g fadw gfand g
fo qrdr & | 9T Y gEAT WARY § Wi
ar 3% Er W & fag deew @
T & 1 "FTT w7 R ¥ A o
& ok @ &1 @ Felwr o AT
I AN AT § B gAwr Q@
fve &% 1 ag %21 wmar @ f& sl
wearfz ¥ g1 airfaal & @i & fag o9
gifwa &1 afwq wig 3@ fF o,
FIAYY, qE@FS, GO UT FEA
wifaat aifz § g7 @ & fad # 0
tara gafer 7f € | 9 afafa N R
# ot arE Famr vor § 1w T @9 Ad
qy & afafs N d ag 2 fs
gefigaa gedieyes, urf wrf & genfy
# wrf N oz gmE T faet @ e
aw | faest, ®1T, WETH FF A AgY
faer & 1 gOwr W@ Wi w1 smT A
At 8, A€ qrag T A A R few
aw ¥ ¥ xuefigaw 3fr ar g fqw
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ST FT GFEN ! oAiFF at qar far @
5 arel & gear ¥ w1 onfadi &
aT% 93 @ & 1 A ag W 9w faoar
PR sAR faq aT § 1 g Wit
oY SraFT eqrA wTAT =TiEy )

N F1E T=q1 AT fAFT N wray
& AR ag A F fag ada dar g Ay
TEHY TR & 397 ag @I fear oar
EFag Rawad g oy YA T
A A QA 2 gaH gfear ar
wifearfagt F1 Y€ sfafafe =5 dar 24
A B ¢ e wae ox o) #AT w@
9T St fom faw fwri & s
afafaat af g€ 2 a2 ¥ warg 1 ¥
st & fag g ar sara 2 a1 =
T ar g =T A sl & fag &,
378 gfot Wit sifeafadt & o
sfafafa se< @t aifeg | @ & &
g N wgar g 5 S wedrdtea @ 4w
daw feadt oY wifearfedt & & &
gk 7 fr godd & &g g9 W fasrar
Endl

% s Afew # oF ) arg v
argar § | gl 1 A qur Fer & 4w
Ia! agl faqar | @l9g oz dEdra
fod Ot E framr mams 2 5 &
¥y ur w%wr femr e dfew ¥
FLO w1 § 7 SR AFE ar qiw AFdT
frere 2 § oF T & aify gficeat &1
E MR A o @81 gl g
Rl ghft 9T A 79T OF AT foar
ST | AT oF AR F frwre st
§ arfe gt &R wifearfaqt w1 wYer
afar e ¥egarg fs A 29 fis
dr are a1 qiv @19 & qfgr § e
wdrs feg g & fwelt sl frad
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grefedl &1 war wgr wi SAH faan
ghoom alx sfemisy @ o @q ar
gig @ & fifae ¥ faadt ang fass,
gasr fegara ar FT S €A% R B,
g 9 feamr s sifgd o @A
T 1T Y wgr wmr @ afFT 9 s
Agr fear smar g faE AT AR
1 &1 UF g a7 w1 At & gk 98
faw sz aig 9 2 fag @3 & Faasy
Y FzaT gYar & FF Aar @ afEw fFar
gg Agf mar g ag Fg femr wnar @ 5
aga wver Wi 2 faar  gfwmr & ant
# 1 afws awr & @0 39 fear ad
SFrar & 1

weae] AT, gfeai #1 gwear #v
TH AT W A @ 3 ag F g
¢ mg wzg w0 gfeadl @ wifz-
aifgal 1 qama@ g | s W g A
? fr &z oifana & 3@ 0 @@, A
uF qr| qaniaat #1  aE gar §oar
@ geE ¥ gear AW onar & ofew
Far 4T g7 a9y § & F081 gftemi
o7 sifeaifaai & ow @3 & fabr gvm
agl & gga7 % foy #9er A8 & @@
% fae w7 @ &, A & fay e
Agf ¢ 7 =vf adl 19T @ FE wnow
s for w3 &1 9T ) sy A A
fasar 7€) FY @t § | it A A o
FY ot  at wgroanar @ 5 g wfem
s 57 wfaFc 2 faar war & (Wl &
qE WTEl U o g & ag fewrd
gl oA &, Wg o IEWr @ Y A
€ ¥fem 7z 23 & fp sifee o gfa <t @
T T T AT | AT qu qrE T
st g1 g% sfeR sdw faega A
wifgd, gt avit =ufgh | ag wg war
tfe e Ao awscaa g1 o
THgan fag ot 7 wg fe g ®
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F@M, T8 § Fr@W @ & fag amr
fe o 1| & wgar fF gw A ¥ wream )
2 gew @ AT wa A FFE Fad,
7Y gurt fod geet wifgd | 9@ a% &
arTe ¥ oF gat ® 490 F AG w9,
a7 aw wegEgan faz A0 @S | g«
aTHET 9 FAY WEHT & oar g, q
Fd9T & war § WX W F I
FTR oar & a o qfea wagT g &
g IHFT F1q 77 & Fewdar 1 W
¥ quer) ) 3517 & fAQ wg wmar
@1 ag 3asr Izar gon wwear g
w7 21 frarg ol ST A o & faw
Fgr rar & aY ag A Wt fawrzar @
ag 9 wraAT &1 A & fEes g W
7t 8, zadl fawEar aga a&d g
geg af@da AT aga e & 1 ot
TAFr TeATA P oaFdl g | a9 a8 ©
T FY W H9T qrd WO AZT AGEr
aq a® gA4) geafa ag & Fdr §

g 43 N ga fag Wy N
w1fgg | faaq qfeas dex & weam §
397 781 TA+ fag feoda & 7 sasr
& wray § gas ared foaday w0 §?
uq fordna £t a7 SMRA & 38 w8
ardt & @) wgr wmar & fe ARG ¥ A7
® faw feordga &, NHET & G99 9T
g & 1 afafa &1 fad & fewfon
1w 3 A A Wt wim Fw@ e
WA & oFw it AR aigdmT ®
gafes ARt foadgr famar aifgy
97 ax guit faq 9T seY #Y sgwear
T 1t & ) 9T AF gETY AT g
TE gELdT § 9% aF gErgd a1 wegedar
ferd & ara wgx A wr arw T4 )
% a% gard Ay @ @ avdr &)

& wgm g § 5 aay 9gy g
fag i & sgaegr @A Wiy oYy
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[t argerm wfgzar]
ME AR ¥ g w o aefiEr 9w
AT aifgd | ol o W o 9F g
¢t g S Frer FT gl @1 R
fear @i arfgd

qgel ¥ qi4dl aF WY gAIL S
93T § ST Forer A0 fawar § 1 IAF
fag was) 3q2t &1, fraEl &1 g3
FCIT g | g@AT Y ;T FT G oI
& 1 w7 vy dar frar @) ada wegd
# =9 qradl aF a) 93 T

weast Wgag @ s fgmmafagsr

st fgembagsr  (wWizar) @ e
arzn, sqdfas sifadd otz sggfea
arfem arfagt & szt oz 9T gn
# frare st @ §1 & aawar g 5
W ¥ AR F Gt §—

ot Tw (o) gW g
FTAT 41 |

weqe WERT ¢ AT HTR &
ar AfFw wadt & gAAr gaT faar 3
¥ QY A ez a¥aT

o fgraafager : @ a9 faqz &
¥ @ £ ARKAT 7 Ig G @ GdAT |
wa & are A\ §m

weaw wgtew ;. & Afgw s 5
zak fag ergd TIRER ) ST | W)
W9 & @ gA FAT W WR) SqEr
e fag Qo i wa g9 @9 ¥ aE )
ax faaT

13 brs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.
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The Lok Sabha re-assembled after Lunch
nat four minutes past Fourtcen of the Clock.

[Mr. Deputy-Speaker in the Chalr]

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : Sir, I would like to make a
submission. 1 have received a telegram
about the curtailment of the supply of
rations. This is a serious problem affecting
my area. I have earlier received four
telegrams and 1 have spoken to the Minister.
But he has not taken any steps. The
telcgram reads :

“Ration quota of rice curtailed market
prices rising quickly people in great
distress demanding immediate restora-
tion of old quota please move govern-
ment."”

This is the situation obtaining in Cooch-
Behar, | want that the Minister of Food
and Agriculture should make a statement
regarding this curtailment of the ration
quota in Cooch-Behar,

I have another very serious matter.

SHRI NAMBIAR :Tiruchirappally) :
There are heavy floods in Kerala. Very
many rivers are in spate. The Pazhashi
project has been washed away. The sitna-
tion is very bad in Kerala. We want so ne-
thing to be dooe. Some help should be
rendered. The Government should come
forward with a statement, It is very difficult
to conduct an ¢'ection in the backgiound of
these floods.

SHRI S. KANDAPPAN (Mettur) : Let
the floods be diverted to ws,

SHRI E. K. NAYANAR (Balghat) :
Now Kerala is under President’s rule. Dur-
ing the last three months 20,000 contingency
workers were doing satyagraha and strike but
the Government has not attended to their
grievance, Now they are affected by floods
also. The Government must look ioto the
matter,

SHR1S. M. BANERJEE (Kaopur):
Shri Nambiar, myself and others bave been
making submissions in this House regarding
the discharge of more than 300 workers
belonging to radway electrification in the
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Allahabad Division and many have been
arrested. 1 am told that yesterday also when
they were demonstrating before the Divie
sional Officer and other officials in Allaha-
bad, they have been arrested. I will request
the hon. Minister of Railways, through you,
that he should make a statement.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Though the hon Minister for
Petroleum and Chemicals yesterday gave a
statement about the rise in the price of
drugs, the actual position is that prices of
drugs co vmonly used by the common man
have been raised. This must be discussed
and some opportunity must be given to
discuss the statement that he give yesterday.

MR. DEPUTY-SPEAKER : I have sald
yesterday that if any Member gives a notice
under rule 184, the Minister has said that he
would be glad to have a discussion.

SHRI SHRI CHAND GOYAL : 1 have
given a notice under rule 193,

SHRI B. K. DASCHOWDHURY :1I
have another very serious matter to raise.

MR. DEPUTY SPEAKER : You cannot
raise two things at one and the same time,

SHRI B. K. DASCHOWDHURY : It is
very important. ‘The matter relates to the
assurance given by the External Affairs
Minister yesterday here. There is a specific
denial by the Government of Pakistan. The
whole prestige of the country is at stake.
What our Minister says here is dcfinitely
denied by the Government of Pakistan.

MR. DEPUTY-SPEAKER Kindly
resume your seat. I cannot violate the rules
for you, I have the same yardstick for
every Member,

14,08 hrs.

MOTIONS RE : REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED

TRIBES ; AND COMMITTEE
ON UNTOUCHABILITY—
Contd.

s} fyeafagwr @ Suraw wEEw,
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wagfaa ool €t awerdd & a ¥
frmardfaa @ d, o o @
draw e §fF PR dATw@ aw
fargges s s & foied @@
faae #0 & faq aag 7@ v |4
AN gw aAT uF-A1 qta fodg qx
farare fipar o w@T &1

& wvag # & a3 sz qgar g fw
Wt 727 wygfaa aifaal ar wrfgafaay
1 & ot @, 9 37 A @Wa a7 g
frerdlt & 1 Frarfaat #Y gragfent aag
7 faa & T 3 I aEs
gt & 1 o frardf gwamel ¥ @A &
S W awm az gregfaat 7 & s
grza fau ¥mr waam fear e
arfeq e ot gregfeat ar weg & o
g ag @ T o gremaTEl &
afasrfat & qa ¥ & @y, afs €|
IRHAFE IEAT T @1 qga Tw qaw
A1 @1ar 2 fF Y gragfaat fdt wen-
T#t ¥ arg ¥t oy §, ¥ q¥ afemw
# faarfadi & arg aff ogadt & =R
dtg ¥ @ F8 TIAE A g1
araeg ¥ R Fraardr #1 A wifge e
st 7 wgafaa st @ e e
& fau faaifea &1 oy , @8 &A9 9%
o\ q2 ofamy # 37 ¥ om@ 9g 9

aga ¥ wfeanfaa) &Y afta fadft 8,
AFgqmwrora & fag 97 & @
aree AEY & | %6 forg ag st wamm g
wifge ¥ far afeaq) § w0 onferal ar
arfearedt a1 wqgfaa orfadt & arfas?
@ AR ¥ § Al o gw dw
witg sywsa fey ord 1 arfs 9 &
qiiT gag 9T ST 91 g% 6K I
723 faa &8 | @y ag & Tt w7 o
wTe Y Ay ¥ et gl aX AEY § i
9T TAT wiEH WATETET ® § AT ATYRE
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[»r ferwatags)
wTEC & wigW ogl wanar § 1 3@
gra @ ¢ e giw 31 frog om
qu ot 7 gt 2 W@ ¥ ) vEeE fawm@
# gqarfasrdy O mafaal Y 3913 E
Nrsmarsaag = F s &
Ty i geve fasra wlesd @ 8
W g 99 ¥ 39T A€ sy A W
¥y | Tafau g F7 Gar @ W
@ 5o wf a4 ar @ A A A
qrt Y S afE A ag Wl R
gore qoAr F d%Ei g 07 § fF oo
qt wfadt WYX giewa @@ € afe
wgl qT 99 3 qrdl F1 TaaTe madEe
FraE A gm g 3 sfer &
afew gU aw T8 &1 98 § FT A
&1 wvar & oK gave fawrg qerfawrd
g8 g 30 ) wwfaw W g7 wasw
grar =ifen % QEY 9w 97 | A
A<E ¥ U a4 A1 a7 & G qg A
weH fasy )Y Swile 7 @ g |
w9gT @91 graT § a¥ SEI AT avi ¥
gal X & U FIg F97 39 Aqrfge aife
7.1 9T 9T 7 FT A ATE A &
e FaaAr aa s 4 9
wraew & qy agm, AfE ag SAa ad
& f ot srael sfefadd i oar g
oW W § 97 & fawgg @am 4
%7 a7 931% FT a7 597 F7 GANA FF
§ ag faal ad Y9 §F9 § @ o agr
&3 §T ¥ A awA aga § @ 3w
g DY W WG | HerA qwEr
¥ uw gwgr § §ue sgifenr {ar nEa
Y 07 09 9 g mafag) i ¥
g oR wifeardt sarersz & & o+
¥ qard &1 AW w1 @ & AfeT g
®C ¥ 9t wax free @ ag awg 9 @)
fradt & 1 wieg N sms@ a1 §ag
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37 aag 9T A faad @R €
¥ aew & fog o3 § 9@ & agg ww@T
FTAET g1 gar §, afFT ag g A5t wWr
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TN AR QI g A faw g AT 37 &
g 49 3ig & waww & fag W1 wWag
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b 1 A Y @agr 39 1 2 § ag @ng
9 fRa sra aY aga sarar GrEar 9A F
g wwar

sty aTm (gei) @ sqeaa o,
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477 qI9 g §
9T & orEAr 1% T4 N

A AT @ia § w9 g&i FY, wuAl
qarfaar &1 ga a% " W@ g gad
a @t gEr faw a@ § afFa 9§ @
F1§ G AT qF 9L AGH Wlal | gHIL
%W % 90 sradl Iz Fee F Am
qal 7 owA £ 3w 90 R
8 73 9adl J3gee Fe F AW
UiiFeaed Jax &1 FH OFE@ &)
399 F35quEz W E fA1 & «qra
ga-Ffza FTF a1 WIEAT T F 491
@AaMr g fae §ag T9TFE g9
§ wifgx & e wfgsax ay 8 oradr
¥ F09 9396 Y @ fegmy ¥ 2
fassTAgaa Y v za 0T ¥ &Qa-
arf @rd %0 & a7 ghaw ¥deme
#& E | q@ & WG WA K Ag A%
AEHT § UF AL W WS ¥ 6 qW 9gy
WG AT ATy fay &, ww
¥gfrm e, gw 3 =g f5 ww gw
gl st afT & Sifag ) sgi sy
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frafma @A ag § fs fma
d@fe 7T ¥ 9o # &z )
T% Tt qTE c ST % 7

st e wear: & At AE @@
argar 1 39 2w & srgw fafaez 7 f
oYy gg ST A g fF 9w gw A
afag # frgfedl aur odvafe & fow
#ag w30 fF wam AT gEA A G A
W AT § gRIT AT qIAT A
@ ey Fur 5 wAfme wefagl @
§¥ gz 3 7 g ag gafEg FEA
gear ¢ & gart oifaa a7 #1817 9FR
¥ siga Jar @ —armfas @aw, wifes
gw @t dtaxr geAfa® o ar
RIACAF @Yem ¥ F9€ a1 75 gAIL AE-
@A UHo diso A FTFF wETM I F
g% 97 frg 9FC &1 god gar & | Gl
gd wwa agt fear arar, @z as f5
gizdl 7 @A & fag adat § ad fe=an
WA R GHIZA @0 F@AT g T
qIdle, #§) WATAAL, GIE 9 §  |arar
wrar g #13 gfam sreaww Ad qdr
wl @127 & ag a1 39 § faw ar
Far 1a1 gAzafafad tae 1 wuz fFan
@, 7 fas g 5 oawma ordsafaet
Wt g ag FIgT ¥ A kA W &
fg =@ Fw wr A faetqe g, O A=
fazmT g fore & w=T ag g "k
ararfas fagmar Y ag g 3@ N @™
FT A7 Afgy WX @ F @9-wg Ay
gmrfas grarg § St gwrga 51 faure-
a3 &Y faerar Sd § 4 @@ W
g e Nt faga § s7 +1 waAde
ScETRT ¥ WX 97 & wfiw ¥ ag -
& Wik 4g wraar fazng |

W& ar gFAfes Jaagie
T 1A egan g fs gt 2w & 72
Sradt qrzay A § fr sgrEraT of a0w
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o w1 mredy daT & fF ot 1 owar ax
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fafreet & gag & samar a1 % 82 wfa-
gaARAT IE AT A X § fF W ow
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FAGE A @9 FW 239 ¥ AW
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& faq faq 3=g7 72.46 FAT wTwT
faar 1 38 & weargr amge fr afa gfe
FT & FTT AAf gamdis et #
frayaa g7 sr == Orar a9 & 9
atg ¥ 7 37 & Ty gheay £ Jeqra
grar ? & wzar Az 2 fr fas qeg &
A { qiffEaE & wig gooowrEgd #@Y
A7 HAAX AT FL ST F7 IFT AT
qr T ATg IT F) A AqAT graAT AT
FT AR Glzq 9T 7 FITH FOARA
F7g | 7747 7z TG &Y 17 §, -
ar z ot @Y A% § W1 A7 g & a6
% %A & fag a7 g ag § Fr 9
F1 @Y famem fra awg & @ ) fggearT
& fwad gua v & fafesr aw &
37 %Y wie frar 91y fw & f sl
&t d@ifaT 77 & . J greAw 9T QD
g AW OAFEATA AT & A F
&z I | urA g 2 A5 o Y ) Jar v
¥t wrfqal & a3y a@ad qenfat
ga ¥ qrt & fafemw & @re WA
fvear afqw a3 @@ ag &1 2 s,
w177 a1 fagr awwc @ fs gax @
wqrar dfan & i qF o § W
Frft ST ¥ & A @A aHflT qv-
¥y WiFew Jax w1 & aEd frg
@ fs 3@ alx * @ A gfem fearm
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[#7t T =]
wAgT ¥oA) faft asd) a¥g @ ga
B I FT R 1 Zo e & WAL
g-dg d gFT & @ s afw
& o1 3@ ¥ goflafa, aifafefaas,
iz aifess, sfaad, faa 7 faffex
a% M @ IF & 5T Fa¥I¥ w@w
afe gfewat &Y ada adf & amdn)
g AT 92 Fo dlo F¥ A@ & 1 AT
gwE g wefmai & omdar @i ¢ fs
gg adlT g0 aF, zo & fac v wz-
g Frqrvad gT ®E & @Ry aqmn
19, ¥ Nadhz §1 98T frar g
og ORI §QIEH §2 99 %7 ) 39 )
e @ & fau, wrzde # & fav oF
AFT Jaga JeWe A gty SY fwm
¥ 50 qudz IW@ FT ¥T HQT Fmv w
g 50 qvdzT §27 FaT FY | zHNFR Y
Fgtfedd 72 FUT w9aT A H 2

fear 4% 78l 1 gz == ¥ ag wizaw w17

IRYT ¥z w9 7T WX gz dlET daEA
ez adY T ¥ T a7 & Ifgw ww
3?0 sfefagasd =12 qg vftreme @
TFA g 9 63 41 W ) zAww
¥ I W@ I Ui FT | a9 AT
JAR G FFATE | 9 T FEAR -
TREA 9 TG @) I9 F) @97 & 717 O
wa< 1% gwq sWT @dear srar ¢
qr ¥ AmAT 9034 @ av fawaw @,
FETAGAT & A I F IF@ ¥ WG
farar str a% 1

o\ qg FIEA7E IH §) JAT ML ®

fear o W¥X 3§ AT a7 gt W) ag
FTRYA W9 9| SRR w7 ¥ | W

W aTE A WA WTLQIRET 8 sygeqr
Fr oy AW § IAw e ok o-
Feal ¥ wfemw g ¥ waw foa avf
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WA Ff a2 I WO SRR o,
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gsirafaql ®1 Graar g, fea gfeaal
w1 A wrazr 78 gur L AT WA
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N # FEE A @ oW 2 I
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T W IW F AL AT A7E AY 99 &
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A€t $E gy qafeze fay od §, =g =2a-
g T &1 g1 ar fadl gadt s @7 @Y,
87 qsfisfa & srd § Ana-gas 9@
g efm &Y g adl faaar | Qzgz-
fazw +ff gfeaat #1 4@ faad—& |rgar
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g &5 @ afasw fear—3
3IaFT i @ g, afFR fEd o
giegm #Y &% AMWARIT § oF 9F
&1 30 w1aar 78 gur | AT gwra § fw
o9 A5 & YA FY, ITH wOT AT
Lgdee #Y §9 ag Faad 5 owuz
¢ gfem T oW AgTE a1 Q-
Feafe g1, 9g AU 4% & Qg 919 ar
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T & w9y reAEA dguzd & fay
e war R fs ag wodr fedt ar
fecty 7Y frgar #T dF & 2 99 T
a% & ®1T ¥ qFar g, I aIg W7 -
a< g gfiwl ® fag 2, g fadr
sarar 7 ag, 20-25 g wWA A% T
e st Afad afs ag 7 awdt
fust ar feet #) femer X & X
% |



221 S.C.&S5.T.

gt o grafan Sraww &1 gvw g,
gad A # o & € @sg FgAT AGATE |
gt # A F1 & AGAT AL g, VST ]
g OF o anr @rwe ar gar |E A
TATT §T a5 §, IfFT I F oFw@E
# oar gl ¥ foeadt #% gata 80
gradt gl & amm avm g § "R
Zeral ¥ A 90 & gfeea ¥ §
foad ara @y F Tifad wwra 4@ €
gafaq & gwiT § o w3 e
qITET q9, IAF GEAE FT Y THEA
gefan & fow war @ra Wt gfieamt &1
afegdt &Y waq 7 fgar @rg, f3qd 92
WOAT AEKIT 71 T |

wg & faedt 1 Y ©F arF FFAr
qrgar g | faedlt mreEt cam & mosy
g% §T W g, 7z 9T gfeadl #), &
TFY | Tgd & g9 arel ¥ |y W99
a1 1@ &, foms gxar gr-dA A@E &
qoaT @, §W gRT ;I § fAEm a3
GTETEFT A7 WA FF I S
T ¥ A g7 FAAT AT W@ AL
qUA AATY FT FATHATE & AT FH AATT
1 suoErz g ? AW & f5oow
gfrarr A sw y &7 70 AT FT AR
frar w1, famaY eggedr 9gd HFT
AT ¥ 9 | §9 WY 25 AT FT AR
AT 2 faay aran &, AfeA wEm @
f #xf gfaar gH T & o @,
foray agr W TFF 9 T4 § AW AT
Wl frwaar g1 S aear g f5 oo
aT ARl WW § 5 Y yue
wifww 1...

Q% ATAAIY BT g% TAEE §X
T § 1 78 74 fo Fo Qo F U

st TR T ¢ TE ; ag FIAE &7

frar gt 81 o o To axd-grafan
ffreee ¥ gifeora & ot wrar ¢
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a3a? @0 F war W—A
A1, Ta, WEW F—eAvA [HA
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fFT dqT F AN 1 AFA A5 frad
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Free 97 fg1 @ |
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FTCAIAT  TF, FJAF)  HACIATIHE
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FAZ AIAMAT §—3Te2 Trez &1 FehY-
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@I 8, IF a1 97 73 217 F w@ar
g AR gam Fw A fry &Y Sa o
qgré fearg 3ez Y ot &1 wwfam &
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qgl oF A7 FEAIT A7 At g
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¥ 59 v oF fedfeew § 1| aw @ 9
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[5 T wTm )

wg fasaft § O Saa guEar dEw
CUAEz gREEw F snfew &Y, Sy
feelt 3 8, &t it & AfFw gt &
wfgmdt SrA-gweT AR FdTE T
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W oaw ¥Egard @17 uid ¥ | e
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# IEFr AW TS FAT IFAT AT IH
a<g AT ;AT W wIFD F@T L,
ferdila mdy & F+dizea @ &,
afem frags %7 2ar &, w3afaq a8 2
go dqro uHe o Al @ WA I HIT
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|TS & ugREaA g4 fear agr ? gHiag
feay nar fF @@ widliEzger &
srfifeza genfwdmes 51 @iz afd,
gEd ¥ aga gErAA # omroomR
Afga ot feqredz fadama diarg, gai
1 g7 #Y A AR | TEET FrAW 44T
27 gEH @ Arad g1 § ¥ wdldegeE
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oY Y go Yo GHo HYo ¥ @ @ry, IH
GIEE FRT T HlT fIYEE I &
FdiRe ¥ § wd iy 1 g femdde §,
gt fafred & ow foar Y wifiees,
WTEe Qo Qdo 4T qto Hle THo, G8Lee
W FT @1 MG | IEFT BT Ig &
ff a8 @ d® & CargRdT #Y gF

ATHIT FL
faeelt gefmAsdma & Q0T @ T
4 gore v § oA & deger wrR @
fadh 100 E—ag fexd o st aa
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TH UET #) a3 F) a7 a1 A8t fgar
AW RO EE R @ o
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gt aF NAfeFT wIAAETIRTA FT
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A ardaT & 1

s e & wrg § e forw avg
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¥ oA g & g oF RS
fafaedt aaTFT @l & 9 AF AT
Tez FEE, YgeE A A gE
d1FT BIgA F gEATF # L@y F @0
W1 gER B afge fF oF fasga @
gagase fafat dzme w31

5t g0 |le FEYM (TIMAT)
gureae AZEw, wydfae wfaqi ®R)
sqgfad  aAWmadl & WgwA @Y
i gEga &t 2, § gAEr @wda
gra d faw @er gam g 1 @@ AT
RAZ gega oY st & gwra fadr ond
afeq 97 gwEl o ar d3wA @ar 3,
47w gar g, IRt &5 feqiE gaT-
faa agY dY 8—ag a3 swd N am
21

a3 9gF & yfq v oF gawm
AT SGAT ¢ | T F qET qAEATT
AELH AT 50 1w uET @A A
fasrg gt 1| 9 wowars & § yfaga
ghowm arfzarfadi & sawn 40 zome
srdar ox yfa arg 751 3 faq far &
AT FgA F1 waA7 78 & f& wdtT gAHy
fadalr afeq 9% o ast @At freg
23 & fag ot dar A @ o et -
T ar afag & ag w91 & at ag ¥
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q3d | TEr figm § & amw am@@
waa ¥ fw s wgar g fs
qg+t ffea war 76 & o sfa ofEr
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afare & fgars & 40 ger qfard w5t
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HNFCFE I§ IWA § A ) EWE
waTar | wfa afar 15 &) sqwr gw
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& agt ¥ gAY maO wrq FO X fwadr
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FEA G W g 7 gz Y uF WIS uEd
aYaE Ay gwT 3z ¢ fF s
AWR VST AIFT I OF AEAT AR
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wewd fed &1 gafan 3 migar @ f
AT T8 WA FT HEAW /AT A |

wgl @ frqqmT & F@ & sarr
STCHIAT agd &7 @731 317 9gr g ’fa¥-
g ¥ frdy o amfw Yy fw owEm
uyqr F7-Ar9 F1 gl § Fd 2@ Maw
F—afy Y @A afywrr 7 o &)
afra feare & R 9T A §), WY
g1 ar sgfafaqfadt & agr o= wfmat w1
FHFW & fag ag @ gaErr wng
g 87 ax Wit & W qm@h 1 AW Faaw
¢ &7 g3 AR ¥ fRedms N gmmE
ggfa @1t 2:fz0 | 97 wa Awfat @
¥ w2 12 aft97 & =wfax adf fag o
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T FT F1E 1 57 FAGR G A AT
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geoge quT Wi ¥ ¥ W oAb @
o, 3ad # T wgan § fr @z gl
UF arT g7 & | gg ®@aw 9l 6@
fafedz gaar amq 27 AT TG & 1| A
g o afaardt sear g @ § @
agt Sid vaddie AR ATt Ad ¥
sax gfomt 1 ammfas, ofes ok
Torifas g w3 &1 wimEwa faar
a7, wa ag A § 3@ WA 6
qa w |

& qgar wrgar ¢ fe & ard a
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UFT JHIT § 1| wT s fafret gaft
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T8 e 1 e @A WY oamraAE
AT § AY TARY GrEAT 97 | AR I
AL &Y, AIE g FY FTAHT T FTHF
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AT FT IWTT AE AT &1 FARA TA-
¥ garfear arga 1954 % yfy
IR F1PT a7 1 AfFT IR-AR F
g0 A% FIF QIAg WA AT E 1 qE
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uFo To FHIAR § | AT gArfear qrga
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19 & |19 g agh FEHQ EF
e ege waal # o af @) wfuFa
Wl ¥ sy T ¥ A 57 1 AA
% fag g=w aai ¥ 9T F wiew
nin w3 § a5 Fer wmar & fF 45 T@E
¥ T WaE q ar A1 e Ol
2Nl | wa 781 e & fag Aty g
g a7 wder &Y w4y @ & AW & FW
60 ez Amd 2 Sfgr ) mwa g
ot a=y gz w AT 4z FT 9@ & A
a@iE@ § 9g AL 9 § F@I BT IAN
ag s+ @ dad @ fo § 97 anf #
YT Mafidl & mafag ara a1 s3d ?

gmIT ggi aY agY afwa w2t @ ¥w
39T 2 IFiW A WmA WA g @i
wfaga< AW A9gI ¢ AR F=97 & A¥-
FAFT AW FWE g 197 21 =g
et At @ & < Tow el ¥
ot g @A fegrT a1 e F
fgar faar &1 v0@ I FT WIAT
w9 frear &1 @8 a% glRadr faer
&1 wrmar 2. gart agh gfamdr agw &
gard i ¥ oF 0o Glo wgF 1 ;A
ag g1a1 ¢ 5 fefea & ag7 fagar faan
w1 WA g mar mg @ warn, afea
RfFm dax agadi lar 2 ) 3a% ag
aw§i %1 fas fa=dt wizar fagam sar
¢ fazdt @izmr @Y guror sgAr wW
¢ fordr ga w37 @ # d1e@d § ag gwsy
e W aqi foaarar sy ?

FEl T ag 7w = Efr xw grow
Fagw ¥ ATl & ool ad i F ey
75 go AEET Nra A HT 9z §, Afra
T avY ®a W R AY 45 w7 o
£ 1 g%t faar wome o7 ot #rE Ifam
waw? Y famar &) Y gred ¥ A
fagdy eear @i fewmr ot 1o faen
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s aEa FX A9 @ feweq F@T
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wFaeq ¥ wgren aiet ¥ sgr a7 fF W
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wOY R 9 §g A% sifay ) Afe
fadm o ¥ gFTE F@A FT S Jw@AQr
ar<gr &1 ew Aed & f weeAfafad
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gzr faT T gEt 9% 7 FT QI /G
Fia ¥ uF qlze 23T g 9T | JE AT
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gug AgY faear, AU gz & O A%
wyD g AIn ¥ ¥ SAA
aa frgary w1 8 FT 41 F7 gar?
gafadr ag fawew a7 aga a&d & |

i q% aeETd AarAy & feadwa
1 gy g, feagaa &y @rar 2 &fsa
39 ¥ 3Y7 avg 2 o7 3% gEiw g 99
FTFEY FT S WIS @I L IAF
fax fod zat &n & w@d ¥ ag @
az w3t g wud & waafaa sfa iz
nggfaa sanfa ot gwx wid &
AT FY TH FT dAAA IAEW L /Al
g gza & wwgl @ foaqma @, afFa
73 faar sar § f5 gaw sfede i &,
BT AIAAT @ew Y wraT £ | gAT W
o7 S /i fefedas & J@aT . @
awg ¥ fefeordma ad) g fgd | 71T
TF IR foodma @ 91 @ WiT gead
dfiedz aff far @ 9@ WMAMSF
forr g o arfgd 1 g WX gEEw
$fedz a1 § smm W YR
o X & ag s ar S swreATA
@3 & w feafn & &% s
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fF a9y & 34 a7 darf 5.4 wrz Ag grar
& o zafar wafeg sarf # 4 @AY
wifgh | 4 & &7 @ar a1 T g A
aifgd & wifaa S 5 Sz T &
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Tar fF oA am w7 agdt 3 Afwd
Fiifs @eFrdt fagg & f5 5.4 e
Farg gt =ifed | am T 2ar a7
#t 9 S3at g Ag 4 zafEg
wifaa Iarf ¥ 7 @ I wifzr
fadas & aar & ) w7 @ gu
IAF A FATHE FL AIRAT FAE |
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&9 namrEd ¥ wE-IEIEE | TRA
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o0t ¢ fregm foger w3 faar 8
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atg M gEd WU gt A aga geww
g ag afafzss v it § 1 I
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&Y gARSAr & SiA FY geq w1 faan
war # 1 gEY A gawt efwan 43
Aawgma &@ ar falt ol a@d
FEAATST FE IM AT IFA  T@A AT
foar & 1| @ sitat #y arfem faan
Srear, YEr F1qA gAr A ) AfEa
¥ aF ag 19T A Ag AT | W
aF & g9 yfF ot et Y arfow )
QUi TFAaE Y Fgr wrar g fE
FIEA &1 AU ¥ g7 @w guat §
@ v amr g 5 ga w1 FvEt
#AEHT AL STAr g0 A0 wrgAr 2 fF
orgt #8 &g W F1g7 9= fEar war 3,
IAFT HH & 7 OF aig ¥ preAnEmT
A e wifgd | RETT QAr gar
@ga ¥9 2@ war @ ) gfawmy v aga
@:agA ¥ G oaf § Afga oedndag
aff gar & Fftar ag Qar & &5 w1§
ot gfaerg ag fear qry 20 = &l
1 Y wiammgaid §,  wAAr 9fq @),
QAT aga WATAT ¢ | A ENTU ww
i @A arfgd

&t e arfeq (gagwma) @ degeE
T 1T GEYFE 2133 FIATAT 1 A
fawfsi  ga d & 5% fowifg Ty
N & faq 9. wwma @ nadizg #Y
AT Iar § | A gz 3 fasgi
W wgg ¥ W faar & i o«
amgEgw owE kT 0 osmak s
fowrma & st @ R ¥ EI
faar & fag, anfas fawmw & fag
a1 gwifos faw@ & fau  wegmmar
frarcm & fao @Y dar & O§ Wk
Y R faR % R madiEw
) ¥t &, I 9T E FLETE W
TAANCE T AE FY A § 1 T A
¥ vogww &) s e FT A aw
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A A g AT A 4 fis g7 & &
fawrg 1 @Y afa @ o fagra &1 I
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w278 & gra ¥ 2 alT 327 A QHoUH oo
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s fed¥orz R gammaw e H
F1aq gAY Jifgd | ;g 7 I 2w
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THFT I q@r AL AT E 1 TA TEY
Fzi Wt oF affy 2 =rfzd | 3=
W I H grrama fzar g fv w2z
TagRzE & fraaee A osmodr ) ¥
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Fart ¥ grerr ¥ g fafqezz awma
Ffmm &9

# it &7 & 5 oogaa S
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w2 ¥ W @A &, @i @Y ¥ F feg
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¢ fr wrgaa A Y feé at &, diFw
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2 udrass ¥ gEw fag alEr agf
fear qrar &1 Ao gwa § 5 sfreE
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femviidersr & S g7 & fag arg o &
7a wzq A & ¥ agt W
feawa &Y, gasr wifaw fear omg |2
& art # o< fawifan & =€ @ av agt



27 S.C.&S.T.

9T 3@ whraer ¥ oAy w=wf w7
srfaea grar Srfgd

A @A Famr g 5 TR A
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A% e22g & gfgnr faar 2 sy ¥}
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arEy Y}, 99 H grEeqma FOF
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A g dmra e s R A
sifant 1 gt § afrafas w3 far an
¥ | mad z 3 az@ e gy faar
ot fF snawT w0 A5 2, mroRy gfaama
enA} TorAT T2 2AT, TR TAIAT A
a1 ol mmd FEr 9T 9T A1 fAAR
a2 frar o awar ) &% 03 @y R
2 Ffr N aifedt @ 35F faams
A E ) FF WISt F WIT 4Tz
stame &1 faw frar 1 gedia @ar e
afeqar za9t g 4fgd I g€ o
& faeqs # @i fed agr a9 aqman
siar wifgr | afsa @z gefaw a8
ar ayvdafza ersfan & o & 3R
oy faamamr w E fF 4% fag anz
gafert agf & swoawdA &) wgwes
§T L 919 IgCW & | § Wi9Ay 97 FT
gAIAT Tgar | wgrag gr3fan A
F g g S e afeadi #
gagfaa afadt § fag aeat #1 a0
sfrma wfaa @ frar s a3z
agi fran s gwr 1 @@ ® @fEar
QAT =rfgh | waHe Y 77 qre arfad
g 5 9gt maddz &1 dm fawr oo,
gt fom #1aY § qaHe & qar aa,
agt o s e g @ SE
ag A i AgEng ¥ wAdE Ag €
QA @Y, T AW AIET oI A
wrfegd 1 @ A A 4 g @ e e
gfva wifaal sk s sifewafeat
& Tt ¥ v Hvgt aw sk gk §, wa
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FTFAF fag gx 0 g ¥ ww
AT waifaa fear wng
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A G 34T AT\ WurE, wEa s
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A gz qu Al frar aac g ? g
qfes afra sfama ot e@zq & +#
afews afam #faqad @ed aar <@ ¢
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# o193 Y fram a1 @ § AR qua
2gar 930 fywr afewd 3 wetw
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BT QO § ) wgrg ddt e
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u)e fagges gresw &1 %1% sfafafe agf
g 8% Fam@r w7 QI & @
it &t feasga qoaar & AW 9T
fgar smar 21 ¥ FgAr w® g R
Atwfiai 3% aug #aw Afe WA & FW
g 3T | AYed 33 97 AgAd § ST
frafg &1 @197 I9AsT FIAT | g J@AT
arfge fs o seflezaT amd A &, 990
efaslt ¥ gezfaaig &1 N1 a2
gt agt) fam &fest F ag sede ar
ge-faaiz #=r 91§ W amA 78 2, I9
g A0 W ¥ www § ogmd
oifgy | &7 aF Awfai | F g A
qrret-an-afe a1 wgfaaT a8 @
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O qWAATH AW 9T AEA A A
qAEqT BE SFIT Fadr @, A FF
¥ gear # AR gfE g1 wradt

15.00 brs.

AT FT @A Wl agT "geAqW
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FETE AT | § I ¥ IR
A d g @ Agar g f5 W aafeq
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&t ¥ Fgar @ fF 9w & fag zand gam-
ot wf uF ARG WIS fF o IT &
W oag ¥ owR ¥ faw & fF o A
aar fzar nar ¢ g7 A 3@ gEC W
UF Wiz WA &I aqr Iq € sog
aremas 99 g7 51 faw o faw &
AW ad | Aau AT ST Ag & fs
@& woft Fewdwa & we7 9T @9 wrEEl A
99 & wiag ¥ gEmw e g, § o sgT
wigar g f& =A% wqu # Awfwt #§
ot frar ora | g & @ig FgAT 9%aT §
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fm g A7 afames & sg1 omar 2
6 w@ &1 e faum @, afgw znd
TR WA E & & favimt &, 3a & fawmr
# ot g ot 1 agae oo ad 3
ar ag fasrcaia 997 & 1 gad T AW
wgAragd f5s @ gu g =2 Ay
wrf wfasrd 7 9 § ot 37 fag
T wAgfa ot ardt & f5 ST A
el ¥ ¥ fear omar 1 A
qRVAfa T & T 9T FV g@ A%F q
e faar arar & fag & & ag avsdr
g T AFT w14 @ 3@ mARfa &
F FTE & warA fzar Ig A @ &7
sfam saig fEar @1 )

BT AT FEF FY guear § 1 9
gar §g feddt wrf oftq 1 frary &
faq ardtas sx <z &1 37 A & AT
#W@r g | afFT 5 & gk gfom ale
mifganfaat 81 sdtT 73f faad arer &
s} i o7 FdYa qeFsar gy <gr & 97
9T H ITH, WA F F1GA F GIU g2
fear srowr, Rar & gy war g oAAk
fragfi N gam g @€ & 97 & Tar
gy gar g f& 37 81 g7 fasd am@r
Y 8 | wafay @ifaw &1 F ga wrgai
A g SA AT A S wudA
# @rar 9w | wWEfeF w@Er W1
FarEoE & wvaeg & 49 frdga fear
wit A=l & faew 3 311 gfow
mfeart Aok FIaF fog N aa d
IO AT AT R IT R @A gy
At 1 faardt & sad fau grmam
# guear 31 &Y graafa o gmEmE
& fag ot gart T7gsi & g foo @,
ITqC wma  fpar amg ) Q& @1 gwidr
FHtaT &Y i §Y 9ga Fad g, T
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A ®9 H ga% I wwa fwar awar g
MagmFg gk aurT sT A & fga gy
agar ¢ 1 79 fr gog a8 @, sefac &
HHATH F3@r § |

=t iy fag (IQR) @ SUTOTE
ngleT, fzgee FEz WY APLET 1IN
7Y di7 ol oGk deaa A o fd
gAY @mw § 1 3@ 9x aa fzAF W
aza ¥ gat 97 @R 1w F @A
agr w37 ¢ fr fed) o sirfa &1 a8 @,
feet oF g #7 a8 & afem ©F AL
w17 & 1 9o & A% g%l a6l & gAR
StatayAar e § w9 & fow A
Ug w&A QWA £I@T @I g W &9 aF
gn $1¢ zaFr fagm six e g
95T AW FI A FLN aq F §HC
393 fezgz qizr ar #3 | & FR
TS F1 OF & q=Eal @ 2 sE &
[WIar (9 A & FHAY | WAIF gHIL B
Stmimdt 52 s S FAT F1CH
qi9g Hw vE WEE & IR VIR
g7z & AW A AIES INA § A
g3 ¥ | Taar 4TI R AN FT UF WW
gqifgs g ww=t &7 THr &, fasear @
araAl &1 FH &, TG AT & aa@ A
X foar 7 g fagg &, 6% a9
wAEET & I F IWT @ AEA 7
2 FY avg ¥ A 7g 2@+ g frar
ZHT TEN AIAT ST AERAT § | WA GH 2
Y et wgd § A o frgd go @ g
Agyes FEz AR ATLES TGV &, §9 A
9@F TLIT I qX gH 99 aast
&Y ara w4 @O ) Y wEw W o A
fer @Y ==t & &= ¥ gudiaa ot 9
Fgaw Nt 7 T gEAITE @ N
oI ga wga € | IvFr qua fafyg warf
ardt &, www-feam Wt wATET Wmar
g WR @ gu 1 oafed s wa &
g 9 9 Fmar g /v qr e &1
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gt mar 2, frat oF nfa &1 44 w®ar
FUT gAAER ¥ W A # ad Fe
dar & wwmm & Shrgd § §ar
gard afags &) aff vq@ s & gw
FE W WA g Y gare 2w F a-
sqFedT g W ¥ pwrdl ¥ 9@ =9+
wE dt | oF 9ftar & gzedl ¥ ag w9
®1 JZAT 91 1 F1E gEFAT IR 9T \EAw-
s 5% fowar w1 91 | 99 & A aw-
sqaeer # faed g3 w97 v faar ag
W & wAr feqT cng I £ Fogwaw
¥ fag zat Af £ A ¥ 9y @ ol
wq & sarer St mw grafas  fagward
afaal & famy & ag gt m9ET @
Y aug & frad) § 1 w7 ST Ay T
Frguay foar am ? gw ;A H WY
wrr waf gf, Y oA IFR G g—
T & 977 JHIA g, T q91T & 0
FHlT §—IgFT FE@TT IF AN A
frar sna o yfada & 1 o faafesr &
asraqifzdi & fay smar g a o fag
% ¥ &)t -5 5 & A 7 oA
ST 9T 7 F FeAT & 7 &, AfwA
¥ qgi geafea afrqr at ad g 787,
fam &Y ofta &, & fox Foom ® AT—
g &Y OF a9g W1 @z §, qmvw @
) AW F wW AF wwr ) gwrd
IAC AT F AT F) AF ¥ vy FHIH
& qrg feamad of & fF 99 & arg faad
st 3, A13T a1 g F3 A adlA
fadiat & faafa o7 & T@—agi ™
WA FAH W E 1.,

Q% AAATT ATEq © GiT HT 847 7

ot vode fag : 9t Az N wgAr
aEaT &, I & A frar @
Fraoamaai g s @ gfF =
mataraR d, Afvw M fAA g I
oY & HIHT @ wTOE |
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[»ir s Tag)

2y ¥ oY armfes we-wmT g, 9%
X FT 7gE %Y 31 TRA GEA §F
N9 ¥ Yg-wE g gm Afee 1gn |
Efs wedr A E W FF G ar
@z & g, o ¥ fady S0 & FH ofa
%@ QXA A A wgd G AW
Eic il

5 et WA (wEEAr) ¢ oA S
1 g @F wraT wifwarEE F1 wew
q2q § o grew § wig Aagt & uf ) s
yw fag #9<a@ & 81T UAT E@EAgR
g, ug fog® & 51 qEan 3z, fom =1

qFRAT 99 T |

o vwin fag: gat @ma @ OF
gzar &1 ST AW F Stad fazard
e o), A VYT FEE F §, HAG AN
oF SRR E H UF AT F 97 | ag g
FT M7 47 | 0iF F 1ET AR 9W 9
o w21 fF o ndEm A g e
gy oy Afad 139 F 9T ® St
ga & w=agy g WX fag@Ea an, 43
37 & fay fqumay aar, 9T & 9 #
aret fzar war | #gi sifa # qAcaar ?
fom & qre sitgar gar 8, dar gar @
agi sufs A A A | Wi Al A
Q3w A a@ &1 AN 3—AAT AEH
aTE FI9E 987 FT WAl G, IR A
a@ qAFaAT...

&} Qo Wlo ITEqTH : WAL IA
fafarzT & 9ifae a1 g

«} Trode Tag : afwa & FgA1 Jrgan
g fs afzx saw Zfearl &7 gz ag W,
¥z WX & qrz g NAW W= WA )
gg ¥z Wt @1 A @t wifgr @
O ¥ Ty ag ¥ gw amifai s@F
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gl mrET § | WAt fRdr gEew ¥ Ar§
A wrdy § A FEF 9z 30 AT
3§ dard w1 faFe dar § 1 29 ¥ garar
mfas mex &1 ag faow s wrmaf
T At ], agh smErdr o &t ¥
agdl &, 97 #1 ") o a€ A ¥ &g
@

g 39 fani 7 7zt fors fem f5
srawats faarg giar Sifgd—ag armas
¥ aga T , @ ¥ amafasa oeg-
g g | e WY U faamg Eha &, A
F177 99 & faars agf & wfFa Fadg
T AT UST GTHTU F, AT 34
&1 eqigA faar smr =z

afegdl # goEd g @ AW
% ¥ g faq adi Q% § 1 7@ fag A
a1 =ifge fF ag o a7 & mgEq @
#1 qgx aqr oF-fad qurfal #1 <an
wira, fam &1 avwragn gfan Qe arfgr
g ¥ T Wi ar 9 & g wfa & g,
frdt oF wrfa &r gardr 7 7@ wg...

A qo |Te Wreqre @ wigd #H WaT
g grar =fgg

st wedw fag: g 95 ST
A+ 1 8719 ¢ 3g AF & fF wrard
HYUTT ¥ IAFT F1e7 fEaw g, HfeT aga
o wgl 9T ag FEr oAET g fw 9w
i3 Fifaa Irfza Adf ¢, faad sv
FT AT U TG v agr gudr wifa F
AW & 3w FI2 &1 qu F¢ faar SmEv
girauaufrags g fs ag Frer afz
fFdt g9g & quU A& H qar Y IF
wgl F1 IS @ Y T oy A
I FAT & QU FW 9 A frar 9T )
wgt aF gud afafasd v qregs § F9
3R sae 4HF sgmgF e #
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qrRed &9 4 9 50 qu@iz @r W9
arfs g7 &Y ) wfas 2t faq &%)
ga{r Tt & &7 Ay ;oY Fs9) &) agd
gsmfr  ugdma ¥ §Fd § 9N
FOETT ¥ gW @AF  q9T q9d g,
afF g ArY & fag gt gfaar 9u-
qay 7Y &, zafaq afs ag ox@siw 50
@ FgA, A gad IAR wfas Arvwfar
fre @%7ft, g7 o & gg qar wmam
S IY ITET gred weay g

azq & @v 4 w7 5 vwanEl
gt 1 adf &1 gat wrfas s
wrza mifear & @7 WA # A9
falt & ¥ wsagra # sng T W=
AT FT w7y § 1 gafag § g wqdw
FEa1 fF  TAF o417 TF AT FIHT AT
fawifer &% f5 w9 aga & azeai 7
odt 7iT £ 3 sy gl o @Y e @
1w gfeaat & 1 #ifaea & sifas o
g
gfewat oY graa &Y afs garaar
aY gfozaa faa a1z 7l fafaw s 7
AT |WITEY FEENA FA gr | gane fad
F1 OF w2qr &1 gark faa o waer aga
GaT &Yt & 1 AR agr | §=0Aq F haaAr
fowar f oY mrasft farad wasr avgr 3w
93 Ia &YF gHiAT T 1 oF geaT &
HEH I 7aFT ¥ orw Y3z g fag, 9w
9 i T gAiAT #2 fear war 1 9§
T 9fF wgwr Amrfan a1, gafag 9w
¥ a9 F g ™, JAAT AW FA
& fod 1 3@ ¥ uF areq w1 AT A
gEa, 899 GF € grera El i e gw
9 T4 gATAT ¥ @Y O @Ew gETa
ATHF Fa F Yz T qAgar ) At N
grar &, rirdt S qorg ¥ gt )1 A
#1§ ma) yar 73 @ @ A R A
QA gy war <@r §, woA fandt £
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T9 & fad a7 g ¥ 20 sor @ 1Y
FT 7T & At ag N 7@ wraA ey
T 20 To F WA FF gwA! IT
s g 1 %W ghe ¥ fafa a1 ok
gfrege qtae #1z # aadiet &t 919

T oweEl & g & zR fedE @y
ANGT FATE )

ot forr aermw (aEd) ;o goreqsy
wEIRa, 9 WAET ¥ 4 37 ¥ uF @i
A a3 ge g€ & & averc & wgAr
Tigar & f ma ot |3w g, oy 59
A X 5H A F 9 maex 7 FEAfTw v
wEEaT ge frar 30 & qrgar gfs
AL gAY 37 F3-A@ an ¥ fag,
W g aT 7qT &, fafaen %7 e
A FT MR A FFA A AT w7 v
TAT T § IT 9 AT ¢

JUTEnET WElEW, IS AT F mra-
qrE wrF g1 Gl FAF @A q@h §
AT g 5 37 At f gleaa o 2
fear @, faq ax sars fraE
<Yar€ aedr 9T R ARy § ) AeqT A
qAEATA AGT F G qZT ALK T
aret g€t §, W AT IR A qm
at 3a% Tga & I qiard v war
grasrd

Fzar agat faeT T agar foay

T

I8 WIEIT 20 @A A §G T *%
s g asg I fF e w9
¥ gq qr &9 9w a7 | sreR fafre
T gaTX AT HATH FIAT § 1

Prime Minister Mrs. Indira Gandhi...if
you are going as Governor of West Bengal...

If a Prime Minister can cut a joke like
this .

T AOET § €W TaiET &1 Fa-
Tw #0% SniER an gy, @ Fg
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[=0 fog arma)
fear ff ¥ aqde £7 90 aqT FOr
o1 §FAT & TAHIGIT | gAY & q@
|an & st @n F feam & Wi
gF g ARraw M dizm E oaEr FgW
None can deny.

& mgar g f& aawr foid e,
SH T 4g GIFIT 98T FT | gOIT Agax
wré qrEraT faz qT & sy =aF &)

oy @wrg AF 1§ TwEad
AT F A1 3a% fa¥ wasEr fuqiE
;GF ATHT ¢ | WIAE AW N g O6IA
¥ a3y ww 9@ fag § &fea & s
@Q% azar § fF ag adt gAa & &
arg ;7 9T A1y T mawy w2w  fwar
CIERECIEIEE L Ce s c @ CEE
S Mt T gl a) gAwy fesddmew Y
gafga 77 | faq awwr gg fr a7
F & 1 g7 AT H uw g AT FA
Agr wmT §+ ®wa 1971 § gemw §0
i dmr @3 w1 @ 2 wnAmA &
fad gmAard & \rg &Y 7 WeA FiEd-
g ¥ fwdma faar @ o faas
T At "reF @ 3uwt gafea #3001
awg # sar amre g, 9 e Iwa
w& @it gfvuT famaay ot 2w w9-
7 f5 gz avwz femiadt ¥ facare <t
21 gRIT fax o1 whe UHo AT 7 &Y
& Figr, & gan aréz Fwar g fF g
fagedt ey ¥ wa =& whrd 3
W FQ R JaT 5F @d §
ol gaqr gw Y gaoe & 1 K mAAHNz @
Fgar =g g e ong g w wal e
§ o fF oo7 F 3 anfy &1 Fg9 &
gW WlgT aEi % ZiEW ¥ W W &
frart 21 & g9 & wyd fl‘oqqoi‘-‘o &

wredl #Y g=pare 2ar g fF I
ST AFNAIW N W@AT IS FF QT
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w1 &5 F feur | & Az wan § Wl
UF gar Ag 9T QT § 1 gW wfaRrd ¥
% gv faerd &1 war gaic § @g
gedl g1t & A2 H gwiy @t @iEl F
g & A @ @ gir gEar
= 9 gwax & gaEgw # oo
off @l viga WY gwiR gdl NI &
dreT #, g8 ot gw ¥ Fgr ar fw A
gAIY #teT g1 A1 & TH qUT W 4T
i yamyEfrqu e #v @ #
gy FgAr =igar § Fr war gor asr
fer W arfag @ swar &1 s MY
fawra 7€ fer o @w =g W
g WY WAR § Ag ATAN WEAw g
gra & qo gm el o ale
FTAT AFAT §1 SR W gwin
®1gd J F@1 41 : “Mr, Hakim, 1am bound
to talk to the Muslim League people.”

ag 60 #1El 9X TEEE g F WA
q)

In the same way, today. we will say this
to Mrs, Indira Gandhi. If she and her
Government are not going to help the
Harijans, [ can give the assurance that the
Harijans are not going to vote for Mrs
Gandhi's Government in the next gene:al
election. 1 will sec to it that you will not
come back to this Government and form a
Government if you are not going to solve
the problem.

@q am w1 zrgw wgd e
e g 3 s frar 7., (vawem)
Fmfe Tam afeq Al Y EAEe
Téf @it | W Wrea war & wWE g
gAFr TAAA FAM | A €@ AW Y ITA
ot # IT wEdANe A AL
(sqmena) ..ar & w9 ¥ wgAr SE@AT
f& o arko HYo H S WIT T FWAT §

gu & g Tda) ¥ fau awm Afvg B
TRA FT i e g, Jee KT ¥ AT
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& fa@ aFTd@ &% gw & | M9 AEA
a7ar &Y W gAY AT qAT A AV gW
FHIFT A FT UF-UF Ga7 9T F &7 |
BUW gH W.9F1 UF Gar o 78 4wy &)
Fgr arar & fs i darar o § gw
Gar ar 9 § AffT gara § @ wwar
8T 7 FWr | AWA W faar @K ag
AR @ T w5 SAh FIT T
TT I Swd 21 gwfwy & Fgar g 5
TAHT W @08 } ST WEEA AAET
2 @i wiEl ¥ s@rgma Y Wral
FaT a9l gft gf ¢ afaq 3 moar 3 wT
agf gar awa § 1 F wedY @ FgFEr
ARSI ELCES G BE L Gl
¥ gear qgi W FA § 43 FT 9@
At 7@l s Ewar g ... (sTem).. go
dro ¥ Iy fag %1 T F Tg grd
% 1 T fag o fram e 3 frarat
Y syreervq &1 341 AG @A FC W & 7
...(smawm)... w9 gfagl & fag @g
W@ &Y 1| 34T ag faai ars 5@ @), F40
agt a1% 3 &) 1...(w@awE)...
IqTeq% WPRd, AT UMW UF AT §
a3 RTgEA &1 IEFT QF ¥ AW
# 97 &< gmr agar g ag Gfzawe
wEarT # & § ¢

“It was also proposed to have a
separate list drawn up for scheduled
caste and scheduled tribe candidates for
promotion. They should be adjudged
smong themselves and not along with
other officers and included in the promo-

tion list,
ag 4% TATgEA A A § | agf 97
us H0 F A fear ) &3 srew fafaee
g et fmar afer o grark A
g€ | & IETT UF ¥:Ti@ 9EAT WEar
g:
“Where is the security for this oppres-
sed minority in the NCERT 7 1f there
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is no security in the Government orga-
nisalion wrere else It can be expected 7
I, therefore, request you to look into
thc‘ l'n:tter personally and take proper
actiron,
g AT 9@ QU AL 1 To UT AR
wrd gydwiaez &, 97 gkt fafres
g 1...(mmaum)... % fggeart & v 2@
waq g | & agi 9T as awq Fgar Igar
g1 ) ot A & gasr agt 9%
T FT @ § ) WTATA A1 41§ QY
qfeq z@ fawrm & &1 & wrd wwAg
qF o F s@T fearar qugar g, ¥ IdEr
# gy Eogi fg avmg gl &1 wae
G AYAT qG g AW H AT] HT 7 4t
Ia%r 719 fage & aa¢ g g | &
st ggAdar ot Fr Ol a@mEr g
He was one of the youngest Chief Ministers
of the country. I hope he will do some-
thing for the poor Harijans which will be
remembered in the history of Parliament.
AT FA JaT F@T1E | Igaq *
FHITT TR AT FTAT 41 1| 57 AVoiay §
gAFY HAT § A FTAY & ) 1T FWIT AT
9 @A Fr w4 2 g ? A gieaai
#1 Fa Afad, ag grerk o agw ¥
FC P FT TIT FLA, T9IT AF @Y
A @ ¥ gegrd Ay F34 ) fraar
ft q@ 9HE FT FH FIzd ¥ & w@v
¢ ag gfwt #1 fudar aifgyr 1 Afes
far ag & s 917 smer 1=y G aw a@r
IAF AT HI% FT AfeT IAW arg
fed ¥ = gIWAAT EA FT wAw
AT &1 g dat g 0. (smwwm).
ey S ¥ @ 1942 ¥ Fr 41 FOQ ar
01w # Fifed fF gfeaT sean
FY AQAT GTEAT AAFFT AT FL 0 F
AT g T AYAT XA FeAsT qwEAT §
fs =fr garae & afa sgiafe af
& | I gReAvaE &1 w1 fear
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[+ faa araaw]
qr | wwr fer @ @At ® § .« Afwa a3
geFr freedt &1 zafer & 897 &G0
argar § & sy a3 da gaHe 99 W@
gagde Mt da FO0 AR RIS
W da 70 ) o fax 3 gEay 0F A
fagmar f& gnwa & afid & w1 9597
famy qar &1 #3 sAn god Tgd ¥
@ ieT ... (saawrA) . geard wfaew
ait fagea? & 13 avet &0 & ag wEAT
wigar g fF Faa mfqar 33 ¥ gt 73
@ gFd g 1 g9 T2 fgram FT mrO
AT FTEF 9 wid § 1...(snaEe). ..
a7 @l ¥ arg A gq gfrew geas

® AR ¥ AwT  T@AT
Do it honestly and propeily. Otherwise
you know your own business. God will

help those who stand on their own feet.

g7 g% & v s Ag # gt
ek O @I E W E 1 WT ZH WA-
Frat # av € d9w #7 avs @ 2 (
= fag & naddz 1§97 FET TMgar
g 9 =t waEdlT gAY wzws AET ¥
Fga1 argar § 5 ag 5@ a7 71 w@r Ft
R ghwdl & ae¥s & ga
FAT |

@ Rl & g & qT gwww d
STEAT FIAT § W1 A ggAasiar w9y
TG 717  FgaT g {5 2w I w4
Toad ALY ¥4, g4 9gd i F gz gard
STeRR FY g FL

SHRI SIDDAYYA (Chamarajapagar) :
Sir, this is the first time that we are called
upon to discuss four reports simultaneously
during the last twenty years. In 1957, 1963
and 1967 two reports were discussed to-
gether, but this time three annual reports of
the Commissioner and one special report
called Elayaperumal Committee Report are
being discussed. This is also the first time
that we are d.scussing these reports of the
Commissioner without the Action Taken
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Report being laid on the Table of the Hous*:
There is a conveation that befere the annua
report of the Commissioner is being discus-
sed, the Action Taken Report of the previous
year must be laid on the Tabie in order 'o
facilitate the members to discuss it in a
purposeful and fruitful manper. The latest
Action Taken Repuor. is for the years 1965-66
which must have been rr sen:icd along with
the Report for 19 667.  Along with
the other two annuil reports, namely, the
reports for 1967-68 and 1968-69 no Action
Taken Report h?s bien present:d.  In order
to show that there is such a convention, I
would like to quate the answer given by the
then Minister to my Unstarred Question No.
647 dated 16-11-1965 wherein he has dmitred
that there ‘s such a convention. 3o, | woull
request the Minister to bring a ne v motion, a
separate motion for the discussion of the report
for the years 1967-68 and 1968-6'. Cuming to
the Elayaperumal C mmiitee Report, before
we take it up I woull like to point out that
last time also when Shri Asoka Mehta wns
the M-nister this poiit was ras dand he
admitted that the e is some error in it and
he promised to present the report of the
Commissioner ev:rv year during the budget
session and the A:iion Taken Report in th:
month of November every year. But that
has not been dune so fur.

Th:n, | wouid like to mention another
important point. Even the form of the
motion given rotce of by the Miister s
quite different from the usual form. In the
past the form used to b “This Huse takes
into consideration the Rz2port "' This tim:
the motion is ‘‘this Hous: takes note of ..””
There is quite a lo: of differeace bitween
“nothing” aad “considering.” This error
should be correcied

In 1967, when this point was made the
then Minister, Shri Asoka Mehta, agreed to
make the necessary changes in future, Yet,
that promise has been given the go-by.

Coming to the Elayaperumal Committee
Report, | had the privilege to be a member
of the Committee. This Committee way set
up by the Goveroment on a resolution passed
by the Central Social Welfare Board in the
year 1965. The need to have such a Com-
mittee was appreciated by the Central
Social Welfare Board and it was accepted.

In the Constitution article 339 provides
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for the appointment of a Commission a‘ter
ten years from the commencement of the
Copstitution to stufy the problem of
Scheduled Tribes but these was no such pro-
vision in the case of the Scheduled Castes.
Therefore it was decided to have this Com-
mittee. The report of this Committee is on a
par with the Dhebar Commission’s report on
Scheduled Tribes. [t is a very important re-
port and [ do not knmow why the Govern-
ment has tried to have a discussion on this
important report along with the anoual re-
ports of the Commissioner.

This Committee has  made several re-
commendations. One uf the recommendations
that has already been referred to by hon.
Members, who spoke e.rlier, is regarding the
abolution of the caste system in the country.
This is a very fundamental question. May
be, there aie orhers, who are getling the
privileges under the caste system, who are
not worricd about t! e caste system but those
who suffer under the stigma of untouch-
ability, naturally, found out that the 100t
cause of untouchability is in the caste
system. So long as the caste system conti-
nues in this country untouchability can
neier be removed. That we have realised.

I think, everybody will agree with me
that castes are anti-social, anti-democratic
and anti-pational. Knowing fully well that
it is so, the Government has not taken any
action so far to abolish the castc system and
make India safe for democracy. I am asking
for the abolition of the casie system not for
the removal of untouchability only but if
India is to have a democr.cy and if India
wants to establish mnationalism in this
country, I think it is wvery necessary aod
fundamental that the caste system should
be abolished once and for all lozk, stock and
barrel,

Therefore, the Committee ha: recom-
mended that there should be a Social Policy
Resolution adopted by Parliament so that
the entire structure of Hindu Society is re-
organised. We have already got the Indus-
trial Policy Resolution so for as industries
are concerned ; we have got the Scientific
Policy Rcsolution so far as scientific ad-
vancement of this country is concerned, but
there is no social policy resolution so far.

There are so many recommendations but
I have no time perhaps to refer to all of
them. But let me refer to some of them,
The second important point which the
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Commitiee has made is about the re-
organisalion of the office of the Commis-
sioner, This is a very fundamental problem.
Sir, you were a member of the Parliamentary
Commitiee on the Welfare of Scheduled
Castes and Scheduled Tribes and you know
that the first report which has been sub:nitied
by this Committee is on ths Re-organisation
of the Offize of the Commissioner. Till 1.67
there were 17 regional officers in various
parts of the country under the coatrol of the
Commissioncr, Those officers stand abolished.
That only shows how the mind of the
Government is working The Commissioner,
who was able to safeguard the interests,
rights and other things of 25 per cent of the
population of the country, that is the
Scheduled Castes and Scheduled Tribes, by
the abolition of these officers has been com-
pletely weekened To the extent the Com-
missioner is weakened. I feel, the entire
community is weakeped. It hag been done,
as the Committee has found out, in a cir-
cuitous way. To abolish these 17 regional
oflicers they have not adopted the direct
method of bringing it up before the whole
Cabinet or taking the opinion of the Finance
Ministry, but they have done it by them.
selves of course by mislea ling the Minister
who was there at that time.

Therefore, 1 would uge upon the
Goveroment to consider this aspzct of the
matter and see that all those 17 regional
officers are restored. Otherwise, I will go to
the extent of even telling the Minister that
we Members of Parliameat belonging to
Scheduled Castes and Scheduled Tribes, 114
Members here, are prepared to make any
sacrifice to sce that those officers are
restored.

The third point that I want to bring to
the notice of the House is that this Com.
mittee has recommended some amendment
to the Untouchability Offences Act, 1955.
There, they have recommended that the
Boards at the taluk level should be consti-
tuted so that before a case actually goes be-
fore the court, these semi-judicial bodies may
also consider the case.

The fourth recommendation that is also
very important, is about the representation
of Scheduled Castes and Scheduled Tribes
people on the Selection Boards. Today, we
find so many graduates, double graduates,
engincering aod medical graduates, are all
rejecied on the ground that they are not
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suitable. Who is going to decide whether
one is suitable or not? It is the mnon-
Schedu'ed Castes officers who are sitting in
the Selection Boards who decide it. There-
fore, the Committee has recommended that
there should be ot least a Scheduled Castes
or a Scheduled Tribes man on each Selection
Board. Unless that is done, it will be very
difficult for our candidates to get themselves
selected. So far as the State Governments are
concerned, it may be difficult for the
Minister to accept it but so far as the
Central Government is concerned, he can
take it up and see tha' representation is given
to Scheduled Castes and Scheduled Tribes
people on the Selection Boards, the U P.S.C.,
the Railway Service Commission and such
other Selection Committees.

The Welfare Department, [ consider, is
the guardian of the Scheduled Castes and
Scheduled Tribes people. But the wav in
which the Department has been functioning
all these *ears has n«t done any good to
them, Th: Elayaperumal Committee has
made some remarks with regard to the atti-
tude of the Department

It says :

“Tle attitude of the Department con-
ceinrd has been all along one of
indilference and no . co-operation. We
very much regret to place on record that
even though the Commitlee was set up
by the Depaitment of Social Welfare,
there was practically very little co-
operation from the Department as already
pointed out. The indifference and non-
co-operative attitude of that Department
gradually developed into a state of active
hosti ity even.”

The Chairman of the Commitiee wrote to
the Prime Minister about it. I do not know
what action has been taken so far. As a
matter of fact, 1o get the Parliamentary
Committee appointed, all the Members
belonging to Scheduled Castes and Scheduled
Tribes had to struggle very much with the
Minister, Shri Asoka Mechia, because the
Department had misled him and, ultimately,
he had to accept the appuntment of this
Commitiee I say, it goes 10 the credit of the
Members beionging to Scheduled Castes and
Scheduled Trives that they were- successful
in getting this Committee appointed.

lam extremely bappy that Mr. Haou-
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manthaiya has become the Minister-in-charge
of this Department. He is a very able
administrator and he has got a lot of
symnathy for the Scheduled Castes and
Scheduled Tribes people. When he was the
Chief Minister of Mysore, he had done a
lot. As the Chairman of the Administrative
Reforms Commission, he suggested so many

reforms with regard to so many Departments
of the Government,

But I do not know, Sir, why the
Department of Social Welfare escaped his
notice and scrutiny. Now he has become the
Minister-in-charge of it. I bhope and trust
that he will look into this matter and reform
the Department in such a way that it be-
comes a very effective instrument for imple-
menting the recommendations made by the
Commissioner and other bodies.

It is generally said that most of the re-
commendations made by the Commissioner
are to be implemented by the State Govern-
ments, So far as the Scheduled Castes are
concerned, I can agrec  But so far as the
Schedu'ed Tribes are concerned 1 don't
think Government can take up that position,
because under Art 339%2) of the Consti-
tution there is a provision which reads like
this :

“The executive pow:r of the Union
shall extend to the giving of directions
to a State as to the drawing up and
exccution of schemes specified in the
direction to be essential for the welfare
of the Schaduled Tribes in the State.”

1 want to know from the Minister since
1950 how many directions have been issued
to the State Governmeant under Art. 339 (2)
of the Constitution.

Mr. Hanumanthaiya, as | have already
said, is & very able man and he has got a
lot of sympathy for the Scheduled Castes and
Scheduled Tribes. 1 want him to get only a
few small things dome within the course of
one year. They are small from his point of
view but wvery big from our point of view.
(1) The reports of the Commissioner are
pot being discussed by all the States. But
ooly some States were discussing it. After-
wards they gave it up. Now Mr. Hanuman-
thaiya may call a mecting of the Chiefl
Ministers and tell them that this report so
far as it relates 1o the States concerned,
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should be discussed every year. I think he
will be able to do it. (2) We are having a
Parliamentary Committze on  Scheduled
Castes and Schedvled Tribes here at the
Ceatre and Mr. Govinda Menon wrote a D.O.
lettcr to all the Chief . inlsters requesting
them to have a similar committee at the
State level. I understand some States have
ogreed. For example, UP, Rajasthan and
Manipur have agreed to have a committee.
Mysore was the first State to have the Com-
mittee and it is functioning for about one
vear. I want Mr. Hanumanthaiya to contact
the Chicf Ministers to see that such legis-
lature committees are appointed in cach
State as early as possible.

Regarding the re-organisation of the
office of the Depariment of Social Welfare,
there are very able officers belonging to
Scheduled Castes and Scheduled Tribes who
can man this orgzrization but except one or
two there are no Scheduled Castes or
Scheduled Tribes officers. I plead with the
Minister 1o bring officers belonging to
S:heduled Castes and Scheduled Tribzs to
the Social Welfare Department. 1 understand
that the post of Commissioner for Scheduled
Castes and Scheduled Tribes is vacant. I
think it will go to the credit of Mr., Hanu-
manthaiya if he makes up his mind to sec
that a Scheduled Caste or Scheduled Tribe
candidate is appointed as Commissioner.

SHRI R K. BIKLA (Jhunjhunu) : At
the very outset I must be thaokful to you
and my colleague Shri Kolai Birua who has
only taken 7 minutes of the time allotted
to our Parliamentary Group. All my friends
have so far spoken on the serious plight of
the Scheduled Castes aod Scheduled Tribes,
All I say is that I endurse their view. I shall
not speak more on this point except to say
that bellics have no ears. Those people who
have empty bellies cannot listen to what we
speak here. They need food. They need
bouses, they need hospitals and they need
everything so that they can grow up in our
society.

16.00 hrs.
[Shei K N. Tiwary in the Chair)

Sir, I would like to give two concrete
suggestions. I would like to offer my sug-
gestions in this regard. The first is this  |a
India, we have 40 million sheep and we
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produce about 75 million pounds of wool.
We import about 15 million pounds o1 wont
from Ausiralia. Sheep breeding and shearing
of wool is the hereditary vocation of the
Scheduled Tribes people. I understand that
some caste Hindus are now trying to est-
ablish sheep breeding farms particularly in
Gujarat and Rujasthan in collaboration with
the State Governments [ object to this, I
think, Sir, that this business should defini-
tely be reserved for the Scheduled Tribes
people. Why shou'd the son of a business.
man should be sent to Australia or New-
zealand for sheep breeding training 7 It is
these Scheduled Tribes who are the real
people doing these things who should be
sent to Australia for necessary training in
sheep breeding, calering and shearing. Their
educated children may be sent to Australia
because Australin and MNewzealand are the
biggest wool-producing countries in the
world.

In Austral'a they get 8 pounds of wool
per sheep, whereas what we produce is only
1} pounds of wool per sheep  That is one
of my concrete suggestions, that this indus-
tey should be reserved for the shepherds and
for the Scheduled Tribes people.

My second sugeestion is this. Whenever
the Government of India decides to est-
ablish & fellow-mongering industry which is
connecied with shee), it should also be
reserved for the Scheduled Tribes. This
fellow mongering indus:ry is conoected with
sheep-breeding.

Sir, the percentage has to be fixed in both
the private sector aod public sector for the
employment of these people in future. That
is the position today 7 They are human be-
ings like us,

One of my friends was asking me, what
have Birlas done about it. Here I would like
to say something I have got only 5 minutes
which is given to me and so 1 do not want
to tell this in great detail. But, for the in-
formation of the August House and for the
information of my hon. friend I would lke
to say this, 45 years back, in my owa
village, Pilani, I was the first person to ask
these Harijan ladies to walk in the streets
with ornam=nts, because, they were not
allvwed to walk in the streets. Besides, [
was the first man in my village to go
to their houses and have meals with them
and we helped the Harijans to draw water
from the same wells from which Caste
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Hindus were drawing the water. The result
was that T was treated as an oulcaste, That
is a personal thing and I don’t want to say
much on this

But the question is : What is it that the
Government has done to educate these
people 2 What is it that the Government
has done to secure employment for these
people 7 Therefore, it is my plea that a per-
centage shruld be fixed for these Scheduled
Castes and Scheduled Tribes people both in
the public and private sectors

awiafy wgvaw : fafrdm dzagad
T ¥ ag a7 frar & fr fafreey awa
Y @I T AT Fra R Smom Hi
qiw a¥ gz feasaa @A & AT | @
fau Jra< qrgard qver-avsr 39 & |

SHRI R. K.BIRLA : I will only take
the time allotted to me ; not a single second
more.

Sir, in Rajasthan, from where I come,
everybody knows in this House that the
level of the water is very d:ep. The Harijans
do mpot have water to drink. Some may
carry on without meals, but without water
nobody can carry on. If one does not take
sufficient quantity of water, 1 am sure he
will devclop some kidney trouble.  What is
it that the Government has done far provid-
ing drinking water to the Harijans 7 Nothing
much has been done. Ther2tore I would sug-
guest that whatever be the amount that the
Centre is giving to the respective States, that
particular part of the amount thould be
reserved for this purpose, namely, digging
the wells for the Harijuns so that their
drinking waler is assured,

1 know something of my constituency.
I know this that the law provides that they
can draw water from the wells from where
the caste Hindus draw the water

But what is the use of the law when it
is pot practised 7 We simply talk here.
That is the reason why I say that they do
Dot require lip sympathy but they require
something substantial so that they could be
just like us,

1 shall tedl you something about my con-
stituency. In Chhani village, which is a
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Harijan village in Badra in Ganganagor,
two years back. I had mentioned on the
floor of the House, some Harijans were
assaulted and the supply of water to them
was stopped. | had represented to the
Central and State Governments, but the
result was a double zero, and no action was
taken. Why ? After all, they are pot ani-
mals, but they are human beings like us.

So maoy friends have said that when
Shri Hanumuanthaiya was tbe Chiel Minister
of Mysore, he did this or that.  But let us
see what he does whea he has tuken charge
of this Ministry,

st gt (§zq7) ;o Al
wgiza, w3 & d aifaqariiz & emar g, A4
¥ fg3 2@ Wi fsa3-79 58 9@
FI feiid qr aga @ e, ar gr3m F
A4 qTF ¥ OF @ A A 1T F@i Ay
# 1 zay gy o) fafrey agam @ &
IR Wl ZHAT UF &Y a%g B A Tar
graaWgrediag arad g7 @
g1

T AREIE F T17 FZAr q%ar g 5
AR @gT Ay @rwiArz  faarcs, s
uF Azan F AmA—v3 a7 3@ foa
& wyedY g—gw oY1 AIAY 919 Fad 9q,
Y 9g TuAt at ¥ F1§ mifdfama aa
T FEFT AT THRAU grw qAE 4 A
R FEFF@ T ¥=7 aga 7 =@
gray § 9y @ &fF fgand, g7 i Y
aid wEr W) SR gfmt aar mfs-
Frfgal Y grEweq AT gHEraal F @6-
W & fag os qfgaridy w32 qarg )
Al ag o ¥ aff arar @ 5 sfex
g ACG-ATA F9 5 T |

# {araard & wrg wgar g 5 oaa
w0 f § ag Feie qgar s g, @
T 3 I 937 ¥ I7 I9F AT 93X FY
AD fprwa 7 QY @1 TH a7 EFI
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@ ghar & fF arge @ @ @, Al
g7 garadl Y gL EA § fag gg ol
Faq g gerir o <gr &1 & wW-E
@t @ arar g1 A wex § @R
fafrrer ama gfwal & 3 gufasas
Fidamarg 5 osT Ig BT
Y feE ¥ HF q@ ¥ q@r guI Wi
prag g g fe s R d A
arg &t ok &, gk aR ¥ TP FT R,
At @Az gAw ot g qdl W
W 48 §G FAT R, ar ITH qG
94T g

afaq # gfeerd] e enfeaifaat A1
fafadt ¥ ot # ag g7z fFar @
&) 30 aww A A vt fE A A W@
MM N @agHaFI@L | AT
qgar 9t ag & fr v A Fen & f
gfem graw 7@ & F 97 LI T E
FhifE gk feamm ¥ A &, ¥ AR
arzy fr Wfzges swew & A ASE
TEl 9% W §F | ST IARr IR
gt @ar, @ yEay R A A g
Tl & Trewzrew §, gafan WA 9
NE Ty o &, A7 o F AW &,
gT gfed wAgRaw § oY § A A
fr ¥ felt &1 QM@ a1 CREEEET
Erara ARy DA F I W
aga a¥ dafrafa 7 & &% § 1 oy w1
g T @ w9, agt wAgEAw § W
ag & &Y guTd @ § mar g 1 e
ag AW FW AFT FF EWE A
forehardy Tt & arar @ ag 9w faed-
QA q@aar fav @ w59
& | orgt wEY Y F@T 9T TR gAgRAN
#gT 9T § @ TH A AW Y ) ;W G
it #gr mn fr gfwdl & ot gl
77 w1 /ar fzar o | afa w1 gl
1 w7 wYawr faay s
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qF HIAAIT Q6 : ANET AgY, fRer
) FAgH AgF aAr qrfgT

st aFg AT v g | afsa
gRIU Al ag g1 § fF &rv waAr "fex
ot 9 & T R | AN AN QA 2
Af, gaay af=d ¥ gaaa g §
fora wrara aY il & g & a9 @war
&Y, ¥ sy £ & A Aar)

afsds & gifafast &1 sraw a7 8,
# oF IIEWW ATH QA T@AT A1ZAT
g—fam a& wawr @ 1 agt ¥ & AR-
gz ¥ form avg ¥ sarEd S o @
IAFr aTE F mawr emT fgarar wwgar
1 dFa w7 wfrds & gofeas
& Fgar argar g 1 61 & ag¥ 100 qwde
% 25 9z feqdded 50 qudz wrfe
To UEo ¥ ¥ WX 25 qw@z SIAIA wiA
iffmfet afew fag o 71 99 aaw
feardaa @Y a1 75 qX@= 9 a@fr 25
qeinz feurgdza wiT 50 ged= wrfe qo
TFe | 62 # g+gia 2w fF g 77 %97
sqiET A1 <@ €, ar feadr sy § Iy
T FW §, TIT A Fg @ frogw
15 qedz fradoa #x @ & afFw 0y
sife Qo gae wifpaz oY agi 43 gu §,
TA¥ aqiad AE gAT, IXT AT w4 § R
62 % i ®F S99 & faar) vaw
garfa® ag &< fzar fs 00 q@z &
50 a% &g 25 9@ Ao To UHo,
25 qra feqredza, 25 qedew A
¥ ok 25 o @t &) ardr
feoraer fas 50 q<dse @ AT Ak
arz s fafex A w1 5 g9 15
qeiz 3 @ § @) T OF wam AR
15 1970 & fer w9 da frar s
wia ag fwur fs 100 ow@z & 28 qude
@frafedy & 28 qe@ve &g wrs afaw
¥, 16 aTiz urfe To wHo A, 14 q7@z
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Gaw ¥ AT 14 q@ne feoiddeq | o=
fewdm w2 nar 30 wwEz  mfs 61 &
ggd 75 qv@e W 62 F 17 50 utHe
o7 70 % ave 30 oHZ | T ¥ EEET
omEy 193 g 79 fafaedt § 37 oede
%3 7 g fafqedt det aren fafas &)
fqramrd Aram g, ¥ AwFg @
EH Uz QAT AR & ggadar i ¥ R
A% qrT AT qET g 7 WA W0T W
Ay % 5 tn fafreyr ®at sfre Mo
& oqET Ag F#T W@ g, v fafeEr
FAT o Hie FI qraAT A FT W E,
g R eqTT ¥ A1 AV Ag I Far 7
d fFE oF do e famar g
faarg ST a7g 1 WHAWT FE@ F O
T FF AL FLAFY 1 W AR &
gTr g4t FiEdeqaa d gra 2nwr faar
war g SEwi W gm #% fF g
Sifr at azr ar 2 7 ga fefegaz o
gfcaa Fadag snlwa gar gar & 1 gAn
Al A€ wn § SA% At gatad Fwgd
AT AT A 7

fag fzar fee e &, fFet qragr
% ggt fore fzar, waT gaand adv &
a@ g g fufaedy 7Y & 1 7z fafaees
WIgETT #4T FX GFI § FAF 45 a1T
gAr agl omar g1 @ fafaey & sfto
Mo wrar &, WIT I g & fafadt
St aITuEr &, @ g dw F
fagedk M § a8 w2 & & Rege= we
¥ S ArT-AET @ & E W awa
FoT AzA § 9 wax £ R Vg wie
& T AT-AE W & § gafee @
fafazdr o &Y foar srgnr ) & 2@ &
A9 FFAT MEAr § ITH qF WAl
wifge, o afnrm, ¥y zwary @ G
NPT wae I ads @
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g 9w qar 78 & fFag 20 9.%
fae fav falez s fgrgeam &t Aqar
A FA A fFgeard wed wE) adF
9T T ST |

2 uF warg gard § 1 gIAaar o
FATEAR &7 qH a¥ A a1 @17 ag wig
& T & wiok amA @A =@ngar g
FIX mrg Az § fF zfemai oy ow-
aifas graa gae ot gaer gt A
T8t =g, gaa qac g Tfgd | w0
FHAI 297 & Y €A1 ERA FEeD) AT
nidl ¥ fyad go awd w7 8% AT
#7 gadz oY 77 727 2, gAY T AT
=TT § BT AT WiTee ATT FT 77 AVF
g 21 afea & sza0 drgar g way ww
fardrdt et & ot fF a3 S gadz gfe-
a1 & feam ¥ aw w@r g fs gwey qfa
famdY =ifzge, 73 qade I+ fewm &
e @ war @t ma s fardare g
gaifs faatar wix 3 ot yfaam, amam
My #H-FT a1 &AW A a1q 7@
TH W Az Y T FE F RTW A
4t YT 37gia @ew fear & & gt 5
ot A yfaerT faar @, 96 @ 2
AfFr « T WT AN @ TG F AT
FIWRA, gIdT At WA, I FA
agt AT )

gadtamag ¢ f5 ot fafasdt ae
fwd AT § IR qrac faqr sz
fr g v Y @ § vARY 3g A=
gz #t, a9 fafedt & saC g @
¥, guAT AT FY GF, 9 9 W §G
it § A @ 3@ Al & s gl
¥ g gew Y @ @, w9l ¥ o+ F
17 7Y e <gr &1 gafeg fF dar ad
pafmafi g ok o ad § agz
Tt &, zafae & wgar fe gfeemi ot



269

W wheq wgAr A fram & fag
fasre faan aAr |fge afs sA% @iq
SY gFaT @) g § 9uAr Ay gEfEsn
T & | 57 qeal & grq & maasr ghear
A FATE |
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Wt gFW w7 wgEg  (I599) ¢
gqreaer a1y, ¥ sy wgwla ¥ @@t
ot w=f 9« @) § ¥ fgear AT Sgar
g1 afrT guba N ara ¢ oz w=1f aga
fex q2@ @1 Fifgr @Y, T famr= &
2 @ | 3T 9YE FRA GER &
&) gt 99 @@ fagr 9 ==t F@
agY 24t fad Fraw ag vt a2z gg 2

77 fenet & meaT aga &t 7
g &1 fNE dare o § areafes foga
R@HT W IGH 54T GHIT g1 AFAT 8,
w1 gar arfge, Iq Arac g7 foid
Farc 1 andt § 1 9wy fdld wmw s
fam & 7% W I o gw ww =9 FE
W7 <R & | 99 9X HAS fFaAr g wEar
ay waar & aifas & gw 7a1 g 997 &
& #a 9z fegar sma @ ? @faex
Fr foiié # g9 wiwd few ag § afaga
F @iarq H, gI41 & gt 71 FT qA0GAT
g Yaw AT & afadwr & wae 15
sfawa & &7 7, 98 & gfaga faar
gfeat #1 1 gad A & weax 3 whaga
ar dred At & 9239 gfams a5
foair wir wigt a% sfew snfg & 7 7
a9 § IGH YT HUT F 5 ¥ ¥, 99F
o 9T wrar foan, oF fagr faar gk
1 sifgga foar | =od % arg vy foar
Aradt #i ogt aF I FA I AT § A%
Tga WOHL § | @ & W gfeAl &
FIC 62 sfgma st gl ag fode &
oY F2T AT § I &7 Jeow A HT @,
teqm Y FA2T F fEE #1147 sfawa
saf @gd et a3 o gfeom afa &
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AMEITRY @WAFTFagET gQ
§ fog w1 & 95 %7 § 7 FF wyA4r
fadra T A% § | TAFT TT I TS
T A & 1 ZFAT € AN, WT w7 I
quars frar snar 21 ag aA Ie & fw
g %F FAE oY wewl Iy Afera &
arfe #Y fearas & o & g8 a@ A
Tl # feifrafa & www Wt §3
famadaz g qusgmag § frag
o oFT ¥ gz & wf § ag 9gaT FW & IF
o gE & St =ifild ) @R o
Ty & 5 9347 933 # Arr 59 fAwqar
g 9T IFF X FT ATATIN A+ A,
8% @3-y Fr agfara 7sdr &1 97
ag wq wgfaad g &t ag o fasam
afsr gz gftaT a9 w=g 5F g @
qFS FIF ITF TR AATIA  H=a0
A} grar, g% Iadt agfagad a8t fawdt
frad ag atfas ow 78 &1 @y | Fdar
gz Qar 3 faad &% g 3 @
# 9g @12 |@rdr g & 1 Fuw aa Wi
FEAT AIGAT § 1 FA0 F AR WA weAw
wfgd | w1 wgva wfgor argg ¥ @
frar & | wrag Y 7w ara &Y gar
sm$ fr gfeaT ar o or 1 @) 7w
g X wiaw & aaqzra g ) @Y I
AT FH @ AR ITH  HgHT &
wrak 9 & w7 qwar g fr #rf wrer
agl gar, fedt gwre o afefeqfy qdr
qar 7Y gf AR T Wi & o X Aw
FTR fHar /1 758 &0 & | Fag Y
fadgT s war § B o) dfF ege
I g gfeat & aaf & far #1€
torem oo AE @@ 3 X gy
ariAT FEM fF ew ¥ Fw IT g
Ta&T BY ot Gfas oAl F w9 w31 ITH
fos #tzr & at & amgar f5 qmaz are

aex § 5w 9 ¥ faar g WK
W1 IEgT & F H I /A& faq
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# uF ara ag FgAT T1gar v | agt
ot # Wi & A e e WA
St uF faw & 3@ F @9 # AF wQ)
S ag Fgr mar & fF eEE & wTeTC
T T g NN F diw w1 oFrer
BT gy, 3wt e Feord weft ey,
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agl X Srgaz wEaT A7 faw Arg qa A
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IAT AT g¥ IT @it & fAr qder #
2 St oww aeF gftaT sz &) @
g f5 ara gz z=ar 3 ar gar T2A gwmar
2, 7g 14 qrda 1 ar I0Ia7 )

# gq graeg # oF Qg FAT ATIAT
AM2AT § — 1 qg Fgr nar § v qdfT
ghadi =Y faa afgo—ew gzq &
fagy wie Al #1 AU 9799 R, wAR)
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¥dr & fag gheadl FY A& fag dae
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AN A THT 087 g§ 8, IEH ghe-
st &1 fgar g arfs s 9 i ST
gas |

79 § 45 A gEd & T
wrar § | gfiewmt #t Are grem o
AT @I ¥ | 5w graeg ¥ § oF gEE
AT WTgAT 3T & WA WA Q¥ AG
¥ @ & faas o Al aga SATET @
ot g7 wfas garer Faa &, &= A
25 g TY ¥ ¥FT 50 AL WY TF
HATY %Iﬁ‘ﬂ'f‘gﬂ‘rgf}??{ﬁ'ﬁﬁﬁtqt
uF wua S amar wg WX 99 <Fd
g WY @W WG g, SEFr I L
fagy v & fara o fwar a3

UF ard WX FgAT Agar g—u
T3 & g2 UF fafwzT & S aw-
fafredt & e fecdt fafaex & =Y
wifa & argry & Wi dAT & gAFC W
& 1 33iA feadl #1 qEHFY, FAAT B
Ia9Y Ard AT qoF AR WoEeT F@T
&1 1 350 9Ty wgr {5 oTma agA W
gg # 20-20 ¥ wet femaraw, @
9@ ¥ weAr 200 gFE FT AE AT
feaar, sia g e fegar feor 1 &
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=19 % |

oF Jra ¥ dora & wryew H FAT
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WY grgw WA F @A AT §, 99 T F
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ot aF 17T I T Y a7 qmar )
w foe 78t a7 9 5 agh & @ A
T3 AR A E, ) @ qH@ET &
afas § 9AF T9A AT ATEC AT X
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e & s & frm qdF w9l
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Fgar s § fr wegmmar frarcm &
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T4} 3z, a7 a% §g T4 Q0

g9 wq # fF wegmar & v
¥ gfagr & gav o | 9= fEwwr &
AR agi faaq ¢ 5 g wdd g =fa-
¥z UF wIHr JR A AR g
W¥THT WRT TLFIC R qF ATAT § | UF
A Fag T AT FIM g1 AT &,
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agt smar | ¥fsq gafoaa ag & fr gy
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a1 AR agT ¥ smfaww AT S
qregaTdY frarara & & ST A Y @
1§ Q|r o wew €Y Iorar foamy Arfge
& o ¥ 3t seyeaar frarqw T T@gd
& gifs wrwd 7 ot @@ a@ # faw-
A AL WA & | AT & g A
& & fad, o« a5 wwywmar #} Q-
I FT |ATX AL QT ARAT, A qH
geaatdty frarg Adf @M, a3 aF g
qmqaﬂﬁg\lﬂ,&rﬁﬂ' Enenz'ﬁr
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I wam @t ¢ ogafag w0
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T qArEi #Y sy Ay Y 1Ry | AT
s ¢ e gfkadi o gad swE ax
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HHEAT F) 49T FIGFH 7 gFEAT I 8
FA R 077 A F79 a7 95 A9 3G
T ®T i@ ) AW uw Frfaad §
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#To agi X gfeawi 4 adyaq fedy gf
g1 9aR FEF @R e faql aF
7 9T AT A0t § St I9% fag grA-
T+ ¢ fg gfeaei 7 #ili 1 qu W
AT FET GO FT q@IT IAL SATAAT |

get qx el & fadqqa A ag
Fgr mdY & Afwa X w70 wmegar 2 fr
Asfat @ fomar feadaT & vad s
zfaaga & 1w 25 Redr foadmT 3



n

A 30 frady g 2 g o
e fy oy § 9w s faww fad
Sy & 1 gar arg I X WA # ghwat
FY gatga § &Y froEma feanar ar
IHAY @ F7 frar mar § | oF asedr
ggatgd A frerfawm ¥ ov &8¢
frgew gar a1 fawd g gfmal #1
AT g g dY afeT gaw Hr e
& fzar aar 3 | & 1@ar § Tgi & wWT
&1 garyErg | an7 gg) fegfa @ @y &
uig & Fzar g, fzd o2 ¥ & fed
¥ Fgrad #—ATIT AT T TIAT | Y 9A
€f 3% wiAFITE aT FEAIZEATE FF
gyt A faar &% dfeq oF fam gar
wrar gafE 9 uredF IqF gT AT 9%
san ar Y g mrA fafew wsw &
g frarar 8 @ ¥ @ @ #1
Friaifidi 71 a1 & uF 97 gam
F1 frato w30 foad gfadt o gg-
gfas wsifen wifedl &1 oF awq
Haa< faaar

5.C.&S.T.

SHRI S KANDAPPAN (Mettur) : Mr.
Clairman, Sir, under our Constitution we
have got two Commissioners, one for the
linguistic minorities and the other to look
sfter the Scheduled Castes and Scheduled
Tribes, who doubtfully produce annual
reports which nobudy is authority bothers
to read.

MR. CHAIRMAN : The  business
Advisory Committee has directed me to call
the Minister at 4 30 but a8 there are many
speakers, I will request you not to take
more than five mioutes so that I will be in
a position to accommodate some more.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHALIYA): May I say that there
must be some definite procedure ? [ amin
favour of Members getting as much time as
possible because it is a very imporiant
nstional subject, but 1 do not want the
Ministers to be put on the waiting list.
Therefore you please tell us definitcly at
what hour we speak, even if it is tomorrow
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If you make us uncertain about the day of
our reply, there will be some unceriaimies.
So far as Government is concerned, you
have to allot a definite time and stick to it,
even if it is day after tomorrow. ’

MR. CHAIRMAN : 1 am calling you
at 5 O'Clock.

st Tomite fag (VzaF) @ Fa9
arft gfeaa & @i @ ) gw i TAaT
aYaar =gd &1 gy oft Ayer faaar
[z

SHRI SONAVANE (Pandharpur): Sir,
yesterday I mads a submission that in view
of the fict that four reports ar: clubbed to-
rether, it is logical and necessary that a
minimum of 20 hours should be alloited.
There is nobody on_ the Business Advisory
Committee comirg from these downtrodden
people, that is, the Scheduled Castes and the
Scheduled Tribes, and therefore vur case has
gone by default. But even if five hours are
taken for each report, it becomes a minimum
of 20 hours Thercfore our ¢irnest demand
is that the total allotment of time should
te not less than 20 hours If any time is
curtailed from ir, we will mit he satisfied We
are not going to agree to anything less than
that and you wi!l have repercussio s in this
House to that.

SHRI KARTIK ORAON (Lohardaga) :
We will start a time-grab,

MR. CHAIRMAN :
the decision of the

I am bound by -
Business Advisary

Committee. It is better if you approach
the Speaker. If he di ects me, it is another
thing. 1 can only deviate by 15 or 20

mioutes or half-an hour but not more than
that. So, it is better that Members take
less time and I am in a position to allow
the maximum oumber,

o wegA Tl T (qEMiE) ;- owg
Wyt sgrar asq faared | gg gleaml
Fr grean F1f Yy adt & gy fo Q¥
& gy faar sy
-ZI;J:»"_-JJ;‘IWJ:@JMJ@",H‘:!#); ;
Lol @ud\ L r R4 S S0k ®
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SHRI SONAVANE: With all the humility
I have to submit that it was necessary that
some Members who demanded this much
time should have been invited to the
Business Advisory Committee meeting to
place our viewpeint, That was not done.
Now, in the wisdom of the Business
Advisory Committee, they have dooe that.
But in our wisdom, we fcel that 20 hours
is the minimum time that should be allotted
for this discussion. Nothing less than that ..
(Interrupttors) Here, we are pot allowed
to speak even. This is the height of in-
justice...(Interruprions)

MR. CHAIRMAN :
business to go on.

You allow the

Let me think over it.

st @ey A oawelT agea, #
gt F7aT § fF ag ang d1lg wod &1
& faar o |

@ wA: § oF a@ g
arear g 1 59 IIN FT FA0T ¢ fF o=-
wg gg fuwie ferva Y ¥ aqa gud
fafrer @it daa de@tat § arfzfade
W & 95 g7 fafarer g @
§ aifF g afaas & ard & o@m= 2 &S )
% wgar 2 fF g fafFeex gt 9T
g | wafal @ aE §) @@ ¥ @
wg fF age @19 fafarey sam 7 9a&
arz »ff ggwedar Jaw €1 §fF we A
gafE agt § wdar gafad arfodt ak

< @ {23z 9 59 a5 & fay qeeq
FIAT T |

SHRI SARDAR AMJAD ALI (Basichat):
The way the hon, Minister reacted, it
appears, he is very much restless to reply to
this debate. This is a very serious and
important discussion. We expect the hon.
Minister to have pailence and to hear the
views of the hon. Members. The time
should be extended. (farerruptions)

MR. CHAIRMAN :
the debate.

Let us
Shri Kandappan.

continue

SHRI HANUMANTHAIYA : Isit the
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case that the debate will continue for the

whole day ? I am not coming in the way

of an extension of time. I will be happy

about it. There should be some definiteness

about it.

MR. CHAIRMAN : [ am asking the
Minister of Parliamentary Affairs, The whole
Housc waots an extension of time,

SHRI SONAVANE : It should be
20 hours. Every year, the Reports are sub-
mitted. But they are not discussed. This
is the tactic. to club all the Reports together.
(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
1 do pot want to stand in the way of the
House discussing these Reports fully. 1
would only request the hon, Members to
extend the time in a reasonable way to give
chance to everybody. 1 am in a little diffi-
culty. Iam just coming from the mecting
of the Busioess Advisory Committee where
all the purties are represened and they
suggested that the debate should conclude
today. (Jaterruptions)

SHRI SONAVANE : The time should
be extended to 20 hours. There is nobody
even in the Panel of Chairmen belonging
to Scheduled Castes and Scheduled Tribes ..
tInterruptions)

SHRI RAGHU RAMAIAH : Sir, you

know the feclings of the House. Whatever
you do, the Government will stand by it.
(Interruptions)

MR, CHAIRMAN : The feeling of the
HOI.III!‘--(Ju:grru’uogg]u-'rht feeling of the
House is that they want more time. 1 am
not calling the Minister today. [ will call
him tomorrow. Meanwhile the discussion

wili go oo and at 5.30 the half-an-hour
discussion will take place.

SHRI B. K. DASCHOWDHURY:
Tomorrow how many hours are allotted,
Sir 7

MR. CHAIRMAN :
decided by the Speaker.
continue.

That will be
But today it will
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SHRI SONAVANE : I beg to move :

“That the time allotted to the two
motions oow under discussion be increas-
ed to 2) hours.”

SHRI
gecond it.

ABDUL GHANI DAR: 1

MR CHAIRMAN :
meet the . ‘
allotted. Today it will continue.
not end today.

I request you to
Speaker and have more time
It will
It will continue tomorrow.

SHRI SONAVANE : Sir, our voice fis
not being heard. Qur voice is being stifled
in every sphere.

MR. CHAIRMAN : As I said the
discussion will continue today and you please
meet in a batch the Speaker and d:cide how
much time has to be allotted.

SHRI R. D. BHANDARE
Central) :  May I say a word, Sir ?

(Bombay

SHRI SHEO NMARAIN : 1 come from
the Business Adv.sory Committee. The Chief
Whip just now said that he has left it to the
House, and the House is Supreme. Now
the House will take & decision 1 support
Mr. Sonavane’s motion that 20 hours be
allotted for this discussion.

SHRI R. D. BHANDARE: A pro-
position is made. The motion is moved
that an allotment of 20 hours should be
made to this subject.

SHRI PILOO MODY (Godhra):
Amendment — 30 hours.
SHRI R. D, BHANDARE : We have

spent so far 8 hours, and I would request
both the mover of the proposition, Mr.
Sonavane, and the House that tomorrow 4
hours more may be taken so that 10 hours
in all would be given to this subject.

SOME HON. MEMBERS : No, No.

SHRI SHEO NARAIN : The House
will sit for 12 hours more. 1 support
the demand for 20 hours, When the
Chief Whip has left it to the House, it
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is the House which should decide it. The
House is supreme.

DR. RAM SUBHAG SINGH (Buxar) :
The Parliamentary Affairs Minister has said
that the House may abide by the decision of
the Business Advisory Commitiee and he has
left it to you to decide how muach time
should be allotted. Now a motion has been
moved

SHRI R. D. BHANDARE : Why not
Dr. Ram Subhag Singh argue it in the
Business Advisory Commitiee ?

DR. RAM SUBHAG SINGH: Mr.
Sheo Narain is our Member. He agreed
with the decision of the Business Advisory
Committee. Now the Parliamentary Affairs
Minister says that we can go beyond that
and he authorised the Chairman to take any
decision. Now it is before the House,

SHRI S. M. BANERJEE : Iriseon a
point of order. In the Business Advisory
Committee this question was raised. At
that time we were told...*

MR. CHAIRMAN : What happens in
the Business Advisory Commitiee Is their

own internal matter This will not be
recorded.
SHRI RAGHU RAMAIAH : In view

of the strong feclings I will nake a sugges-
tion that we may discuss It tomorrow.

MR. CHAIRMAN: Now, is Mr.
Sonavine withdrawing the motion ?
SHRI SHEO NARAIN: No, Sir,

How can he withdraw the motion 7 It is
the property of the House. He cannot with-
draw the motion.

SHRI SONAVANE : If this suggestion
had come earlier, if the Members of the
Scheduled Castes and Scheduled Tribes who
were vociferous and demanding 20 hours had
been  invited to the Business Advisory
Committee, 1 think we would have been
reasopable. 1 feel paiped at the way the
Parliamentary Affairs Minister is doing
things. I don't blame him ; there is much

*Not recorded.
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[Shri Sopavane]

pressure of time, But the entire thing is
not being done properly ; the  ommissioners®
reports are being piled up; and the way
these matiers are beirg treated and the scant
attitude shown to this problem are the
matters which are worrying us. Let it be
held over till tomorrow. | have no objec-
tion. Let my motion be taken up temorrow
if necessary. 1 have no objection.

MR. CHAIRMAN :
pleasure of the House.

1 will take tte

SHRI SHEO NARAIN : No, Sir. We
want voting 1o take place. Since it is the
property of the House, he canno! withdraw
it.

SHRI S. M. BANERJEE: Mr.
Sonavanc had m.ved a motion which is
a verbal motien, he did not submit it in

wiiting. The representative of Congress (O)
was  present in the Business Advisory
Commitlee...*

MR CHAIRMAN : 1am n*t allowing
anybody. That will not go on record. The
motion is hat the time on this discussion
may be extended to 2 h wurs.

SHR] PILOO MODY : He canonot
withdraw the motion withou' the permission
of the House, and the House does not grant
him that permission. These molions are
not frivolous affaits that can be flung every
day at the will of cach Member.

MR. CHAIRMAN : That is why 1 am
putting it 10 the vote of the House.
The question is
“That the time allotted to the two

motions now under discussion be

incieased to 20 hours.”
Let the Lobby be cleared.

are
not

SHRI RAGHU RAMAIAH : We
pot opposing the motion. We are

challenging a division.
The mation was adopred.
'17.00 hrs.
SHRI S.

KANDAPPAN : [ am glad
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that the members belonging to the Scheduled
Castes and Scheduled Tribes have got, if not
anything else, at least some more time to
ventilate their grievances

I am sorry that the hon. Home Minister
who came here,—hurried here to be present
in time for the wvoting thinking hat this
Government might fall by a snap vote,
immediat:ly  wvacated the place without
bother'ng what the matter was about and
without caring to know the demands being
made from various sections of this H use
I wish that the Home Minister takes a little
mare interest in  the problems of the
Scheduled Castes and Schedulzd Tribes than
we find today oo this discussion.

The reports of the Commissioner for
Schedule1 Castes and Scheduled Tribes have
not bren discussed for four or five years.
Now we have bee.. discussing them. Hou,
meubsrs preceding me have said that
Government are 0ot very keen to bring these
matturs (o the attention of the concerned
authorities. T2 my mind, there are two
reisons why Government are not very keen
even to discuss the Reports of the Com-
missicner annually For one thing, we all
know that most of the recommendations
pertain to what are huppening in States and
the Ceniral Government invariably come
with the reply tiat these are matters which
the State Governments have to take up.
For another, the central department con-
cerncd does nol fave enough funds at its
disposal to touch even the fringe of this
stupendous problem facing them. Whev €0
many members have spoken good words
about Shri Hanumanttaiva being very sym-
pathetic and having a lot of good feelings
for the Harijans, I was wondering what his
sympathies would avail with the paltry sum
at his disposal. These empty slogans are
not going to solve the agonising problems
these millions of our countrymen are facing
today. I should like to propose seriously
that the Social Wel'are Department at the

Centre ..

SHRI PILOO MODY: ..be wound

up.

SHRIS KANDAPPAN : . Before I say
that, let me preface it by saying that the

*Not recorded.
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Social Welfare Department at the Centre
does not exclusively atiend to the welfare of
Scheduled Castes and Scheduled Tribes,
That is one of their multifarious
activities which include publication of many
papers—1 do not know whether anybody
cares to read them—child welfare activities,
sp many women’s clubs and widow welfare
a1d what not. This work forms a small
part of the total work that that department
does. [If the Centre is serious about it
this should be a department exclusively
devoting itself to the work of their uplift
and not a comprehensive department of
welfare attending to the welfare of labour,
handicapped people, etc. with hardly little
reserves at their disposal. [Eventually the
Harijans do not get much out of this paltry
allocation, 1 am afraid that a major chare
of the allocation for this depiriment gnes to
defiay the various establihment charges so
that nothing reaches the bo.tom the pi ople
for whom it is intended. Obviously, the
logical conclusion, as Piloo Mody anticipaied,
is 1o wind up the entire department and
Harijans will not suffer for it. My plea is
cither the Government should be scrious
about t ard improve its workineg and make
it an exc u ive depariment working for the
kette: nent of the cown-trodden people or
they better leare it to the States—ite entire
job. The Cunre has rot lved up to its
commiiment lo the States in respect o! this
work. They undertake to d=fray a share of
the expen es of the States on these matters,
as soie hon. Members have alceady pointed
out but do not do so  If at all the Cecntre
is go'ng to continue doing this work and
also help the States, there are ways by which
they can do so. I do not mean to sav that
they can help the States ooly financially I
shall give one or two examples. In my
State there is a proramme of rural electri-
fication ; the State Guvernment has made a
commitment to cover the entirs rural area
by the end of 197/, How fur we succeed in
it will depend upon the raw matcrial avail-
ability ; we are facing some difficulties now
on that account. Reverting to the subject
upder discussion, we have issued an order
that when a village applies fur eleciricity, if
it includes Harijan localities also and gives
priority to that arca, that ajplication is given
preference  In maoy panchayats the Presi-
dent may be a hard-core conservative and
may not care for the Harijans ; still in order
t o get electricity for his villaze, he has to
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give priority to Harijan locality. This is a
way of pressurising and speeding up things
and at the same time helping the Harijans
in many rural arcas the Harijans locali-
ties are gstting electricitv at a faster
rate without any exclusive financial involve-
ment on the part of the State Government.

Because the panchayats themselves have
to come forward to bear these expenses.
Like that, there is another scheme. I
cannot say that it is as yet a great success,

but we are at it and it is being tried
increasingly in our State. That is with
regard to giving licences for bus-route

operat on. The people are usk>d 1o form
themselves into co operatives and the co-
operatives are g:ven preference.  What we
have done recen:ly is—

MR. CHAIRMAN : Th2 hon, Member's
time is wp.

SHRI S. KANDAPPAN : Sir, although
I started at 4.45, really 1 was not able to
continue, The other things took my time.
Ine ruption)

MR CHAIRMAN :
you started at 5 Oclock.

I know ; anyway

SHRI S KANDAPPAN : Anyway, there
is ampl= time, Probably you may not have
enough speakers tomorrow. What we have
done recently is that with iesard to co-
operatives also we give prefersnce to young
Harijan people who are literate, who are
educated, and who can manage this sort of
undertaking, and who have some enginesring
training or automobile trainng or some
knowledge of the working in the automobile
business We have encouraged them to
form themselves into co-opeiatives and tried
to get finances for then through our banks,
If the Government of India could think of
some such measures and if they can inform
the States that if the States could formulate
some such schemes with a view to uplifting the
economic condition of the Harijans, definitely
it could to a very great extent help them.

Some hon Members have pointed out the
economic condition of these pcople and said
that it is that aspect which matters much.
After all, if a man is rich, all our caste differ-
ences do not greatly bother him, It does
not have any adverse impact on his social
life. We see it every day in urban centres
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as well as in rural centres. The hon. Member,
Shri Suraj Bhan, was teiling us the other day
that some M. P. was not treated properly,
but probably that M P, is poor. If he was
rich enough, I think he would have been
given a red carpet welcome and nobody
would,—even a caste Brahmin-—have hesitated
to give his davghter in marriage 10 a rich
fellow Then is the sort of psychology that
we find in our country eitker in the rural
arcas or i the urban areas. So, apart from
the lip sympathy that we often are inclined
to show to this important problem, it is high
time that we »ttended seriously to the econo-
mic aspect of it. That is most vital In that
connection, the hon, Minister may well invite
the Chief Ministers for a conference and try
to make out as to what are the possible
means by which they can implement some of
the welfare measures to b-ncfit the Scheduled
Castes ar.d Schecucd Tribes.

Then there is another important aspect of
it. Everybody has spoken about the problem
of untouchability. I am afraid in our
country, particulary since the introduction of
adult franchise, since the election and the
popularity of elections, the caste differences,
instead of geting obliterated, ar: becuming
more and more marked and gettirg more gn
more rampant and are ceteriorati g into a
very ugly social relationsh’p among the
communities

SHRI PILOO MODY :
he DMK was started.

That is why

SHRI S. KANDAPPAN That is
right.
SHRI PILOO MODY And the

Swatantra parly is considered as untouchables.

SHRI S KANDAPPAN : Obviously,
Shri Piloo Mody may not know much about
the origin of the DMK, and for the benfit
of Shri Piloo Mody as well as other Members,
1 would like to tell the House that the only
solution in this country, to my mind, appears
to be the sort of social organisation that was
started in the early thirties in our part of the
country by Shri E. V. Ramaswami NMaicker.
That grand old man is still continuing the
work. gome Members from the Congress side,
in a rather challenging mood, were telling the
Ministers on the Treasury Benches that if the
Harijans are treated like this there will pro-
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bably come a time when they will pull
together and try to sce that by their strength
they influsnce others and that sort of thing.

Then they are others who =aid, no potiti-
cal party will deliver the goo ‘s and they wil
have to stand on their own legs. From our
experience I can say that urless you have a
sort of social organisation to h:Ip vovrselves,
this problem is very diffizult ‘o solve. because
political partie- are inclined to look tu all
sides, sofi-pedai and issue palliatives and
platitudes. They do not takle the problem
and the problem is aggravated. This is the
sort of epproach that the rackward people
will have to make. 1am <ure in due time
they will realise this, take up the challenge
ann socially try to stand on their legs and
improve the lot of their people.

=t Tt fag (Mzaw) ;o wwnmfa
qglaa, ¥4 § qgw aY g 2@ g@r g
fe frgges F1ez AR figges @igew &
faté M sfame st gg & fao 8 a2
FY ag® a8 F¢ 20 gz g a€ M7 faq
wiggl 1 @Y1 A foar ar ag 5y waw
oEg ¥ T WEr fAEEd ol 9 ogd
aa qF ¢, 9% gl § e g ol
Aarw arad 1 AYer fada | gy g
M YA E IT A A3 WAT ¥T &7
/5 |

g ®1§ S9FI@ F I1d ALY, TZ
grwa g s gat A agAnft are
I A gm At At srer & 5 gmrw
9T UF agd ¥ wrafera & @
gt 50-55 0T wErd &1 gy
fgear 8, 97 & 919 TWIT F1 IF G
w7 g § | IF A Y 9 A =it
IT A GAHY | IT B AT TG TEAT |
wr§ A&t wrwr W1 e g, g A
¥ xw few w1 frgra @ar srar gfar
¥ A fF g0 98 & 890 §, wFE &
g Y wara A L THEY AR K
grzfagi & amy | fFaml Y feam
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fadr of, fow ¥y 9 fyam fad @f,
g AU WA g agt & Uy anal
& ot adt @ w1 gl azam gh
gHIR 29 ¥ A& g a9 A 4T,
(smmara) .. §wig o 91, TF F
faary ggaa ¥ agfe 7Y st §531 A
Zard} oA A 3z tw war wrd faw
FT A4rar gz W gar fF gw qAm @
BT @1t A%, aTgl ¥ gATIL AT, I3
g5 I 71T W@, ¥ JATT 77, A0
qF gardt qar F @, FANT @
Fifqga @ X FOT-FEW # 9F @,
FEUATAY @) | OF RAZT FYA OF AALT
W g a9 AN T | WA FH Al
a3, 9 fed Y d@Ar 930, @WR
AT FT 1 Y& § qIEIT aF A0 W0
ggaa s ferom oHY ®, 3@
ardte # g7 aam fggram 3 ag=Ar
93T | WAT W AGr dg@nar & g
SAAIAY AT ALY Fgar, qE ATy ardw
TR0, agt guTOr FAGIC AW @A, qgh
gary faary gfagre s @ 91T gara
HITET YITRAT Togh Tg! @A | I A
Tzq A0 A aF & a7 fe gaR dw awad
& wvadtfagt azedt & gv A7 agadr
& aldie-ale 62 § qeadr § afeA
oWl T 7 AT JAYIEAT WAL g
T I AV AIA @gw AT W1 A
TN FI QAT ATCHA,  qUE-G05 gV Ay
St arEdY A agmAr =g, g A
famrdt aa § 78 wgar | oW afew
gk sias & foar gar @, faara &
FE-39 ard ¥ &l § Tratfee fafawa
AT werded U § Hl, w9 a® W
mar & {5 o a9 F& It § ag wA
o q¥dft AR A FW ar vyt zaw £
afF cam arar wifgy, gaa & Afed
FHA qrT A0fgy W FHA 9T 7R
fggea & \YgE €1
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oI 55 FUT WRH! §TW eqE
FEfp A gas 7 wrsdl & =g @
W T3 gIF FT far Tfy, 77
gl Fr-warz T A =fay, =3
feardy near @ew @11 =fgy @ fam
w1 foagar g% 8, faard), svemdt ok
gardY, a3 gF 3T wrgA Fy fgAar
rfgy | & ag Y aewh ar7 7 #g
W@ g aFAL ary Af w7 @ 3 Afew
a7 qrft fax ¥ gac g g, Hud w
foarf atgz &, M T4 qir, 77 ey
gat o f War 1 FATAT T,
mde qgAM AT Iz T3 4 FC QA
ot gt &1 & AAwIr g a3 gy AW
9T FAF & AN FIT 9T AT ToAT §
f5 gearT-geara & auaTadl 2 gwdfad),
% {7 &1 Jru €@ A ¥ AIE X
qmT, AfFgn 3 at g9y d@fgary #
gasrazas frar g, of asmrv d fw
auT TF g § |

gart @ § gFArT WAn, WAy
fasy, faardr araidt g& fas, 267 o
ZAT AEATHA ATFT &, FATSH & @& A3
g, fog qC g% &% & A 2T A AT T
ar g, Y wage aqe §, fRarw aawr g,
38 &1 g% 97 g T ¥ W W
g 3, & arcae fedz A F@rE,
I§ FT TAIH GFT W WX qAT9r IA
&1 gATT FOU | G TF AT ¥ qUw arc
¥ wgAT Argar g—FA § g4 T A
taw X gard g 93 CF AT FE
o, ¥t zat W@l ¥ 39 & faw fear
2, 39 & fy g qearare AT wIfED,
fedez woar fgy qg a7 A,
A wi w7 @ el g gwd
ardrs FA wC gH A9AY AT Y FIX
®3 gu a3 we0 fr Far wrgdt & fag?-
qF & ga Feegre &, faq &Y a@dr &
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g fariae §, foa Y w3 aF aor &
QY @I AT §, AT gH ST XA AN Y
FAX FSIAT & | AT A gAr® a0 # frgR
gUF 9T a1 T¥AT FW & faur gw
SOTET ¥YAT SIS §, T F AL A
F Afag FA E, A A FWT B,
e FY g aUEL a1 A7 fifw w5
& afsT <@ #Y g FET g —
ag &1 A9T® § 1 gg cawr S 20-25
FAT F1 qaw1 g, fom 7 g a3-ay prag
faa, af feeelt & seham wew fag,
7398 wgdl & wrara ifear & A
a1y a7 o & 97% 93, I7% {0 foa
¥ gam ? o W §, 3gr 3z Fgasw
o g, faw 3 goit fay g i<«
samr, afF7 Tz g7 fra gma & 7
wa T W7 AT, WAT gmIk arg feET
A8 oAy W g% 3T F amm yfgar
FLAT 217 1 g9 IT7 O Af@ 7@ FE
g 9 & gy YT W F@ § AgErr
g w1 §—ug 97 FT gTF W7 AU
T3 g, W W97 G F1 w@RmEEr ST
aifey 1 forr ag ¥ oorma W afarmar
¥ griryan fag 07 ggdwT-dg
warar 4r | avie & A7 oF v @mar
qr Y g A faar ar, 34y q@E W
wredl 7Y fad s f7 gu &1 agem@m
@ & fa¥ g 8w wwmr =fgd)
qisEfiAY T WIAr G ANF FLGT A
¥ us-qF a1 13 wqar gagr fear sm
wlx 38 Wy ¥ uF eAFIHE FHI
fear sng WYX @z MaAde 9w A Afaw
T | 5F aIE ¥ QAEH OF HRGIRAA
AT aY §9 ¥ 99 Wigdl F ¥ET oE
FrER a1 i o ¥ waagw ar fF
fesgrar fas wowrst At & X @w
adl sxar g, @y wmaa § FW FAT
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wTgar 1 ag #1€ wferar 7g), $92 78 &,
afeF oF aradd FrdepEm &1 7 wrg
A9y #g ¥ g0 FH—TT I FgAT A
&Y wifgh—ag av gary & g, fad g
QU FATR |

GF ard & @ra a1 ¥ Fgar Agar—
F a5t Wil dq-gEHz S @r ) A
Faar g feag wd ward & awmr
2| T ATEdl FY WOAr a6 a0 & faa
g7 f@en & g A 5y e
& aurmr feamar war g, 9G¥ FEeas
G T AATAT & WYX AT FT 98 AT
Ya T FL IR Fgar g & wF
qw wTaE 7O, [ gAR WH @
waat & e frwraa & g A A geae
1 Fgefoam #@ & a9 framd g, &%
wET qradaTS FLAT §, IF AW FF
3% ¢, T F o gifge &, ag FC
afFT Jacd7 wEEm, g AW aga
fmar Y 17 & ) w9z weT E fagR
gu & §, miT gfeam sev &, afsa v za
|0 FY ZCIE A AEE § A HoA
weX H Frgar ! 10-15 faq gz, @
I oifedt & aiw-ara wrf TEEd gu,
ara wedt amd gk 100 1 sefmi
F1 4 ¥ Twar faar | sfamm o2 Feo
FY foar, o Y M9 oy #51
fagr, s wfd =i dF AR fomr
q1, 99 9 FeA1 FT faar i arg-arg
Fg W THET 9 Wt FEr w5 foar )
fraamsgs g fF 2o ¥ fqa
q2-a TR E 39 9T @ifem s
T 1 25 a1 30 €gd uEE & d@ifan
g5 €1 9 7 F7 F fay o wda
I, D QA XF A smEr ¥ swiar
7 7 ¥ F, ¥ @ wd ¥ gz A=
g @ s wfgd, 25 ar 30 ewgd
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TFF @ gut  faaAr st o d,
Codlodtedto frdl ¥ ot Y, ag & &Y
srq | foay a8 o §—amer, favar
& zwfqo %, warsl § X agad
wEEU &, 99 fgqqraw ¥ § S &
#ifan Y fedle @ N ag =7 §,
fedt 3 w97 arw o gar war &, frer
A F A ¢ qqr war g, A A
[INE AW @1 gAr § W) A A ge
RE 9T waar A fawr wm@ g @
wamar faadl afa naade &1 82—
Hitez &1 2 @Y gEAATT W agr w2,
g & Arg-Uy §, YA KT qUIA g AT
vl o & W maARr & oF odt gd
f—fafezt & aga @ oA £ arax
frarger 2, afaq gdma & ad or
W & w7 a9 At £ gA wgdt @
uadlz faar s ) qg F17 gR-AY few #
e Y, w@ # avew @, wEArn
w@tar, AT vAAr & &, Afgq s v
=izl SgwEt e T2t 21 Fifgd )

# ag off g TMRAT § —WIT TIA-
¥z A gg 1@ AE &Y, oF SWRC wAi Frg
AT AT FAT | §& q¥7 WT WAV §,
1€ 7 1% arg 3@ faafar & v &
afgi—afar g Y o, a2
¥ qumw gvwma afq F) foar o, @
& faf aw gafe fear s, @7 @A
¥ yrrrmeaT AT TR T wiEdl &)
TARE FI & TME |

affT U I/ WX FgAT A1gaT §—
faw aHAi A @ 25-30 FUT wrafuay
#1 qeglara AE Y @war, fas 1 oFe
FHIT a7 2 T qHftT T AT A qHT
¥ F1 AWAaET A § ) WA & AT
frarl ar wite AgTawy wogd § A€
qraT €121 oF Ag) ¢, QA & A Fmy
1 fram & sz X T § Wi AwER

Dis.

%mnaﬁa’}#}aﬁ‘ra: RA Wk
it ATt 33 § TR 99 AR A% wagx
F1 AN gy g Frua & famar faar
E Ia A FMA IqrT A w1 @
Ster v AEN 2, I@ AT AN FAT
wreaAl ) OF 41 &Y uSE qrar WloAm
MY A g & 39 & arg foed), iaf
aT FAFT § AF $L T AT UF ATH Ky
# fartz amr #T g0 @ § Gaw
frprri—aa & WIgE A I3FF T 74,
w21 gagr FO, 9 & ¥ Avge
w4, wg| fagra, qrar @i o3 /R
97 a9t wagx a1 feem 9T 20-20
gTIH q9A AT F AT gEN, Far amw
gamar | 3 faad gfewa sl dwa€ wd
& 3 W 7T wwT £

amafa wgea : g @ & e
Y 2famda

17.29 hrs.
ARREST OF MEMBER
(Shri Sarjoo Pandcey)

MR. CHAIRMAN : 1 have to inform
the House that 1th: Speaker has received the
following wireless message, dated the 1ith
August, 1970, from the Sub-Divisional
Magistrate, Jaunpur :

“Shri Sarjoo Pandey, member, Lok
Sabha, arrested today at Jaunpur at
10.30 P, M., under Section 114, Criminal
Procedure Code, and lodged in District
Jail, Jauopur, under order of Sub-
Divisional Magistrate, Jauopur.”

17.30 brs.
HALF-AN-HOUR DISCUSSION
Indo-Nepal Trade Talks
SHRI N. K. P. SALVE (Betul) : Mr,

Chairman, Sir, our preseat Treaty with Nepal
on Trade and Transit is to terminate on the
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31st October, 1970. From the press reports,
it appears that the pe~ple negoiiatiog the
Treaty which is now to commecoee from the
1st Novermter, 1970, are haviog aoxious
time.

Sir, the cordial relations which have
existed between the people of Nepal and
India dating back to the dawn of history, as
it were, are not on account of purely geogr-
aphical factors or physical proximity of the
two countries. These may bave been the
contributing fuctors. But they are not the
determinant or conclusive factors. The
reason is deeper. There have been very
intimate and deep bonds between the people
of Nepal and India, because we share a
common heritage ; we share a common cul-
ture and we ulso share a common religion.

That is the reason why even today we
centinue to share with them the same trials
and tribulations which we are facing in the
bitter struggle, inch by inch, for the economic
emancipation of the down-trodfiden and the
pveriy-stricken people  «f Nepal and of
India. Therefore, fur anyone who is capable
of bringing a modium cf objectivity and
who is not dispossessed <f his rational faculty,
1 am unuble to sce, how one could think
there is not an identity of economic aspira-
tons of the two countries, In fact, 1 submut,
there is mutu.lity in the economic aspiraticns
of the two  countrizs, Oune would not be
very far fiom truth il onc said ‘hat the
economic development of oune ciountry and
the rconomic development of the other
country are not mutually exclusive. That is
why I was very distressed to read in the
papers that an unwarrant.d, unnccessary,
misunderst.nding has cume ibout which is
impeding th: negotiations which are going on
to have the next Trade and Traosit Treaty
between Nepal and India

It would be wholly purile and imbecile
for anyons lo consider that in executing a
tieaty between countries like India and Nepal
it wou'd even remotely be necessary for
either of the two countries to damage the
econcmic interests of the other. The Treaty
can be made for the larger good of both the
people of Nepal and the people of India.

Nepal app=ars to be anxious for seeking
two concessions from India. The first
concession which it is seeking from India is
that buing a landlocked country, it wants free

12, 1570 talks (H.A.H. Dis.) 296

and unrestricted transit facility to and from
Nepal to our ports and the secoud concession
which it is sceking is an unrestricted right
for the goods manufactured in Nepal to be
marketed in India 1 /or one would apprecia'e
and spmathise with the demand or the
expectations of the Nepalese in this respect.
Naturally, placed as they are and placed as
Iodia is, one can understand why they are
secking these two concessions from India in
the new Treaty,

The present debate is being held ata
very delicate time because the negotiations, I
belicve, are still gring on which are in very
able hands. The Timss of India carried a
report of the various difficultics into which
the egotiations have come a»out and that
Mr. K. B. Lall, on: of the most able men we
havs in Government of India not only as a
diplomat bul also as a negotiator, is in com-
mand of the whole matter. I hope, he will
do a thorough job. He seems to have said,
when he found himself in difficulty, that the
signing of a Treaty is not as simple as
delivering a sp.ech—he is signing a Treaty and
I am deliverrng a speech, have the deliacy.
Therefore, | do not want to sav a ¥y hiig which
is hkely ts cause emba:rissmeut or create
difficulty to the negotialing parties. But I
certainly wouid venture to sugg:st that lodia,
situated as it is, should look up 1o the en‘ire
proposal as sympathitically as possible and
afford appropriate concessions and show
utmost manganimily that it can to help the
people achieve economic prosperity which
the due of the people of Nepal,

17.35 brs.

[Shri Shei Chand Goyal in the Chair)

And this, 1 am sure, we are doing [ am
suggesting this not in a spirit of very great
patronage we are offering to the people of
Nepal or a very great favour we are showing
to the people of Nepal but in a spirit of co-
operation, assistance and a-sociation which
is expected of a fam’ly member, But as
riports have appeared in the Press, it is my
duty also to point out that it is necessary for
Nepal also to realise a few very important
things. India's entire political set up is
much different from that in Nepal. It is not
my business much less the business of this
House to discuss what is bappening in Nepal
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and what is the political set up in - Ncpal or
how they take their decisions. But, we,
here. in India are bound by a sysiem of
parliamentary demccrecy and further ae are
pledged to sccialistic ideals which has placed
its basic limitations on t! ¢ entire set up the
mechanics of the trade as such. Ouggisa
very highly controlled and regulated economy.
We have rcgulations on the trade. We have
regulations on various goods being imported,
We have channelised several good coming as
imports and it is impossible for us to accept
a proposition in any trealy or oiherwise
which will either wholly or subs an‘ially
dilute the basic policy to which the Govern-
ment is pledged. I do hope that Nepal
reelises this, Now the existing provi-ions of
the treaty, if one were to analyse, are most
unfortunate. But the facts are absolutcly clear.
Not for a moment do 1 wish to criticise the
Nepalese Government or anybody in au:hority
in Nepal. 1 am only confining mysely to
facts whioh are germ:une to the debate which
bhas been raised herc, It is a very imporiant
debate and I do hope the people of Nepal
know our reactions here. They know what
goodwill we hold for them.

It has been found, very unfortunately,
that the existing treaty, instead of helping the
people of Nepal as a whole, helpir g them
towards industrialisation, helping its (rade,
has only heiped a few uascrupu'ous traders
on that sidz of the bo:der and & few unscru-
pulous traders on this side of the border.
Takir g advantage of treaty these unscropu'ous
traders, some of them Indians .nd si me of
them Nep:lese, molivated by considerations
of get-rich-quick attitude have been able 10
make fantastic and fabulcus profits as a result
of the treaty. Itis well known that these
people are putting up some sort of a pseudo
industry and that that industry is run by
goods which are imported into Nepal at a
very cheap cost; they are chcap because
Nepal has very negligible import duty.

These goods are ultimately sent to India
at a fabulous profit. The nect result is that
it does not cater to the commerte or trade
of Nepal as a whole. It only benefits very
few people.  Ultimately it is the profit on
imports cnly which is being made in this type
of tusiness.

Further the pext extremely perpieious
nffect which this treaty had is the export of
cudian goods yjg Nepal. It has been found

Infortunately that Indian mica, jute, leopard
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skin, goat skin, pulses of Indian origin are
routed yjg Nepal. Purpose ? Because Nepal
has what they call 8 bonus voucher scheme.
They give a certain bonus in respect of the
foreign exchange earnings to the exporter.
Nepal does not produce even & tonne of
mica, It is produced in India. but it is
routed yjg Nepal solely for the purpose of
getting this bencfit of foreign exchange entitle-
ment, | am unabie to understend how it is
ever going to benefit Nepal in the long ruu,
it is going to benefit a few people here and
there. Surely, whatever the treaty might
contmpleate, . it is not going to contemplate
& patronage for the benetit of a few. This is
exactly what we want to fight at least on this
side of the border, if not c¢n that side, I
submit, thercfi re, thut it is absolutely neces-
sary that il Nepal needs greater and greater
assistance, we should willinglv take that
burden on vs. A direct burden of assistance
is much befter than this type of burden as a
result of which only some and not the entire
people of Nepal berefit. 1 submit this type
of treaty which bas the trappings of the
economic welfare of Nepal, which has the
pretence of catering to the industrialisation
of Nepal but in reaiily bencfits only a very
few is a treaty which is sol:ly pernicious for
the people of Nepal and it is disasirous so
far as we are conzerned.

And, I do hope our people will be taking
care of all these aspec's when the new Treaty
is entered into.

There is one more aspsct to which I
would like !0 make a reference before [ sit
down, It is, Sir, the political aspect of the
entire matter with Nepal. It is moast unfor-
tunate that the Sino-Indian relationship has
been far from satisfactory We have tried
our best to improve relations with China but
without success. It is, however, most
unfortunate 1hat Nepal is trying to take
advantage of the situation in which it is so
handling the balance of pow.r that at times
it is apt to politically pressurise India. This
will never help Nepal. Whatever else way
help, this will never help Napal and it will
only brirg about an unfortunats situation
between Nepal and India. 1 only do hope
that this situation will never worsen,

Finally, 1 submit : The Nepalese authorl-
ties would be comm:iting the greatest of
rolitical blunders if they coatinue to first
with the present Chinese regine forgeiting the
the bilter lesson of history which we oursclves
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bave learnt, as a result of the imdiscretion
we commilied, in Mirting with the Chinese in
the fiftis and earlier. Trat is all my sub-
mission. Thank vou.

N ®a wm A (faedt @19) -
wwrifa w@za, oY gg ¥ wrAda fox
AT A Fgr & gAn QAgwEr @
|TEAT | A 31T wh) & FF arx i feqfy
? 9HE Frew ag gATt 3@ A geenw AR
feda & faq efas zrariq %t smg a=
TER 1 A ¥ g N g graw
¥E Baw awErd AT AT AN £ 92
dtqe z digd T3 9T §@A Mgl & fe
MaAg W fret 3w & Ay 78T & WY
N A q5F | Wi gw gAa § B wiea
AW AT F 4 i gy fga @ 9)T sai
JET i I man @ § aF andr
§1 gmy Ama B gt arfus agraar
ft &t 2 ot agi gw agF Mraar }E
#7 wag fqad ngta o 53 z@r fs g
FIT & W7 A9ITH AT § g FIH
695 g9t IwE gl F AT AT wG
ai oA ar #iT @ i @rd s
UTHTT RAF! |EAT 414 a7 € W
gifs gwrt W 1 fasqre &, wiw d
AT FT@ g E AmE & Sy w o
famam =1, (% fargeata stz dw wan
WHA A WYL A A9 &F7 § ) 9g A9
& gd siv g & f3T

ST HAT AT OT g 9Ed A A
g mRT 9 @ fifan § WX T g
8% wew 2ar Sgd §, SfET g9 ag v
e FE@ § fr Ao wrew e
Y w3m, W s ot wfge | g o
W g s # 5 wmfem R
I Wy A g A Amw & S
A g, ¥feT Aa ¥ ;g AMT AW
7Y ¥t gz wAT wifge 6 g8 ST
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T WA Y @Y gU Fa4r & W weiea
¥ 98 awar g s ag g9 @@ a0 @
& faq dam g ar 4d 5wt wra
AT F1 3 Gaz & g% @19 39 faga
¥ gt 93, s As) fame @A wrfag
AR glaard 3R wifze ans 3aw ag
dfan a e wreq @ swk qg
AT FT G @, a1 ag fagw gwir o

FR AT AT GUHIT eqeT T Al
t @ fF g g ag@r g, w1
USHIfEF el § 15a war 1 gRa dio
qro FFTAT FT AT 197141 {qqr tauFr
A1 FEAHE A QUNIT AT 1741, M1 4g
g Iaar 7ot & fadare fqar 1 4g 415
QG SN AGT g | 99 g1 4g W A wH
TIT FT 1T gl, AT YIF 95 WIkH]
Qe &1 attarear § galan ag qa Frearg
EAR! A9 AIFIR § qAT & FT
S1fgQ 41 1 (*9a1A) 74U FgAl ag g, Wik
A9AT WIFIT & Al gA 4g W94 w@d %
IF & 9% Wirdld qTaaT 7 grasg 4
FLAR ANE §T F WA ag miwr
Ted g 19 48 \441 S § war sqaqic
T FTN9HE gHIT ¢8 @l | 6
9% |

¥ 4 wRzg ¥ sraar qgA g
¥4T 9% T9 €I S TH AT FT AEIET
feard® Fr =g gast WAt ¥ MAW AT
3% 992 FTAT O3 AR NG AN F Aq
qT g 39} 7 FXAT 98, AfHT gq faw
§ FT IAF 99 3@ FHIT W AARAT
G ? & gg @t qgar g f§ Agiw
TatE ¥ ¥ qee ¥ 841 Yeege 7

@ a framd & Sa% AR ¥
#gEq AT | gF ar ag f& o enfiaa
gt & 3a% At § Aurw 7 v faware
fearr & s gt <ftw 7g fr ot 7g
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gifar & f& wmar a9 g @w
a1 § IA% a1 ¥ IAFT F47 @ATH 0
R ag Wt qaary fr fraar enfier
§N &7 weerar & A & 9 fgrgem
# o fegeaa ¥ argx =wEAr Hoqan
gast QFw F fau st aF gad sar
Fgq @ § =1 feaar gz A
g A fear g

SHR! SAMAR GUHA (Contai) : There
is no doubt and it is an accepted fact that
India and Nepal are inseparably tied up
with one another historically. socially,
economically, culturally and cven from the
standpoint of religious affil.ation. But it is
also a fact that it is with the blood of the
Indian revolutionaries that now the new
regime is working in Nepal, and on the
basis of the sacrifice of the Nepali Congress,
the royal regime is there.

Naturally, our fate is interlinked with
that of Nepal and vice versa, But, unfortun-
ately, I should say, the Nepal royal rule is
going to a point of a limit so far as the
trickery of diplomacy that is being played
with India is concerned. India has been
very soft and has always been silent
about the developments inside Nepal. But
the recent polities and the economic attitude
of the Government of Nepal has brought at
least—I do rot know whether it has done
s0 with the Government, but—the real penple
of India friendly towards Nepal to a poiot
of a sense of exasperated toleiation. Nepal
is flirting with China on ome s'de and with
Pakistan of the other.

MR. CHAIRMAN : Let
Member come to trade relations.

the hon.

SHRI SAMAR GUHA : I am coming
to that. You will remember that Mr.
Chou-En-lai  visited Nepal and President
Yehya Khan is going to visit Nepal. Nepal is
Nepal so much sensitive that if we accord
any welcome to our former comiades of the
Socialist Party, the Koirala Brothers or any
socialist Congress members, immediately
a row is created in Nepal. But it is our
information that the Naxalite headquarters
are being operated from Nepal.

MR. CHAIRMAN : He should pot go
beyond the scope of the question,
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SHRI SAMAR GUHA : I am giving the
background because economic relations are
not outside the purview of political relations.

There was a report recently—it must be
with our intelligence—that Charu Mazumdar
and Kanu Sanyal were in  Nepal ; they ’
operated from Nepal and are stll operating
from Nepal. Nepal is the hopping ground
to Tibet. I also say this—report must also
be with our intelligence—that two or three
months ago Charu Mazumdar and Kaou
Sanyal went to Lhasa through Nepal with the
held of the Nepal Government.

I have used the words ‘exasperated
toleration’. The limit of that toleration has
reached. Not only that Goods from China
and Pakistan are smuggled to India through
Nepal. You know there is a Dacca-Khatm-
andu air link Goods come directly from
Tibet to Nepal and then find their way to
India. It is easier for smuggled goods to
be brought to India from Pakistan via Nepal,
Our Indian market is being flooded with
such goods. .

I want to know whether during the talks
with the Government of Nepal this very
important point that Nepal is being used as
a headquarter of  anti-Indian  extremist
“forces which is bound to have iis impact on
trade and economic relations with India was
brought up, and what steps the Government
of Nepal are going lo take to stop the
smuggling of Chinese and Pakistani goods
through Nepal to India I want also to
impress on  Government that that state of
silent spectator and soft friendly attitude to
Nepal should be given up. It is time Nepal
knew that the politics of flirtation has its
limit, and if it is crossed, then India, for her
own interest will have also to react for the
benefit of the people of Nepal, may be
possibly against their royal ruling family,

it FY s Twt (aiwn) o AR
fax ot @z qz 7 Fgr fr ganrt wmi &
g8 & A 37 Jareh i A fama
A Y FITAAT qTT FE H AER €|
ag am @A &1 fEg g A7 oF
w@dT e § O IAFT AEAT FT AET
T TATY Qr TxAA AUy AIAFT G FAT
gWr | 9l warafy 7wz wrer w310 fr
srfes avat o3 frame w0 awa g i
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[=0 Fait w32 qwi)
vwdAfa® mraedl &y = H 9@ aer
aifer 1 Sfsq agmifer oYz wwAfas
grag Tat g3 gr # fF 371 uF gav
Fganr A fEmar geard ) aoa &
gra gark aifgs oY #ivpfas grasa
Tg@ wWF ¥ Wrd w1 A9IT OF
fomre & 2t g7% &)

# uF T AT IALTW AT F1gAr
g1 snft st e oY 7 Famar g fr st
do dto Frgwrar gm 33 firx & 1w
3 =iz 2 & 9% wmrea A -q
g% gAT #WIT FIAT ¥ gA AN °9EQ
%9 | fesg g7 g ) A y@ar mfgg
ff ag A1rq & oF amfz®w § 1 =9 aey
gway wifze ar fx gw F9ra @i ¥
fa=re fans #7& I qredd 7@

‘gumfr w@em, a4 ad g A
1% w1 oter foar ar ) quRT @i Sy
fF =gt & faaifr e ar g5 ¥ una
% g FT AW & fazg AT FT R
¥\ Aore weTrT 7 39 Pt w0 Tw
graeg & fzar ar 1 g9 A7 &0 AY @EY
o ag & T AU A ATER
graeg fgmey om @ ¥\ 3@ Qe
sqrqifes meweai =y ofz g# gaTmAr §
& 78 wrawas § 5 gm0 wrad) waAfas
gEE] FY A gark |

# wrAr wgar g fr ot afex g @t
¢ oo Far Tasr AErar &1 aod
A Y wox dw A @wa ¥ fag 9w
st #1 wiIgear § AR A g §
HUM &7 g9 IY gAd g ¥ b fom
9t F1 ag TR #3F & faw  wamr
AIEAT &, ITH AT AE T ¥ FrAar
g fure ¥ ag7 ww gz dar @ar g
agi 9 19 ga aA Jar grar & 1 Afww
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fRar 1 zawr wawma & fs ag @ e
W@ § agi 4r | I Az B WL,
oud &1 quwar ¢ 5 3 wrazavar
T &1 T sl owE a7 S mowr &
TFOIE F3a1 ¢ A g frosadz frar
@rar 31 zafaq & qgm wizar i fs
T ST Y A9ra g1 4gi § waT 1

- ATET UFAANE FTAT &, IAH) UFA F fqC€

afvq § 15 eagqeqr grq w93 a1 W E 7

it fra =7 Wt (gadt) o 9z &
U M@ &% FgaT I | OF AT
wa & sfasmrg @ &, gz F are
TIATAT |ATZAT & | AY Ao dYo FrzACAT
#F mvre &1 us  whfalg  ofigs
afaes § gad Fiea ¥ aaf
1959 % wmrar 91| 397 9gf Fel {5
TF AQEAT WITT I WAT @ OAEHAT
grg@arary g fF wa & @47 9%
ff Aqre #Ft oF fa2g 9@ § W10 OF
Farst 11 fady A § o o o
Frzuar F1 I A oF aE e
2 gwayg 4 aa g fe g wfw
s efozav T@r strar &

o7 aF Aard AMNT AT F T AT
gifaz & aw 1960 #x o d@fq gf -
Ia% wragd ¥4 i of | § SAr WA
2 fr3g afg ¥ alara @ ad sk
W 17 & weqad v g fa & we
Farer Y ATqEAT g€ W AN Z8Q &
wfy guTX AT FIAT IEAT & |

I ag A ¥ gg st AT Sgar
g f6wra sy Axa & arawdr g 19
Hrama GEr g€ A1 weAr fEy W@ f¥
WA it da @ owar g fF SEd T
9 g% gad afe & qig | fav ag Wy

1968 & gg¥ 32,813 29 {¢ waqOE ¥ WY qFd T AT 9FET 44T £ 4T



308

AR A WA €RAT ) HT W@ F AV
# mrex fagar &, g4 awg & Aot
gig s awg ¥ W@ HT G &
f gady w@fa #reme ?

ama os EY Fgt wgar & &
aEar ¢ uF 3T & fag W gEd
gifaz & fau | 7a1 ag am &g & 7 afx
93 §€t & &) WOF AT argE FHHF A
g FA g ¥ I e wgt aw
gewar fadt & fF @ fdw adf oF &
AN & fagag st g wg ? Fgi aF
t aat & anfa g€ @ s sg a% am
ury agr § 7

Fma 1 fagquaa adr Ghivw &)
oI wx fafews &t gard qo= & &1
yzrm Y3 fafgn & @ g9 aroed dar
g W & wfa ag + Fifaw @ &
;T Ara Ao, fafgw o g @
# 0F 55 Fm arfs 9 § 79 Afgs
qEAT B O FAGE O F qi 9K S
[ g% "W wfaw & g 57 Afafzea
FA%E a4 & fog §t vwr e @ ?

Indo-Nepal Talks

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : I do oot
want to go into the political questions raised
by some hon., Members except on point
referred to by Shri K, L. Gupta, that we
should not interfere in the internal affairs
of Nepal. 1 should like to state here and
now that we have never Intercfered in the
internal affairs of Nepal nor have we any
intention of doing so in the future, Nepal
is a sovereign country and is free to choose
its own way In the mancer it like.

18.00 brs.

1 am glad hon. Member Shri Salve bas
provided this opportunity for a discussion of
the relations between India and Nepal,
particularly in the matter of trade and
transit. There has been so much said
particularly in the Press in Nepal about
difficulties in the matter of transit of goods
to and from Nepal through Indian territory
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and it is useful to have an occasion like this
to stand back and look objectively at these
matters, Nepal, as we all know, is a land-
locked country bounded in the noith by
Tibet, while the castern, southern and the
wesiern borders are with India, India and
Ncpal .re closely linked up by cultural and
historical ties and with an open border bet.
ween India and Nepal there has been tradi-
tionully & very strong economic and social
link with India. The flow of people, goods
and services has been fairly free aud, as
result, over 90 per cent of Nepal's trade has
been with India. There has glio b-en
considerable movement of lsbour bea'ween
the two countriss, particulerly in the Terai
region.

In the carly 195%s, a budgetary sysiem,
a modest but modern administrative and
banking machinery were all introduced in
Nepal. In the matter of trade and aid,
India and Nepal adopied policies approp-
riate to the needs of the situation, and I am
sure that hon  Members would always be
happy to see India playing its humble role
in the economic development of Nepal.

It is inevitable thut between two
sovereign and independent countries, however
friendly and traditional their relationship,
there might be differerces, occasinoally, in
approach and emphasis. 1 wish to take the
House into confidence and say that it is
not in terms of the treaty of trate and
transit which cause any difficulties. This is
in answer to the point made by Shri Shiva
Chandra Jha.

As hon Members arc aware, Sir, a
treaty of trade and commerce was concluded
in 1950 under which so far as Nepal’s trade
with countries other than India was con-
cerned, the Government of Nepal levied
duties on imports and experts at the same
rates as those levied by the Government
of India on imports and exports into India.
Again, although there was no bar to the
Government of Nepal maintaining a separate
foreign exchange account, they continued to
let foreign exchange earnings be deposited
in India and let Iodia provide foreign
exchange necessary for Nepal's imports.
This was up to 1950,

When the treaty came up for revision in
1960, Nepal's understancable desiie to
control its own foreign exchange onerations
was incorporated in the following terms :
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ot AvF gATC AERY (W) c ag @
a7 AW § | 7T wgiea fadh g @
% fis ot afig gf dY,...

s ®o At fam : At gy wmAa
azET FY Mg ¢, & faw gaar § @
arar g, 99 & SATRT AG |

MR. CHAIRMAN : Mr. Salve, kindly
let him proceed in his own way.

SHRI L. N, MISHRA : T quote :

“Payment for transactions with third
countries will be made in accordance
with the respective foreign exchaoge laws
rules and regulations of the two coun-
tries, The coniracliog parlies agree to
take eflictive step, in co-operation with
each other, to prevent :nfringement and
circumvention of the laws, rules and
regulations of either coun'ry in regard
to matters relating to foreign exchange.”

Transit of Nepal:se goods through
Indian territory to third couutries had not
posed any serious problem as long as the
import and export duties levied by Nepal
we:e the same as those levied by India and
the forcign exchange operations werc con-
ducted through Indla, As I bhad stated,
Sir, even with the provisions of the treaty
of 1960, it is not the terms of the treat
which cause difficulties. '

However, as hon. Members will readily
appreciate, there is a deep interconnection
between the existence of a free and open
border between India and Nepal and the
provision of transit facilities through Indian
territory lor exports fiom Nepal to third
countriss and imports from third
countires Into Nepal. In terms of the
treaty, the Government of India bave been
providing and will continue to provide
facilitics for the transit of goods of Nepalese
origh to third countries. Nepal's trade
with third countries has grown from a little
under two million dollars in 1962-63 to over
20 million dollars in 1968-69. While this
should be coovincing to any impartial
observer, of the facilities provided by India,
there is a problem created by the deflection
of iade by certain unscrupulous elements
which lends itself to presentation asa
d.fliculty with regard to transit.
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The Government of Nepal operate an
Export Exchange Entitlement Scheme,
popularly called the Boous Voucher Scheme,
which unfortunately 1esults in diversion of
our trade and violation of our import and
export control,

While we prohibit the export of raw jute
from our country, His Majesty’s Government
of Nepal provide an export bonus for the
export of a primary commodity liks raw
jute to the extent of 30 to 50 per cent of
the f.0.b. value,

Again while we have an export duty on
mica, Nepal, while levying some export duty,
provides an atiractive export bonus for this
commooity. In he result, the traosit
facility is known to have bzen abused by
unscrupulous elements for deflecting Indian
export products, like raw jute and mica, into
the transit route and for deflecting ¥ia the
transit route imports from third countries of
items which are  either prohibited by India
or are subje t to very heavy import duties.

It has been explained by Nepal that the
Export Exchange Entitlement Scheme has the
sole objective of developing Nepal’s own
exports and that there is no desire to
damage Indian interests or circumvent Indian
rules or regulations. It has, however, not
been possible so far to agree on procedures
for consultation and cooperation to achieve
the common ends of India and Nepal,
namely, to bring about the export aspirations
of Nepal without deflecting Indian trade. It
isto be hoped that appropriate measures
and necessary procedures will be devised
when the new arrangements, beyond October
1970, are negotiated.

A further problem arising out of the
pursuit of different policies, particujarly with
regards to import and export duties is a
discrimination in the levy of taxes on Indian
goods. While we bave no difficulty with
Nepal adopting fiscal policies to meet its
requirements of a healthy and rapid develop-
ment of its economy, our concern is with the
discrimination against our products .and with
damage caused to our economic policies and
interests,

It will be the endeavour in coming to an
arrangement with regard to trade and
traosit after the expiry of the present treaty
on the 3lst October, 1970, to agree on
mutually acceptable and beneficial arrange-
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ments while maximising the export of goods
of Nepalese origin and assisting in the
import of goods needed for consumption in
Nepal or for the development of the
economy of MNepal will at the same time
safeguard the interests of India also.

I have no reason not 12 believe that
there would be better understanding in Nepal
of our approach and of the difficulties which
have been caused to both the Governments
by unscrupulous cloments exploiting the
transit facility for individual gain.

I wish to emphasise that the cooperation
of India will always be available to Nepal in
the development and diversification of its
trade. India and Nepal are closely linked
by cultural and historical ties and the con-
stant endeavour of the Governmeut of India
will b2 to find muiually acceptable solutions
to difficulties so that the common aspirations
of both the countries will develop and grow
in the long rum.

I conclude by saying that we are con.
vinced of the fact that a prosperous Nepal
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is a source of stability mot only o Nepal
but also to us.

18 09 brs,

BUSINESS ADVISORY COMMITTEE
Fifty-Second Report

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P, P:\RTHASAR:\THY} H
Sir, I beg to present the Fifty-second chor;
of the Business Advisory Committee,

18.10 brs.

The Lok “abha ihem avjourned il
Eleven of the Clock on Thursday, August 13,
1970/ Sravana 22, 1892 (saka).
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